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LOK SABHA DEBATES 

LOK SABHA 

Friday, November 22, 1974/ Agrahayana 

1, 1896 (Saka) 

The Lok Sabha met at Eleven of 

·the Clock. 

[Mr. Speaker in the Chair]. 

·ORAL ANSWERS TO QUESTIONS 

l!ilnlli'rfff �r �T<fi�llf it; fori:r <iillfcT�"t 

* 16 2. l>..lT f�fff f� cfliT 
r°'� t:i'c:ff i:r� qffi� efi"r 'li'H m fcfi : 

( efi") c'flfT �.: ��q;rfcr efi"r .:Jcfi
:?:fl+T � facz efi"T{ .:n'r oTtf efi"� oor� ;;rr 
-�f t, �h 

( �) ef� �y' cfT �rf cfiT fq�q- cfl:ff 
� ? 

THE MINISTER OF .STATE IN THE 
"MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 

:and (b). The Government has taken 
a series of anti-inflationary measures 
in recent months whose impact on the 
price level is slowly unfolding itself. 
The rate of growth of money supply 
in the current financial year upto Nov
,ember 1, 19,74 has b'een comparatively 
subdued at 1.8 per cent as against 6.2 
per cent in the corresponding period 
of last year; net Reserve Bank credit 
to Government at Rs. 174.1 crores upto 
November 1, 1974 is 1ess than one-third 
of what it was last year during this 
period. And, the whol'esale price 
index has shown a steady declining 
trend since the third week of Septem

·ber 1974 to register a fall of 3:2 per 
cent in the subsequent five weeks. It 
is, however, not possible to isolate the 
·effects of these measures 1'rom such 
·factor as the resumption of a seasonal 
-price .trend. 

However, the Government is watch
ing the inflationary sitUiation closely 
and continuously and would take such 
further m·easures, as may be necessary 
in the light of the emerging situation. 

l>..lT f�ff � : ��&r �T"G!f, 
ft �r;,.:rr 'i:fT�ITT � f efi" �l1"T�efi" �h 
�'!�q-r� 'JfT ITT�f �1.: ·h
tf�f � �rm � � if �f �1.: 

ih:-�f �� if fefi"cr� � c'fif 91* 
g"{ ? ufo qcfT�· ll"'<.:�"i� �r I 

SHRI PRANAB KUMAR MUKHER
JEE: It is difficult to quantity the 
amount of savings as a result of the 
various economy measures taken both 
in Plan and non-Plan expenditur'c?, 
particularly in view of the budgetary 
provisions in the current year where 
almost inescapa1ble expenditures were 
included. For example. measures have 
been taken so far as telephone bills 
are concerned and also in respect of 
non-filling of posts which were not 
filled for the �ast six months. The 
effects of these measures are already 
visible in the field of economy. 

l>..11' f�f(f ft:f� : ��&; ��l:f, 
�c!B" crr �1'.1" �m �er q-� � �a- � �h 
mc!if.: � q-m �cr;;r fcTlli t r:n.: '+ff 

�.:cfi"T.: 1:f� �r� � f� cfl:fl.: �r t 
f91 fcfi"cfrfT l'i'W �T.:f �h ;rr.:-ITT91i<:"1 
1'.1"� if �!"{ � efi+r �:;:;i- fcfil:fr ? f91� 
l'i'qi'r 91f �� if efi+rf 91f, er) ft �tfu tTcTm 
cfliT 91� ? �w1"{ �er� '+ff m� �r 
� �cfi"cff a-) cmr �f ? �� 91f er) ;;fqfq 
�f���I 

SHRI PRANAB KUMAR MUKHER
JEE: This is a constant exercise, and 
as I have already said, it is not possible 
to quantify the exact amount. how 
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much has been saved on what account. 
I can quantity it, for example, in 
terms oi percentage, it is 15 to 20 per 
cent in various aspects It is not 
possible to give the exact figures.

13TR?rr ^rfcrr 
f  f% facFrr v.m  ziwiTt $  vmrr
I  ifhc Jr % t o t t t  % wfrr

TOT
| % ftFcRt %ni t  ?

w r r  ?rf *rc*rrT srrn ^  % 
srr |  s n ^ r  eft

a * f t  f iR e ft  |  srsr <mr q r # f a » r

?r wft fa  ^  ^ tm fw r  
r̂r fn^Tcr | 1 ?ft ^ ^r^rf T̂f=rr 

| fv  n̂rm’5rnri0‘ fsrcRT sft
^ I  «rk 3^  *r fafasr srar> ir art t o
Sr«P3r *TT̂ >T7 %  ̂T5T ^ f%cRT fffaT,
f^p?r; f t  T n r  s ffa  s p r * f f a

% w t h  ^fr ?r>r f^sfr «t«f? & 
*fta : w t  %  ^ T T s r ff  %  s r e r *  f  ® 
aRRft f  i  | fa  f t  | ’

SHRI PRANAB KUMAR MUKHER
JEE: About the quantum of black 
money operating in the economy, 
various statistics have been made The 
Wanchoo Commission has already 
made certain recommendation., in this 
respect So far as the value of the 
goods sei7ed as a result of the anti- 
smugglmg operations is concerned, 
goods worth about Rs 28 crores have 
been seized by the end of October.

« r t  ^ r r ^ n f ^ T ^ -

f f  $  jtrrt ^ t t  fr 1
anr *i»TT ?nft ?fr t r

ifrsirr trrtr»f 1 m  m  eft 
3r«nrar fw sq ; 1

SHRI PRANAB KUMAR MUKHER
JEE: It is too early to predict the 
quantum of increased production as a 
result of the measures taken, from 
July, 1973.

SHRI VASANT SATHE: Before you 
go on to the supplementaries, Sir, may
I suggest that we may link up 
Question 169 also which is similar to 
this?

MR. SPEAKER: No. That is slightly 
different from this.

tffTT : $  %
T̂RiTT ^T^TTf f% ĤT

*ft%  3fr> srr^af cr t *st% «t t  t o

?

SHRI PRANAB KUMAR MUKHfcR- 
JEE* It is known to the hon members 
that the former Minister of State in 
the Ministry of Planning, Shri Mohan 
Dhana, has made a suggestion, and 
that is, under the consideration of the 
Government

TOW HfTtaU # tfmT $
1 ?*fVt I

sflTT % f 0  eft f r F F T T  £  I * | p T
iW> Tnp ^  I '3 H  ^ t  * f t
'RPT % ft I % f^T TTZ 3PTTST

xrr  ̂ ^  gfrfafaw | |
j t i t  w rrf r f r m r  t o  ^  ?ft 

^ 3  f  1 S r fo ir  ? r-ft ^
1

« f t  h r  ^ f f r r

%  ?rt% « t t  T r ^ f t  rntrrfrr K w f t
I I ^ p̂r̂ rT n̂r̂ cT f  f̂ r ?̂r % 
STTTfqT sp?r*r^r ?

SHRI PRANAB KUMAR MUKHER
JEE* I have already said that the pro
posal raised by Shri Dharia is under 
consideration of the Government. I 
have nothing more to add.

SHRI KRISHNA RAO PATIL; In 
reply to part (a) of the question the 
Minister mentioned the impact of the 
various measures adopted by the Gov* 
ernment. The question is whether the 
Government propose to take some 
concrete steps to check the inflation. X 
think the reply is not to the point. Tfa*
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question asks what are the new steps 
proposed to be taken by the Govern
ment

SHRI PRANAB KUMAR MUKHEH- 
JEE All these are new steps Some 
of these steps have already been taken 
by the Government since July, 1974

SHRI INDRAJIT GUPTA In view 
of the fact that during the course of 
the raids which were conducted by 
many enforcement agencies particu
larly m big cities, it has come to light 
that a large amount of unaccounted 
money in bank notes is acutally being 
held by a number of people, black 
money obviously which is unaccounted 
so, in view of these discoveries in the 
course of the raids, may I know whe
ther the Government is having any 
second thoughts on the desirability ot 
demonetisation because previously it 
used to be said that demonetisation is 
useless because nobodv keeps bank 
notes m huge quantity but the ia ds 
conducted show that there aie huge 
quantities of bank notes unaccounted 
held by the people’  I want to know 
whether thr Government is considti 
mg again that demonetisation is not i 
useful measure

SHRI PRANAB KUMAR MUK- 
HERJEE What all I can sav n that 
the Government has no idea at pre
sent to demonetise the currency

SHRI CHINTAMANI PANIGRAHI 
While admiring the measures the 
Government have taken to check in
flation during the last few months, 
may I know from the han Minister 
whether he is aware that when there 
is a credit squeeze by the Reseive 
Bank and the banking institutions, 
that almost all the State Governments 
have been allowed to raise borrowings 
from the market (and whether he is 
not aware that this raising of loans 
from the market adds to the infla
tionary trend in the economy because 
most of the expenditure of the State 
Governments is non-productive?

Secondly, is the Minister aware that 
in spite of all these measures the

deficit is going to exceed Rs 400 
crores this year?

SHRI PRANAB KUMAR MUK- 
HERJEE So far as the question of 
market borrowings is concerned, a 
ceiling* has been put on the quantum 
of borrowings m respect of each State 
It has also been clearly indicated to 
the State Governments that neither 
the borrowing nor the withdrawals 
from the Reserve Bank should be 
taken is the budgetary support for the 
State Governments

SHRI CHINTAMANI PANIGRAHI 
What about the deficit’  Are they 
going by your instructions’

SHRI PRANAB KUMAR MUK- 
HERJEE We have no such informa
tion that they are going beyond it

SHRI N K SANGHI Is the Minis
ter aware that out of the various steps 
taken by the Government to check the 
inflationary trend m the country, the 
recent Acts of deposit of additional 
emoluments and additional payment 
of bonus have crcated a greater uniest 
m the industrial relations m the 
countrv and if so is the Government 
having a second thought about it’

SHRI PRANAB KUMAR MUK- 
HERJEE It has a healthy effect We 
have already indicated the effects on 
the situation of inflation and there
fore Government is not going* to 
change it

SHRI K S CHAVDA The credit 
squeeze which is to be a step to check 
the inflation has resulted m too much 
shortage of drugs and so I would like 
to know whether Government intends 
to exempt the drug and pharmaceuti
cal industry from credit squeeze

SHRI PRANAB KUMAR MUK- 
HERJEE In the recent Credit policy 
of the Reserve Bank certain priorities 
are selected where credit facilities 
will be given I do not know whether 
that particular thing also comes to 
that.
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Indo-Soviet Trade Talks 

*163.+SHRI BHOGENDRA JHA: 
SHRIMATI SAVITRI 

:SHYAM: 
Will the 'Minister of COMMERCE 

be pleased to state: 

(a) whether the first round of Indo
Soviet Trade talks ended inMoscow 
recently; 

(b) if so, the facts thereof; and 

(c) what would ,be the tmal turn
over of the trade between the two 
countries during 1974-75? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPAD
HYAYA): (a) to (c). Preliminary 
negotiations for preparing the 1975> 
Inda-USSR tI1ade protocol were held 
in Moscow in October. These will be 
continued in New Delhi when the 
Soviet delegation will come here for 
the purpose and when the ptotocol for 
1975 will be concluded. It will be 
possible to furnish information about 
trade turnover only after the protocol 
has been finalised. 

SHRI BHOGENDRA JHA:: I wanted 
the turnover between the two coun
tries during 1974-75. The Minister 
has stated that the trade talks will be 
finalised from 19'75 etc. I wanted in
formation for turnover of trade 
during 1974-75. That -informiation 
must be given before I ask my supple
mentary Question. 

PROF. D. P. CHATTOPAD-
HYAYA: Unlike our trade with some 
other countries our trade with USSR 
is determined in terms of calendar 
year. For 1973, turnover was 412 
crores. For 1974 we can't tell the 
figure for whole year but it is expect
ed that it will be around 650 crores. 

SHRI BHOGENDRA JHA: In the 
background of our linkup on the 
e;apitalist markets, in view of the in
flationary trends in the capitalist world 
have not our. trade links with t11em 

'r·esulted in· oractlcai1y- importing in
flation from those countries, and this 

has come to mean undervaluing of our 
rupee, without announcing it? And 
because of undervaluing of the pound 
in the world market the rup·ee has 
come to be devalued. USA, UK and so 
many other countries are under great 
inflationary spiral coupled wrth reces
sion. So in such a situatfon is Govern
ment thinking of de-linking ourselves 
from the developed capitalist .::oun
tries in the matter of trad'e and to link 
ourselves with Soviet Union and other 
soc�alist countries in a decisive way so 
that we are saved from mounting in
flation from capitalist world, so to.at 
our economy would b'e strong and 
stable? 

PROF. D_ P. CHATTOP:AD-
HYAYA: Sir, certainly we conduct our 
foreign trade. We can afford to mini
mise the inflow of foreign inflation in 
the country. We trad'e both with the 
socialist countries and also other coun
tries keeping in view our 0wn in
terests. And the hon. Member must 
be awar·e that our trade turnover with 
the U S.S.R. is very large next only to 
USA USSR is thus the second largest 
trading partner of India. 

So, we attach importance to this. We 
do trad.e with Socialist Countries but 
it is not possible to de-link our trade 
entirely with the non-socialist coun
tries. 

iSHRI BHOGENDRA JHA: I would 
like to know whether it is a fact that 
our trade with the U.S.A. is very 
large ... . 

MR. SPEAKER: You have already 
asked two questions. 

SHRI BHOGENDRA JHA: We are 
going to make it a condition to trade 
with any country depending upon cer
tain factors favourable to each other; 
we also import certain things from 
that country. 

MR. SPEAKER: You cannot con
tinue -lik'e this. 

SHRI BHOGENDRA JirA: I want to 
know whether tra\ie on the rupee pay
ment basis - is accep.table to the deve

'·1opeci. ciountri'es :and whether, 
0

if goods 
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are accepted m exchange on bartar, 
we are going to give preference to that 
country.

I also want to know whether we 
have approached the USA to accept 
our trade on rupee payment Insis If 
so, with what results’

PROF D P CHATTOPADHYAYA 
Should I answer this question9

MR SPEAKER I leave it to you es 
you please

PROF D P CHATTOPADHYAYA 
I have already suggested that whatever 
goods we can have from the rupee 
payment countries we try to obt«m 
subject to the quality We do accopt 
them subject to this condition

SHRI BHOGENDRA JHA rote
MR SPEAKER I am not allowing  ̂

regular debate on this Kmdly sit 
down

aft ht f̂tt $
f a i r  q-o tr ffo  tro  T T  f%*TT t  f v

MR SPEAKER lit has cate^oj icavU 
told you that it is difficult to de-link 
it Everything comes m that

SHRI BHOGENDRA JHA He ha# 
not even touched that

MR SPEAKER What is thi^ I 
really fail to understand why the hon 
Member does not care and does not 
sit

SHRI BHOGENDRA JHA Sir I do 
not want to take much of youi time

MB SPEAKER Mr Jha, I am not 
allowing you I have not allowed you 
Shrimati Savitn Shyam

at m f t x  *  Piftvr
«tt

1973—74

19 74-75 *rs*prr?>3rmr i
fa* am  wrf*Bf*ppT rfHhfpr 

|f i t  n
f* F T T , m  ^■F-'TWT f? STIT <?7 tt  ^  TjfV 
f  far ^  wtt f i m f t  j r r f t  «pr 
m  m  JPT ^  ^  f-WFT ITT sfrffrRT

HTT W1 % *TT gT'Hfar

*T % $7 % far TT* jwr &
sFTt wrr snr h t i f ?  ?n?r w? sft7
<6*7 TTVg  3pl*T-
mwr f^rr ?

3T5T |PT̂ t ^ H ?TT *Tt Wr
arr ?r faifw r t *- ?r ^  t 7 

*fTfarfersf ht wpreta r̂. 
sr̂ TPT fsFqr jrncmr T̂tfŵr̂ T

fare  ̂ ’TrTlm
£ ?n 'tfrrresp fafr tt 

fV
trug i w  t  s*mfr f  ?  <rnr %
sjsjt ? *r?r *r tt*  wt ’

PROF D P CHATTOPADHYAYA 
Sir Indo-U S S R Joint Commission 
meeting was held m Moscow m Sept- 
embex and we have discussed a broad 
framework of trade and other econo
mic matters It was followed up by a 
high level Indian Delegation headed 
b> the Secretan of the Export Produc
tion We had a useful di&cussion m 
the lait week cf October But, as I 
said, m mv mam answer to the ques 
tion, the Soviet Delegation is expected 
in Delhi ne\i month Only after the 
end of that discussion a clear pictuie 
m terms of quantity will be available

Secondly, I would like to inform the 
hon member that our main needs from 
the USSR and interests aie fertilizers, 
kerosene diesel oil, furnac-e oil, rolled 
steel products, zinc, sulpher etc They 
have also indicated their items of 
interest Final results will be known 
only at the end of the next talks to be 
held here.
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SHRXMATI SAVITRI SHYAM; My 
question was: what is the progress ot 
the talks held with the USSR in the 
first round?

PROF. D. P. CHATTOPADH'fAYA: 
It was satisfactory.

SHRI PRABODH CHANDRA; May I 
know if in arriving at our business 
deals with Soviet Russia there are 
political undertones as well and we 
are guided by political considerations 
more than the business ones?

PROF. D P. CHATTOPADHYAYA: 
If political understanding and goodwill 
promote trade and economic relations, 
we are all for it.

SHRI PILOO MODY; Since the 
question of importing/exporting infla
tion and devaluation was mentioned, I 
would like to know what is the 
devaluation of the rupee vis-a-vis the 
dollar, the pound and the rouble?

PROF. D P. CHATTOPADHYAYA: 
In terms of quantity, I cannot answer; 
perhaps the Finance Ministry would 
be in a better position to answer.

SHRI PILOO MODY: Here is the 
Minister of Foreign Trade who is sup
posed to spend all his time trading 
with foreign countries who does no1 
■even know the values of the currencies 
he is trading with. The Finance Min
istry do not fix prills They do not 
buy and sell. You are the mam buying 
and selling So you should know. I 
want to know whether you have done 
your home work,

PROF. D. P CHATTOPADHYAYA: 
I have done mv home work so far as 
this question is concerned. Unless the 
parity is determined by the Finance 
Ministry, we do not fix prices on our 
own.

SHRI PILOO MODY: Then how did 
you say you were taking care to see 
that you are not importing inflation? 
On what basis did you make that 
statement unless you know the quan
tum of the devaluation between the 
rupee and the rouble?

PROF. D. P. CHATTOPADHYAYA:

My answer is on record. I did not 
say anything like that.

SHRI PILOO MODY; Mr. Speaker, 
did you or did you not hear the Minis
ter say that we are taking care to see 
that we do not import inflation'? l 
want to know on what grounds he 
made that statement.

PROF. D P. CHATTOPADHYAYA: 
I said that when we contract for 
exports we take care to see that the 
inflow of inflation is minimum. Rut in 
a world economy when wie are linking 
trade, commerce and economic rela
tions of both countries which have 
inflation and countries which do not 
have inflation, how can you altogether 
eliminate the possibility of inflation?

SHRI PILOO MODY: Let me answer 
the question I asked. The devaluation 
of the rupee vr;-a~cs the pound is nil 
because thp rupee is pegged to the 
pound Devaluation of the rupee vis- 
a-vi<t the dollar not as much as it is 
vis-a-i's  othf" <Miji"oncies because the 
dollar i«s float in R lik;> ours and it has 
also been devalued. As far as the 
rouble is concerned, the Indian 
currency has been devalued to the 
maximum extent possible vis-a-vis 
the rouble.

PROF. D. P CHATTOPADHYAYA: 
No.

SHRI PILOO MODY: How can you 
say ‘no* if you do not know’

Therefore, this should have been the 
answer that the Minister should nave 
giwn

PROF D. P CHATTOPADHYAYA: 
You have given the answer without 
quantifying

SHRI PILOO MODY: On ihe
strength of the answer, further supple
mentary may be asked.

SHRI JYOTIRMOY BOSU: In view 
of the fact that the Indian rupee value 
has in recent months gone $own bv 
about 19 per cent, how has it affected 
outgoing and incoming trades?

PROF. D. P. CHATTOPADHYAYA: 
This is a larger question. We have
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not come prepared tor this oroad 
question as to how our trade quantities 
have been influenced.

SHRI JYOTIRMOY BOSU- The 
Commerce Minister requires prepara
tion for this It does not require any 
preparation

MR SPEAKER The question was 
whether the first round of Indo-Soviet 
trade talks ended in Moscow xecently; 
jf so. the facts thereof, and what would 
be the total turnover ot the trade bet
ween the two countries dunng 1974-75

SHRI PILOO MODY It is a fuiOe 
•cxercise We ask supplcmentanes on 
the replies, not on the questions That 
is parliamentary procedure

SHRI JYOTIRMOY BOSU I thoughi 
the Minister should know these things

MR SPEAKER Next question

Sale ot Smuggled Goods
♦164. SHRI RAJDEO SINGH:
Will the Minister of FINANCE 

be pleased to state

(a) wheth. - the cd smuggled 
goods aie being sold to consumers 
thiough the cooperative *«t'>res and 
other agencies; and

(b) if so, whether this selling oi
smuggled goods i*> creating a taste 
nr liking for goods only available 
through smuggling?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE) 
(al Confiscated smuggled goods aie 
sold to consumers through Coopera* 
tive Societies and Canteens run bv 
Central and State agencies and also 
by public auction xestncled to actual 
users and quota holders

(b) Yes, Sn This is a possibility 
Steps to be taken for dealing witlh tins 
problem are under examination

TTUfcrftns «r*rfa*r % farce

sft v &kz  sfr I, ^  3^  ’Brpf- 
3 *1% 3ft 

| tin  *rr
; r m

w r f  ̂ nr ^ sft w r r
I  I if*  ST<rFT HS '♦TPT ^  3fTt w r

3fr srenr k

“if so, whether this selling of 
smuggled goods is creating a 
taste 01 liking ioi goods only 
available through smuggling?”

“Yes, Sir This is a possibility 
Steps to be taken for dealing 
with this problem are under 
consideration”

^  w  fa^r $ fa n. 
q i f a f . f a f r  1 P  f a  t i \ r  sft

qifafaprffrr f 1 <r ^ t t  
g fr  k m qrkf^fW^ir

I

SHRI PRANAB KUMAR MUKHER
JEE Part (a) of the question is whe- 
thti the selling ot smu^led goods is 
creating a taste or liking for goods 
which aie smuggled, particulaily 
things like watches, eleitnc gadget* 
etc My replj is ‘Yes, there is the 
possibility If the hon member 
wants to know that other possibili
ty  aie theie ht should put the ques
tion

^  Sf*’  TT
^  £ i 'Tf7T 3TSTR *1

fr f a  1
ITHR tin  'TTfafafa^r £ cTT 
jftsr 5f7T% 5FTTT1 fa 

t  7

SHRI PRANAB KUMAR MUKHER
JEE Let bim put a specific question. 
To part (a) of the question, I said,
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selling of such goods is creating a 
possibility. 1 do not know what 
other possibilities he is referring to.

3 R  f o r r  |  f«p f e r  ^  t f r w t  q T ftrfa - 
fa #  i so tt wr* *r?r*5r t  %  ^ sfrft

% tffar c| *r w & z  f a w  
*** $  s w  t  i srrc sttst
w t  w\ *rr*r % crt¥^ f  srft

? r  w r r  v t & n  w m  |  f ?  
? n w  sm r w &ite ^  11 *n̂ ?r

| fo  STTC *Pfa3T SR ^  t  fo
srfa: *rtt *£«r 3  i $ jfFRT r̂rf̂ TT g fo
T̂T STR ^  tfHPT fa> m  FPTcS <T?¥ 

<FFft 3TRft t  fSPTT ^
t?r 3' t o  *r«?r ^ fcrq

751 wfc *ft»T 1ft 3pT * !# ?

SHRI PRANAB KUMAR MUKHER- 
JEE: There is no proposal to destroy 
the confiscated goods. Steps have
been taken to dispose of the goods.
These are distributed to the National 
Consumers Cooperatives Federation 
who in their turn are selling it through 
the various cooperative societies and 
other government agencies.

PROF. MADHU DANDAVATE: May 
I know whether Government would 
accept the suggestion of selling the 
confiscated goods only for foreign cur
rency, so that our foreign exchange 
reserves ’may be improved?

SHRI PRANAB KUMAR MUKHER- 
JEE: This is a good suggestion, but
there are certain difficulties. For 
example, it was considered whether 
the seized watches could be sold to 
foreigners in duty free shops in 
airports, but as these watches did not 
carry any guarantee, that attempt 
failed. Anyway, we are exploring 
various possibilities to find out the 
best way in which these good* can 
be disposed of.

SHRI P. GANGADEB: In view of 
the availability of smuggled goods on 
a large scale owing to MISA opera
tion, do Government propose to have 
any formula according to wlhich the 
prices of these goods will be deter
mined and in what manner the sale 
money is going to be utilised?

SHRI PRANAB KUMAR MUKHER- 
JEE: For fixing the price, we ascer
tain the market price in those areas 
where the smuggled goods are sold. 
When we dispose it of to the coope
rative societies, we give a discount of 
25 per cent.

SHRI INDR A JIT GUPTA; From 
his reply, are we to conclude that this 
contia<.ation and resale* of contraband 
is now being made a legal and res
pectable operation which previously 
was illegal? What is there to prevent 
the multifarious agent* of the smug
glers themselves from again cornering 
these goods as customers who come 
to purchase and reselhnq them again 
in t^e blackmarket? What is the 
benefit the country is deriving from 
thi>. confiscation and resale?

SHRI PRANAB KUMAR MUKHER- 
JEE: The û ual practice is to sell
through cooperative societies. When 
such a co-nplaint comes to us, we stop 
disposal of the goods to that particular 
society. For example, a complaint 
came in respect of one of the coope
rative societies in a State that they are 
diverting a quantum of these goods 
«>.ich they receive from the National 
Cooperative Federation. Immediate
ly we instructed the National Co
operatives Federation not to dispose 
of any goods to them This is a 
question which will require conside
ration, namely, in what best way we 
can dispose of the goods. Otherwise, 
the only alternative is to destroy them. 
Whether it is worthwhile destroying 
goods worth Rs. 40 to 50 crores  ̂ is 
again a question for consideration.

SHRI S. A. KADER; The smuggled 
goods are being got not because of 
MISA but because of the vigilance. 
If they are brought into the market
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through coopeiative societies or other
wise, it means giving credit to the 
smuggled things and smugglers aie 
encouraged to smuggle more My 
suggestion is, the re~exportable smug 
gled goods should be re exported and 
the remaining could be destioyed 
Will he consider this suggestion*’

SHRI PRANAB KUMAR MUKHER
JEE This wa« considered earlier 
Thete are some difficulties Anyway 
we can consider it

SHRI BISHWANATH ROY Is it a 
fact that the seizure of smuggled goods 
ic increasing year by year? If so 
what is the amount received by gov 
ernment by sale of these good® last 
>ear*

MR SPEAKFR If he nas, got the 
f ftures he can give them

SHRI PRANAB KUMAr MUKHER
JEE I can give some figures In 
1971-72 the total quantit\ seized was 
Rs 2 034 lakhs and disposed of Rs 
1 188 lakhs In 1973-74 upto Augubt 
the seizure w a«s Rs 5 054 lakh-* »nd 
sale Rs **52 lakh«

srr tt
w s  qsrr f  an t t  * r^r v?

* t t t t  zj-n sfforvTTirm 
5HTR fa*irr tot f  I W  
jm  s* r» $ t srarF- fVsrr tot %  

=*frs wsflfr ŝ *?fr f  *» fro ft  
*Nrr *r *nm tt «r*mr m r i 
tot ^fr?r^TtTT fsrtrrnmr 
«rnrr % m w fr  ^  *?T3-
nrs t  feT n̂ r %n t  ’  Sr 

s n w  |  f®r < m %  %
*7T«Hn* TOT *?TTR ^ 5* SM 3fft 
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frif % fft» f<nt *r %rm ^
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t  •
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3% TfilT  rf̂ rnr | |

^  <tt f 3T9ir
toht f  , %n*n *rr 
re?TT f  fa t f w  ^ zrr
n?T I

SHRIMATI ROZA DESHPATsDE In 
oider It cuib smuggling *hat other 
'itepjj the Minister is thinking of? Be
ing a woman 1 can cite one example 
T e scirees which we get from the 
mills the ordinary voiles cost Rs bO 
rh*-v hdve to be starched washed and 
ironed Instead oi that if a woman 
buv̂ . j foreign nylon «aree which 
does not need starching or ironing it 
to"ts only R*. 70 Therefore if the
Minuter smceiel> wants to curb 
smuggling of foreign goods will be 
try to bring down the price of local 
cloth *>

SHRI PRANAB KUM \R MUKHER
JEE It is d ver\ general question as 
to nw the putes oi these goods can 
be cuibed But I do not know how 
it will tone within the purview of 
this question Anyway Government 
are taking various measures to curb 
prices

MR SPEAKER Wnv do you ask 
onlj about sarees and not about tur
bans’

SHRI VASANT SATHE The Minis
ter would be ignorant of bothT

MR SPEAKER I have to pay 
more than the cost for washing.
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SHRI PRANAB KUMAR MUKHER- 
JEE: These unemployed people can
form cooperative societies.

Fraud Cases investigated by Vigilance 
Officer in respect of State Bank 

of Bikaner and Jaipur

-166. SHRI D. K. PANDA: Will the 
Minister of FINANCE be pleased to 
stt.le:

(a) the number ot cases investi
gated by the Vigilance Officer in 
respect of frauds, irregularities and 
disproportionate assets of the officers 
of State Bank of Bikaner and Jaipur 
during the last three years; and

(b) what action has been taken 
on the findings of the Report of
Vigilance officer?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE);
(a) and (b). A statement is laid on 
ti’e Table of the House.

Statement
The Chief Vigilance Officer o£ the 

State Bank of Bikaner Sc Jaipur had, 
durmg the years 1971, 1972 and 1973, 
registered for investigation 8 cases re
lating to frauds and 5 cases relating to 
possession of disproportionate assets 
by certain officials of the bank. -Of the
8 cases of fraud, 4 cases were sub- 
sequently handed over to the Central .

Bureau of Investigation and 1 case to 
the Local Police for investigation. 3 
cases were closed by the bank without 
l'urther action for want of sufficient 
evidence after departmental investi
gations. Tltie Central Bureau of 
Investigation has since completed in
vestigation in the 4 oases entrusted to 
it and the persons concerned, which 
include 2 Agents of the bank, have 
been prosecuted in the Courts. The 
investigation by the Loqal Police in 
respect of the ease entrusted to it is 
in progress As regards the 5 cases 
involving possession of disproportion
ate assets 4 were investigated by the 
bank and 1 was referred to tihe Cen
tral Bureau of Investigation. All 
these 5 cases have since been closed 
as the allegations could not be sub
stantiated

In addition, the Chief Vigilance Offi
cer of the bank had, during the years 
1971, 1972 and 1973, registered 149 
cases involving procedural lapses, such 
as violation of terms of Head Office 
sanction and or of the prescribed in
structions in respcct of loans and ad
vances Of these cases, 95 were drop
ped after preliminary investigation 
for want of sufficient evidence and 
investigation reports arc under scru
tiny in 24 cases Of the remaining 
casos, departmental action has been 
initialed in respect of 27 cases and 
the matter was entrusted to the Cen
tral Bureau of Investigation in 3 cases 
Two of the bank’s officers have been 
placed under suspension in respect of 
the 3 cases entrusted to Central Bu
reau of Investigation. *

SHRI D. K. PANDA: In the
statement it has been mentioned that 
there were 8 cases relating to frauds 
and 5 cases relating to possession of 
disproportionate assets. It further 
says:

“Three cases were closed by the 
bank without further action 
for want of sufficient evidence 
after departmental investiga
tions. The Central Bureau 
of Investigation has since 
completed investigation in the
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4 cases entrusted to it and 
the persons concerned which 
include 2 Agents of the bank 
have been prosecuted in the 
courts ”

Altogether, there axe so many casts 
The Chief Vigilance Officer had re
gistered 149 cases

Now, with regard to the fraud cases,
1 would like to know whether those 
two officers who have now been pro
secuted have already bttn removed 
from service and how many more are 
there against whom the cases are 
going on May I a ho know whether 
toose cases which were dropped in
cluded a case where one Mr B S 
Kapur who hnnself was involved in 
seveial fiauds and forgenes as ad
mitted by the Finance Minister in 
reply to Q No 4974 dated 27-2-73 
of the Lok Sabha and whether that 
partjcularlar officer was deputed to 
conduct the inspection of New Rohtak 
Road branch of the Bank where the 
fiaud of Rs 5 ]akhs had occurred and 
he refused to submit his inspection re 
poit as he was also fuendlv with the 
Agent of the said bianch of the Bank**

SHRI PRANAB KUMAR MUKHER
JEE So far a the it hon against the 
officcts, against whom piosecutions 
have started is roncerned the% have 
boon plated undpi sispcnsion Rc 
garduu* the case of Mr B S Kapur 
I can tell *he hon Member that it 
was alleged that an officer b\ name 
Mr B S Kapur submitted a bogus 
mcdual bill about illness of his wire 
and the bill was not reimbursible and 
it was returned unpaid to the officer 
concerned on 30th April 1973

SHRI D K PANDA My question 
is very specific as to whether this 
very officer against whom theie were 
certain allegations which were also 
pro\ed had been deputed to conduct 
certain investigation

SHRI PRANAB KUMAR MUKHER
JEE Out of these 149 cases, as to 
whether this particular officer was in
volved in any investigation for that 
I would require notice 1 have no

suCo information with me at the 
present moment

SHRI D K PANDA I want to 
know whether with legard to the 
case of fraud of Rs 5 lakhs of New 
Rohtak Road branch of the Bank 
such a corrupt officer who is already 
piovcd to be corrupt—corruption char
ges have been proved against him— 
was deputed to investigate the case 
and, therefore, the whole thing was 
hushed up

SHRI PRANAB KUMAR MUKHER
JEE I have already mentioned that 
for the question whether Mr Kapoor 
was entrusted with investigation m the 
particulai case I wou7d require spe
cific notice

SHRI D K PANDA I want a 
clarification from him whether he has 
the list here to show what are the 
specific cases that have been investi
gated and who were the officers—the 
dear names and the nature of fraud 
cases

SHRI PRANAB KUMAR MUKHER
JEE I do not have it for all the 
149 cases

SHRI D K PANDA Mv second 
question is this

MR SPEAKER Do not exploit the 
procedure

SHRI D K PANDA That was not 
mj second question Sir That was 
a clarification which I sought on the 
first question which could not be pro
perly answeied by the hon Minister 
I <me to the rescue of the whole 
House bv seeking clarification My 
second question is verv small and sim
ple I want to know whether some 
of the officers of the Department of 
banking in the Ministry of Finance 
have also been in league with those 
verv corrupt officers In spite of in
vestigations by the Chief Vigilance 
Officer they are husmg up the things 
When such things have been admitted 
m answer to the previous question I 
want to know whether thev have taken
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any administrative steps for the 
removal of these officers who are m 
league with the corrupt officers of the 
Bank.

SHRI PRANAB KUMAR MUKHER
JEE; 1 have no such information 
whether any officer is in league with 
these people who were charged with 
fr»ud and other act« of irregularities. 
Regarding action, as I have already 
answered in the text of my reply, in 
some cases action has already been 
taken.

SHRI VASANT SATHE: In 1973
an inquiry was made into tlhe alleged 
fraud in the ^ew Delhi branch, Kan
pur, Bombay and Jodhpur, both by the 
Reserve Bank and the State Bank of 
India. I would like to know if the 
Government has received the report 
of the inquiry and if so. whether the 
Government would place it on the 
Table of the House and make it avail
able to us.

MR. SPEAKER; The question is 
in respect of the State Bank of Bikaner 
and Jaipur.

SHRI VASANT SATHE: In relation 
to Bikaner and Jaipur, a senior officer 
woo was named, Mr Kapoor, had 
made an inquiry He has also, I am 
told, submitted a report Wil] the 
Government make that report also 
available to the House’

SHRI PRANAB KUMAR MUKHER
JEE; I do not know which report the 
hon. Member is referring to.

SHRI VASANT SATHE: The report 
of 1973 inquiry into the Bank of 
Bikaner and Jaipur.

SHRI PRANAB KUMAR MUKHER
JEE: I do not know whether Mr. 
Kapur was entrusted with any speci
fic investigation.

SHRI VASANT SATHE: He was 
entrusted with the investigation of the 
Rs. 5 lakhs fraud case. If there is 
such a case, will you make that report 
available. He can say that if there is

any such report, he will make it avail
able. What is there to hide?

MR. SPEAKER; Now, next ques
tion, question No. 107.

SHRI SAMAR GUHA: I want to
draw your attention that there are 
only four minutes left. Question No. 
168 should als> be taken up.

MR. SPEAKER; I tried my best to 
reach that question.

Revival ef Smugglers’ activities
*167. SHRI MADHU LIMAYE:f 

SHRI RAM DEO SINGH;

Will the Minister of FINANCE 
be pleased to state;

(a) whether Government’s atten
tion has heen drawn to the news 
reports that Government’s anti
smuggling drive has had no impact
<>n th*» imporl and sale of smuggled 
goods in Bombay;

(b) whether Government have 
seen another press report that the 
Kutch smugglers met and regrouped 
their forces and that they thought
that aftet sometime everything would 
be normal again, and

(c) whether Government have any 
plans to provide alternative gainful 
employment to the young people at 
present being exploited by these 
smugglers?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):

(a) and (b). These news reports have 
come to Government's notice. Intel* 
ligence reports, however, suggest that 
smuggling activities and sale of smug
gled goods have been considerably res
trained after the anti-smuggling drive. 
The Government, however, have no 
information regarding the regrouping 
of forces by the smugglers. The Gov
ernment, at the same time are keeping 
a close watch on their activities.
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(c) ·The Governme'nt have initiated 
'Special measures to create large em
l)loyment opportunities both in the 
rural and urban areas in the country, 
·induding several self-employment 
: t'chemes for educated unemployed. "-
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SHRI PRANAB KUMAR MUKHEa
,JEE: I have already stated that .oo far 
.as the increasing activities of the smug
_glers are concerned about which foe 
press report has been cited, our intel
ligence reports indic'ate that the activi
ties of the smugglers have gone _rJown 
..after the anti-smuggling drive. 

SHRI ATAL BIHARI V AJP A YEE: 
·Question. 

SHRI PRAN AB KUMAR MUKHER
JEE:· Regarding the association of some 
--distinguished persons belonging to 
various Parties and others, it has bee:1 
clearly pointed out in reply to a ques
·tion last week that we have no. speci
fic information about the involvement 
,of politicians and Ministers whh the 
.smugglers' activities. 
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MR. SPEAKER: Some how or other 
it is brought into the question. 

1SHRI H. N. MUKERJEE: There is 
a point of order involved and I would 
like to have your ruling. In the last 
session of Parliament, the Minister of 
State for Finance had made a specific 
statement reiterating several times on 
the floor of the House itself that poli
ticians in high places been involved 
in smuggling operations. It was that 
statement of the Minister of State, 
that predecessor ·of this Minister o:�era
ting at this moment which has created 
a furore in the press and the public 
and now the Minister s&ys that there 
is no specific information. Do take it 
that this Government through one of 
its Ministers of State, makes a mys
terious statement. 

MR. SPEAKER: Mr. Limaye has 
already askeq. a question. 

· SHRI H: N. MUKERJEE: This is a 
l)oint of otder." · 
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ME. SPEAKER: No point of order 
during Question Hour.

sft qvr faqij : 5ft sffn W
ftwerr^r, m  «w«z m ix

j H answer comes we will 
not raise points of order.

SHRI INDRAJIT GUPTA; The 
Minister cannot say something which 
is directly opposite to what his 
predecessor had said.

SHRI JYOTIRMOY BOSU: I wrote 
to you on this.

MR. SPEAKER: I am sorry; the 
Question. Hour is already over.

1TK7<&,
m* n f snw *r n$J fk^m rfc 
& nrr v$r t  i t
r̂mn*r ^ ctt f  fa n  %*? in  %

fusrei trr ?

MR. SPEAKER; Why do you lose
your temper? Why do you talk like 
that’

SHRI PRANAB KUMAR MUKHER
JEE. Let me finish. So far as Mr. Nit- 
yanada Kunung.0 is concerned it is 
known to the House, he issued a cer
tificate on 31-5-66 to Mr Ha3i Mastan 
for getting a passport but I do not 
know how issuing a certificate for some 
one is an offence.

SHRI MADHU LIMA YE: He lied.

SHRI PILOO MODY: lg it necessary 
to explain to the Minister what per
jury means? He is charged with per
jury.

MR. SPEAKER; He is not replying 
from your point of view. He is reply
ing on behalf of the Government.

PROF. MADHU DANDAVATE: He 
lias lied beyond redemption.

MR. SPEAKER; You must give the- 
names of the people whom you want 
to bring in.

w w  fw jr n ft  w a r e r
$Grr *TT m w r fa  V* *TTH% 

* r * r r a -  srrn *c x  %  s f t w r
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: 55ft
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SHRI PRANAB KUMAR MUKHFR- 
JEE Whether 10,000 telephone connec
tions are given to the smugglers or 
not I have no information.

w*rai «rgtov : ŝrr V ir w ftr 
| i m y yx vje far
t f t f a n  I

« f t  f a q *  :  W T T  I
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I

9h f : h* «iWt
****** I  wfa*r < w *  »n£f i

« <
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SHRI PILOO MODY Why don’t you 
pull them up?

ftwi* J STFT vrt *1R> %

SHRI PILOO MODY When the 
Minister evades the question you 
should translate the question and put 
it to him directly yourself

SHRI MADHU LIMA YE I am say
ing under the Directions and the Rules 
of procedure You are violating your 
own Directions and Rules Mr Mukh- 
erjee raised a point of order

MR SPEAKER What is this viola
tion, may I know’

SHRI MADHU LIMAYE Kindi v 
see your own Direction The answer 
to a question should be precise and
complett q-? ^  TT t  I

MR SPEAKFR May I tell you that 
uhen you have to involve any Mem
ber or member of the public, you ha\e 
to give the Minister advance informa
tion and to the Speaker? I could have 
sent it on to him

SHRI MADHU LIMAYE I have 
given notice  ̂ several times

*srr qssrro —
fr f  *Ti  spr irsfJroE: p  iwt f —

11

MR SPEAKER Why do you side
track’  Did you send it to me’  1 am 
talking here of telephone connections

SHRI MADHU LIMAYE I am re
ferring to the Lok Sabha debate on 
17.3-70 I gave a written notice also

MR SPEAKER Don't do like this 
I am asking you only about this ques
tion—whether & notice w«s given or 
not, - t  ^

*ft ^  m  *Tfe*r
1970  W  Ti^rnt

PROF MADHU DANDAVATE This 
issue was raised by Shri Madhu 
Limaye many times That mean* the 
hon Minister is jn the know of this 
fact that this particular question is 
always haunting the mind of every
body (Interruptions)

aft srsr* srnaW • A
*TT*nTT SIT'TT g — 8F5T

qsft aft k vjTT far t r !
mvhftst^naft O Tifr.-rfaR-^ ?nr ^fr 
T̂ rr i 

«ft «r^ fan* : snft 
sr{t -sr̂ tr i *? src* sfrft 

i
MR SPIAKER It is five minutes 

past twelve \ow the Question Hour 
is over

SHRI MADHU LIMAYE You will 
kindly *sk him to answer this question

SHRI V AS ANT SATHE Only the 
other day he was protecting the funda
mental lights of the smugglers 
( In t e r r u p t i o n s )

MB SPEAKER All of >ou sit down 
Unless you sit down I am not pomg 
to call anj one of you I cannot listen 
to any Member I have declared the 
question hour is oser and I shall take 
up the next item

(interruptions)

MR SPEAKER All of you must <at 
down Nobody will be able to catch 
my eye unless all of you sit down

PROF MADHU DANDAVATE 
Kindlv give youi Direction as to the 
procedure that should be foPowed in 
the House if the Minister tries ta 
evade the answer to the question What 
is the particular procedure to be fol
lowed in the House? I want your Di
rection. (interruptions).



MR. SPEAKER: I shall allow you 
all. 1 will not get up unless all of 
you sit down. Wil] you please sit 
down9

PROF. MADHU D AND A V ATE; Sir,
I want a direction from you when a 
Member is seeking information on a 
particular question, if the Minister 
evades giving a reply, what is the 
remedy left over to us?

MR. SPEAKER: Kindly sit down

SHRI PILOO MODY- Kindly hear 
me before we sit down.

MR SPEAKER- I shall hear you 
Please sit down. It is now five minutes 
past twelve. I would invite your atten
tion that it is mu 'h. bettor if you fol
low the suggestion that when you 
want to ask a question about any 
individual or a Member, you give no
tice to the Speaker so that he nrjy 
come prepared And \v*'°n you mention 
somebody’s name, we have our Ruins 
in the House about the procedure

SHRI MADHU LIMAYE- I have not 
spoken on the subject The subject was 
raised last year by giving a proper 
notice.

MR. SPl-'AKER I shall call you 
later on. I aiT1 here talking of this 
particular question.

: STT<T *TTT3TTT 
$ fw sfrfsrr ^ ffn , *7T * T $*HT

’srrfen, stt n<r (x fcm  t*

(htlerrurlion* )
MR SPEAKER* If you run this 

Hou?e like t»n-', of what use is it?
I do not Jikf' tins.

SHRI MADHU LIMAYE: Please
tell me how miny notices you want’

MR. SPEAKER- I will t*ll y°u.
SHRI MA^Hi' LIMAYE- I am pre

pared *6 give ,yoj J0,000 notices
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MR. SPEAKER; The procedure 
should be followed.

SHRI MADHU LIMAYE: What is 
the procedure?

SHRI INDRAJIT GUPTA; If it is 
incumbent on Mr. Limaye to give you 
prior notice before he brings up the 
name of any particular person, then 
it should be equally incumbent on the 
Minister not to try to defend the con
duct of that person. Why did he defend 
the conduct of that person here? Did 
he not try to do so?. . (Interruptions)

MR SPEAKER: I agree with you 
there

SHRI SHYAMNANDAN MISHRA: 
When we put any question and the 
hon Minister is not *n a position to 
answer it, the natural course for him 
is to ask for notice and that ends the 
matter. Why should the Speaker get 
involved in this

SHRI PILOO MODY- Three times 
you asked me to s*t down -and three 
times I sat down.

MR SPEAKER- I will call you, 
pleasf keep sitting He raised this 
question

SHRI SAMAR GUHA: Before you
pass cm to the next item, please allow 
mi to sny

MR SPEAKER I am sorrv, this is 
bad Will vcu kindly «i1 down? We 
h-id kept it pending jn th< last sitting- 
it was pending A> vou asked, this 
will not lapse; this will P»ss on and 
this will continue. I tried to reach 
quel ion 3 6 8 . A  all the questions about 
which voU are agitated will be allow
ed as suppl^mentories when this ques
tion is brought before the House. Un
fortunately the question hour finished 
before this could come up It wil1 
in c lu d e  a ll your questions over which 
you feel so much concerned.

SHRI INDRAJIT GUPTA: What
will happen now?
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MR, SPEAKER* Now, the Question 
Hour u over.

SHRI INDRAJIT GUPTA Are you 
going to transfer it to some other day’

MR SPEAKER 1 think that is the 
alternative

SHRI INDRAJIT GUPTA It should 
not be allowed to lapse

MR SPEAKER It is not going to 
lapse My alternative was that

( I n t e r r u p t i o n s )

SHRI PILOO MODY Mr Speaker, 
there are two issues that are raised 
One issue is the performance of the 
Minister m answering questions The 
second issue is the Speaker's duties 
in the matter The third issue raised 
by you is about giving prior notii e re
garding anybody who is to be nen- 
tioned m the House On these three 
issuer I should like to pa<5<; on som 
opinion to you When a Minister does 
not reply to the specific question ask
ed you ha\e two options before vou 
One i«? to say that the question is irre
levant m which case you will have 
to hear arguments as to how it is quite 
relevant The second point is if the 
Minister does not replv to the ques
tion asked you on your own in per
formance of your dutj should rephrase 
it in a manner he understands it and 
ask him to reply to that specific point 
If he does not you must pass strictures 
a gams t him The third point is

MR SPEAKER I think we have to 
revise the rules

SHRI PILOO MODY Please listen 
This is a two w*a\ traffic II you do 
not listen to us we do not listen to 
you Do not get the impression that 
you can interrupt any and everything

MR SPEAKER I tell you I cannot 
be coerced like this: if you behave like 
this you will And me something dif
ferent

JSHRI PILOO MQDY: If everytime

I have to outshout you, then

MR SPEAKER You must change 
your tone, I am not goin§ to tolerate 
it

SHRI PILOO MODY Nor am I going 
to tolerate it I have not come here 
to run a parallel Government, parallel 
speakership When I want to express 
an opinion you will have to listen to 
it \

SHRI VASANT SATHE Whether it
is within the rules or not you will 
have to listen to it

STITT
apTT ?r rr | ?
3WT tft* tft* \
Vf TO 3ft xw  t ftsr̂ r̂ rr
srar o’jt t t  *** %
V® TT'TT ^T?^ I  \ WTO ^ 3T
*T*fr 1 *  £ *  '<& #  S>7
STTCTT eqr̂ T •STffrTT £ fw

w t *r*r k r r 4 ^ -  if fzrm 
rm  1 fa s  ?r vtvrtt* nXt %

£ s V  | i

SHRI PILOO MODY On the third 
point about prope- notice If anv Dod> 
has to be mentioned m the House 
where certain remarks or allegations 
are to be made notice is required But 
if it is a judgment of the Supieme 
Court or High Court involving the in
dividual and lepeated here umpteen 
time*; if \ou ask for proper notice it 
is extremely unreasonable He can 
ask for moie time vou can rule the 
question out of order But if you ask 
for notice on this jssue I do not think 
it is according to the rules a$ they 
stand

SHRI JYOTIRMOY BOSU- The 
question was very specific, whether any 
steps are being taken to prosecute
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Mr. Kanungo because he has commit, 
ted perjury before a High Court. The 
minister has chosen to run away from 
that question and gave an evasive 
reply. If you look at the debates of 
22nd August, 1974, you will see that 
no less a person than Dr. V. K. R. V. 
Rao said as follows:

“I would like to read one extract 
from hon. Minister’s state
ment that he made on the 19th 
August and covered by the 
Times of India:

“Mr. Ganesh pointed out that 
the legal system in India was 
such that only the small fry 
among thc smugglers got 
convicted. . In a few big 
cases such as Bird and Co. 
and Mr. Hikhye, legal action 
in the court dragged for 
years Several smuggler* 
were sentenced only till the 
rising of the court. The top 
men had very good political 
and other connections.”

Who says that? Dr. V. K. R V. Rao, 
quoting Mr. Ganesh says that. Mr 
Ganesh replied at length but never 
gave any details. Therefore, it is 
necessary that without any notice, the 
House should have the right to ask 
this question to the Home Minister 
whenever the occasion arises.

Then, jn regard to the privilege mo
tion about Mr. Tul Mohan Ram’s case, 
we demand that the CBI report must 
be laid on the Table of the House. 
(Interruptions) .

MR. SPEAKER: This is continuing 
like this since the very first day. 
Kindly be a little more careful about 
the business before the House.

WRITTEN ANSWERS TO QUESTIONS 
Setting up of a Common Market tor 

Indian Ocean Countries
*165. SHRI YAMUNA PRASAD 

MANDAL:
SHRI H. N. MUKERJEE;

Will the Minister of COMMERCE 
be pleased to state:

(a> whether Shah of Jtma hag sug
gested the setting up of a common

market of Indian Ocean countriesj 
and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA); 
(a) and (b), In the course of the 
talks which His Imperial Majesty, the 
Shahanshah of Iran had with our 
Prime Minister during his visit to New 
Delhi from October 2 to October 4. 
1974, it was agreed that there was 
scope for greater economic and cultu
ral co-opcration within the region, as 
a whole covering the littoral countries 
of the Indian Ocean. They agreed that 
such co-operation would promote in
creased trade, greater regional self- 
reliance and the fuller utilisation of 
the mineral, natural man-power re
sources of the region for the benefit cf 
the people of all the countries con
cerned.

Indo-Hungarian Trade Talks

*168. SHRI VIRBHADRA SINGH: 
SHRI R. S- PANDEY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Indo-Hungarian Trade 
talk.-; were held in New Delhi to 
expand trade between the two 
countries: and

(b) if so, the outcome thereof?
THE MINISTER OF COMMERCE 

(PROF. D. P. CHATTOPADHYAYA):
(a) The Joint Working Group on 

Trade Exchanges set up at the first 
meeting of the Indo-Hungarian Joint 
Commission for Economic, Scientific 
and Technical Co-operation met in 
New Delhi from 23th October to 31st 
October, 1974 and discussed various 
matters connected with Indo-Hunga- 
rian trading relations.

(b) A statement showing the gist 
of the conclusions arrived by the Indo- 
Hungarian Working Group on Trade
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Exchanges is laid on the Table of the 
House

Statement
The Indo-Hungarian Working 

Group on Trade Exchanges set up at 
the first meeting of the Indo-Hunga- 
nan Joint Commission for Economic, 
Scientific and Technical Co-operation 
reviewed the trading relations 
between the two countries in 
recent years It wag expected that the 
total trade turnover between the two 
countries during 1974 would be of the 
order of Rs 450 million showing an 
increase of about 40 per cent over 
the turnover of 1973

2 The question of increase m the 
export of non-traditional goods from 
India to Hungary was discussed It 
was hoped that the proposals for Tech
nical Co-operation and Collaboration 
in various fieldg which were separa
tely under consideration would pro
vide scope for expansion of trade bet
ween the two countries and open up 
long-term arrangements with respect 
to several commodities from both 
sides

3 It was also agreed that the Ship
ping Organisations of the two coun
tries would explore the possibility of 
concluding a bilateral shipping agree- 
nent to ensure smooth flow of trade 
between the two countries

Smugglers arrested under Misa
*168-A SHRI BIRANENGTI 

SHRI SAMER GUHA
Will the Minister of FINANCE 

be pleased to state*.
(a) the number of smugglers who 

have been arrested under the Main
tenance of Internal Security Act,

(b) whether the use of this Act and 
other collateral measures have re
sulted m achieving the objective of 
smashing the smuggling network,

(c) whether the ace smuggler, Haji 
Hastan has alleged involvement of 
politicians and Ministers in his acti
vities,

(d) whether Police preventive and 
enforcement agencies of Government

have a list of politicians and persons 
m the administration who have been 
receiving regular and periodic pay
ment from the smugglers, and

(e) if so, the names of such indi
viduals and organisations?

THE MINISTER OF STATE In THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) 10 smugglers were detained under 
orders of the Central Government 
According to reports received by the 
Central Government, over 550 persons 
have been detained by the State Gov
ernments upto 5-11-74 under the Main
tenance ot Internal Security (Amend
ment) Ordinance, 1974 foi involve
ment in smuggling and m activities 
prejudicial to conservation of foreign 
exchange

(b) The steps taken bj the Govern
ment to strengthen the anti-smuggling 
set-up, including the action taken 
under the Ordinance have had the 
effect of breaking the Indian links m 
the smugglers’ gangs

(c) Government have no specific in
formation m this regard

(d) and (e) In the case of officers 
who are found to have connived with 
the smugglers departmental action is 
taken Wherever there is sufficient 
evidence they are also prosecuted as 
provided for m law The Government 
do not have any list of politicians who 
are alleged to have been receiving 
periodic payments from smuggjlers

Impact of New Credit Policy 
announced by R B I on Prices

*169 SHRI V MAYAVAN 
SHRI P VENKATA- 

SUBBAIAH

Will the Minister of FINANCE 
be pleased to state:

(a) the main features o< the new 
credit policy announced by the 
Reserve Bank of India and how far 
has it been helpful In checftrtng 1 1 
inflation and stagnation;
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Cb) whether the price rise tans Dm  
been cheeked; and 

(c) if so, to what extent both the 
things have been achieved?

THE MINISTER OF STATE In  THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) to (c) The major features of the 
credit policy for the current busy sea
son, announced by the Reserve Bank 
on 29th October, 1974, are as follows

(1) continuation of the restraints 
on credit creation and con
taining inflation, and

(2) Selective deployment of cre
dit for sustaining investment, 
augmenting production and 
facilitating distribution of es
sential commodities

Prices of a number of commodities 
have shown a declining trend since 
the third week of September How
ever, it is due to the cumulative im
pact of various measures we have 
taken to contain inflation It is too 
early to asses*; the part played by cre
dit control in bringing about this 
situation and ako positively predict 
the future trend

Loan from U S Agency for Purchase 
of Aircraft by Indian Airlines

*170 SHRI C K JAFFER 
SHARIEF

Will the Minister of TOURISM
AND CIVIL AVIATION br pleased to 
state*

(a) whether the U.S. agency which 
helped financing the Indian Airlines 
with credit to buy its Boeings has 
agreed to advance loans on the same 
terms to purchase two more air
crafts of the same type; end

(b) if so, the salient features re
garding Government’s plan in this 
regard?

,tH E MINISTER OF TOURISM AND 
C»Vft AVIATION (SHRI RAJ 
BAHADUR)* fa) Wld <bh The U.S. 
agencies which had recently helped

in financing the purchase of Boeings 
by the Indian Airlines have shown 
interest in financing the purchase of 
two more Boeings by the Corporation* 
The terms are under negotiation.

Raising of Resources by States 
through Market Borrowing

*171. SHRI M. RAM GOPAL 
REDDY; 

SHRI PRABODH 
CHANDRA:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Central Government
have turned down the suggestion of 
States for permitting them to raise 
their resources through market bor
rowing; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCF (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) Yes. Sir

(b) The resource.? available fot sup
porting the public borrowing program
me do not permit of anv additional 
market borrowings bv State Go\ern- 
ments or their agencies m the current 
yeai

Allocation of Steel to Recognised 
Export Houses

*172 SHRI RAGHUNANDAN LAL 
BHATIA 

SHRI P GANGADEB'
Will the Minister of COMMERCE 

be pleased to state
(a) whether his Ministry ’ ias takm 

the issue of making recognised export 
houses eligible for distribution of steel 
and pig iron to their supporting 
manufacturers,

(b) whether his Ministry is also con
sidering import's in cases where the 
cost of indigenous raw material is very 
high; and

(c) if so, the facts thereof?
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THE MINISTER OF COMMERCE 
(PROF D P CHATTOPADHYAYA)

(a) No, Sir There is no proposal of 
making recognised export houses as an 
agency lor distribution of steel and 
pig iron to their supporting manufac
turers

(b) and (c) Yes, Sir There js a 
provision in the Import Policy for 
Registered Exporters for allowing im
ports of essential raw materials and 
components where the price of an 
indigenous substitute is too high to 
maintain the competitive strength of 
the export product
Raid'* on Smugglers and Tax Evaders 

in Calcutta
*173 SHRI INDRAJIT GUPTA Will 

the Minister of FINANCE be pleased 
to state

(a) the number of smugglers and tax 
evaders whose offices and residential 
premises were searched m Calcutta 
during September and October 1974,

(b) whether a large amount of gold, 
silver and jewellery were found and 
seized by the authorities and, if so, 
how it is proposed to dispose of the 
seized wealth, and

(c) how many of the persons involv
ed have been ariested under MISA 
or other laws, or allowed to remain 
at large and whether a number of 
directors and executives of big busi
ness firms, including jute, paper and 
coal companies, are involved but not 
arrested*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) During September and October 
1974 official/residential premise*? of 
more than 90 persons were searched 
by Customs officers m Calcutta The 
Commissioners of Income-tax m West 
Bengal authorised searches m 73 
eases to unearth black money

<b) Goods worth Rs. 1,64,000 were 
*ei*ed by the Customs Officers Ogsh 
and jewellery worth Rs. 64,42,712 were 
wised by the Income-tax Department

m these raids Goods seized by the Cus
toms officers would be dealt with m 
accordance with the relevant provi
sions of the Customs Laws The assets 
seized by the Income-tax Department 
will be taxed The taxes so raised and 
the arrears jf any will be realised by 
appropriation of the seized assets

(c) 5 persons were arrested under 
the Customs Act They have been re
leased on ball by courts Out of these
5 persons detention order under the 
Ordinance amending MISA has been 
issued against one person who is abs
conding No Directors or Executives 
of big firms including jute, paper and 
coal companies have been found to be 
involved m the searches conducted by 
the Customs Department

The searches conducted by Income- 
tax Department include some cases of 
directors and executives of big busi
ness *irms also however there are no 
provisions for arrest or detention as 
such of any person for tax evasion 
under the direct tax laws

Action against Smugglers
•173-A SHRI BHAGIRATH 

BHANWAR 
SHRI MADHU LIMAYE

Will the Minister of FINANCE be 
pleased to state

(a) whether a Socialist MP cor
responded with the Commerce Minis
ter fiom 1967 to 1970 suggesting that 
Government take strong measures 
against smuggling from Nep-tl to India 
of stainless steel Nylon and Polyester 
yarn and fabrics, liquor etc originat
ing m third countries

(b) whether Socialist MP tabled 
several questions m the year 1970 
seeking to expose political connections 
of smugglers like Coolie Mastan, and

(c) if so, the reasons for delay m 
action against the smugglers and 
smuggling till September 1974*’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR M\JKHERJEE):
(a) Yes, Sir.
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(b) Yes, Sir. Certain Unstarred 
Questions relating to these matters 
were answered in the Lok Sabha by 
the Minister of Finance in 1970.

(c) Several measures have been 
taken by the Government to combat 
the problem of Indo-Nepal smuggl
ing. These include;

(i) Creation of a net.work of 
Customs Preventive Units on 
Indo-Nepal Border in January, 
1969 and its subsequent aug
mentations in 1970 and 1971.

Seven Customs Divisions are now 
operating on Indo-Nepal border, jeeps 
have been provided for the mobility 
of these preventive units and ex-Army 
personnel have been recruited. Revol
vers and rifles have also been supplied 
to these preventive units 

Special training centres for Customs 
training have been set up at Patna and 
Allahabad to train up officers posted 
on Indo-Nepal border

(ii) The post of an Officer on Spe
cial Duty was created m the 
Directorate of Revenue Intel
ligence in January, 1970 for 
co-ordination of intelligence, 
preventive measures and anti 
smuggling drive m connection 
with Indo-Nepal smuggling

(iii) The entire Indo-Nepal border 
has been placed under the 
unified command of the Col
lector of Customs (Preven
tive) with headquarters at 
Patna.

<iv) The cooperation of H.M.G; 
Nepal has been sought from 
time to time and measures 
taken by them have helped in 
curbing Indo-Nepal smuggl
ing,
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Action taken against Um& Investments 
Private Ltd, Bombay

*176. SHRI BIREN DUTTA;
KUMARI KAMLA KUMARI*

Will the Minister of FINANCE 
be pleased to state*

(a) whether Government are aware 
that the subscribers to chit funds m 
Bombay are perturbed over the de
fault by Uma Investments, a private 
limited company which runs the chit 
funds,

(b) whether Government are aware 
that through its 80 odd offices, the 
Company has collected over Rs 2 
crores by way of chit subscription; and

(c) if so, the steps taken against 
that Company?

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) to (c). The Reserve Bank of India 
has seporteA that in exercise o f the
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powers conferred on it by Section 45N 
of the Reserve Bunk of India Act, 
1934, it took up an inspection of Uma 
Investments Pvt Ltd. in October. 1971. 
As the inspection revealed certain ir
regularities in the working of the 
company, the Reserve Bank forward
ed a copy of its Inspection Report to 
the Department of Company Affairs 
and also brought the irregularities to 
the notice of Directors of Chits of 
Kerala, Andhra Pradesh and Tamil 
Nadu states. The Department of Com
pany Affairs have since ordered an 
inspection of the accounts of the 
company under Section 209(4) of the 
Companies Act, 1958.

It is further reported that the Tamil 
Nadu State Police have registered 
certain cases against the company 
under Section 420|406 of the Indian 
Penal Code but further action m res
pect of them has been kept in abeyan
ce in pursuance of an order of the 
Bombay High Couit staying all pro
ceedings now pending or which may 
be commenced against the company 
and its officers.

The Reserve Bank has also reported 
that the amount collected by the com
pany by way of chit subscriptions and 
outstanding, as on 31st March, 1973 
amounted to Rs. 157.20 lakhs.

Stopping Arrivals of Contraband 
Textiles

*177, SHRI S. A. MTJRUGA- 
NANTHAM:

Will the Minister of COMMERCE 
be pleased to state:

<a) whether 60 per cent of the 
demand for synthetic textiles in the 
country is being met with by the 
clandestine imports; and

(b) if so, the facts thereof and 
what measures have been taken to 
stop the arrivals of contraband tex
tiles?

' j M s  d e p u t y  m in iste r  in  th e  
jdSrnsTRY o f  co m m erce  (s h r i
VISHWANATH PftATAp SIWGtt):

(a) No precis* information regarding’ 
the extent of clandestine imports of 
synthetic textiles in the country is 
available.

(b) The extent of seizure made by 
the Custom authorities of synthetic 
fabrics and yarns during 1973 and upto* 
August 1974 were worth Rs. 13.97 
crores and Rs. 20.23 crores respec
tively.

The measures taken against illegal 
imports of textiles include:

(i) vigilance at the ports, air-ports 
and land customs stations and 
important commercial centres 
inside the country.

(ii) checking of vessels and con
veyance coming from abroad.

(iii) scrutiny of imports & exports.

Meeting held by Minister of Finance 
with State Finance Ministers

*178. SHRI SAKTI KUMAR 
SARKAR:

SHRI M. S. PURTY:
Will the Minister of FINANCE 

be pleased to state:
(a) whether he held any meeting 

with State Finance Ministers recently;
(b) if so, the reasons for calling the 

meeting;
(c) the names of States which parti

cipated in the meeting and the views 
expressed by them, State-wise; and

(d) the nature of action taken 
after the meeting and the results 
achieved?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) to (d). The Union Finance and 
Planning Ministers have held discus
sions with the State Chief Ministers 
and Finance Ministers in the current 
year to review their financial position 
end to highlight the need for raising 
additional resources, with particular 
ref**ettfce to the affluent section* of
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the agricultural sector, and to mini
mise the losses being incurred cm the 
investments m Irrigation and Power 
projects The need for curtailing non- 
essential and low priority expenditures 
and for safeguarding the investments 
in coie sectors, was also emphasised 
during these discussions

Discussions on these lines have 
been held with the Chief Minister of 
Andhra Pradesfy, Assam, Bihar, 
Haryana, J&K, Karnataka, Kerala, 
Madhya Pradesh, Maharashtra, Naga
land, Orissa, Punjab, Rajasthan Tamil 
Nadu, Uttar Pradesh and West Bengal 
The States have generally reacted 
favourably to the suggestions made to 
them and ha\e taken steps to improve 
their resources and to restrain their 
expenditures

Amount Advanced by Nationalised 
Banks to large business houses and 
small scale industries in Rajasthan

*179 SHRI LALJI BHAI

Will the Minister of FINANCE 
be pleased to state

(a) the amount of money given by 
Nationalised banks as loans to various 
large business houses and small acale 
industries i i Rajasthan during the 
year 1973 14,

(b) the amount of money returned 
so far by these parties and

(c) the efforts being made by Gov
ernment to recover the loaned money’

THE MINISTER STATE IN THE 
MINISTRY OF FINANCE (SHRI

PRANAB KUMAR MUKHERJEE)

(a) to (c) (i) Banks grant assis
tance normally for working c«»pitdl 
purposes which are generally express
ed as limits in the shape of ovet drafts,, 
cash credits bills, guarantees etc with 
m which a borrower is supposed to 
operate These limus aie reviewed 
fiom time to time and enhanced, re
duced cancelled etc depending upon 
the needs of ihe borrowers It is, 
therefore not possilbe to indicate he 
amount of money granted to any cate- 
goxy of borrowers during a particu
lar period Figures of outstanding 
advances against borrowers withm 
these limits, as on particular dates are 
however maintained by the banks 
further as the borrowers operate 
within the limits sanctioned the ques
tion oi any recovery of loans as such 
ad\ anced during a particulai period 
does not arise However, if any ac
count of a borrower becomes bad or 
doubtful of recovery or stagnant in 
the course of the operation of the 
limits the banks take recourse to 
normal recovery proceedings in ac- 
cot dance With Jpw

<ii) Data of outstanding ad\ancesto 
the industrial concerns belonging to 
tne 75 large industrial houses listed 
by the Monopolies Enquiry Commis
sion, located indifferent States, is 
not maintained State-wise by the 
ntionahsed banks nor are data avail
able as on 31-3-1973 or 31-3-1974 
Howe\er the vailable information on 
regard to the all ndia aggegate ad- 
\ ances b> the 14 nationalised banks to 
75 large industrial houses outstanding, 
as on 18-7-1969, 30-6-1972, 29 6 1973
and 28-12-1973 were as under__

41' India aggregati aJtanu* ViHtandiup as i n
(Rs. in Crores) 

1&-7-1969 30-6-19^2 29-6-1973 28-13-1973

(0 75 large industrial houses
(ii) All borrowers
(lit) $ecceattge of (i) to (u)

440 2* <52 6& <68 79 582 3a

IBX9 40 2949 20 3480 80 3827 44

24 17 7°o 16 3% 15 2%
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(iii) The outstanding advances o f Rajasthan, as on the last Friday of
the 14 nationalised banks to small March 1973 and March li74 are avail-
scale industries located in the State of able and are indicated below:—

(Rs. in Crore<0 
As on tfu Friday of ,

March 1973 March 1974

No. of units Balance No. of units Balan*-
outstanding outstanding

Advances to small scale industries

N.B. The expression ‘outstanding ad
vances’ used in the answer indicates 
the amounts drawn by the borrowers 
as on the dates specified in the course 
of their operation of the limits sanc
tioned to them and does not mean that 
they are overdue from the borrowers

Supply of large amount oi Surplus 
Textiles to India by Japan

f
*180. SHRI RAMSHE*HAR 

PRASAD Sir 
SHRI P M. MEHTA-

Will the Minister of COMMERCE 
be pleased to state-

(a) whether Japan is planning to 
supply a large quantity of its sur
plus textiles to India m the form of 
economic aid;

(b) if so, the broad features there
of;

(c) whether any final agreement 
has been reached in this regard; and

(d) if so, the salient feature of the 
agreement?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) The Government of India is not 
aware of any plans by Japan to offer 
textiles to India in the form of econo- 
jnUc aid.

(b) to (d) Do not arise.

Meeting of State Ministers on Export 
Potentiality

*181. SHRI S N. SINGH DEO- 
SHRI N E HORO

Will the Minister of COMMERCE 
be pleased to state-

(a) whether West Bengal and 
Tripura Governments have not parti
cipated at the meeting of the State 
Ministers on export potentiality;

(b) if so, the reasons of non
participation by the States;

(c) tin* names of the States which 
participated m the meeting and the 
particulars of the views expressed. 
State-wise; and

(d) the action taken on the decisions 
of the meeting?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) The Government of West Bengal 
was represented in the meeting held 
on 1st October, 1974 with the Ministers 
of States ahd Union Territories to dis
cuss participation of States in export 
efforts. The representative of the Gov
ernment of Tripura did not attend.

(b) Reasons for non-paitidpfttion 
are not known.
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(c) The names of the States which
participated and a gist of important 
suggestions made by the representa
tives of the States are given an the
statement laid on the Table of the 
House

(d) The suggestions made m the 
meeting are under examination

Statement

I List of StatesjUmon Territories 
-which participated in the meeting

1 Andhra Pradesh
2 Bihar
3 Delhi
4 Gujarat
5 Haiyanu
6 Himachal Pradesh
7 Jammu & Kashmir
8 Karnataka
9 Kerala

10 Madhya Pradesh
11 Maharashtra
12 Meghalaja
13 Mizoram
14 Ornsa
15 Punjab
16 Rajasthan
17 Tamil Nadu
18 Uttar Pradesh
19 West Bengal

Gist of the important suggestion* 
made by the States Union Territories

(1) Steps should be taken to give 
relief to exporters regarding 
scarcity of raw materials for 
export production such as 
steel, chemincal and plastic 
raw materials, yarn etc and 
also inputs such as diesel oil, 
furnace oil, coal etc

(2) Export credit should be 
made available on more libe
ral terns

<8) More Free Trade Zones should 
be *et ap

(4) The States should be assisted 
m regard to marketing of 
their products

(5) The role of State Export Cor
porations should be strength
ened STC should also export 
goods through the State Cor
porations

(6) Information regarding market 
possibilities etc available 
with the Central Agencies 
should be distributed to the 
States also

(7) STC should help to find 
markets for the products of 
the States, which the States 
are finding difficult to e xP°rt

(8) Small scale units should be 
given financial assistance for 
their export efforts Some 
agency like an ImporUExport 
Bank should be set up to give 
loans at verj low interest to 
export unita

Agreement with Rumania for supply 
of FertiBzem

1601 SHRI GAJADHAR MAJHI 
Will the Minister of COMMERCE be 
pleased to state

(a) whether recently an agree
ment has been reached between 
Rumania and India for the supply of 
fertilizers and

(b) if so, the broad outlines re
garding the terms and conditions 
thereof?

THE DEPUTY MINISTER IN TTE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SNGH) (a) 
Yes. Sir

(b) The Minerals and Metals 
Trading Corporation ot India Ltd 
signed a contract with Mjs ‘Azoex- 
port* Romania, the concern Foreign 
Trade Enterprise for import of 
40,000 tonnes of Calcium Ammonium 
Nitrate from Rumania for shipment 
during November, 1974 to January, 
197$
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Steps to «beck Smug*Hag

1602. SHRI MOHINDER SINGH 
GILL: Will the Minister <*f FINANCE 
be pleased to state;

<a) whether a panel has been set 
up by Government to take follow up 
action in order to check smuggling 
and apprehend smugglers; and

(b) if so. whether this panel has 
started functioning and what are the 
major decisions taken by it in this 
direction?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER
JEE): (a) No Sir, However, a watch 
is being kept by officers on the pro
gress of the current anti-smuggling 
drive

(b) in view of (a), question does 
not arise

* f * r  i r o n

: *TOT
ro t ^  *?rr% fwrr ?p$r 

f«p

(* )  fa®# *rr
fw ft  *rr*T i* srrsrrcTfsn ; 

(^ ) w  r< f w f t  *nrr 
w  ; 

(»r) q f
9ff>T

( ? )  r̂PTrfcrfT % *rnr
*TR<fta % irw f«f?rcrr w t t

t  ’

TT'srnro 3  («ft faw- 
sraro : (*) rftx. (*>.

q'Tr ( I 80 ftf oSTo ^<T»r *T*'r
*t) (^rtf *r)

1971-72 7 44 1 0 1 .7 3
1\> 7 2— 7 J 4. 42 64 4 0
197 3-7 4 0. 49 23 5 3

(*> (srPr Tfir^fWff o ir)

f o *  Hf

1971-72 4100—4 bOO 2300-3500 200 0 -2500
1972-73 4200-5000 2600-3300
197^-74 4200-5300 4600-6900

(n ) *rrt*r "rs» 
’jnrf^T *rar1£, r*^r 

jprr w  ftorfr I: ^
wi t1  f*rPw?

$?pRr «f«rc*|fr4 i

Export Potential of Goa

Statement

1604, SHRI P U R U S H O T T A M  
KAKODKAR: Will tbft Minister of
COMMERCE be pleased to ftate:
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(a) whether Government have ex
amined Goa’s Export potential; and

(b) if so, what are the exportable 
items?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) The Government of India has 
not so far sponsored any export po
tential Survey of the State of Goa

(b) Does not arise

Economic Offences
1606. PROF. NARAIN CHAND 

PARASHAR:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Government have re
cognised some economic offences as 
criminal offences recently;

(b) if so, the names of the offences 
which have been recognised as such 
and the dates with effect from which 
that has been done; and

(e) whether there is any proposal 
to include some more economic 
offences in this list?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER
JEE)* (a) and (b). As regards the 
Acts administered by the Ministry of 
Finance, Income Tax Act, Wealth 
Tax Act, Customs Act, Central Ex
cises & Salt, Act, Foreign Exchange 
Regulation Act and Gold (Control) 
Act alieady contain provisions for 
the last many years for the prose
cution of persons who are found to 
contravene some of the provisions of 
the said Acts

(c) The Taxation Laws (Amend
ment) Bill, 1973, seeks to insert 
through its clause 71 a new section 
276 C of the Income-tax Act, 1961 
whereby a wilful attempt to evade 
tax or a wilful isttempt to evade 
payment of tax is made liable to 
prosecution. A similar provision is 
fought to be introduced in the Wealth

Tax Act, 1957 also through clause 108 
of the said Bill. The Bill is at present 
before the Select Committee.

Demand for Indian Jute Goods

1606. SHRI BISHWANATH JHUN- 
JHUNWALA;

Will the Minister of COMMERCE 
be pleased to state;

(a) whether a delegation hao been 
sent to explore better market faci
lities in the Western countries for 
jute goods;

(b) if so, the names of the coun
tries visited by the delegation;

(c) their views in the matter and 
demand for Indian jute items in 
various countries; and

(d) whether any agreement has 
been reached with any of the coun
tries in this regard and if so, the 
broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)-
(a) No delegation on Jute has been 
sent m the past two years

(b) to (d) Do not arise

* 3  W\ fanfa

1607- :

( t )  w t irrrr V 15*  ^
f«rr | ,

(9 ) £T, cfr JTcT eft*

*t®tt ;

(it) s*r fazrfrr % s a  % fo*  
*ft sn«n* fam w  ?
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wm swm ) : (v )  art i

(*3 ) «TfT (»T)

Establishment of a free trade zone at 
Cochin

1609. SHRI VAYALAR RAVI:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether the Government of 
Kerala has suggested establishment of 
a free trade zone at Cochin to boost 
exports; and

(b) if so, the reaction of thc Gov
ernment of India thereto and the steps 
taker* thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) ■
(a) and (b): Suggestions have been 
leceived from different State Gov
ernments for setting up Free Trade 
Slones in a number of places, including 
Cochin. These are under considera
tion. Individual locations will be 
decided on the basis of feasibility 
study for each location

yfanr hut

1610. 5WST 5WW :
mi w *  srto M m  ^  
sar%  r r r  t o t  f a  •
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Export of silk' goods

1611. SHRI D. P. JADEJA:
Will the Minister of COMMERCE! 

be pleased to state:

(a) what was the quantity of silk 
goods exported during 1971—74 and 
the foreign exchange earned there- 
Irom; and

(b) the names of the countries to 
whom the exports were made indicat
ing quantity, country-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b) A statement is laid on 
the Table of the House. [Placed in 
Library. See No LT—8554 /74].

Development of Tourism in Rajasthan
1612. SHRI SHRIKISHAN MODI:
Will the Minister of TOURISM 

AND CIVIL AVIATION 
be pleased to state:

(a) whether Government had sanc
tioned any scheme for the develop
ment touiism in Rajasthan; and

(b) the total amount sanctioned and 
spent up-to-date, scheme-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH); (a) and (b). A statement
iS laid on the Table of the House. 
[Placed in Library. See No. LT— 
8555 /74J.

Demand by Gujarat (or different 
counts of yarn

1*13 SHRI D. D. DESAI: Will the 
Minister of COMMERCE be pleased te
state:

(a) whether there wa» any demand 
bv Gujarat for different counts ot 
yam recently;
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(b) if so, the total demand; and
(c) to what extent it has been met?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c ) . Under the voluntary sche
me for disciplining of the prices of 
cotton yarn operated by the Indian 
Cotton Mills Federation, the Textile 
Commissioner requested the Govern
ment of Gujarat to intimate their re
quirements of yarn and also the 
names of the nominees who would 
take deliveries. Certain clarifications 
wit/i regard to the demand as also the 
sub-allocations sought toT from the 
authorities concerned are awaited.

Tea crisis In India

1614. SARDAR SWARAN SINGH 
SOKHI:

DR RANEN SEN:
Will the Minister of COMMERCE 

be pleased to state;
(a) whether tea crisis looms ahead 

in the country;

(b) whether the Tea Gardens, sucn
«t Darjeeling and at other places,

needs to be extensively re-plantea 
due to the century-old bushes, and

(c) if so, what steps Government 
propose to take, as well as m regard 
to the financial assistance to the 
Indian Tea Planters in the country, 
to save the Tea Industry from tne 
crisis?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No, Sir

(b) and <c) About 34 per cent of 
the total tea area in India as on 31st 
March, 1971 carry bushes which are 
over 50 years of age. Normally bushes 
more than 60 to 80 years old require 
replantation but some of these sections 
can also be improved by adopting pro
per cultural practices such as rejuve
nation, pruning, ^manuring infilling etc.

Replanting of bushes is taking place 
but not to the extent targetted. To 
improve the pace of replantation, al
ready financial assistance Schemes are 
being operated by the Tea Board.

Demand for separate representation or 
disaffiliated Unions/Associations m 
the Ministry of Finance Departmental 

Cotfatfl

1615 SHRI RAMAVATAR SHAS- 
TRI: Will the Minister of FINANCE
be pleased to refer to the reply given 
to TJnstarred Question No. 2948 on the 
30th November, 1973 regarding de
mand for separate representation of 
dvsaffihated Unions/ Associations in 
the Ministry of Finance Departmental 
Council, and state:

(a) names of the three recognised 
staft associations who have disaffi
liated with the Income-tax Emplo
yees Federation;

(b) whether Government have now 
taken a decision for separate repre
sentations in the Departmental Coun
cil set up under the scheme of J.C.M.; 
and

(c) if so, whether Government have 
conveyed its decision to the concern
ed association, and if not, the reasons 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) The Delhi Aayakar (Chaturth 
Shreni) Karamchari Sangh, purporting 
to function under a new name ‘Delhi 
Aayakar Sanyukat Karamchari Sangh'; 
the West Bengal Income Tax Class 
IV Employees Association, Calcutta; 
and the Tamil Nadu Income-tax Em
ployees Association, Madras; had sent 
intimations of having disaffiliated them 
selves from the Income Tax Emplo
yees Federation. Subsequently, inti
mation was received that the Delhi 
Aayakar (Chaturth Shreni) Karam
chari Sangh, functioning under its
original name, had resolved to set
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aside the decision regarding disaffilia
tion and had further resolved to re
main in the mainstream of the Income 
Tax employees’ movement represent
ed by the Income Tax Employees 
Federation, New Delhi.

(I?) The Government have decided 
that the disaffiliated Associations are 
not entitled to separate representa
tion in the Departmental Council of 
the Ministry of Finance set up under 
the Scheme of J C M

(c) Government have conveyed theii 
decision to the concerned association.

Reasonable minimum World Price for 
Tea

10 iG SHRI DHAMANKAR. Will the 
Minister of COMMERCE be pleased 
to .state-

ta) whether Government have work
ed *>ut the five point programme for 
ensuring a reasonable minimum world 
price f°r tea;

(b) if so, the salient features of the 
proft’ amme, and

(t ' the steps taken or proposed to 
in-ip!' 1 ent the plan expeditiously9

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWAN/TH PRATAP SINGH) 
<a> to ft-1* In tV> 7th Session of 4he* 
Sub-group of exporter., of the Inter- 
Go s- -̂nmental Group on Tea held at 
Rome in June. l c/74 it was agreed m 
principle to examine in depth the 
technical and economic feasibilities of 
the following elevnents of a Multi
dimensional International Agreement 
for Tea

1 . A minimum export price arrange
ment below which exports would not 
be allowed

2. Co-ordination and regulation of
marketing to avoid building up of
stocks in importing countries which 
^would have depressing effects on prices

3. Intensification of and cooperation 
in Global Promotion including new
markets.

4. Rationalisation of ‘marketing so as 
to achieve the most favourable price 
with special reference to the feasibi
lity of expanding auctions in produc
ing countries.

5 Provision for an independent mar 
ket intelligence service fo? tea export
ing countries designed to provide upto- 
datp ai)d regular information about 
market developments and future out
look for various types of Tea.

The above proposals are to be exa
mined by a Working Party composed 
of Argentina, India, Indonesia, Kenya, 
Malawi, Sri Lanka and Tanzania

Supply of yarn to Orissa woolen mills
1617 SHRI ANADI CHARAN DAS: 

SHRI P GANGA DEB-

Will the Minister of COMMERCE 
be pleased to state-

(a) whether any yarn has been sup
plied to Onssa wollen mill® during
1971-72 1972-73 and 1973-74;

(b) whether the quantity supplied 
is adequate to meet Orissa’s require
ments and

<c) if so. the particulars thereof?

THE DEPUTY MINISTER IN THiS 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c) There is no control r 
production, price and distribution of 
woollen yarn As such question of 
supply of woollen yarn under any 
statutory order for the period men
tioned in I*'** question does not arise. 
While mills working on the woollen 
system w^ct their requirements from 
indigenous sources, these in the worst
ed and shoddy sector have to depend 
on imported raw material, quantity oi 
which depends on the availability 0: 
foreign exchange Worsted and shod 
dy units all over the country work ot
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less than two shift basis due to scar* 
city of raw material and this holds 
good for the mills in Orissa also.

Private Assessors in New India 
Assurance Co. Ltd.

1618. SHRI K. K. SHETTY: Will 
•the Minister of FINANCE be pleased 
-to state:

(a) whether the New India Assur
ance Company Ltd. has private Asses
sors for the settlement of claims be
sides their own regular employed 
Claims Inspectors;

(b) whether in view of the huge 
-unemployment amongst Engineering 
Graduates and diploma holders, Gov- 
erment propose to do away with pri
vate Assessors; and

(c) the time by which the private 
Assessors will be completely done 
away with and unemployed Engineer
ing Graduates and diploma holders 
employed instead?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATl 
SUSHILA ROHATGI): (a) Yes Sir.

(b) No, Sir.
(c) Does not arise.

w&n
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Opening of Branches of Nationalised 
Banks in Tamil Nada

1620. SHRI MUHAMMED SHERIFF: 
Will the Minister of FINANCE be 
pleased to state:

(a) the number of branches so far 
opened by the nationalised banks in 
Tamil Nadu.

(b) whether there is any proposal 
to open more branches of these banks 
in Tamil Nadu dunng the Fifth Plan 
period; and

(c) if 30, the number thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATl 
SUSHILA ROHATGI): (a) The
number of bank offices of the public 
sector banks, including the 14 nation - 
nalised banks, in Tamil Nadu increas
ed from 714 on the eve of bank natio
nalisation to 1239 as at the end of June, 
1974.

(b) and (c) In pursuance of the 
directive of the Reserve Bank of 
India, commercial banks formulate 
three year rolling plans of branch 
expansion. Currently the banks are 
engaged in formulating the plan for 
the three year period 1975-77. The 
Reserve Bank of India have indicated 
that as at the end of June, 1974, 
public sector banks, including the 14 
nationalised banks, had on hand l i t  
licences/allotments for opening offices 
in Tamil Nadu.
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1621. DR. H. P. SHARMA:
Will the Minister of FINANCE 

be pleased to state:
(a) whether Government’s attention 

has been drawn to the reports that 
organised rings of smugglers have 
been actively engaged in smuggling 
across India-Bangladesh border; and

(b) the steps taken to prevent these 
activities effectively and to round up 
the smuggling rings and the financiers 
thereof?

THE MINISTER OF STATE IN th e  
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) Government are aware of the 
smuggling activities across tlhe India* 
Bangladesh border and involvement of 
some organised rings in such smuggl
ing.

(b) Scrme of the measures which 
have been adopted \o check smuggling 
across the Indo-Bangladtsh border are 
as under:—

(i) customs staff has been ported 
along the border, who under
take preventive patrols;

(ii) close liaison is maintained 
with the Border Security Force 
and the States’ Police at dif
ferent levels for anti-smuggl
ing work;

(iii) personnel of the Border Secu
rity Force and the local police 
in the border areas have been 
empowered to take action 
under the Customs Act, 1962 
for anti-smuggling work;

(iv) the provisions of the Mainte
nance of Internal Security Act 
as atnendecj by the Mainte
nance of Internal Security 
(Amendment) Ordinance, 1974 
are also being applied to de

tain smugglers with * view to 
cheek smuggling idk&i thte 
border.

Financial asristance to pUfprfaa centres 
for ItotedfyMfeeftt as totfiat1 Centre*

1622. SHRI C, H. MOHAMMED 
KOYA: Will the Minister of
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether there is any scheme for 
providing financial assistance to pil
grim centres for development at tour
ist centres;

(b) if so, the various pilgrim cen
tres which have received Central as
sistance under the scheme during the 
last three years. State-wise;

(c) whether Government of Kerala 
have requested the Union Govern
ment for such assistance; and

(d) if so, the decision taken on this 
matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (a) and (b) Since the abo- 
ntion of p.irt-II schemes, or centrally 
aid* d schemes, the development of faci
lities for pilgrim traffic has been the 
responsibility of the State Govern
ments The development of facilities 
for foreipn tourists is mainly the 
responribility of Central Government. 
Thp Central Department of Tourism

however constructing tourist bun
galows at Rame&hwaram (Tamil Nadu 
and Mantrulaya (Andhra Pradesh) 
Youth Hostels at Puri (Orissa) and 
Amritsar (Punjab) and tourist recep
tion centre at Varanasi (U .P.) but 
these facilities are not primarily 
intended for pilgrim traffic.

(c) and (d). Proposals amounting to 
Rs. 24 00 lakhs were received from 
the Government of Kerala for the 
development of facilities for pilgrims 
at Sabrimala, Guruvayur. Malayathur 
and Mamburam. Since these places 
are mainly of regional importance* 
the development of facilities would 
be the responsibility of the State 
Government which has been informed 
accordingly.
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$*xnaa«Mmad« by 4 ft 1*41* l ipwne 
Bank Ofllcjfff Association increase 

In D e a m  AUotuee

1828 SHRI M. M, JOSEPH: Will
the Minister of FINANCE be pleased 
to state:

(a) whether All India Reserve Bank 
Officers' Association has intensified its 
movement all over the country to de
mand an increase m their dearness 
allowance,

(b) whether it is all due to bank 
authorities’ failure to implement their 
assurance, and

(c) what action Government pro
pose to take to safeguard the inter
est of the Reserve Bank officcis*

T1IE MINISTER OF FINANCE 
(SURI C SUBRAMAN1AM) (a) to
(c) Certain I ’Tposuk nude by the 
Reserve Bank of hidia rtPard ng pay
ment ot De *tn< s Allowance \ Offi 
ccis v orking in He&irvti Bank are un
der txamin ttn n m Government

Reserve Gjnk of India ha\e nform- 
ed that the two Associations of officers 
ot the Bank one representing Staff 
Officers Grade A and the oth*»r repre 
sentmg Stuff Offiurs Grtde B and 
other higher officers ha\e given a call 
to their member to attend office late 
by one hour on 18th November 1974 
and to take mas« cvma! lenvr* on the 
?nd December 1974 to pre«s their de
mand for sanction of higher dearness 
allowance

tftvertigatlons into account,* of trans
port operators In Muasaffarpur and 

Motfhar}

m 4  SHRI HARI KISHORE 
SINGH Will the Minister of 
FINANCE be pleased to state

<a) whether any inquiry jg being 
conducted into the accounts of some 
transport operators of Muzaffarpur

and Mo&ihari for possessing assets dis
proportionate to their income;

Cb) if so, the names of the firms 
and the results of the inquiry; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE) 
(a) to (c) The information is being 
collected and will be laid on the 
Table of the House as soon as it is col
lected

Reserve Bank of smugglers

1625 SHRI MADHU DANDAVATE 
Will the Minister ot FINANCE be
p’easod to state

(a) whether leaders of the smug- 
ghn kunt?* operating on Western 
Coa^t, recently arrested under MISA, 
hive cst ibhshed their own Reseivc 
Bank of Indi C at Kilbadcvi, Bom- 
tnv

(b) if so vmcp- whe-n this Bank is 
opentmg,

(c) whether a ^arge part of the 
funds of the Bank are m\est<?d m 
hctel« cinemas tra\el and tourist 
agencu* and inoustrie, and

(d) the nature of the investigations 
midc bv Government’

THj M IM STf R OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) Government are not aware of any 
bank being established b\ the smug
glers

(b) to (d) Does not arise m view 
of (a) above

Credit from IMF to buy Oil

1626 SHRI K LAKKAPPA 
SHRI D K PANDA 
SHRI SOMNATH

CHATTERJEE:
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SHRI NOORUL HUDA:
SHRI D. P. JADEJA:

Will the Minister of FINANCE 
be pleased to state:

(a) whether India has decided to 
draw Rs. 180 crores from International 
Monetary Fund to buy oil, if so, from 
which countries the oil will be im
ported;

(b) whether during this year with
drawal for purchasing the oil has been 
made from the fund three times, if so, 
how these funds were utilised;

(c) when the repayment of the loan 
will start; and

(d) to what extent the need of oil 
will be met with this loan?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) Dur
ing the current financial year India 
has drawn only once, in October, 
SDRs 200 'million (Hs- 193.86 crores) 
under the Oil Facility of the Interna
tional Monetary Fund. The oil im
ports are being made according to the 
already existing arrangements.

(b) India has also drawn SDRs 76.2 
million (Rs. 72.84 crores) under the 
Gold Tranche in April, 1974 and 
SDRs 235 million (Rs. 221.42 crores) 
in May, 1974 under the First Tranche 
from the International Monetary Fund. 
All these drawings have been made 
to provide balance of payments sup
ports for meeting the increased cost 
of essential imports caused by the 
sharp increase in prices of oil, fertili
sers and other important raw mate
rials.

(c) The repayment of the oil facility 
drawing will start from the fourth 
year of the drawing.

(d) The Oil Facility drawing will 
meet only partly the increase in the 
cost of India** oil imports.

Payment of Bonus to employees 
working In Public Sector 

Undertakings

1627. SHRI PRIYA RANJAN DAS 
MUNSI:

Will the Minister of FINANCE 
be pleased to state how many public 
sector units or Government of India 
Undertakings, other than Railways, 
have paid more than 8.33 per cent to 
their employees this year?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): 
As the accounts for the year 1973-74 
were only recently closed, information 
in respect of all the Central Govern
ment Industrial and Commercial En
terprises is not yet available The 
data is being collected and will be 
laid on the Table of the House.

Cases of Evasion of Income Tax In 
Baharaich District

1628. SHRI B. R. SHUKLA: Will the 
Minister of FINANCE be pleased to 
state:

(a) how many persons whether
residing in the District of Baharaich 
or outside but assessed to income-tax 
in 1972-73 and 1973-74, under the 
jurisdiction of Income-Tax Circle, Luck 
now, and Income-tax Officer,
Baharaich, showed income from agri
culture as part of their total inaome 
and got exemption from assessable 
income; and

(b) whether the same persons have 
shown approximately the same income 
from agriculture in their income-tax 
returns from 1974-75?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). Under the provisions of 
section 10(1) of Income-tax Act, 1961 
income from agriculture was not in
cludible in the total income for levy
ing of income-tax upto agwiement
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year 1973-74. Therefore the question 
of persona showing income from agri
culture as part of their total income in 
their returns of income for the assess
ment year 1972-73 and 1973-74 does 
not arise. It is also not possible to 
compare the agricultural income dis
closed in the returns of income for
1974-75 with the earlier two years.

Scheme submitted to International 
Rubber Research and Develop

ment Board
1629. SHRI C. JANARDHANAN: 

Will the Minister of COMMERCE 
be pleased to state:

(a) whether the Rubber Board has 
sought Government's approval for its 
Rs. 10 crore scheme submitted to the 
International Rubber Research and 
Development Board for the develop
ment of small holdings; and

(b) if so, the main features of the 
project and Government’s response 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b) At the instance of the 
International Rubber Research and 
Development Board, the Rubber Board 
has recently prepared two projects, 
one for modernisation of the small 
holding sector of the rubber plantation 
industry and the other for strengthen
ing research tijaining and extension 
activities on natural rubber production 
and technology. These schemes are 
now being examined by the Govern
ment.
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Export of wagons to African Countries
1631. SHRI NAWAL KISHORE 

SHARMA:
Will the Minister of COMMERCE 

be pleased to state:
(a) whether Government have re

ceived orders for export of wagons to 
some of the African countries;

(b) if so, the names of the countries 
and particulars of the orders received;

(c) the time by which all the wagons 
are expected to be exported; and

(d) how much foreign exchange 
would be earned?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (d). The Projects and Equip
ment Corporation has received ax 
order for supply of 100 bogie coverec 
wagons front the East African Rail
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way Corporation, serving Kenya, 
Uganda and Tanzania. Hie order was 
secured against a global tender finan
ced by World Bank. The value ol the 
contract is about Rs. 1S4 lakhs. The 
prototype of the wagons has been 
approved and shipments are expected 
to be completed by February, 1978.
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Joint m t a n i  abroad

>* r

1683. SHRIMATI ROZA DESH- 
' PANDE: Will the Minis

ter of COMMERCE be pleased to state:

(a) the number of Indian joint ven
tures abroad* under production and 
under implementation, country-wise;

(b) the total investment on these 
projects and the retrn on the in
vestment being received;

(c) whether Government have aban
doned tany of those venture; and

(d) if so, their particulars w d rea
sons for which these are being aban
doned?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SlNGH):
(a) A statement is annexed.

(b) Investment in the joint ventures 
under production amounts to Rs 7.74 
crores. Investment in the projects 
under implementation, is estimated to 
be about Rs. 19 crores.

According to the information avail
able, 50 far the yields on these invest
ments in the shape of dividends, tech
nical know-how fees, royalties, mana
gement ft*es, etc. work out to Rs. 2.06 
crores.

(c) and (d). It is the business entre
preneurs who propose and set*up units 
abroad, after securing necessary appro
val from the Government. Six projects 
are reported to have been abandoned 
by private entrepreneurs after remain, 
ing in production (or some time. All 
o f these units were in African coun
tries. Changing market conditions and 
difficulties in joint management have 
largely contributed to the aboadon- 
meat ot these joint projects.
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Statement

(a) Country-wise position regarding Joint Ventures in operation/in production and undeg 
Implementation :—

SI. No. Name of the Country In operation/ Under
' in production Implementation

1. E th io p ia ................................................................  2

а. K e n y a ................................................................  4

3. N i g e r i a ................................................................ 2

4. M auritius.............................................. 3 5
5. T an zan ia ................................................................  1

б. U g a n d a ................................................................  1

7. Libya , .................................. 1

8. C y p r u s ................................................................  .. 1

9. D u b a i ................................................................  1

10. Shri L a n k a ....................................................... 3 2

u . M a la y s ia ................................................................  13 *3

12. Singapore...............................................................  1 4

13. T h ailan d ............................................................... 2 3

14. Indonesia.................................................................. 10

15. Philippines.................................................................  2

16 Hong K o n g .......................................................  2

17. Fi|t ...........................................................  1

18. Iran ................................................................  1 2

19. Y e m e n .................................................................  1

20. A fg h a n is t a n .......................................................  ’ 3

21. I r e la n d ............................................................ 1

22. U.K............................................................................  2

23. Weit G erm any.......................................................  2 r

24- Canada . . . . . . . .  x
25. U.S.A. ............................................... 2 1

* 26. N e p a l ................................................... 1

43 61
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Issue of Import Licences
1634. SHRI BIREN ENGTI:

SHRI B. K. DAS-
CHOWDHURY:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether some of the licences 
in Pondicherry, Yama& and Mahe 
have confessed that l;hey have traded 
their licences; and

(b) whether any imports have been 
made on the basis of these licences?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) None of the licencees confessed 
about trading in the licences;

(b) Imports in respect of two licen
ces for a total value of Rs. 50,0001- 
have been made. However, the goods 
have not been cleared by the Customs 
pending further advice from the Im
port Trade Control authorities.

Central Assistance to Madhya Pradesh 
for Flood Relief

1635. SHRI BHAGIRATH 
BHANWAR:

Will the Minister of FINANC* 
be pleased to state:

(a) whether the Central Govern
ment have declined to provide funds 
to the Government of Madhya 
Pradesh for flood-relief purposes.

(b) if not, the division-wise assis
tance given by the Centre to the State 
Government for the purpose; and

(c) the total loss suffered by the 
State on account of flood?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) The Government of Madhya 
Pradesh have not asked for financial 
assistance for flood relief purposes in 
the current financial year.

(b) Does not arise.

(c) The State Government have re
ported a total damage of Rs. 88.38 
lakhs caused by floods to houses, crops 
and public utttitief in the current 
year.

tor
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Scheme devised by Government t»  
regard to general transfer of 

resources from the Oe»tre 
to States

1637. SHRI ARJUN SETHI:
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Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have de
vised any scheme in the light of the 
Sixth Finance Commission's recom
mendations to integrate flood and 
drought relief in the general transfer 
of resources from the Centre to the 
States to meet the grave situation 
arisen recently in the States due to 
iacute drought conditions;

(b) if so, the salient features thereof; 
and

(c) amount released to the distressed 
States and any other measures taken 
by the Centre in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). The recommendations 
of the Sixth Finance Commission in 
regard to the financing of relief ex
penditure have been accepted by the 
Government of India and the earlier 
pattern of providing non-Plan Central 
assistance to the States for such ex
penditure has been rescinded with 
effect from 1st April, 1974. According 
to the present policy, financial assis
tance from the Centre will be provid
ed, where absolutely essential, only 
by way of advance of Plan assistance 
or assistance under drought prone 
areas programme and tribal develop
ment Plan provisions. Any such 
advance assistance will be set off 
against the normal Plan assistance due 
to the State in the succeeding year. 
Such advance of assistance will be 
considered after the State Governments 
have taken steps to fully utilize the 
margin money provided by the Finance 
Commission for relief expenditure, to 
divert Plan funds from various sectors 
as well as from the non-affected 
areas of the State to development 
works in the affected areas, to provide 
employment to the affected popula
tion on continuing major and medium 
Irrigation projects and other works 
Included in the Plan, to fit relief em
ployment programmes into specific 
schemes under the drought prone

areas programme, tribal development 
Plan provisions etc., and to raise ad
ditional resources for financing refief 
expenditures to the extent possible.

(c). No financial assistance under the 
above scheme has so far been releas
ed in the current year. The assessment 
of the Centre in regard to the drought 
situation in Gujarat, Rajasthan, Orissa 
and Madhya Pradesh has been com
municated to the respective States and 
the matter is under consideration in 
consultation with them. The assess
ment in respect of the other States, 
which have asked for assistance, is yet 
to be completed.

Apart from this, the Centre has ad
vanced short-term loans to the States 
for their Agricultural Production Pro
grammes and has also taken steps to 
arrange for agricultural inputs etc. for 
revival of agricultural operations in 
the flood affected areas. In the matter 
of allotment of foodgrains also the 
requirements of the affected States 
have been given consideration.
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Confiscation of vehicle* In names «T 
smaffflen

1640. SHRI K, M. ‘MADHUKAR’: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government lhave taken 
any steps to confiscate the vehicles 
standing in the names of smugglers or 
held ‘Benami’ ; and

(b) if so, the action taken in each 
State?

THE MINISTER OP STATE IN THE 
MINISTRY OP FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). Information is being 
collected and will be laid on the Table 
of the House.

Purchase of Jute and Cotton

1641 SHRIMATI PARVATHI: 
KRISHNAN: Will the Minister of
COMMERCE be pleased to state:

Ta) the amount advanced to Cotton 
Corporation and to Maharashtra Co
operative Marketing Federation for 
the purchase of raw cotton in 1972-73 
and 1973-74;

(b) the amount advanced to the 
Jute Corporation for the purchase of 
raw jute in 1972*73 and 1973-74;

(c) at what prices cotton and jute 
were purchased by these organise* 
tions in the above period; and

(d) wfiat was the totaj purchase of 
these items during thf same p*ro& T
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THE DEPUTY MINISTER IN THE MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):

(Rs. in Cities)

(a) 16.6

(0 Cotton Corporation of India.

(li) Maharashtra State Coopera
tive Marketing Federation.

1972-73 1973-74
13

43*00

8500

13
37 00

No Iresh credit was sanc
tioned in 1973-74 but the 
Federation was allowed to 
operate within the credit 
limit of R. 85 crores 
sanctioned in 1972-73-

(b) Rs. 15*00 crores in 1972-73 and Rs. 22*50 crores m 1973*74

(C) Average^pdce Average price

(i) Maharashtra State Coop. 
Marketing Federation.

R. 230/—per quintal 
(Kapas)

Rs. 254'—per quintal of 
Kapas.

(li) Cotton Corporation of India. Rs. 1x05 per bale of lint 
cotton.

Rs. 1142 per bale of lint 
cotton.

(in) Jute Carp oration of India. Rs. 307 per bale of jute. Rs. 244 per bale of jute.

(d) Total purchases of raw cotton 
and jute by Government sponsored 
agencies were of the value of 
Rs. 179.29 crores in 1972-73 and 
Rs. 89.72 crores m 1973-74.

Decline in trade with African 
countries

1642. SHRl S. N. MISRA: Will the 
Minister of COMMERCE be pleased 
to state:

(a) whether India's trade with some 
African countries has declined;

(a) Yes Sir.

(b) The main reasons for decline 
m trade have been constraints on pro
duction, shortages of raw materials, 
inadequate shipping space and high 
ocean freight. In the case of trade 
with some countries where exports 
from India and imports from these 
countries have to be balanced, the 
decline in Indian demand for com
modities from these countries has also 
had an effect on India's own exports 
to them. P

(b) if so, the reasons thereof; and

(c) the steps proposed to be taken 
to boost the export to African count
ries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):

(c) With a view to boost exports 
from India to African countries* jteps 
such as conclusion of trade agree
ments, exchange of trade delegations, 
visits of sales-cum-study teams, parti
cipation in international fai^s/exhibi- 
tions, taking up industrial joint colla
borations abroad and providing ade
quate shipping space have been taken 
and are beinc further toltawM* im
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Grant of loans to export houses on 
soft terms

1643. SHRI ARVIND M. PATEL: 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether Government have con
sidered the suggestion from Fede
ration of Indian Export Organisation 
for grant of loans to export houses on 
soft terras; and

(b) if so, with what results?
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). The suggestion was for 
grant of loans to Export Houses for 
setting up infra-structure facilities. It 
has not been found possible to agree 
to this suggestion.

fVRTR
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fa m lw  surrcsror 3’WTapr SWT 
% tfrcrcnft* i  i

Recommendations of Study Team on 
leakage °* f©reign exchange

1645. SHEI DINEN
BHATTACHARYYA:
PROF. MADHU 
DANDAVATE:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Government took 
prompt action on the recommenda
tions of the study team on leakage 
of foreign exchange which were avail
able to it three years ago; and

(b) if not, what were the causes 
for this delay?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKERJEE):
(a) Yes, Sir. Report of the Study 
Team on Leakage of Foreign Ex
change was laid before the Parliament 
in November, 1971. The Study Team 
had made 220 recommendations re
garding various legislative, adminis
trative and organisational measures 
to be taken by different Ministries and 
Departments. Most of the recommen
dations, accepted by the Government, 
have already been implemented.

There has been no avoidable delay 
in issuing implemental instructions.

(b) Does not arise.

Financial crisis faced by Government 
of Himachal Pradesh

1647. SHRI BHOLA MANJHI: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether the Himachal Pradesh 
Government is faced with an acute 
financial crisis;

(b) if so, the reasons therefor;
(c) whether the Reserve Bank of 

India has refused to advance funds to 
Himachal Pradesh; and

(d) if so, the reasons therefor?
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE (SHR’ 
PRANAB KUMAR MUKERJEE): 
PRANAB KUMAR MUKERJEE): (a) 
No, Sir, (b) to (d) Do not arise.

Struggles launched by Trade Unions
In regard to Compulsory Deposit 

Scheme

1648. SHRI ISHAQUE SAMBHALI; 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government’s atten
tion has been drawn to the action 
and struggle launched by Trade 
Unions against Compulsory Deposits 
Scheme; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF FINANCE 
(SHRI C SUBRAMANIAM): (a)
Representations have been received 
from several workers’ unions against 
the provisions of the Additional Emo
luments (Compulsory Deposit) Ordi
nance, 1974 and the Act which 
replaced the Ordinance. Government’s 
attention has also been drawn to 
other forms of protests by some of 
the Trade Unions.

(b) Government have duly consi
dered the demands made. The Ad
ditional Emoluments (Compulsory 
Deposit) Act, 1974 is a part of the 
anti-inflationary measures in opera
tion. While this measure may involve 
some temporary hardship to the em
ployees, their long-term interests lie 
in curbing inflation. It is Govern
ment’s endeavour to bring home this 
to the employees and the Trade 
Unions.

Export of Garments

1649. SHRI BIRENDER SINGH 
RAO: Will the Minister of COM
MERCE be pleased to state:
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(a) whether du* fe. the,high price* 
of the cotton, garments textile in
dustry have been badly effected; and

(b) whether the export potential at 
Rs. 200 crores per year as an export 
of garments has not been achieved 
during the year 1973-74 and 1974-75 
and steps taken by Government to 
achieve the export potential?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). Export of ferments 
during the first six months of 2974-75 
have been worth Rs. 50 crores as 
against exports worth Rs. 17.77 cror- 
cs during the same period in 1973-74. 
Exports may, however, compprative- 
ly fall during ihe 2nd half of 1974- 
75 due to recessionary trends in world 
markets and lack of interest among 
the foitign buyers m handlonm crepe 
because of changing consumer prefe
rence The measures being ft ken by 
Government and the Cotton Textiles 
Export Promotion Council to increase 
garments cxrorts include —

(i) Maintenance of prices of 
cotton fabrics—both millmade and 
handloom, at reasonable levels so 
that the prices of garment* are 
competitive m the world markets

(ii) Participation m clothing ex
hibitions abroad and holding similar 
exhibitions m India.

(iii) Publicity campaigns abroad 
to p o p u la r is e  Indian garments.

(iv) A set-off of one sq. meter of 
controlled cloth is allowed against 
exports of mill-made garment* 
worth Rs. 7 5 on fob . basis. The 
question of providing some specific 
assistance to the garment exports 
is .also being considered, for the 
shipment period October 1974 to 
March 1975.

Taking over the Management of tlcfc 
Tea BfttaMi

1650. SHRI D. B. CHANDRA 
GOWDA:

SHRI G. Y* KaiBJtNAN: 
SHRI K. LAKKAFPAc *
SHRI R. V. SWAMINATHAN: 
SHRI GAJADHAR MAJHI:

Will the Minister of COMMERCE
be pleiased to state:

(a) whether Government propose 
to take over the management of the 
closed or sick Tea Estates; and

(b) if so, when?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (h) Proposals for amending 
the Tea Act, in regaid to the taking 
over of the management of the 
closed and Mt-k tea gardens and 
management 1 hrough appropriate 
agenci'** to nunc them back to nor
malcy art* \/iid<r examination, of the 
Government jn i'll their aspects.

Fxport of Manganese Ore

1651 SEIH1 S R DAMANT: Will
the Minuter of COMMERCE be 
pleased to state:

(a) whether du(* to a change in the 
policy, Government are going to allow 
export of Manganese ore without 
any limit on exportable quantity;

(b) if so, the reasons for taking 
such a decision, and

(c) the particulars of the export 
commitment* made under this new 
policy’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). On account of lower off
take of high grade manganese ore by 
ferro-alloy industry, it has been 
decided to allow export of a limited 
quantity of high grade manganese 
are in the current ytpa  ̂ Existing* 
restrictions on export of medium and
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fyv grade manganese ore would, 
'however, continue.

Decision on locates of Dry Port 
near Delhi

1652. SHRI Y. ESWARA REDDY: 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether Government have not 
yet taken a final decision on the loca
tion of the dry port near Delhi; and

(b) If so, which are the places sug
gested and what is the reason for 
delay in taking a decision thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The places suggested for loca
ting the Dry Port are Tughlakabad 
(Delhi), PaJwal (Haryana), Bharat- 
pur and Dholpur (Rajasthan), 
Mathura, Guldar and Munpat (UP.). 
Government are considering various 
ecological and financial issues having 
a bearing on the selection of location 
of the Dry Port

Issue of bonus shares by foreign 
companies

1653. SHRI NAWAL KISHORE 
SINHA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have seen 
the news report in an English daily 
of the 2nd June, 1974 under the head
ing ‘spate of bonus issues' by foreign 
companies in an attempt to circum
vent the guidelines and the provisions

the Foreign Exchange Regulation 
Act;

(b) if so, the particulars in this 
^pgarfl and whether any investigations
have been made into the allegations

made In the pres* report; and if so, 
the outcome of the investigations; 
and

(c) the action taken or proposed to 
be taken against the companies for 
mal-practices under the Foreign Ex
change Regulation Act and guidelines 
framed thereunder?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM); (a) Yes, 
Sir.

(b) The news report mainly refers 
to successive bonus issues of foreign 
controlled companies and also to 
capitalisation of reserves created by 
revaluation of fixed assets. Foreign 
controlled Rupee companies, like other 
Indian companies, are permitted to 
issue bonus shares from the Reserves 
created out of genuine profits and 
share premia received in cash, after 
obtaining the consent under the Capi
tal Issues Control Act. 1947. In order 
to ensure that the applications for 
issue of Bonus Shares are examined m 
a miform manner. Government have 
prescribed Guidelines which inter alia, 
clearly stipulate that reserves created 
by revaluation of fixed assets are not 
permitted m the capitalised. As 
regards the frequency of bonus issues, 
the guidelines specify that not more 
than 2 bonus issues will be allowed 
to a company ever a period of 5 years 
and that between the two successive 
announcements of bonus issues there 
should be a time lag of <*t least 40 
months and that the companies can 
make a further application for issue 
of bonus shares 36 months after the 
scrip in respect of the last bonus issue 
is listed in case of quoted shares or 
after the completion of despatch of 
the share certificates The allegations 
made in the Press report are not cor
rect and hence the question of any 
investigation does not arise

(c) As and when any mal-practice 
under the Foreign Exchange Regula
tion Act comes to the notice of Gov
ernment appropriate action is invari
ably taken.
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Investment Policy of LXC.

1654. SHRI N. K. SANGHI: WiU
the Minister of FINANCE be pleased 
to state:

(a) whether Government had ap
pointed an informal Committee to 
review the investment policy of the 
LIC;

(b) if so, what were the terms of 
reference of this committee; and

(c) whether the report of this Com
mittee has been considered by Gov
ernment and if so, the major recom
mendations that have been accepted 
by Government for implementation?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) Yes, 

.Sir.

(b) The Informal Group consisting 
of Governor, Reserve Bank of India, 
(Chairman), the Finance Secretary, 
Secretary (EA). Secretary (Banking), 
Secretary (Expenditure) in the Min
istry of Finance, the Chairman of LIC 
-and UTI and Joint Secretary concern
ed in the Deptt. of Economic Affairs 
were required to look into the pattern 
of investments and the investment 
policy of LIC with special reference 
to:

(a) their contribution to socially 
desirable objectives;

(b) their region-wise distribution; 
and

(c) in the case of investment in the 
private corporate sector, their distri
bution among different size groups of 
undertakings; and to make suitable 
recommendations for the future;

(d) The Report of the Informal 
Group has been considered by the 
Government and the following ma'jor 
-recommendators have been accepted:

(a) of the annual accretions to 
the Controlled Fund; LIC should 
invest a minimum at 75 per cent in

the public co-operative sector and 
house building by policyholders 
under Own Your Home Schemes, 
etc; out of which not less than 
50 per cent should be invested in 
Central and St̂ ate Government 
securities and Government guaran
teed marketable securities, of which 
not less than 25 per cent should be 
in Central Government marketable 
securities;

(b) in remedying the problems 
of regional imbalances, LIC should 
explore possibilities of devising 
some new schemes which might suit 
the needs and institutional capacities 
of those States; and

(c) in the private corporate 
sector LIC should make more 
conscious effort to seek sound 
investment outlets in the medium 
scale sector.

Total business undertaken by Tea 
Trading Corporation

1655. SHRI BISWANARAYAN 
SHASTRI* Will the Minister of 
COMMERCE be pleased to state:

(a) the total business carried out 
by the Tea Trading Corporation of 
India during the years 1972-73 and 
1973-74, separately;

(b) what percentage does it repre
sent of the total export of tea;

(c) whether the Tea Trading? Cor
poration has sustained any loss since 
it® inception up-to-date; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No business was carried out by 
the Tea Trading Corporation of India 
during 1972-73. The business under
taken during 1973-74 amounted to 
Rs. 0.67 lakhs.

(b) Business carried out during 
1973-74 is wholly domestic and no 
export was made.
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• Loss in Profit and Lose account 
indicated ataee inception upto 1972-73 
*r«s Its. 0.36 lakhs and during 1973-74

was Rs. 3.11 lakhs. However, gross 
trading profit during 1973-74 was 
Rs. 0.09 lakhs.

(d) The “loss” is due to initial ex
penditure on the minimum organisa
tional set up of office and employees 
and in establishing the minimum infra
structure required to start tnadmg 
operations as al«o to explore marketing 
opportunities in both overseas and 
domestic markets.

Sale of Smuggled Goods in Bombay

1656. SHRI JHARKHANDE RAI 
Will the Minister of FINANCE bo 
pleased to state.

(a) whether Government’s atten
tion has been drawn to the news 
reports that a huge quantity of 
smuggled goods are sold in Manisha 
market in Bombay in front of the 
eyes of the customs officials; and

(b) if so, tlhe reason why Govern
ment are not taking any action in the 
matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHHI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). The sales of smuggled 
floods in Manisha Market in Bombay 
haft come to the notice of the Customs 
authorities. In the follow-up action 
extensive raids were conducted and 
contraband goods seized. During the 
last few days alone, large stock of 
smuggled goods has been seized and 
searches are still continuing.

Renmaerative Price to Jute Growers

J657. SHRI B. S. BHAURA: Will
the Minister of COMMERCE be 
pleased to state*.

< (a) whether Government acre aware 
flbat due to certain measures resorted 
t© prevent the speculative buying of 
jale by mills, lakhs of jute growers

have been affected adversely in West 
Bengal and other Eastern 8t* i«  fcs 
they have failed to fat a renmaera- 
tive price for their raw jute; and

(b) the steps proposed to be takes 
to ensure the growers a remunerative
price for their product?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHM 
VISHWANATH PRATAP SINGH): 
VISHWANATH PRATAP SINGH:
(a) and (b). During the current 
season due to a short crop and heavy 
demand from the mills, prices have 
been ruling above the minimum 
support price and the jute grower has 
been able to get a remunerative price. 
The Jute Corporation of India is 
concentrating its purchase activities: 
in the markets where the ruling price 
are comparatively nearer the statutory 
minimum prices.

Accumulation of Hure Stocks of Col
ton Cloth with Textile

1658. SHRI SURENDRA MOHAN- 
TY* Will the Minister of COM
MERCE be pleased to state-

(a) the total quantity of stocks of 
cotton cloth which have accumulated
with the textile mills and the reasons
therefor; and

(b) whether Government propose to 
release these stocks to the consumers
at reasonable prices if so, the extent 
of shortfall in the prices of these 
items?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Cotton cloth stocks with textile 
mills amounted to 3.16 lakh Ht
the end of October, 1974. General 
financial stringency, lack 0f  sufficient 
purchasing power, delay on the part 
of agencies/dealers in lifting their 
‘orders are the important reasons lor 
the comparatively slow movement of 
cloth from textile mills.
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(b) As * result of discussions, the 

'textile Commissioner had with the 
»oprosanti.ttves of the Textile Industry, 
ibe textile mill* are reported to be 
selling doth at discount rates varying 
between 7 and 20 per cent.

Conattneftion of Civil Aerodrome at 
Xaripw Near Calient

i m  SHRI R. BALAKRISHNAN 
FXLLAI; Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state the progress made 
so far for the construction of a new 
civil aerodrome at Kanpur near 
Calicut?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR): The processing of the proposal 
for construction of an aerodrome at 
Calicut, has been held up as Indian 
Airlines are reviewing the need for 
airlinking Calicut in the light of 
increased cost of operation and tight 
fleet position.

Repair Work of Runway at Ahmeda- 
bad Airport

1061. SHRI K. S. CHAVDA: Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether the passengers at 
Ahmedabad airport experience diffi
culties a« the repair work of the run
way has not been completed till 
today;

(b) when did the repair work start 
and when is it likely to be completed, 
and

<c) the reasons for delay in com
pleting the repair work at the run* 
way?

THE MINISTER OF TOURISM AND 
-CIVIL AVIATION (SHRI RAJ BAHA- 
JDUR): (a) to (c). The work on impro

vement of the apron and link taxi~ 
track which also included a portion o f  
the secondary runway, was started In 
December, 1973 and completed to
wards thse end of October, 1*74. The 
delay m completion was primarily due 
to mechanical failure of the paving 
plant and other equipment.

With the completion of these works, 
aircraft are now being parked on the 
apron close to the terminal building 
for the convenience of the passengers.

Occapaney of 1T.D.C Hotels

1662. SHRI HARI SINGH: Wiil 
the Minister of TOURISM AN© 
CIVIL AVIATION be pleased to state:

(a) whether there was a decline in 
the rate of room occupancy of hotels
managed by India Tourism Develop
ment Corporation in 1973-74; and

(b) if so, the main causes for this 
decline and he steps Government 
propose to take in the matter?

THE MINISTER OF STATE IN T«C  
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (a) Out of six hotels run by 
the India Tourism Development Cor
poration for full years m 1972-73 and 
1973-74, Ashoka Hotel, Akbar Hotel, 
Janpalh Hotel, New Delhi, and Hotel 
Ashoka, Bangalore, have shown in
crease in occupancy position in 1973- 
74 compared to occupancy position in
1972-73 Ranjit Hotel and Lodhi Hotel, 
New Delhi, have shown a decline in 
their occupancy position.

(b) Main causes for the decline in 
room occupancy of Ranjit Hotel and 
Lodhi Hotel, New Delhi, were the 
large scale renovation work in these 
hotels during the period and the Indian 
Airlines lock out. Greater marketing 
efforts are being made to improve the 
occupancy of these hotels. A Com
mittee of senior officers of the Corpo
ration has also been set up to go into 
the question of operation of these two* 
hotel*
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1888. SKUU N. SRBEKANTHAN 
KAIH: Will the Minister of TOURISM 
AMD CIVIL AVIATION be pleased to 
refer to the reply given to Unstarred 
(Question No. 790 on the 28th July, 
1874 regarding decision on construc
tion of an airport at Mayithura and 
state:

(a) whether any final decision 
regarding construction of aerodrome 
near Cochin has since been taken; and

(b) if not, the reasons for delay?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR) (a) and (b) The selection of 
a suitable site for the construction of 
a Civil Aerodrome near Cochin has not 
yet been finalised as it involves detail
ed examination of various technical 
aspects. With a view to early intro
duction o ' Boeing 737 services to 
Cochin the possibility of improving 
the existing Naval aerodrome is also 
being examined

Stops to Check Inflation

1881 SHRI BANAMALI PATNAIK: 
Will the Munster of FINANCE 
be pleased to state:

(a) whether massive increase in 
inports and & simplified tax system 
coupled with an improvement in tax 
Introduction of Boeing 737 services to 
be the effective measures for tackling 
fee present inflation-ridden economy 
of the country; and

(b) if so, the reaction of Govern- 
M U  thereto?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM). (a) and 
<b)» Various suggestions are made 
Ijwm time to time for checking infla
tion. The overall constraints of the 

exchange resources, the very 
Navy burden of importing' petroleum 
ViedtycU, fertilisers and foodgrains

and the imports of essential inputs for 
industry, agriculture and exports do 
not leave scope for massive imports 
of any other commodities. The fiscal 
policy is, however, kept under constant 
review and all possible steps are taken 
for improving tax administration from 
time to time

Unemployed Pilots

1665 SHRI DINESH JOARDAR- 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) the total number of commercial 
pilots still unemployed; and

(b) the steps taken by Government 
to give them jobs?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR) (a; As on 30th June, 1973 there 
were about 241 unemployed Commer
cial Pilots During the period 30th 
June, 1873 and 31st October, 1974. 94 
persons were issued with Commercial 
Pilots licences. Out of a total of 335 
licensed Commercial Pilots about 200 
are unemployed as on 31st October, 
1974

(b) All possible assistance is being 
provided to unemployed pilots m se
curing employment Some of the steps 
taken to assist them are as follows*—

1. Both Indian Airlines and Air 
India have been advised to 
recruit unemployed pilots on 
ground duties wherever pas
sible.

2 Air India had observed six
unemployed pilots as Flight 
Operations Officers, but two 
of them have left to join 
Indian Airlines as pilots

3 Indian Airlines have recruited
28 pilots who are undergoing 
training 27 are still on the 
panel, which is valid up-to 
31st December, 1978.
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4 In the Cml Aviation Impart-
ment, 10d unemployed pilots 
were selected *or the post of 
Assistant Aerodrome Officer

5 Three unemployed pilots have
been appointed as Airport 
Terminal Managers in the In 
ternational Airports Authority 
of India

6 During the last two years, 24 
pilots have been appointed by
Non-Scheduled Operators
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Supply of adulterated dry Tea to fee 
Market i

1667 SHRI R N BARMAN VlH 
the Minister of COMMERCE be 

pleased to sta t'

(a> whether the Tee Industry In tint 
country is facing crisis due to high 
rate of excise duty and other related 
factors like increased rate of wages 
of labourers and high prices of 
machinery,

(b) whether in view of high cost of 
production and low sale price, the tea 
producers have keen supplying adul
terated dry tea in the market

(c) if so, wfcether any ease o f adul~ 
teration in tea packets has come to
the notice of Government and

(d) if so, the rcimedial measures 
Government have taken to stop a l 
teration in dry tea’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHfcl 
VISHWANATH PRATAP SINGH) 
U) and (b) No Sit

(c) «md (d) Do not arise

Import of Eartntfal C m m m U m

m 8 SHRI SUKHDfeO PRASAD
VERMA Will the Minister of COM 
MERCE be pleased to state

(a) which of the badly needed com
modities are likely to be imported dnr~ 
hig the year 1974-76 and the quantity 
thereof; and

(b) the mode of payment agreed to*
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^SSBWANATH PRATAP SINGH):
4a) Witfrta the frame work of Import 
Tk*Ae Control Policy, imports of essen
tial Hems are Allowed. A list of com- 
nodfties. which are permitted during 
t®74-75 for import, has been, included 
m the Import Trade Control Policy 
0&$& Book). The quantum of each 
commodity depends on large number 
Ht factors. Details of licences issued 
ere published in the Weekly Bulletin 
d  Industrial licences, Import licences 
and ftxport Licences, copies of which 
are supplied to the Parliament Libra
ry.

(b) Imports are financed (i) thiough 
free foreign exchange, (11) under bila
teral arrangements with different 
countries, -and (m) under various aids 
and credits

105 yfrittm  Answer* AGRA£AYANA

Beeomnendations of Task Force on 
Amendment to Ten Act

1609. SHRI VASANT SATHE:
DR. RANEN SEN;
SHRI DHAMANKAR.

Will the Minister of COMMERCE 
be pleased to state:

(a) whether the Task Force on Tea 
has recommended amendment of the 
Tea Act or enactment of new legisla
tion to provide for take-over of nek 
gardens;

(b) whether the recommendations 
of the Task Force have been scrutinis
ed and decisions taken; and

<c) if so, the salient features there- 
«f?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (e). The Task Force on Tea 
Industry has recommended acquisition 
•* legal powers to take over and 
isnwge sick tea gardens either by

amending the Tea Act or by an appro* 
priate legislation. The Government 
are examining this suggestion.

1, 1896 (SAKA) Written Answers lo 6

Grant of Ex-Gratia Compensation to 
Evacuees of Former Bast and West 

FtfkMaa

1670, SHRI SAMAR GUHA:
Will the Minister of COMMERCE 

be pleased to state:
(a) the latest figures of recipient* 

of ex-gratia compensation by evacuees
from former W. Pakistan and E. Pak
istan;

(b) the latest figures about the 
claimants for such compensation, 
separately for two regions;

(c) the figures about the recipients 
of compensation by former E. Pak 
refugees after opening of this brandh 
office at Calcutta;

(d) the machinery set up at CW- 
cutta office and the number of officials 
with their designations who are help
ing to expedite clearance of these 
claims for compensation;

(e) latest facts about the names of 
persons and companies, including 
amounts they received, who have 
been sanctioned ex-gratia compensa
tion for E. Pakistan and W. Pakistan 
areas separately; and

{f ) the time schedule for final clear
ance of all outstanding applications 
for such compensation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SI&GH): 
(a) and (b). 882 claimants have beea 
paid a sum of Rs. 3,70,12,000 as Ex- 
gratia grants upto 31st October, 1974. 
The figures about the payment for the 
two regions are as follows:—

Region No of claims Amount
Rs.

W. Pakistan 430 1.38.64.00*
EL Pakistan 492 2,3148,000.
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(c) *nd (d). The office of the; Dy. 
Custodian hats bean in existence *«t 
Calcutta since 1966. A Panel of three 
officers consisting of the Custodian of 
JEnemy Property for India, an officer 
o f "West Bengal Judicial Service and 
another of Revenue Service has been 
set up to scrutinise the claims of 
Indian nationalsjcompanies who do 
not have documentary evidence to 
prove their ownership or the extent 
of properties seized. The cases scruti
nised by the Panel number about 60 
which are being procesed in the Min
istry before ex-gratia grants are sanc
tioned.

(e) The requisite information is be
ing compiled and will be placed on 
the Table of the House.

(f) Efforts are being made to expe
dite the verification of claims, as eariv 
as possible
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Impact of Drive

1«72. SHKI SHANKAR RAO SAV
ANT:

Wilt the Minister of FINANCE 
fee pleased to state*

(a) what is the effect of detention 
tinder MXSA of smugglers on smug- 
gling 6t gold and luxury articles, 
forsStgn exchange rackets and clan- 
destine export of food-graina; and

(b) how far prices have been aff
ected by their detention under MIS A’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) and (b). As a result o f deten4ion 
at  smugglers under the Maintenance 
at Internal Security t Amendment > 
Ordinance, 1974, there has been a con 
deferable lull in the smuggling activi
ties and the prices of smuggled luxury 
articles are reported to have gone up 
The effect on prices generally will be 
known only after sometime when they 
Have settled down.

Export of Sugar to UJ5L
1673. SHRI C K. CHANDRAPPAN* 

Will the Minister of COMMERCE be 
pleased to state.

(a) whether U. K. has agreed to 
pay more for sugar from its Com* 
monwealth suppliers;

(b) if so, the facts thereof; and
(c> the total export of sugar from 

India to U K during 1072-73 and
1973-74 and the amount of foreign 
exchange earned thereupon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b) Yes. Sir. Under the 
Memorandum of Understanding signed 
on 25th October, 1974 by the UJK. with 
th» Commonwealth Sugar exporting 
countries the UK. hat agreed to re* 
vfiae the prim of sugar shipped on or 
attar 1# September. W 4  from deve> 
taffaf exporting countries under the 
‘Negotiated Price Quoted With *e» 
««** to &*** ^hipped that data
3 *  p*ta» haa been revised for «an*

of the quantity which in the case of 
India is 16,700 Long Tons, out of a 
total Quota of 25,000 long Tons The 
price before this revision was £7° 
per Long Ton

(t) During 1972-73 and 1973-74, 
India exported 25,400 Million Tonnes 
m each of the years of raw sugar to 
UK worth Rs 2 74 crores and 2 73 
crorefc respectively
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L ou s gives by Hotel Development 
Corporation

1675 SHRI VIKRAM MAHAJ/JST
Will the Minister of TOURISM AND 
CIVIL AVIATION 
be pleased to state*

<a) the names of the firms or per
sons who have been given loans by 
the Hotel Development Corporation 
for construction of hotels during the 
last three years and particulars ab
out the hotels to be constructed;

(b) in how many cases the hotels 
have been constructed and in how 
many cases the construction work is 
yet to begin; and

<c) the steps taken to ensure that 
the construction is not unnecessarily 
delayed and the amount is utilised 
properly for the purpose for which 
it has been sanctioned?

THE MINISTER 0 7  STATE IN THE 
MINISTRY OF TOURISM AND dV JL 
AVIATION (SHRI SURENDRA PAL

200 2290
1200 8300

14 28
2500

f 1
so o o 1009
2005 6

?* * * > 4

12719 1 1539

SINGH), (a) A statement is laid rn 
the Table of the House [Placed in 
Library. See No. LT—8556J743.

(b) Of the 12 cases, hotels have been 
commissioned in 1; ot the other fi 
which are nearmg completion, t  
have been partly commissioned.

(c) An officer of the Department of 
Tourism is nominated on the Board 
of Directors to watch the progress; 
regular progress reports are also 
obtained.

Lms goffered by m  iw irfw
Tourist Vehicles

1676. SHRI R. R. SINGH 0 1 0 :
Will the Minister of TOURISM 

AND CIVIL AVIATION 
be pleased to state:

(a) the amount of lots writerod tor 
the India Tourism DevotopMeo* 
Corporation during 1979-74 tm  the 
tourist vehicles managed bjr ft*  
Corporation; and
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(b) the reasons lor rise la the 
feasts suffered by the Corporation, 
If W * and what steps have been 
<*aken by Government in this regard?

THE MINISTER. OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURBNDRA PAL 
SINGH): (a) The India Tourism
Development Corporation earned a 
Profit of Rs. 0.18 lakhs during 1978-74 
on running Hie tourist vehicles main- 
*ainea by it.

(b) Does not arise.
JUduetkm in Development E rpm «- 

tare to deal with Inflation
1677. SHRI NOORUL HTJDA;
Will the Minister of FINANCE 

be pleased to state:
(a) whether the attention of Gov

ernment hat* been drawn to the An
nual Report of the Reserve Bank of 
India for 1973-74 criticising Govern
ment’s decision to cut development 
•expenditure as part of its anti-infl
ation programme; and

(b) if oo, the reaction of Govern
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEEV 
«a) and <b) The Reserve Bank of 
India’s Annual Report for 1973-74 
states m para 21 that “as in the case 
of any other disbursement, a reduc
tion in Government investment ex
penditure would have a contractionary 
unpact on current demand, the mea
sure of this impact depending on the 
relative propensities to spend of the 
beneficiaries of such expenditure. In 
pursuance of its anti-inflationary ob
jectives Government had, therefore, to 
bold back some of flhe expenditure 
on capital formation particularly be
cause there waa little or no scope for 
further reduction in other disburse
ments. Against a budgeted increase 
of 9.7 per cent, the growth rate of 
capital formation expenditure was 
only 4.1 per cent in 1973-14 (R®> 
*Table 7 ). Fbr 1974-75 also, it would 
-ppear that the brunt o f restraint i» 
Covemment spending trim have to be

borne by capital formation expendi
ture. Taking into account the rise 
in the cost of investment goods* H 
seems unlikely that real capital for
mation in the Government sector wfK 
dhow any significant increase in Usea4 
year 1974-75. Obviously, unlike any 
cuts in consumption expenditure, this 
part of economy in Government ex
penditure could have adverse reper
cussions on future additions to real 
supply.”

Further, in ara 77 the Report Sta as 
that “since the rmbalance between 
aggregate demand and domestic avail
abilities cannot be corrected through a 
massive import surplus, the monetaiy 
and fiscal measures that have been 
tak^  f°r curbing demand will neces
sarily have to continue. These mea
sures will impinge to some extent e* 
investment for enlargement of pro
ductive capacity in both the publtr 
and private sectors In this situation, 
it becomes necessary for Government 
to pay special attention in securing 
larger production from the capacities 
already existing particularly in agri
culture and basic industries, power 
and transport. it would be 
desirable to prevent in this 
context the diversion of scarce 
inputs like cement, steel, non-ferrous 
metals and petroleum products for the 
production of non-priority goods anf 
services To ensure improved power 
supply it would be necessary to take 
steps to promote better working of 
power undertakings particularly of the 
Stale Electricity Boards. Apart froa* 
any incentives that may be useful la 
raising the productivity of labour and 
other resources, there is need to eli
minate the production losses arising 
from organizational deficiencies, ad
ministrative delays and lapses in co
ordination of effort”

It will be clear from the above that 
the Reserve Bank Annual Report did 
not criticise the Government's decision 
to cut some development expenditure 
as part of its anti-infl ationary progra
mme. While on the subject of 
demand curb it discussed the trend *» 
Oovertiment’s development expendi
ture and at the same time indicated
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wl&at other measures could be cun- 
4&de?ed to contain inflationary pres
sure

It Is true that xn order to contain 
deficit financing and curb excess de- 
•Mtad in the economy, it was found 
«ece*sary & i»73-74 to effect econo- 
Hue# not only in non-Plan expenditure 
but also is Plan expenditure inter 
«tto, it was decided to effect a 10 per 
cent reduction In the budgetary *up> 
port of the Central Plan of the diffe
rent Ministries/Departments but at the 
same time administrative Ministries/ 
Departments were given discretion to 
distribute tihis quantum of saving over 
the various schemes keeping m mind 
flan and inter se priorities and ensur
ing that the progress of key projects 
and programmes of high priority 
which were in an advanced stage of 
completion was not adversely affected 
while projects and schemes whicM 
were less essential and would require 
relatively long period to mature, were 
slowed down This was done with the 
specific object to ensure that schemes 
which are likely to yield flow of goods 
and services m the neai future were 
not affected

Fundamentally, the acute inflation
ary pressures have been due to con
tinued sluggishness of real output 
While a lasting solution to the prob-

-  *#> 
lem of inflation cm  be found only 
through * rapid itarfettse tfce out
put, specially tit bade *rag» good* in 
the short run it is also necessary &> 
curb spending and restrict d e te  
financing The major Qf
Government's monetary and ftsoai 
policies has, therefore, been %  rest
raining the growth of Govet̂ uiMtyitfs 
expenditure, mobilisation of additional 
resources on a substantial scale and 
reduced reliance on deficit financing

Measures have also been taken to 
prevent diversion of scarce inputs tor 
the production of non-pnority goods 
and services Efforts are also being 
made to seeing an increase in agri
cultural and industrial output as early 
as possible within the constraints of 
the existing situation
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1679. SHRI KRISHNA CHANDRA 
HALDKR;

Will the Minister of FINANCE 
be pleased to state:

(a) whether his Ministry received 
#»y representation regarding the 
problems of Re-employed Ex-service- 
men in Reserve Bank of India, Mad
ras; and

(b) if so, the reaction of Govern
ment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHH1- 
MATI SUSHILA ROHATG1); (a » 
and (b) Yes, Sn The Governvneni 
have received a representation whcio- 
m demands of re-employed ex-servi
cemen. in Reserve Bank of India 
relating to higher starting pay, grant 
of family allowance, housing loans and 
i eservation in recruitment have been 
made.

Reserve Bank of India has reported 
that issues regarding higher starting 
pay, grant of family allowance and 
oou^mg loans have been considered a 
number of times, but it has not been 
possible for the bank to accede to 
these demands under the bank rules

Regarding reservation of vacancies 
for ex-servicemen m recruitment, the 
bank has reported that it is reserving 
20 per cent of vacancies m Class IV 
posts For Class III posts, the bank 
has made no specific reservations but 
the following concessions/relaxations 
are being allowed for these persons-

3. Relaxation in age to the extent 
of the period of service rcr- 
dered by them in the armed 
Forces plus an additional 
period of 3 years;

2. All ex-servieemen who possess 
the minimum academic quali
fications prescribed for the 
concerned posts are called ft>r 
written teat;

/
3. All those who qualify in *he

written teat are called for in
terview; and

4. Due weightage is being given
by the bank's selection board 
at the? interview, so that other 
things being equal, they re
ceive preference over otcevs 
for inclusion in the waiting 
list.

Importers in the Union Territory ef 
Pondicherry

1680. SHRI JYOTIRMOY BQSU j
Will the Minister oi COMMERCE 

be pleased to state:
(a) the total number of importers 

in the Union Territory of Pondi
cherry a decade ago and at present;

(b) how many of these importers 
arp individuals and how many are 
registered firms;

(c> how many import licences have 
been granted to the importers of 
Pondicherry during the last three
years,

(d) the respective shares of indivi
duals and registered firms in the total 
licences so granted during this period;

(e) whether it has been alleged that 
many, who have had not reckonable 
business or trade for years and shotfld 
be ineligible for any licence, have 
obtained and continue to obtain ate- 
able import licences which they pass 
on to large firms in Madras and Bom
bay, for a consideration, and

(f) if so, the facts thereof and Gov
ernment's reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE - (SHRI 
VISHWANATH PRATAP SZNOJft:
(a) to (f). The information is being 
collected from the office of the Con
troller of Imports & Exports, Pondi
cherry and will be laid on the table 
of the House.
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1691. SHRI SHASHI BHUSHAK: 
SHKI C. K. JAFFER

SHERIEF: 
SHRI ARVIND M. PATEL: 
SHRI G. Y. KRISHNAN:
SHRI VEKARIA:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Government have pre
pared a list of properties which were 
undervalued to evade Income-tax;

(b) what has been the total value 
of these properties in the registered 
deeds and what has been the assess
ment of these properties at fair market 
value;

(c) whether Government have is
sued orders to acquire such under
valued properties, iX so, when and how 
many properties have so far been ac
quired and the names of the property 
owners; and

(d) what other action is proposed 
to be taken against the persons who 
are involved in this malpractice?

THE MINISTER OP STATE IN THE 
MINISTRY OP FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) to <d). The proceedings for ac
quisition of properties under Chapter 
XXA of the Income-tax Act are ini
tiated in accordance with the proce
dure laid down in that Act Hhe re
gistering officers have to submit fort
nightly statements to the competent 
authorities in respect of transfers of 
properties registered by them. If the 
competent authorities have reason to 
believe that the conditions laid down 
in the Act for initiating proceedings 
lor acquisition in respect of any of 
these properties are fulfilled, they 
may initiate such proceedings by no
tice to that effect published in the 
official gazette. Till 31st October, 
1974, 6,169 notices were issued. After 
considering the objections filed by the 
jNUrties concerned and after hearing 
tfeem the competent authorities pas
sed orders tiU Sift October, 1074 for 
acquisition of 69 properties. The total

| j  apparent consideration shown and *** 
i I total fair valwe estimated in

respect of these properties are 
Rs. 87.81 lakhs and Ra. lft:14 lakfca 
respectively. A  list showing the names 
of transferees of these 99 properties 
and the dates of the orders is Utid 
on the Table of the House. (Placed 
in Library. See No. LT—6557|7t*. 
Any property can, however, vest in 
the Government only after the ordfcr 
of acquisition becomes final and 
after the possession of the property is 
surrendered or delivered in pursuance 
of notice in writmg to be issued by 
the conpetent authority in this regard. 
The order of acquisition become* final 
only after it is confirmed finally in 
appeal or after the expiry of the tune 
limit prescribed for preferring appeal, 
if no appeal has been filled against tfee 
order.

All actions as provided in the
various tax laws would be taken
against the persons involved.
Relaxation of Credit Curbs for Public 

Sector and Export Oriented 
Industrie*

1682. SHRI M. V. KRISHNAPPA:

Will the Minister of FINANCE 
be pleased to state :

(a) whether there is any proposal 
under the consideration of Govern
ment to give relaxation of credi’ 
curbs on a selective basis for 
Public Sector and Export-Oriented 
Industries in the country; and

(b) if &o, the broad outlines thereof9
THE MINISTER OF FINANCE 

(SHRI C. SUBRAMANIAM): («*» 
and fb) Tfie basic objective of 
policy currently pursued by the Re
serve Bank of India is that while 
credit expansion is kept under strict 
control, credit should be disbursed 
selectively for sustaining investment, 
augmenting production and facilitat
ing better distribution of essential 
commodities. The measures announ
ced by the Reserve Bank on the 
October, 1974 in respect of 1974-75 
busy season continue to follow this
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policy. While announcing these 

, mmmam, the Reserve Bank has 
emphasised that working capital re
quirements Of manufacturing units for 
•spending production in the public 
factor should receive prior considera
tion* Xt has also emphasised that 
there should be no slackening of our 
export efforts and that the special 
requirements of export credit, inclu
ding credit for export oriented indus
tries, should continue to be a^crrd^ 
high priority.

Opt Hack in India’s Balance of Trade

1684. SHHI B. V. SWAMINATHAN;

Will the Minister of COMMERCE 
be pleased to state:

(a) whether during the five months 
of the current financial year (April - 
August) there had been an adverse 
balance of trade to the tune of 
Rs. 141.8 crores;

<b) if so, the main reasons therefor; 
and

(c) whether the exports dunng 
these months have also shown a down, 
ward trend?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
YISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Ibe increase in international 
prices of most of the imports and 
Mgher import requirements were the 
main reasons for the adverse balance 
*i trade.

(c) No, Sir. On the other hand dur
ing April-August, 1974 exports (in
cluding re-exports) amounting to Rs 
U86 crores registered increase of 
vm  4# per cent.

OetAettaes for Xm h  of t a n  Shares

i m . SHRI XL MALLANNA:

m i Hie Minister of FINANCE 
be pleased *  elates

(a) whether his Ministry has 
some more guidelines for the issue 
of bonus shares to those announced in 
March, 1974; and

(b) if so, the salient features there
of?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) 
and <b). Yes, Sir. Two guidelines 
were modified in July 1974 and etc 
guideline was added in September, 
1974, the salient features of these 
are:—

<») Between two success've an
nouncements of bonus issues 
by a company there should be 
a time lag of at least forty 
montShs

(u) The company may make a 
further application for issue 
of bonus shares thirty-six 
months after the scrip in res
pect of last bonus issue is 
listed (if the company's shares 
are quoted on the Stock Ex
change) or after the comple
tion of despatch of the share 
certificates.

(iii) At any one time the total 
amount permitted to be capi
talised for issue of Bonus 
Shares out of free reserves 
shall not exceed the total 
amount of paid-up equity ca
pital of the company.
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JPreAcieney checks of Pilots of radian 
Airline*

Will th© Minister o f TOURISM AW» 
a m  AVIATION 
be pleased to m te:

<•) M «  the Director General of 
Civil Aviation had earlier detided that 
all proficiency checks of the LAX. 
pilots should be conducted by vipecially 
approved D.G.C.A. Examiner;

(b) if so, whether proficiency check 
of a captain of the Corporation on 
the 11th April, 1974 was done by a 
persbn who was not an approved 
examiner;

(c) whether considerable amount of 
money was wasted because of this and 
the services of the Captain could not 
be utilised from 5th May to 19th June, 
1974; and

(d) if oo, the facts of the case and 
Government’s reaction thereto?

THE MINISTER OF TOURISM /N D  
CIVIL AVIATION (SHRI RAJ BAHA 
PUR): (a) to <d>-  In May, 1973
I/irector General of Civil Aviation ea - 
culated a list of Examiners/Instructors* 
approved by him for conducting pre
sidency checks of Indian Airlines' 
pilots. However, m February, 1974 
after a meeting between the repre 
sentatives of the DGCA and Indian 
Airlines, DGCA had issued instrut - 
tions that sudh checks shouM *>e con
ducted in future by specially approv 
ed Examiners. Owing to a misunder
standing of the instructions, the pro
ficiency check of a Captain of Indian 
Airlines was conducted on 11-4-74 by 
an Instructor included in th« list C,I~ 
culated by the DGCA in May, lf73 
When the correct position wi p pointed 
out to the Indian Airlines by DGCA u> 
May, 1974, the Captain in Question was 
put through a proficiency dheck again 
in June, 1974 by an Examiner approv 
ed by the DGCA. In both owes, the 
Captain in question was assessed ^  
fit.

1688. SHRI AJIT KUMAR SAHA: 
SHRI JYOTIRMOY ROSU:

In May and June, 197* Hi* Captain 
in question was suit rosterid t*> *y 
Boeing 737 aircraft. The Corporation



hag been advised by the DGCA to en
sure that the checkg of tihe pilots are 
carried out only by Examiners/Instruc
tors duly approved by him for the 
purpose.

Un-utilised Yarn lying in Central
Government Apex Society

1689. SHRI RAMACHANDRAN 
KADANNAPPALLI* Will the Min
ister of COMMERCE be pleased to 
state: ~ *

(a) whether yarn worth Rs. 25 lakhs 
which is lying un-utilised in the Cen
tral Governments Apex Society is pro
posed to be distributed among the 
handloom weavers; and

(b) if so, the action taken in this 
matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)-
(a) and (b) There is no Central 
Governments Apex Society dealing in 
yarn and there is therefore no ques
tion of accumulation of yarn with it.
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Stock position of Jute Mill*

1691. SHRI TRIDIB CHAUDHURI: 
Will the Minister of COMMERCE be 
pleased to state;

(a) whether in spite of sizeable 
reduction in the acreage of jute pro
duction and reduced supplies on the 
market in relation to demand, jute 
prices have continued to fall recently;

(b) whether purchases by the Jute 
Corporation of India have been kept 
at low level ao that prices of jute re
main low; and

!
(c) the present stock position with 

Jute mills and whether all mills have 
sufficient buffer stocks?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHJhI 
VISHWANATH PRATAP SINGH):

(a) Prices of raw jute rose sharply up- 
to the end of September, 1974. There, 
after tihere has been a decline by about
10 per cent to 15 per cent due to 
increased arrivals.

(b) No, Sir

(c) At the end of September, 1974, 
the jute mills had a stock of 19.41 
lakh bales and about 4-5 ’akh bales 
were in the pipeline against an avei- 
age monthly consumption of 5.70 lakh 
bales The stock position is consider
ed to be satisfactory

Development of Tourist Centres 
in Haryana

1692. SHRI MUKHTIAR SINGH 
MALIK:

SHRI BIRENDER SINGH 
RAO:

Will the Minister of TOURISM AND 
CIVIL AVIATION 
be pleased to state:

(a) whether there is any proposal 
under Government’s consideration to 
develop tourist centres in the Central 
sector in Haryana,

(b) if so, the names oi the toui rst 
centres;

(c) whether m the recent past State 
Government has also given sugges
tions for development of some new 
tourist centres in the State; and

(d) if so, when the work on these 
centres is expected to start?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (a) and (b) The construc
tion of a Youth Hostel at Fanchkula 
and Tourist Bungalows at Surajkund

and Daruhei'a taken up during the 
Fourth Plan would be completed dur
ing the current Plan period.

(c) No, Sir.

(d) Does not arise.

Mis Volga Restaurant, New Delhi and 
Bombay

1693 SHRI A. K GOPALAN; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether there aie some appealtt 
pending with the Income-tax Tri
bunals, New Delhi and Bombay filed 
by the Department against Mis Volga 
Restaurant, New Delhi and Bombay 
and ince versa:

(b) if so, the dates of the appeals 
filed and the amount involved; and

(c) how many appeals have been 
settled by the tribunals so far in the 
last three years and the amount 
involved therein, year-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) to (c) The requisite information 
is being collected and will be placed 
on the Table of the House as early as 
possible

Agreement reached between Divi
sional Manager of LJt.C., Indore and 
Development Officers’ Association of 

Gwalior Branches of L.I.C.

1694 SHRI K. V. BADE: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether there is any agreement 
reached between the Divisional Mana
ger of L.I C„ Indore and Development 
Officers Association of Gwalior 
Branches of L.I.C. for punishing 
Class I Officers of Gwalior;

(b) if so. the action taken in the 
matter; and



133 Written Answers AGRAHAYANA 1, 1896 (SAKA) Written Answers 134 

Cc) in case no agreement i'il reached 
whether Government propose to get 
the demand of Officers Association in
vestigated? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ·FINANCE (SHRI
MATI SUSHILA ROHATGI): (a) 
No Sir. 

(b) Does not arise. 

( c) It is primarily for the L. I. C., 
to investigate any de·n-lands received 
from its officers . 

Reduction in Excise Duty on Sugar 

1695. SHRI VEKARIA: 
SHRI ARVIND M. PATEL: 

Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Ministry of Com
merce has pleaded for downward re
vision of E�cise duty on sugar 'ilO that 
there may be sizeable increase in 
sugar output and t-:iereby increai.,e in 
exports; and 

(b) if so, the reaction of the Finance 
Ministry to this proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
(a) There has been no propcsal from 
the Ministry of Commerce for down-

,, ward revision of excise duty on sci.gar. 
The Ministry of Commerce h<'ld, how
ever, supportect the proposal of tine 
Ministry of Agriculture regarding the 
grant of sugar incentive rebate of 
excise duty for achieving increased 
production during 1974-75 sugar sea
so'n; 

(b) Two Notifications No. 146/74-
CE, dated 12-10�19'74 and 152/74-CE 
dated 20-11-1974 seeking to ;,)rovide 
adeguate incentives to increase pro
duction over the levels reached in the 
periods specified in these notifications, 
have been issued. Aforesaid two noti
fications are applicable to the factories 
which produced sugar for more than 

three years and t�ose which c,:immen
ced production for the first time cnly 
iµ the 1971-72 sugar season, respecti
vely. 

Recruitment o( Scheduled Cast�s and 
Scheduled Tribes in Pubiic Sector 

U ,ndertakiitgs 

1696. SHRI i:;. M. SIDDA:¥YA: Will 
the Minister of FINANCE',be pleased 
to state: 

(a) whether the Bureau of Public 
Enterprises have selected fifteen 
largest enterpri'.,es ,for study regarding 
the implementation of ·their. directive 
for reservation of posts 'for Scheduled 
Castes and Scheduled 'Tribei.s', in order 
to maintain a special watc·:i over them 
to ensure adequate repr_esJntation of 
thes€ communitieia at ali levels of ser
vices· of these Undertakings; and 

(b) if so, when this decision .;was 
taken; 

. (c) whiqh are the en�erpi-Jses selec
ted for study and in hq.w ,·, many of 
them •auch studies have,.-been made so 
far ; and ' · ·-' '" 

(d) wh_at in brief, are the findings 
of t,:i ese studies? 

THE MINISTER OF. STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB. , KUMAR . MUKHERJ�E): 
(a) to (c). , Govern:we.nt review the 
progress of implementation of the 

··,orders regarding adequate representa
tion of persons ·belonging to the Sche
duled Castes apd Scheduled Triqes in 
Public Sector Undertakings. As a part 
of this review, it was decided in De
cember 1972 to- keep a special 'watch 
over 15 of the larger e•n,terp1:ises, in 
terms of employment, -so as to ensure 
that SC/ST candidates get adequate 
rewresentafiim at the ,higher levels also. 
The names' of tln'ese Public Enterprises 
are given in the attached statement. 

(ct) The findings indicatec\ that, 
apart from th1e' measures already 
taken, the following special measures 
would help improvip.g the representa-
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tioa of Scheduled Caste* *ttd Sche
duled Tribes, particularly at the 
higher levels, of Public Sector em
ployment:—

(i) notifying vacancies to agencies 
of SC/ST;

(ii) lowering of standards for pre
liminary screening as well as 
for final selections to the mi
nimum possible;

(iii) reconsideration of candidates 
who were considered, in res
ponse to earlier advertise
ments and not declared Ineli
gible;

(iv) communicating vacancies to 
local M.L.As. and M.Ps., re. 
presenting reserved constitu
encies to ensure wider notifi
cation of vacancies;

Vv) providing preparatory coaching 
courses to build up the quali
fications of SC/ST candidates 
would help them qualify for 
selections. Durin# such 
coaching, the candidates may 
be given & nominal stipend.

(vi) Advertising specially, reserv
ed vacancies exclusively for 
SC/ST candidates.

Statement

Ust of 15 Enterprises selected for 
special study

k No. Name of PaMic Undertaking
1. Air India
2. Bharat Electronics Ltd.

8. Bharat Heavy Electrical Ltd.
4. Bokaro Steel Ltd.

5. Fertilizer Corporation of India 
Ltd.

e. Heavy Electricals (India) Ltd.
(Since merged with BHEL).

7. Heavy Engineering Corporation 
Ltd.

g. Hindustan Aeronautics Ltd.
9. Hindustan Machine Tools Ltd.

10. Hindustan Steel Ltd.

11 Indian Airlines.
12. Indian Oil Corporation Ltd.'
IS. National Coal Development Cor

poration Ltd.
14. Neyveli Lignite Corporation Ltd.
19. Oil & Natural Gas Commission.

Import of Machinery

1697. SHRI P. R. SHENOY; Will 
the Minister of COMMERCE be pleas
ed to state:

(a) the cost of machinery imported 
for the use of small scale industries 
during the years 1972-73, 1973-74 and 
1974-75 (uptodate);

(b) the number of small scale units 
that imported the machinery during 
this period; and

(c) the number of small scale units 
which were not given import licences 
during this period with broad reasons 
therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). The Director General, 
Commercial. Intelligence and Statis
tics, Calcutta does not maintain se
parate statistics regarding actual im
ports made by small scale industries

(c) The required information is be- 
in# collected and will be laid on the 
Table of the House.

Hyper inflation

1698. SHRI SOMNATH CHATTER- 
JEE:

SHRI NOORUL HUDA:

Will the Minister of FINANCE I 
be pleased to state:

(a) whether the Reserve Bank ot 
India has told the Central Govern
ment that unless adequate steps *re
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taken there Is danger of ‘Hyper
inflation’ overtaking the economy; and

(b) if so, the reaction of Govern
ment thereof?

THE MINISTER OP FINANCE 
(SHRI C. SUBRAMANIAM): (a) 
According to the Reserve Bank of 
India’s annual report, 1973-75, “the 
situation at the end of the year (end 
of June 1974) was such that unless 
adequate steps were taken there was 
a danger of further accentuation of 
inflationary tendencies**.

(b) The Government is equally con
cerned about the accentuation of do
mestic inflationary pressures and has 
already taken several anti-inflationary 
measures Further measures will be 
taken as and when the situation de
mands.

* *  i m  *ror snta
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Central AM for drought hit areas of
pajayflmi

1790. SHRI HEMENDRA SINGH 
1 BANEHA: Will the Minister of FIN

ANCE be pleased to state:

(a) the findings of the Central Team 
that visited Rajasthan to study the 
drought hit areas;

(b) the quantum of aid being pro
vided by the Centre to help the State; 
and

(c) the guidelines given by the 
Centre for the utilisation of this aid 
by Rajasthan?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
<a) to (c ) . According to the assess
ment made by the Centre, 12 districts 
of the State covering a population of 
about 90 lakhs could be considered te 
be affected by the current drought. 
The situation requires, however, a 
further assessment in the light of the 
rains received in September-October, 
which has improved the agricultural 
situation and brightened the prospects 
for the Rabi crops. The matter is 
under further consideration in consul
tation with the State Government.

UB— wisnry Deposit Scheme for , 
farmers

1701. SHRI C. KL JAFFER SHA
RIEF; Will the Minister of FINANCE 
be pleased to state:

(a) whether Government have 
given up the proposal to bring for
mers under the Compulsory Deposit 
Scheme; and

(b) if so, the reasons therefort

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (8HBS 
PRANAB KUMAR MUKHERJWT
(a) and (b) The agricultural suswr 
stands on a different footing. Many
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States have already introduced seve
ral measures for raising additional 
resources from the agricultural sec
tor. Some of the States have also 
been affected by drought and floods. 
Taking all circumstances into account, 
the proposal for a compulsory deposit 
from the agricultural sector is not be
ing pursued for the present.
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made mom y in posM ioa o f * 
former Judge of Calcutta High Court

1703. SHKI R. S. pANDAY:
SHRI YAMUNA PRASAD 

MANUAL:
Will the ~ Minister of FINANCE 

bo pleased to state:
(a) whether Government's atten

tion has been drawn to the press re
port about the possession of black 
money by a former Calcutta High
Court Judge; and

(b) whether any enquiry has been 
made against the individual?

THE MINISTER OP STATE IN 
THE MINISTRY OP FINANCE (SHRI 
PftAtfA* K&MAR MUKHBRJBB):
(a) and (b) A search was conducted 
by the Income-tax authorities at Cal

cutta m the case of a former Judge 
of the Calcutta High Court on 30th 
August, 1974. Investigations are in 
progress and action as called for 
under the law will be taken on com
pletion of investigations.

Source of funds of IJD.B.I.

1704 SHRI R S PANDAY:
SHRI PRABODH CHANDRA:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Industrial Develop
ment Bank of India have resorted to 
bill finance as a source of funds; and

(b) if so, the reasons therefor?

THE MINISTER OF FINANCE 
(SHRI C SUBKAMANIAM): (a)
arid (b) In vn>w of the accelerated 
pace in the utilisation of assistance 
by units which were sanctioned as
sistance during the earliei years, the 
lcsources position of the Industrial 
Development Bank of India was 
under severe pjessure during the yeai 
ending June, 1974 After recourse 
to other available* resources, then 
was still a gap of about Rs 20 crores 
which was met by the Development 
Bank by borrowing temporarily from 
the Reserve Bank of India against 
lodgement of bills rediscounted by th< 
JX'velopment Bank. This accommo
dation from the Reserve Bank, being 
on a short term basis, (not more than 
90 da.v.s) was lepaid in September 
1974.

Supply of yam to Goa Woollen Mills

1705. SHRI PtTRUSHOTTAM KAK- 
ODKAR. Will the Minister of COM
MERCE he pleased to state:

(a) whether any yarn has been sup
plied to Goa woollen mills during
1971-72, 1972-73 and 1673-74;

(b) whether the quantity supplied 
ia adequate to meet Goa’s require
ments; and

(c) if so, the particulars thereof?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) to <c) There is no control on 
production, price and distribution oi 
woollen yam As such, question oi 
supply of woollen yarn under any 
statutory order foi the penod men
tioned in the question does not arise 
While mills working on the woollen 
system meet their requirements from 
indigenous sources those in the worst
ed and shoddy stctor have to depend 
on imported raw material, quantitj 
of which depends on the availability 
of foreign exchange Worsted and 
shoddy units all ovei the countiy 
work on less than two shift basis due 
to scarcity of raw material and this 
holds good for the mills in Goa also

Development of Tourism in Goa

1706 SHRI PURUSHOTTAM KAK- 
ODKAR Will the Minister of TOUR
ISM AND CIVIL AVIATION be 
pleased to state

(a) whether Government had sanc
tioned any scheme m thg recent past 
foi the development of tourism in 
Goa, and

(b) it so, the mam features thereof?

THE MINISTEROF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH) (a) and <b) The 
development of Goa a* a beach resort 
for attracting international tourist 
traffic is being taken up m the Fifth 
Plan The recommendations contain
ed m the UNDP Repoit on Beach 
Resorts Survey are being examined 
with a view to evolving the necessaiy 
developmental set up for expeditious 
planning and implementation of 
schemes

Export ot Shoes to U.S S E

1707 SHRI PRABODH CHANDRA 
SHRI M RAM GOPAL

REDDY:

Will the Minister of COMMERCE 
be pleased to state

(a) whether shoe exports to USSR 
has increased lately, and

(b) if so, the foreign exchange 
earned therefrom during 1973-74 and
1974-75’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINOH)

(a) Yes Sir

(b) As per the Trade Agreement 
the mode of payment is m Rupees 
During the >ear 1973-74, the amount 
realised was Rs 459 lakhs In the
> car 1974-75 it is estimated at 
Rs 500 lakhs

Agreement with Tanautia for 
Technical Assistance

1708 SHRI M RAM GOPAL 
REDDY 

SHRI YAMUNA PRASAD 
MANDAL.

SHRI VEKARIA

Will the Minister of COMMERCE 
be pleased to state

(a) whether an agreement with 
Tanzania has recently been conclud
ed for providing technical and other 
assistance to that country and

(b) if so the salient features 
Ihei eof*

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) and (b) No such agreement lifts 
been signed However Junior Minis
ter of Commerce and Industries, Mr 
C M Mzindakaya of the Government 
of Tanzania visited India in Septem
ber, 1974 and had discasttoas with 
Sim Z  R Ansan, Deputy Minister 
for Industrial Development
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(M ein FMpcfttM Limited

1709. SHRI BISHWANATH JHUN- 
w*IUNWAI*A: Will the Minister or
FINANCE be pleased to state:

(a) whether the Income Tax De
partment has reached a compromise 
agreement with the owners of the 
Golcha Properties Limited under li
quidation to help distribution of the 
accumulated money with the receiver 
to the creditors;

(b) if so, the broad features of the 
arrangements arrived at; and

(c) when the accumulated money 
will be distributed?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
FRANAB KUMAR MUKHERJEE):

(a) No, Sir.
(b) A scheme agreed to by all the 

parties concerned i.e. the Ex-direc- 
tors, Creditors, Company Law Depart
ment and the Income-tax Department 
has been introduced by the Ex-dir
ectors of Messrs. Golcha Properties 
(P) Limited in the Rajasthan High 
Court at Jodhpur. On its acceptance 
by the High Court, this scheme would 
provide for the payment of the entire 
dues of creditors and of Rs. 50 lakhs 
to the Income-tax Department. It 
would further provide for the pay
ment of Rs. 2,000 per day to the 
Income-tax Department from 1 st Jan
uary, 1975 out of the box-office re
ceipts of the two Cinemas, viz., Golcha 
Cinema, Delhi and Maratha Mandir, 
Bombay, until all tax arrears are 
cleared. The Company owns Golcha 
Cinema, Delhi and has lease-hold 
rights of Maratha Mandir, Bombay. 
Title deeds of both the Cinemas would 
be deposited with the Income-tax 
Department

<c) Accumulated money lying with 
the Official Liquidator will be distri
buted amongst the creditor*, includ
ing the Income-tax Department, on

the acceptance of the scheme by the 
High Court and on receipt of an ade
quate amount from the Ex-Directors 
of the Company to supplement the 
funds lying with the Liquidator so as 
to enable him, simultaneously, to 
make full payment to the creditors 
and Rs. 50 lakhs to the Income-tax 
Department.

Penalties for evasion of Income-tax

1710. SHRI C. K. JAFFER 
SHARIEF:

SHRI G. Y. KRISHNAN:

Will the Minister of FINANCE 
be pleased to state the number of 
persons who were alleged to have 
evaded income tax, and fined by the 
Income tax authorities during the cur
rent year, state-wrae?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
Information as to the number of per
sons in whose cases penalty for con
cealment of income has been imposed 
during the current financial year is 
still under compilation. However, a 
statement giving the requisite infor- 
maton for the flnancal year 1973-74 
is attached.

Statement

S. N0. C. J. T- *S Charge No of persons
in whose cases 
penalty fori 
concealment 

of income 
has been impose 

during the 
financial year.

1973-74-

1. Poona axa

2. Patiala 1118

3* Kerala 58

4* Orissa 228

5* N«gpur 260

6. Gujarat ra86
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7. Madhya Pradesh 784

8. Delhi (Central) 75
9 ‘ Delhi 1270

10. Mysore 99
XI. Kanpur 650

n . Assam 123

13* Bihar 408

14. Madras 587
X5. Madras (Central) no

16. Rajasthan 508

17. Andhra Pradesh 538

18. Bombay (Central) 84

19- Bombay 777
20. Lucknow J 1032

21. West Bengal $2176
22. Calcutta (Central)

Total . 12407

Formation of Cardamom Community

1711. SHRI VASANT SATHE: Will 
the Minister of COMMERCE be pleas
ed to state:

(a) whether at the initiative ol 
Indian Government a cardamom com
munity of four major cardamom pro
ducing! countries i.e. Tanzania, Sri- 

Lanka* Guatamala and India has been 
formed to ensure belter prices for 
cardamom;

(b) if so, the particulars thereof; 
and

(c) what other measures have been 
taken or are proposed to be taken to 
increase the exchange earnings from 
export of cardamom?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). India alongwith other 
countries desires to form a Cardamom

Community. The objectives of the 
proposed community are to coordi
nate and stimulate research on tech
nical and economic aspects of pro
duction; to develop programmes for 
increasing consumption; to take joint 
action for relaxation of tariff and 
non-tariff barrier to coordinate stan
dards of quality and to keep under 
constant review developments in the 
supply, demand and prices for car
damom.

(c) Some of the measures which are 
being taken for increasing foreign 
exchange earnings are: increasing
productivity so that higher exportable 
surplus could be generated; product 
diversification; finding alternate uses; 
acceptability in the food habits of 
developed countries by propagating 
use of cardamom in favourite natio
nal dishes.
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Demand of Kerala Handicrafts 
Products Abroad 

1714. SHRI VAYALAR RAVI: Will 
the Minister of COMMERCE be pleas
ed to state: 

(a) whether Government are aware 
that a number of Co-operatives of 
artisans in the State of Kerala pro
duce large varieties of best quality 
handicrafts which are very much in 
demand in foreign countries; and 

(b) if so, what steps Government 
have taken to give financial and 
other as-sistance to these Co-operatives 
for their better functioning? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (.SHRI 
VISHWANATH PRATAP SINGH): 
(a) Yes, Sir. 

(b) There is an Apex body known 
as Kerala Handicrafts Apex Co-ope
ra tive Society, Ernakulam. All the 
Primary Handicrafts Co-operatives 
are the members of this Apex Body. 
Finance, marketing etc. of primary 
Societies is looked after ·by this Apex 
Body through its three well establish
ed emporia in the country. Export 
of handicrafts is aho looked after by 
the Apex Body on behalf of primary 
Societies. 

Request made by Government of 

Kerala for financial assistance from 
L.I.C. 

1715. SHRI VAYALAR RAVI: 

· Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government of 
Kerala has requested for any finan
cial assistance from the Life Insur
ance Corporation of India for its ac- -
celerated power programmes during 
the Fifth Five Year Pla�; and 

(b) if so, the nature thereof, and 
the decisions taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): · (a) 
and (b). Kerala State Government 
had approached the Life Insurance 
Corporation of India in August, 1974 
for financing Kerala's accelerated 
po,wer programmes during the Fifth 
Plan period. LIC had then informed 
the representatives of Kerala Govern
ment that no commitment could be 
made for financing these programmes 
as the allocation of LIC's funds, ear
marked for grant of loans to the vari
ous State Electricity Boards, was 
made by the Planning Commission 
every year. 

Increase in replanting subsidy to 
Rubber Growers 

1716. S'HRI VAYALAR RAVI: Will 
the Minister of COMMERCE be 
pleased to state: 

(a) whether the Rubber Boa.rd has 
recommended an increase in the re
planting subsidy to rubber growers; 
and 

(b) if so, the broad outlines of those 
recommendations and what steps 
Government have taken to imple
ment these recommendation,s? 

THE DEPU'rY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
(a) Yes, Sir. 

(b} The proposal made by the 
Rubber Board is to increase the exist
ing rate of subsidy for replantation 
of rubber which is Rs. 2471 per hec
tare irrespective of the size of the 
plantation to Rs. 7,000 per hectare in 
the case of holdings upto 4 hectares 
and to Rs. 5,000 per hectare in the 
case of plantations above 4 hectares 
in size. 

This is being further examined in 
the light of the Cost stU:dy made in 
this regard. 
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increase la Bonos to relief Holders 
o< LXC.

1717. SHRI N. K. HORO: Will the
Minister of FINANCE be pleased to 
state:

(a) whether Government are aware 
that the worst sufferers 0£ the run
away inflation in our country are the 
poor, middle class policy holders of 
Life Insurance Corporation of India;

(b) whether it is also in tne know
ledge of Government that now when 
the rupee has lost almost its total face 
value, it is hard to visualise the 
benefit or loss the policy holders will 
get or suffer when they get back 
their money eqqal to the face value 
of their policies; and

(c) in view of these circumstances 
whether the UI.C. propose to in
crease the bonus and also pay to the 
policy holders interest on their accu
mulated premium as compensation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
and (b). Life insurance policies are 
financial contracts and do not stipu
late any compensation for deprecia
tion in the value of money. As such 
the impact of inflation is also felt by 
the policy holders of the L.I.C. How
ever, bonuses serve to provide some 
relief in the case of with-profit policy 
holders.

(c) Bonuses to policy holders de
pend on the surplus disclosed at the 
actuarial valuations and are allocated 
to or reserved for the policy holders 
on the basis recommended by the 
valuing actuary. Increase in bonus 
in future, and the form in which it is 
allocated, will thus depend upon the 
surplus disclosed at the future valua
tions*

Strategy to increase produetkm of 
goefla fur export

1718. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of COM
MERCE be pleased to state the stra
tegy Government propose to evolve in 
future to increase production of goods 
for export and to remove bottlenecks 
in regard thereto in order to achieve 
the target fixed for the year 1074-75?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):

The main aspects of Government's 
strategy regarding increasing produc
tion for exports are as follows: —

(1) Endeavour the fuller utilisa
tion of available production! 
capacity as an engineering 
goods and chemical products,

(2) Adapt and diversify product 
for export market as in 
machine tools.

(3) Increase volume of produc
tion of export commodities
like cardamom and tea.

(4) Diversify markets, with par
ticular emphasis on areas
with growing purchase poten
tial besides traditional mar
kets.

(5) Achieve exportable surplus 
in commodities like sugar and 
cement consistently with pos
sible economies in domestic 
consumption.

The practical measures for remov
ing bottlenecks wherever noticed are
being continuously undertaken and 
will vary with the nature of bottle
necks encountered in the wide range 
of export goods. These include pro* 
vision of raw materials and inputs and 
helping in affording legitimate credit 
needs and also intra-struetural facili
ties.
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fW l in  ramittaao** by Indians 
•brood

1719. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PIN-
ANCE be pleased to state:

(a) whether it is a fact that re
mittances by Indian residents abroad 
to their dependents in India have 
dropped considerably during the cur
rent year as compared to the last 
year although the number of IfOians 
abroad has increased; and

(b) if so, the reasons for the heavy 
drop in tfeJnittfcnces and the neces
sary steps taken in regard thereto?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)

Under the current regulations, details 
of inward individual remittances be
low Rs. 10,000 are not required to be 
furnished to the Reserve Bank of 
India. As remittances by Indian re
sidents abroad to their dependents in 
India are generally for amounts of 
less than Rs. 10,000 it is not possible 
to quantify inward remittances for 
family maintenance with a view to 
verifying whether or not these have 
dropped during the current year as 
compared to the last year.

(b) Does not arise.

Disposal of smuggled goods
1720. SHRI M S. PURTY: Will the 

Minister of FINANCE be pleased to 
state:

(a) whether there is a strong feel
ing the official circlet that tiie 
usual practice of auction or selling of 
seized smuggled goods in the open 
market should be stopped;

(b) whether most of the smuggled 
goods being sold in the market are 
stored by shopkeepers who keep a 
few imported item* boughr?rom'!he 
sustains as a cover for the contra
band merchandise which is many 
times larger; and

(c) if ao, what proper procedure 
Government propose to evolve for the 
disposal of the seized smuggled goods?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) to (c). Confiscated smuggled 
goods are being sold to consumers 
through Cooperative Societies and 
Canteens run by Central and State 
Governments and by public auction 
restricted to actual users or qyiota 
holders.

As the confiscated goods are not 
sold by the Department in the open 
market, misuse of sale vouchers by 
shopkeepers does not arise. However, 
the present system of disposal of con
fiscated goods which has been in force 
for sometime is presently under re
view.
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1972-73 

1973-74 
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Income Tax deducted from the �alar
ies of employees of Mafatlal Group 

1722. SHRI LALJI BHAI: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether it has come to the 
notice of Government that Income
tax deducation from the salary of em
ployees under Mafatlals are not being 
deposited within 7 days, as stipulat
ed in the law, regularly; 

(b) if so, the number of such fail
ures during 1971-72 to 1973-74 year
wise; 

(c) t-;1e amount which has been rea
lised as penalty for non-deposit of 
the tax amount within the time allow
ed; and 

(d) action taken or proposed to be 
taken for the abcve default? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (S'HRI 
FRAN AB KUMAR MUKHERJEE:) : 
(a) and (b). 20 instance of minor de
lays during the last three years on the 
part of six out of 27 units of Mafat
lal Group in depositing the income
tax deducted at source from the sala
ry of their employees within the pres
cribed time of 7 days have come to 
the notice of the Government. The 
year-wise figures are as under: -

1971-72 

1972-73 

1973-74 

TOTAL 

13 

6 

l 

20 

( c) and ( d). Having regard to the 
nature of defaults and the explana
tions furnished by the concerned 
units, imposition of any penalty has 
not been considered necessary. How
ever, action has been taken to charge 
interest under section 201 (lA) of the 
Income-tax Act, 196f on the amount 
of tax from the date on which such 
tax was deductible to the date on 
which it was actually paid wherever 
necessai'y. 
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Loans '.3anctioned t0 Mafatlal Group 
of Mills by L.I.C. and Unit Trust of 

India 

1723. SHRI LAL.JI BHAI: Will the 
Minister of FINANCE be pleased to 
state: 

(a) the amount of loans sanctioned 
to Mis. Mafatlal Group of Mills by 
different Government and indepen
dent agencies having Government in
terest, like Life InsuranC€ Corporation 
and Unit Trust of India during the 
last three years, year-wise; 

( b) purpose for granting the loans 
and whether some of the loans ·grant
ed for particular purpos�, have been 
diverted and not UGed properly; 

(c) if so, the report of the agency 
which is entrusted to ensure proper 
utilisation of the loans; and 

(d) the action, if any, proposed to 
be taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a) 
to (d). The Life Insurance Corpora
tion of India, the Industrial Finance 
Corporation of India and the Indus
trial Development Bank of India have 
not sanctioned any loan to any of the 
Mafatlal Group of Mills during . the 
la.st three years viz. 1971-72, 1972-73 
and 1973-74. 

The Industrial Credit and Invest
ment Corporation of India have sanc
tioned Rs. 246 lakhs in 1971-72, Rs. 3 
lakhs in 1972-73 and Rs. 3 lakhs in 
19731-74. The advances givlen by 
ICICI have been for specific projects 
of expansion and modernisation. 

Information from other financial in
stitutions is being collected and will 
be laid on the Table of the House as 
soon as it is available. 
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Payment of Excise duty by Power
Ioolll6 

1725. SHRI LALJI BHAI: Wil1 the 
Minister of FINANCE be pleased to 
state: 

(a) whether cottage powerlooms are 
paying very much less excise duty; 
and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PR.AN AB KUMAR MUKHERJEE) : 
(a) and (b). It is presumed that the 
question relates to powerloom units 
working under the compounded levy 
procedure. Manufacturers having 
upto 49 powerlooms are liable to pay 
Central Excise Duty at compounded 

rates as follows: 
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If the 
duty is 

paid per 
quarter

If the 
duty is 

paid per 
year

Rs. Rs.
Where not mow than 

4 powerlooms are 
installed 250 10* 00

Where more than 4 
but not more than 
24 powerlooms are 
installed 2000 75-00

Where more than 24 
but not more than 
49 powerlooms are 
installed 40 00 15-00

(The above rates are per powerloom)

The compounded rates of duty pay
able by powerlooms have been kept 
deliberately low as excise duty on 
cotton fabrics manufactured on power
looms is recovered mainly at the yarn 
stage and at the stage when the grey 
fabric woven on powerlooms is pro
cessed with the aid of power.
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Revision In cash gnbeidy scheme for 
boosting export of P.V.C. cables

1728. SHRI D. P. JADEJA: Wi
the Minister of COMMBRCB be pleas 
ecf to state:

(a) whether Government are con 
sidering to revive the e*dh subsidJ
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scheme lor boosting the export of 
P.V.C. cables;

(b) if so, wheel the scheme will be 
brought into effect; and

(c) the quantum of cash subsidy to 
be granted?

THE DEPUTY MINISTER IN THE
Min ist r y  o f  co m m erce  (shki
VISHWANATH PRATAP SINGH),
(a) to (c). Exports of PVC cables are 
already eligible for cash compensa
tory support at varying rates in ac
cordance with the different types of 
cables The question of revival 
therefore does not arise.

Value of Rupee vis-a-vis RooMe

1729 SHRI MOHINDER SINGH 
GILL: Will t»he Minister of FINANCE 
be pleased to state;

(a) whether the Soviet Union has 
twace lowered the exchange rate of 
the Rupee in relation to the Rouble 
during this year; and

(b) if so, the reasons for the same 
and the extent thereof on the two 
occasions?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) and
(b) During the current year, the 
State Bank of the USSR has periodi
cally revised the exchange rate of the 
Rupee in relation to the Rouble for 
non-amunercial transactions, as indi
cated below:

1-3-74. Rs. too .Roubles 9 51 

1-4-74, R'- 100 -Rouble*! 9'<Si 
r-s-74. R** 100-Roubles 9- 50 

1-6-74. R»* wo -Roubles 9‘ 55
t-9-74. Rs. we-Roubtes 9*47 

i-n-74, loo-Roubk* 9’44

According to the USSR State Bank, 
the revised rate of exchange announc
ed by it from time to time is based

on the de facto value of the Indian 
Rupee in relation to the Rouble as 
arrived at by the Bank by averaging 
the cross rates of major currencies in 
the international market with the 
Indian rupee. The matter is under 
discussion between the two Govern
ments.

Adulterated foodstuffs sold by I.T.D.C. 
hotels

1730. SHRI MOHINDER SINGH 
GILL: Will the Minister of TOURISM 
AND CIVIL AVIATON 
be pleased to state;

(a) whether some hotels run by 
India Tourism Development Corpora
tion were prosecuted for selling 
adulterated foodstuff; and

(b) if 30, how many times they were 
prosecuted during the last two years 
and the action taken against the 
persons concerned?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH): (a) and (b). None of the 
hotels run by Indian Tourism Deve
lopment Corporation have been pro
secuted for selling adulterated food
stuffs. some of the employees of 
Laxmi Vilas Palace Hotel, Udaipur, 
and Hotel Janpath, New Delhi, have 
however, been prosecuted for storing 
adulterated foodstuffs. No action has 
been taken against these employees 
by the Corporation So far as the mat
ter is tnh-judice.

Legislation regarding misuse of 
import licences

1781. SIRDAR MOHINDER SINGH
GILL: Will the Minister of COM
MERCE be pleased to state: 
be pleased to state:

(a) whether Government propose 
to enact some strict measures against 
the traders who misuse import licen
ces; and
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(b) if so, the action taken 90 far 
% this direction?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SflRI 
VISHWANATH PRATAP SINGH):
(a) There is a proposal to Amend the 
existing penal provisions in the Im
ports and Export Control Act to en
able the Import Trade Control autho
rities to take striet measures against 
the traders who 'misuse import licen
ces.

(b) The matter is under considera
tion of the Government.

Demand made by All India Confer
ence of State Cooperatives Marketing 
Federations regarding credit aqueese

1732. SHRI MOHINDER SINGH 
GILL; Will the Minister of FINANCE 
be pleased to state;

(a) whether the All India Confer
ence of State Cooperatives Marketing 
Federations has demanded exemption 
from 'credit squeeze* put by Reserve 
Bank of India; and

(b) if so, the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a)
Government do not appear to have 
received any representation suggest
ing that the AH India Conference 0f 
State Marketing Federations has de
manded exemption from the applica
tion of credit restraint measures in
troduced by the Reserve Bank of 
India.

(b) Does not arise.
B s q k m * potential of KaJaaOtan

1733. SHRI SHRIKISHAN MODI:
Will the Minister of COMMERCE 

be pleased to state;
(a) whether Government have exa

mined the expert potential of Rajas
than; and

(b) if so» what are the exportable 
items?

TH£ DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHKI 
VISHWANATH PRATAP SINGH):
(a) The Government of Rajasthan en
trusted the Indian Institute of Foreign 
Trade to conduct an export potential 
survey of the State. The Institute lW  
completed the survey in November 
1974 and submitted the same to the 
State Government. The survey Is 
under examination.

(b) According to this survey the ex
portable commodities include Guar 
Gum, Handicrafts, Handloom and 
Hand Printed Textiles, Previous and 
Semi-precious Stones wet jewellery, 
Goat Hair Pattis, Woollen Carpets and 
Namdahs etc.

Supply of Tam to Eajaathaa

1734. SHRI SHRIKISHAN MODI 
Will the Minister of COMMERCE be
pleased to state:

(a) whether any yam has been sup
plied to Rajasthan woollen mills dur
ing 1971-72, 1972-73 and 1973-74;

(b) whether the quantity 'supplied 
is adequate to meet Rajasthan require
ments; and

(c) if so, the particulars thereof?
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)*
(a) to (c). There is 110 control on 
production, price and distribution of 
woollen yarn. As such, question of 
supply of woollen yarn under any 
statutory order for the period men
tioned in the question does not arise 
While mills working on the woollen 
system meet their requirements from 
indigenous sources, those In the worst
ed and shoddy sector have to depend 
on imported raw material, quantity of 
which depends cm the availability of 
foreign exchange. Worsted and ifcod- 
dy units all over the country work on
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less than two shift basis due to scar
city of raw material, and this holds 
good for the mills in Rajasthan also.

Opintny «t branches of nattoafcllsfed 
banks la Xfeim Wstrtct of Gujarat

1735. SHRI D. I> DESAI: Will the 
Minister of FINANCE be pelased to 
state:

(a) the total number of branches of 
nationalised banks opened i& Gujarat 
particularly in Kaira distuct during 
the last three years; and

(b) the total amount of loans ad
vanced by them during the same 
period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
During the three year period July 
1971 to June 1974, public sector banks, 
including the 14 nationalised banks, 
added 325 offices to their branch net
work in Gujarat State of which 29 
were added in Kaira District

(b) Available data are set out be
low:—

Outstanding advances of the public secto 
banks, including 14 nationalised banks in 

Gufitfat State.

As on the last Friday of Amount 
(Rs. in 

crores)

) une 197a . 3*8*05

June 1973 . 40$ 16

December 1^73 . 42H>’ 04

Raids by Income Tax Authorities on 
Money Leaden

1736' SARDAR SWARAN SINGH 
SOKHI- Will the Minister of FIN
ANCE be pleased to state:

(a) whether it is a fact that though 
the houses of prominent doctors and 
lawyers were raided and unaccounted 
money -as well as jewellery were seiz
ed but none of the money lenders* 
houses hag yet been raided in the 
country particularly in Bihar; and

(b) if so. the reasons therefor?
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) There is no discrimination by the 
Income Tax Department m organising 
searches between different classes of 
assessees When once the conditions 
stipulated ufs 132 of the Income Tax 
Act, 1961 are satisfied, a search is 
organised.

It may be mentioned here that some 
searches have been conducted in Bihar 
during the current financial year in 
the cases of persons doing itloncy lend
ing business.

(b) Does not arise.

Impact of guidelines issued Ja regard 
to bonus shares on prices of equity

1737 SARDAR SWARAN SINGH 
SOKHI; Will the Minister of FIN
ANCE be pleased to state:

(a) whether due to two row guide
lines for the issue of Boous Shares, 
there has been adverse impact and fall 
in prices of existing equity and this is 
likely to hamper the economic growth;

(b) whether funds are being fast 
shifted from equity to other more re
munerative investments; and

(c) if so, the reaction ot Govern
ment thereto?
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THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM) (a) 
There has been a general decline in 
the prices of equity shares since the 
end of June, 1974, which cannot be 
mainly attributed to the revision of 
guidelines for the issue of bonus 
shares. The fall in share prices has 
been due to various factors such as 
retriction on distribution of net pro
fits by way of dividends by compan
ies, power cut, drought conditions etc. 
So far there is no evidence to "show 
that the fall in share onces i«j likely 
to hamper the economic growth.

(b) and (c). Due to increase in in
terest rates, ■some shift of funds from 
equity to other investments like bank 
deposits and company deposits has 
been noticed, The position is being 
watched by the Government.

SmaffKUnff at International Airports

1738. SARDAR SWARAN SINGH 
SOKHI- Will the Minister of FIN
ANCE be pleased to state:

(a) whether smuggling of contra
band, including gold is still going on 
through the international airports, 
ports, in collusion with the contractors 
of the Restaurants at the International 
Airports, such as, Delhi, Dum Dum, 
Santa Cruz and Madras; and

(b) if so, what immediate steps Gov
ernment propose to take to stop HJch 
smuggling?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHKRJEE).
(a) No caae of .smuggling oi contra
band goods with the collusion of Con
tractors of Restaurants ai the Inter
national Airports at Delhi, Calcutta, 
Bombay and Madras has been detect
ed in the past two years,

(b) Does not arise in view of (a) 
above,

Coca-Cola Export Corporation

1739. SHRI SHASHI BHUSHAN: 
Will the Minister of FINANCE b* 
pleased to refer to the reply given to 
Unstarred Question No. 9989 on the 
10th May, 1974 regarding ban on use 
of foreign brand names by companies 
and state;

(a) whether Coca Cola Export Cor
poration has made an application 
under Section 28 of Foreign Escharge 
Regulation (Amendment) Act for ton- 
tinuing to use its trade maik* in India;

(b) whether the Coca Cola Export 
Corporation allows its trade marks to 
be used by its bottlers wifVut the 
compulsory purchase of proprietory 
mgredients,

(c) whether the proprietory ingre
dients are sold to any one where the 
trade mark is not used;

(d) whether the Company is collect
ing •> royalty {directly ar iuJ.r'vt’v; 
for the use of the trade mark through 
sales and proprietory ingredients; and

(e) the action Government propose 
to take in the matter?

THE MINISTER OF FINANCE 
(SHRI C SUBRAM AM I AM) (a)

No, Sir Coca Cole Export Corpora
tion is not the proprietor of the trade 
marks (Coca Cola; Coke, Fanta etc) 
and, therefore, the question of it'a 
making an application under Section 
28 of Foreign Exchange Regulation 
Act does not arise However, an ap
plication has been made by ,he Cow 
Cola Company, U.S.A undtir Section 
28(1) (c) read with Section 28(3) of 
F.E.R-A. 1973, to permit the use ot 
their trade marks!brand name* by t'le 
Indian Branch of Coca Cola Export 

^Corporation and 21 bottling plants i*



1 69 Written Answers AGRAHAYANA 1, 1896 (SAKA) Written Answers I?0

(b) and (c) Coca Cola Export Cor
poration is a wholly owned subsidiary 
of COca Cola Company, U.S.A., which 
owns the said trade marks. In the 
registered user agreements entered in
to between Coca Cola Company, U.S.A. 
and the Indian bottling plants there 
is a stipulation that the users of the 
trade marks shall prepare and bottle 
non-alcoholic beverages from concen
trates and/or syrups supplied by it or 
its nominees The Indian Bianch of 
Coca Cola Export Corporation manu
factures the concentrates in India 
which are supplied only to the said 
local bottling plants.

(d) There is no provision in tl\e re
gistered user agreements entered Into 
by the Coca Cole Company, USA. 
with the Indian bottling plants about 
the payment of royalty or other re
muneration for the use of trade marks. 
Whether the sale price of such con
centrates supplied by tne Indian 
Branch of Coca Cola Expoit Corpora
tion includes an element of indirect 
royalty for the use of such trad® 
marks is not known.

(e) The application made by the 
Coca Cola Company, U S A under 
Section 28(l)(c> read Mwth Section 
28(3) o* the FE.RA, 1973 is under 
consideration of the Reserve Bank ©f 
India.

Amendments to the Constitution of 
Income Tax Employees Federation

1740 SHRI RAMAVATAR SHAS- 
TRI: Will the Minister of FIN
ANCE be pleased to refer to the 
reply given to Unstarred Question 
No. 9054 on the 3rd May, 1974 re
garding Amendments to the Constitu
tion of Income Tax Employees Fede
ration, and state:

(a) whether the amendments to the 
Constitution of Delhi Aayakar Sanyukt 
Karmchari Sangh made in its General 
Body Meeting held on 27th April. 1972 
and ratified in annual Delegate Con
ference of Msy, 1973 were of such a 
nature so* as to require approval of the 
Central Board of Direct Taxes;

(b) whether the Central Board of 
Direct Taxes have received those am
endments; and

<c) if so, whether any reply has 
been gent to the Sangh of the Board 
decisions and if not, the reasons there
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
FRANAB KUMAR MUKHERJEE):
(a) to (c) Prior to the 27th April, 
1972, no association known as tike 
Delhi Aayakar Sanyukt Karamchari 
Sangh was in existence. The question 
of any amendments having been made 
in its constitution in the General Body 
Meeting held on that date does not, 
therefore, arise.

The Delhi Aayakar (Chaturath 
Shrem) Karamchan Sangh I'ad been 
accorded recognition in September, 
1969. Government received intimation 
that in the General Body Meeting held 
on the 27th April, 1972, the constitu
tion had been amended so as to change 
the name of the Sangh to that of 
‘Delhi Aayakar Sanyukt Karamchari 
Sangh’. The suggested change m the 
name of the Sangh was of a substan
tial character requiring prior ap
proval of the Government. No ref
erence was received specifically seek
ing such prior approval of the Gov
ernment to the proposed amendment 
and, therefore, no reply was sent by 
the Government in this ’ tpard.

Unions and Associations affiliated to 
income Tax Employees Federation

1741. SHRI RAMAVATAR SHAS- 
TRI* Will the Minister of FIN
ANCE be pleased to refer to the 'reply 
given to Unstarred-Question No. 1476 
on the 1st March, 1974 regarding 
Unions and Associations affiliated to 
Income Tax Employees Federation 
and State:

(a) whether the requisite informs' 
tion has since been collected; and
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(b) if so, when it will he laid on 
the Table of the House?

THE MINISTER OF STATE IN THE 
I4WI55FRY 0(F FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) end (b). The required, informa
tion has been placed on the Table of 
the House on the 20th November, 1974.

Take-over pin  of Cotton Trade

1742. SHRI DHAMANKAR: Will
the Minister of COMMERCE be pleas
ed to state:

(a) whether Cotton Corporation 
India’s take over plan of cotton trade 
stands virtually scuttled; and

(b) if so, the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MJNJSTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
(a> There has been no oian for the 
Cotton Corporation of India to take 
over the entire cotton trade.

(b) Does not arise.

Export Potential of Orisa

1743. SHRI ANAD1 CHARAN DAS: 
SHRI P. GANGADEB:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether Government have exa
mined Orissa’s export potential;

<b* if what at* the exportable 
items; and

(c), what him been Orissa’s earning 
frqpp, export dqring the last three
yjmn?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) £n W09-70 the Indian Institute of 
Foreign Trade conducted an export 
potential survey of the State of Orissa

at the instance of the State Govern, 
ament. The export potential survey 
report was accordingly submitted to 
the State Government.

(b) According to this <turvey the ex
portable commodities include iron 
ore, manganese ore, ierro-silicoa, de- 
oited rice bran, steel pipes and tubes, 
wires and cables, refractories etc.

(c) Statewise export «»arnings sta*> 
tistics are not compiled,

Adverse effect of Compulsory Deposit 
Scheme on Bonus payment to wovkert

1744. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of FIN
ANCE be pleased to state whether 
any adverse effect has been created 
among the working class to get their 
bonus or ex-gratia by the compulsoiy 
saving scheme introduced through the 
lecent ordinance?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM). The ret- 
rence is apparently to the Ad
ditional Emoluments (Compulsory 
Deposit) Ordinance, 1974. The Ad
ditional Emoluments (Compulsory 
Deposit) Act, 1974 which has sinc« 
replaced the Ordinance provides that 
any bonus paid after the date of 
the Ordinance (6th July 1974) at a 
rate over and above the rate at which 
it was last paid before that date shall 
be treated as additional wages for 
compulsory deposit However, by a 
Notification issued under Section 17 of 
the Act on the 30th October 1974, 
bonus payments made after the (Mb 
of July to the extent of the statutory 
minimum rate, viz., 8.33 per cent, will 
not be treated as additional wages for 
compulsory deposit. This exemption 
covers bonus payments ander the Pay
ment of Bonus Act 1946 as well a» ex- 
gratia payments by new companies/ 
establishments during me period of 
bonus holiday under clause (b) of 
section 16(1) of the Payment o f Bonus 
A ct Thus no portion <>ut of bonus 
payments including ex-gfoti* pay
ments at the minimum rate will be 
required to be oompulsory deposited
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ahd wh*re the bonus sanctioned is at 
higher rate, the employee wlU get in 
hand payment* at the minimum rate 
of the previous year’s rate whichever 
is more.

The Additional Emoluments (Com
pulsory Deposit) Act, 1094 is a part of 
the anti-inflationary measures in ope
ration. While this measure may in
volve some temporary nardship to the 
employees, their long-term interests 
lie in curbing inflation. Compulsory 
deposit of a part of the bonus, where 
required, is only for a period of one 
year and thereafter such amounts will 
be repaid in five equal annual instal
ments with simple interest at a rate 
2£ Per cent over and above the 
bank deposit rate. Any compulsory 
deposit out of bonus payments in the 
above manner is, therefore, not like
ly to create any adverse effect among 
the working class.

Relaxation m  m a k in g  Credit to 
Sugar MUi

1745. SHRI PRABODH CHANDRA:

Will the Minister of FINANCE 
be pleased to state:

(a) whether sugar units have sought 
relaxation in banking credit and **«> 
sought more credit; and

(b) if so, the reaction of the Gov
ernment in regard thereto?

THB MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM) (*) 
and (b). Reserve Bank of India have 
reported that at a recent meeting 
they had- with the representatives of 
the Xndiasi Sugar Mills Association, 
the Aflttriatton had represented that 
the relatively higher margin in regard 
to advances against Stocks of free 
sugar, should be reduced to the same 
level as prescribed for advances 
against stocks of levy sugar. The 
Association had also pnsned for larger 
credit ffcom the banking system than 
wa« available during the last season

and also for a reduction in the level 
of interest rates charged by banks.

On a careful consideration of the 
representation and having vegard to 
the need for continued restraint on ex
pansion in bank eredit and the ttksfly 
levels of output of sugar in the cur
rent season 1974-75, Reserve Bank of 
India informed Indian Sugar Mills 
Association that the industry should 
not on the whole expect a larger 
amount of seasonal credit from the 
banking system than was available in
1973-74. In regard to margin require
ments for advances against free sale 
sugar, which are 25 pear oent as against
15 per cent for advances* against 1«V̂  
sugar, Reserve Bank 3f India hive 
explained to the Association that 
these margin requirements should not 
be considered to be high compared 
with the prevailing margins in respect 
of advances against their commodities 
and that the differential in the margins 
against advances for free sale sugar 
and levy sugar, was Justified. It may 
be added thet advances granted m 
respect of stocks of sugar intended for 
export out of India* *re completely 
exempt from the margin requirements.

Under the selective credit contsol 
measures, the minimum rate of inte
rest to be charged against advances to 
parties manufacturing sugar, has bed* 
fixed at 15 per cent in respect of ad
vances against wtocks of free sale 
sugar, which have been released for 
sale and at 14 per cent in respect of 
advances against stocks of free sale 
'sugar which have not oeen relearned 
for sale. Reserve Bank of India have 
informed the Association that subject 
to the minimum rates as prescribed 
from time to time under the selective 
credit control measures, ihe rate of 
interest lor advances is determine* W 
individual bants, having regard urtra 
resources position as well a« the 
banker-customer relationship.
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Credit for oil imports

1746. SHRI D. D, DESAT:
SHRI AN ADI CHAR AN DAS: 
SHRI P. GANGADEB:
SHRI RAGHUNANDAN LAL 

BHATIA:

Will the Minister of FINANCE 
be pleased to state:

(a) whether his Ministry is think
ing to seek any credits for oil imports: 
and

(b) if so, the broad outlines there
of?

THE MINISTER OF FINANCE 
(SHRI £. SUBRAM AN I AM) (a)

Yes, Sir.
(b) Bilateral negotiations f-i» tl>is 

purpose are being conducted with 
some countries/agencies.

Grant of Import Licences to Pondi
cherry Firms

' 1747. SHRI JYOTIRMOY BOSU:

Will the Minister of COMMERCE 
be pleased to refer to the Lok Sabha 
Debates on 9th September, 1974 re
garding granting of import licences t* 
seven Pondicherry Arms and state:

(s) the names oi the owners of each 
of the firms referred to in the debate;

(b) the composition of the Board of 
Pirectors of each firm;

(c) percentage and value of shares 
held by each principle share holder m 
each firm;

(d) main lines of business of each 
orte of the firms;

<e) whether any Bombay firm or 
Urate have any interests In these 
Pondicherry firms; and

(f) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY^F COMMERCE (JSHRI 
VISHWANATH PRATAP SWjfGH):
(a) Names of the firms to which licenc
es were issued are as follows:—

(1) M/s. A. Marimuthu Reddiar, 
Church Street, Kankal.

(2) MJs. A. M. Aboubakar, 17, 
Durga Market, Karikal.

(3) Mfs s. Mohammad Zakaria 
Maricar, Nedauadangu St. 
Karikal.

(4) M[s. S Chidambaram, 29, 
Sankaradass St., Pondicherry.

(5) Mfs. G S. Ganoathi Rao, 
Grand Bazar, Yanam.

(6) M;S R. Muthian, No 1 , First 
S t, Kamban Nagar Extension, 
Pondicherry.

(7) M|s Kumaran Stores, 64. 
Chetty Street, Pondicherry.

(b) to (f) The information is 
being collected and will be laid on the 
Table of the House.

Payment of Arrears to Armed Forces 
Personnel under Third Psy Commis

sion Report

1748. PROF. NARAIN CHAND 
PARASHAR:

Will the Minister of FINANCE 
be pleased to state:

(a) whether the Armed Forces 
Personnel have been paid the, amounts 
due to them consequent upon the 
revision of their pay scales as recom
mended by the Third Psy Commission;

(b) if so, the dates with effect from
which the payments have been made; 
and ^

(c) if not, the reasons for the delay 
and1 the likely dates fo* the paym ent?
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THE MINISTER OF STATE UN T,HE
f r a n c s  ($hri

PRAWA& KUMAR MUKHERJEE):
(a) Decisions were taken by Govern
ment on the revision of pay scales ot 
Arfnftd Forces Personnel, consequent 
on the recommendation's of the Third 
Central Pay Commission, as follows:—

(i) For Other Ranks on 30th May, 
J974.

(ii) For Officers on 7th November,
1974,

(b) Payments of the emoluments at 
the revised rates and oi arrears with 
effect from 1st January, 1973 have 
been completed to the »xtent indicat
ed below.—

Army 9  ̂ « by the end ot Octo
ber, 1974.

Navy n% by the end ot Octo
ber, 1974

A'r Pvc: ioo'\,.

Interim payments were made earlier.

(c) 'Accounts Offices >iavo to work 
out individual entitlements on the 
basi<, of the revised pay scales and 
issue necessary authorisations This 
work is being given high priority but 
there are limitations of staff. The 
woik of payment of arrears 1 > expect
ed to be completed in the near future

Increase in relief works during Fourth 
Plan

1740. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of FINANCE 
be pleased to state:

(a) whether as against an annual 
average of Rs. 18.41 crores in the 3rd 
Five Year Plan, the expenditure on 
relief works have registered a signifi
cant increase during the Fourth Plan

i and touched the mark of Ra. 318 crores 
in 1972-73;

(b) whether 4he Stst&’Fifimee Com
mission has mrts seraaspedific recom
mendations regarding scales of financ
ing natural calamities in the States; 
and

(c) if so, what action has been taken 
on these recommendations?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) In their Report, the Sixth Fin
ance Commission have mentioned that 
as against an annual average of ex
penditure of Rs. 13.41 crores during 
the period of the Third Plan, expendi
ture under the Major Head ‘64-Famine 
Relief” m State Budgets rose to an 
average of Rs. 81 01 crores in the 
period of the three Annual Plans, that 
this rising trend gathered unprece
dented momentum during the Fourth 
Plan period and that the expenditure 
teached Rs>. 318 crores in 1972-73.

(b) The Sixth Finance Commission 
have allowed annual provisions for 
relief expenditure in each State, 
totalling Rs. 50.71 crores, compared 
to Rs. 14.47 crores allowed by the 
previous Finance Commission. They 
have also recommended that the 
scheme of Central assistance for re
lief expenditure, which was in force 
and which had led to unproductive 
expenditure being incurred on a large 
scale in the name of drought relief, 
needed a complete overhaul, that 
schemes of medium and long term 
significance for the permanent im
provement of drought/flood prone 
areas should be prepared in advance 
and implemented as part of the Plan 
and that in a year of natural calamity, 
the pace of execution of such schemes 
should be accelerated, with advance 
release of Central assistane for the 
Plan, if necessary.

(c) The recommendations of the 
Finance Commission in this regard
h,ave been accepted by the Govern
ment.
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1750. SHRI JYOTIRMOY BO0U: 
Will,/ the Minister of FINANCE 
fc* jdeaaad W> ffrtrr*

(«) the number of companies, 
Indian and Foreign, involved in eco- 
ttftmfe offences daring the last three 
yews;

(b* M aik of the economic offence* 
oaaamitted; and

(s* what acta* it any, fcs* been 
takaa again* til* companies eon- 
earned?

v m  M xm snR  o f  s t a t s  in
m  MINISTRY OF FINANCE (SHRI 
FKANA® K m s  MCKHER7SS): 
(»> to (C). Information regarding 
major economic offences cosamitted 
by Indian and foreign companies and 
punishable under the Acts adminis
tered' by the Ministry of Finance is 
being collected and will be laid on 
the Table of the House.

1»1. SHR1MATI SAVrntl SHYAM: 
VU1 the Miniate oJ COHMHtCI
be pleased to state:

(a) whether Government have re
ceived orders from fhe South East 
Asian countries for export of railway 
wagons;

(b) if so, the total number Of wagons 
to be exported and the terms of the 
«*dmr»; and

(«) the time by which thtasff wtB be 
sttMHtad and foreign exchange e*pec~ 
ted to be earned?

THIS DEPUTY MINISTER IN TttE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):

(a) Yes, Sir.

(b) and (c). Number of wagons
contracted for, their approximate 
value, dates of delivery and terms of 
contracts are given below;—

Number of wagons contracted & the Delivery date Approx. Value and Terms
name of coanuy

Malaysia no wagons By December Rs. 1*64 Crates. 95% on
1975. ddlvery and 5 % e»

comptedOM dfthegurantec 
period of one year.

B u«M sh  jdo wagons By July, 1976 Rs. 3.3»€rar«t* $% stance
within 30 days of the oome- 
fng mto fttm  <rf the 
contsact and 95 % ee 
delivery.
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Smugglers held In Gujarat and 
miiuiftflhitt

It) Written AGRAHAYANA

1 M  SHRI P. M. MEHTA: Will
the Minister of FINANCE be pleased 
to state:

(a) whether the Maharashtra and 
Gujarat Governments had requested 
the Central Government for transfer
ring top smuggton held in those States;

(b) if so, whether in ease rJ  some of 
these smugglers orders have been 
issued by the Gujarat High Court to 
produce them before the Court;

(c) whether the State Governments 
had asked for their transfer on the 
ground that they were suspecting their 
links with high officials in the States; 
and

(d) if so, what action has been taken 
by the Central Government in the 
matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHSRJBE).
(a) The Maharashtra Government 
had desired that the persons detained 
m Yeravada Jail under Maintenance 
of Internal Security (Amendmet) 
Ordinance, 1974 may be dispersed and 
detained at places away from their 
area of operation. No request had, 
however, been made by he Gujarat 
Government.

(b) No, Sir.
(c) No, Sir.
(d) Does not arise in view of (c) 

above.

Release of smugglers formerly arres
ted wrier M 8 A

1753 SHRI P. M. MEHTA: 
SHRIMATI ROZA: 

DESHPANDE:

Will the Minister of FINANCE 
be pleased to state:

(a) whether immediate release of 
some of the smugglers, who were ar
rested under MISA in Gujarat State, 
has been ordered by a Division Bench 
of the Gujarat High Court following 
a habeas corpus petition;

(b) whether the Central Govern
ment has examined judgment and if 
so, the reaction of Government thereto;

(c) whether serious situation it 
likely to arise if such orders are lamed 
in all those qases where suite have 
been filed against the Government;

(d) the steps being taken in this 
regard to meet the situation; and

(e) whether Government have asked 
the State Government to suhmit their 
reports of those cases where suite have 
been filed in the respective courts 
against the arrests under MISA?

1 , 1 m  (SAKA) Written Answers

THE MINISTER OF STATE Of 
THE MINISTRY OF FSNADCK 
(SHRI PRANAB KUMAR MUKHKfc- 
JEE): (a) Yes, Sir.

(b) and (c) Government have re
ceived copy of Court’s judgement in 
only one case and the same is being 
examined* Mgramnte in attaw cases, 
will be examined, when received.

(d) Court’s orders are being studied 
for taking up the issuas in appeal 
wherever necessary. Detention orders 
which have been set aside also are
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being revien^ad. Recently, a Presi
dential Order has been issued suspen
ding the right of persons, detained 
under Section 3 C1 ) (e) of Maintenance 
of Internal Security Act to move the 
Courts to enforce any of the rights 
under Articles 14, 21 and 22 (clauses 
\  and 7) of the Constitution.

(e) Government are not aware of 
llling pf any suit against arrest under 
Maintenance of Intenral* Security Act.

Raids by CB.I. Re Import Licences 
Scandal

-1754. SHRI MUKHTIAR SINGH 
MALIK;

SHRI BIRENDER SINGH 
RAO:

Will the Minister of COMMERCE 
be pleased to state:

(a) the number of raids carried out 
by C. B. I. throughout the country 11-  
garding import licences scandal during 
the last three months; and

(b) the particulars thereof’

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
and (b). The C.B I- carried out search
es simultaneously of 23 premises all 
over the country, including raids in 
poadicherry, Delhi, v Bombay and 
Hyderabad. As a result of these raids, 
evidence was collected in connection 
with the commission of criminal off
ences, which warc followed up by pro
per legal action.

DrtentifM of fla n ffte i

1756. SHRI JYOTIRMOY BOSU: 
SHRI MODHURYYA 

H ALDER:

/ Will the Minister of FINANCE 
be pleased to state:

> , * I
(a) a list of first 25 fop smugglers 

recently detained under MISA; and

(b) whether any charge-sheets 
have been filed against them and if 
so, the particulars thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) It is not possible to make <a list 
of 25 smugglers in order of their rank. 
However, the names of 19 persons 
who have been detained under the 
Maintenance of Internal Security 
(Amendment) Ordinance, 1974, in 
accordance with detention orders 
issued by the Central Government, r 
are given in the attached statement.

(h) The Law does not require any 
charge-sheets to be filed against the 
pemons detained under the Ordinance.

Statement

S. No Name 0/  the Detenue

1. Aivind Liladhar Dholokia
2 Lalit Dholokia.
3 Nanu Desai alias Nanu Customs
4 Champalal Punjaji Shah.
5. Naironal punjaji Shah.
0. Kantilal Nanchand Shah.
7. Yusuf Abdulla Patel.
8. Lallu Joggi.
9. Haji Masthan Mirzp.

10. Ghamandiram Kewalji Gow*am.
11. Natualal Rupsi Shah.

12. Sukar Naran Tindal alias Bakia

13. Bhana Kalpa Patel.
14. Ratilal Deva.
15. Varadhraj Munnuswami.
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18, Rajabally Hirji Meghan!
17. K. S. Abdulla.

18. S. M. Siddique.
19. V. M. G. Mariappa Vandyar

Loans from World Bank for In-plant 
Power Generation

1757. SHRI S. A. MURUGANAN-
THAM: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have re
ceived a credit of 17 million dollars 
from World Bank for in-plant power 
generation in fertilizer units in the 
country; and

(b) if so, the terms and conditions 
thereof?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) A 
credit from International Development 
Association, a soft affliate of World 
Bank, has been secured for an amount 
of $17 million for Plant Improvement 
Operations of Feitilizer Corporation 
of India and Fertilizer & Chemicals 
Trsavaneore Ltd.'s existing production 
facilities. This could be utilised for 
providing captive power plants, when
ever considered necessary, apart from 
such other balancing equipment and 
facilities needed to improve produc
tion. For the present, a captive power 
plant is being provided at Gorakhpur

(b) The IDA Credit carries no in
terest but a service charge of three- 
fourth of one percent and would be 
repayab'e in 50 years with a grace 
period of ten years.

Cut 1* Production by Textile Mill*

1758. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of COM
MERCE be pleased to state:

(a) whether textile mills have al~ 
ready begun to cut production of all 
types of cloth due to steep fall ta 
demand at home and also uncertain 
exports; and

(b) if so, the measures that ar«r 
being considered by Government to - 
fight this dangerous trend of recession?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
and (b). Reports of partial or com
plete closure of third shifts in some 
cotton textile mills in the country re
cently have been recived. A study 
team appointed under the Chairman
ship of the Textile Commissioner is 
looking into the problem of cut bock 
in production and accumulation of 
stocks, and to suggest remedial mea
sures. However, the provisional 
figures of production of cotton cloth in 
the mill sector for the month of Octo
ber, 1974 haTdly show any fall in the 
overall production. Production of 
cloth during October, 1974 has been 
higher than the production in Septem
ber 1974, as well as than the produc
tion in October. 1973. The production 
of yarn during October, 1974 is only 
marginally lower than the jpp^duction 
in September, 1974 but has reached the 
level of production in October, 1973.

Smuggling a t O ptm m

1759 SHRI SHASHI BHUSHAN: 
Will the Minister of FINANCE 
be pleased to state:

(a) whether attention of Govern
ment has been invited to the news re
port that half of U .P.’s product of 
opium is being smuggled out of India 
and the smugglers are reaping huge 
profits from the same; and

(b) If so, the facts thereof and the 
steps being taken to stop its smug
gling?

**0 fyf
THE MNISTER OF STATE IN THE 

MINISTRY OF FINANCE • (SHRI 
PRANAB KUMAR MUKHKR3KS*:
(a) and (b). The newe report appear
ing in the local newspapers dated 15th 
October  ̂ 1974 has come to the notice 
of the Government. H0**BYer, the 

statements contained therein are not 
borne out by facts. The production
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of opium In Uttar Pradesh is at prt- 
sesct about SSO tonnes per annum and 
not SIP Kgs. as stated in the news 
report

/tricing by the seizures of opium 
made in the State of Uttar Pradesh, as 
wen ae of opium  attempted  to be 
smuggled in end out of India, which 
are of the order of 800 kg*, in  1973, 
it does not appear that the smuggling 
out of India of opium produced  in 
Uttar Pradesh is of any  significant 
magnitude.

Steps are continuously taken to en
sure proper control in  the growing 
areas and at the points of outlet in 
close collaboration with various en
forcement agencies such air Customs, 
State Excise and Police, the  Central 
Bureau of Investigation, Directorate of 
Revenue Intelligence, Border Security 
Foree etc. to ensure that the smuggl
ing is prevented.

1750.  to* Vm :
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fm  : (v) tfT (*r) frt-foRr 

t wi s’Tsnaar 

ft <wr-*rzw «n:   ̂ i

«rwn ngwf

1701*  TWnWT? WI’F'II •

f5T  WT  IWn wfNn ¥vT

ft?:

(V) WTOPTT̂ Wf̂tngiflf ̂
» > Jj> »» ...  v* .. .#»  «■
murtr w> mt? vw *r* *tt*rt ?wpc 

t

(w) Wrv-

mf m  I; ifa

(»r) tott  wf*nr aifrr! %

ffaferSr** 1974—75 % trtTPT pRpfr 

wra  *t wgm t ?

ifwi  whft (*ftfaw

*W WWW f̂[) : (v)^^l

(«r) m  *Tgf ̂ rr i

(*r) snnnr i60VTtf̂ o i

TTWff ITTT WWW fwfa HTWTt 

?f fWW OTffT JTWT VtWT

1762. «ft tojflt ftm: **r wtfrwr

iru *?n*r  nr  fr :

(*) wtfafasTrstf $ sfrft 

irnmr*ATf*wfar anrnr it mwimt 

IV* n̂t I;

(*) W  TTHft % ?ft«ff vt 

5rrsf̂  *t arflft $ ;

(n)
3*w*sff vt rttk t twr f«? 

Pmi <mff % vwp* % ifti w  sot?

?

<flWwi irrow w ?wi (<niw 

ifwr mrw ftî) :  (v)  i

(«)

(it) itwrf   ̂ înTcf
#» * ■**__ I, fjliiffr
www? ww tw 5wrf w wnw 

ifNftPr̂ *p> vfew ftrtf* 

r̂anrf̂ wwwili f%̂ r̂®rrwf
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*  rth: fev$ M f /N f  
««w r  «rwrr W *«r  p *  ^

i )  % vfkftrssr 65 fos  irq f ,

{ i )  i *  q W f *«%  t o  *  
vw cvf % faro* irrwra wrgvta 
fw ift<r wrftatt v  %
70 STf?nRI % WWTT «TC « :
*rcr<ft«Nrfir*ftr^ 2 ?*w  
55. vftwrar fft̂ rT ?r*ft* 
arrcr | si* fo «r*r ifartftv 

% *rro^af % v m h  
wWTfvflr »raftKfl % ^  
% 40 vfmmr % %rnm qrr
s  m*< iwrfa % fta* 
i * t w * .  vftrv(w tffarr 

<ro> fetr |  i

( 2) f r o f  wfr *r f^rfird fir 
5rwrfw?rr jtto w ftw t ih

ffalT W WTffTT **m 
srr*fas?n 

TOT #BT It «**faRT ft |

( 3) w  w f f  *ft v w r  fa*r
TOR Vt fim «W W  %
«mrR qrc * p& fMr writ f , 
«r$ titfcrfinr mutt
It w w r  *  « f ( ,  i m  
*rarf if, ^  *>*% *rrw v 
w vjvf % mnr̂ r *  iwpfr 'nw 
% *Wf t o w  
$ f w  ** *T?fr t  »

( 4) *  f*w. toftw wt«rf % 
ffw rr <rc ifnfforwr <rfcr- 
r w f  i m  »ntff#?r **f 
«**rrf % vfimrift *pr 
M t m k m t  »

( s )  $ t  ^ 3 f! ift w r o

s w f t  10,000—  *• &
aidi ----y_1w tw  s||T |TcrT, Wl(fftf

yfer: ifRT fMMV ipnr f t fw r  
% t o t t  w rft ftwrr amrr
$ O T f r  OTlfaitflW 'pHft
% « ! * * $  * g  xrftr s o o o **  
fWV (  1

W ! * r  {Unpt) If t f a r  * 1  farm

1963. 4fr fag feftpr: * rr«fa r
1f t t n m  h m nn ^rfU g **nfr*ftffrr
v S r f a :

(v )  w  w n w  (fafrc) *?r 
f r o *  wwf if % W R r  ir «fcf
n$r fanr anr w  t  ;

(w ) w  v*rnw *  ŵ r+ t^sfr^
w  |  j

(*r) fwT *m- % #s# vtfter if 
ift %r n|f |; i fk

(w) w r w « * w t i r w n c ^ f  
f ifw  * pN t$  ?

<pfm fftt w m  f**mn * m m  *  
41ft ( #  H ^[): ( v )

xftr (w ) W f f  ^r#f*r?r^% r wr»r 
*$x % f«w# «lwf $, ftrfR
f^wr w r o  «ft |, wtji
JTTTWT ¥Tn7 Wf̂  fWT | 
wwrnsf if w r  $ w < N r
^  % f 9 m *  1 1

(tr) xfrt (w) Bwrgw v r  ? m  

m  ̂ nfff ̂ w t  *  Vitim *  ̂  ftwrr-
^f^M#CTf WRT vr
w n  1 1
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Lock-Out j*  Air India

764. SHRI BHOGENDRA JHA:
* SHRI F. VENKATASUB- 

• BAIAH:
SHRI D. R  CHANDRA 

GOWDA:
SHRI BIREN ENGTI:
SHRI S. R. DAMANI:
SHRI S. C. SAMANTA:
SHRI HARI SINGH:

. SHRI K. M- WADHtfKAR: * 
SHRI CHANDRA SHEKHAR 

SINGH:
, SHRI m A»#UBR tRAO 
. SAVANT;
DR. VlKRAM MAhAJAN- 
SHRI NOORUL HUDA:
SHRI B. K. DAS- 

CHOWDHURY:
SHRI R. V. SWAMINATHAN: 
SHRI K. MALL ANN A- 
SHRI B. V. NAIK:
SHRI SHIV KUMAR SHAS- 

TRI:
SHRI SARJOO PANDEY: 
PROF. NARAIN CHAND 

PARASHAR:
SHRI SHANKAR DYAL 

SINGH:
SHR| S. M. BANERJEE:
SHRI N. K. SANGHI:
SHRI M. RAM GOPAL 

REDDY.
SHRI VASANT SATHE:

Wilftfie Minister of TOURISM AND 
CIVIL A V m iO N 'be pleased’tb state:

(a) whether the Management A  
Air India has withdrawn the lock-out 
and' if so, on what terms and condi
tion*; t .

(bVhbw many pilots have atcepted 
the slip system;

(c) which of the demands of the 
piloto *have. be«n accepted;

(d) the extent to- which flights were 
affected during the strike period; .

(e) the- srtnt>unt of leas suffered by
Air India, including foreign exchange
involved; and

(t) the steps being taken by Govern
ment to bring gbout uprmaley ij» the 
working of Air India?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR) : (a) to (c). With the re-tum to 
duty of 184 Line Pilots after accepting 
the slip system and giving individual 
undertaking agreeing that the deter
mination of the pattepp of operations 
and pattern of crew scheduling are 
Management functions, the Manage
ment of Air-India lifted the partial 
lock-out on 1.11.1974.

(d) During the strike period the 
Corporation operated skeleton services 
on certain routes with help of Pilots 
who did not participate in the illegal 
strike and the Executive Pilots.

(e) The estimated amount of loss 
suffcrred by Air-India upto 6-11-74 is 
Rs. 9.65 crores, the foreign exchange 
component being Rs. 4 97 crores.

(f) Necessary training'checks foi 
the Pilots are being carried out and 
the flights are being restored gradually 
Normal operations are expected to be 
resumed by the 1st December, 1974.

Prices ot Jute

1765 SHRI RAJDEO SINGH: Will 
the Minister of COMMERCE bi 
pleased- to state:

(a) whether in jute industry in the 
country it is only 1$ families which 
have been controlling from the start 
the entire infira-structulre from the 
primary market to the exports of fin
ished products;

(b) whether while the prices of 
other agricultural produce Bke Cotton 
ha£ been sky-rocketing, the whole
sale price of jute was allowed to in
crease marginally only; W i

(c) if so, the reasons for dual stan
dard adopted by Government *or 
jute on one side and cotton on the 
other?'
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):

(a) Although a few families have 
multiple business interests m produc
tion and export sectors of jute goods, 
there are a large number of traders, 
shippers and mills in jute trade.

(b) and (c): Prices of agricultural 
products like cotton and jute are detex- 
xnined by market forces. The demand 
for jute goods hag been more or less! 
stagnant and as a consequence raw 
jute prices have not increased sharply. 
However, Government have been mak
ing every effort to ensure a remunera
tive price to the grower of raw jute 
and during the current year, with a 
short crop, prices of raw jute rose 
sharply till the end of September, 
1974. Since then there has been a de
cline of about 19 per cent due to im
prove arrivals.

Activities of anti-Indian Forces in 
collaboration with Smugglers

1766. SHRI RAJDEO SINGH: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Government are aware 
that smugglers Haroon and Bhatti of 
Karachi have been working since long 
in a solid-criminal-plus-political axis 
with their counterparts in India and 
particularly in Bombay and Gujarat; 
and

(b) whether recent discoveries re
veal that anti-Indian forces working 
on international scale are quietly 
woriring behind the smugglers’ net
work all the way from Dubai-Karachi 
and Hong Kong-Singapore to Bombay,

, Calcutta and Madras with the clear 
1 object of controlling and whenever 

and wherever necessary, scuttling the 
Economy of this country?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
<a) and (b ) . Government have no 
specific information.

Collusion between Administration and 
Smugglers in Gujarat

1767. SHRI RAJDEO SINGH: Will 
the Minister of FINANCE be pleased 
to state:

(a> whether Surat in Gujarat re
cently came into limelight as a glaring 
example of the collusion between the 
smuggling fraternity and the Enforce
ment agencies;

(b) whether Government are aware 
that the smugglers, from whose places 
gold and contraband articles worth 
lakhs of rupees have been seized, are 
moving about freely; and

(c) if so, the steps contemplated or 
taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (toHRI 
PRANAB KUMAR MUKHERJEE:
(a) It is not a fact that Surat in Gu
jarat recently came into limelight as 
a glaring example of the collusion 
between smuggling fraternity and the 
Enforcement agencies.

(b) Apart from the prosecutions 
launched against 182 smugglers in 
Surat, detention orders under Main* 
tenance of Internal Security Act haw 
also been issued against 25 persons. 
Similar appropriate action will also be 
resorted to against persons who con? 
to the adverse notice of the Govern
ment.

(c) The following measures have 
been taken to combat smuggling:

( 1 ) intensification of sea patrolling 
along the sea coast to meet 
the challenges of large-scale 
landings by the Arab Dhows.

(2) Effective road-checks, supply 
of additional equipment and 
aims to Customs staft.

(3) Help from the Police and the 
Border Security Force and co-
oi dination with various State 
Government agencies is sought 
and obtained.
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(4; Help from the Ludian Navy is 

spug&t for sparing their laun
ches lor undertai^g anti
smuggling operations.

(5) Cbecxg on the business trans
actions in regard to export of 
silver.

(6) Special training to officers of 
Customs lor anti-smuggling 

work.

(7j Launching of :.*osecutions in 
big cases of seizureg and ar
rests of persons involved.

(8) Periodical raids of shops 
where the consumer goods 
are displayed.

(9) In order to build up an anti
smuggling fleet, an order of 20 
launches has been placed with 
a Norwegian firm. Two of 
these have already arrived 
and started functioning.

( 10) With a view to check smug
gling, action has also been 
taken to detain smugglers 
under the Maintenance of Inr 
ternal Security Act as amend
ed by Maintenance of Internal 
Security (Amenxnent) Ordi
nance, 1974.

Tax on Agricultural Property
1765. SHRI RAJDEO SINGH; Will 

the Minister of FINANCE be pleased 
to state:

(a) whether Madhya Pradesh has 
become the first State in the country 
to enact legislation imposing tax on 
agricultural immovable property ex
cluding the small and poor farmers;

(b) if so, what are the reasons that 
other State Governments with limited 
financial resources ar« hesitant to un
dertake this sort of legislation; and

(«) w ither Central Government 
propose to advise the State Govern
ment to resort to siffih legislation 
early?

THE MINISTER OF STATE IN THE- 
MJNISTR(Y OF FINANCE (SHRI 
P R ^ A B  K IM M  WKiJERflSE; (a) 
The Government of Madhya Pradesh 
have enacted a legislation providing 
for the levy of taxes on agricultural 
immovable property in the current 
year.

(b) Each State follows its own pat* 
tern of land taxation suitable to local 
conditions and circumstances,

(c) No, Sir.
Suggestion mad* by State Govtr*- 
ment re. Compulsory Deposit Scheme

1789. SHRI YAMUNA PRASAD 
MANDAL:

SHRI D. P. JADEJA:
SHRI R, S. PANDEY;
SHRi N. R. VEKARIAi

Wall the Minister of FINANCE 
be pleased to state:

(a) whether certain State Govern
ments have suggested to exempt em
ployees drawing upto Rs. 256 p.m. 
from Compulsory Deposit Scheme; 
and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF FINANCE: (a) 
The reference presumably is to com
pulsory deposits under the Additional 
Emoluments (Compulsory Deposit) 
Ordinance Act 1974. Suggestions for 
exemption from the provisions of the 
aforesaid legislation to employees 
drawing emoluments upto certain 
limits have been received from 
the Governments of Punjab, Kerala, 
Maharashtra, West Bengal and 
Assam. Exemption for emplo
yees receiving emoluments upto 
Rs, 250 per month has been suggested 
by the Government of Maharashtra, 
for employees receiving emoluments 
upto Rs. 300 per month by the Gov
ernment of Kerala, for employees 
receiving emolument* upto Rs. 400 
per month by the Government of 
West Bengal and fop employees re
ceiving emolument* upto Rs. 5000 per 
annum by the Government,of Assam.
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(b) The additional Emoluments 
(Compulsory Deposit) Act, 1974 

exempts from compulsory deposit any 
increase in wages consequent on re
vision of the minimum wages fixed 
under the Minimum Wages Act, 1948. 
(This exemption was not there in the 
Additional Emoluments (Compulsory 
Deposit) Ordinance, 1074 whicn the 
Act replaced.) Employees whose em
ployment is of a casual nature or is 
not likely to continue for more than 
180 days in a year including inter
vening holidays and periods of leave 
have also been exempted from the 
operation of all the provisions of the 
Act by a notification under Section 17 
of the Act on 30th October, 1974. 
Having regard to the fact that the 
Act is a short-term measure to curb 
the inflationary measures on the eco
nomy, Government is of the view that 
any further relaxation would not be 
advisable as it would dilute the effi
cacy of the measure.

impact of reversion of Income-Tax 
Officers

1770. SHRI YUMUNA PRASAD 
MANDAL:

SHRI R. S. PANDEY: 
SARDAR SWARAN SINGH 

SOKHI:
SHRI A. K. KISKU:
SHRI VASANT SATHE:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Government's atten
tion has been drawn to the news re
ports that recent eruption of bitter 
infighting between the promotee 
officers and directly recruited officers 
of Income Tax Department has slow
ed down the work of the Department 
in important centres like Bombay, 
Delhi and Calcutta;

(b) if so, the reaction of Govern
ment thereto; and

(c) What action is proposed to be 
taken to deal with the situation?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI

FRANAB KUMAR MUKHERJEE)
(a) Government's attention has been 
drawn to the news reports of the di
ffering stands taken by the promotee 
officers and the directly recruited 
officers m the ncome-tax Department 
on certain service matters. It is, how
ever, not true that this has resulted 
m slowing down the work of the De
partment.

(b) and (c): Does not arise.

Frauds and embazzletnent cases un
earthed in branches of State Bank ot 

Bikaner and Jaipur
1771. SHRI D. K. PANDA: Will the 

Minister of FINANCE be pleased to 
state:

(a) the number of frauds and em- 
bazzlement cases unearthed in the 
various branches of the State Bank of 
Bikaner and Jaipur between June 
1971 to 1974; and

(b) the amount involved in each 
case and the action taken against those 
responsible?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATAGI) (a) 
and (b): A statement indicating the 
number of cases of frauds and embaz- 
zlements that have taken place m the 
various branches of the State Bank 
of Bikaner & Jaipur during the three- 
year period from June 1971 to June 
1974 is laid on the Table of the House. 
[Placed in Library See. No. LT- 
8558|174].

Investment U .C. resources for 
Medium Sector

1772. SHRI VIRBHADRA SINGH: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have 
directed Life Insurance Corporation 
to pay greater attention to the medium 
sector while investing its resource® 
instead of allowing the larger houses 
to corner a lion’s share; and

(b) if so, the response of Life lanft- 
rance Corporation in the matter?
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THE DEPUTY MINISTER IN THE 
MINISTRY OP FINANCE (SHRI- 
MATI SUSHILA ROHATGI) (a) The 
Government have very recently de
cided that in regard to its investments 
in the private sector, the LIC should 
make a more conscious effort to seek 
sound investment out-lets m the me
dium scale sector.

(b) The LIC has been informed of 
the decision. It is too early to make 
any assessment of the response of 
LIC in the matter.

Spotter plants and Helicopters to 
check smuggling’

1773. SHRI C. K. JAFFER 
SHARIEF:

SHRj GAJADHAR MAJHI:
Will the Minister of FINANCE 

be pleased to state:
(a) whether the Marine and Pre

ventive Division of the Bombay Cus
toms asked for spotter planes and 
helicopters to check effectively the 
activities of smugglers of the west 
coast; and

(b) if so, the progress so far made 
in curbing the smuggling after having 
secured the facilities of planes and 
helicopters?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) and (b) The question of using 
Spotter Planes and Helicopters to 
check smuggling was examined by 
the Marine and Preventive Division 
of the Bombay Customs some years 
ago but the proposal was ultimately 
not found acceptable for the present

Attachment of properties of 
smugglers

1774. SHRI C. K. JAFFER 
SHARIEF:

SHRI GAJADHAR MAJHI:
Will the Minister of FINANCE 

be pleased to state:
(a) whether a proposal was initia

ted by the Delhi Administration to 
attach the property of the smugglers 
who have gone underground; and

(b) if so, the progress thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) and (b): The Delhi Administra
tion had taken action to attach pro
perties of 11  persons who were abs
conding and evading detention under 
orders issue under the Maintenance 
of Internal Security, (Amendment) 
Ordinance, 1974. As and when these 
persons surrendered or were detained, 
their properties were released.

Slackness in drive against smugglers 
and tax evaders

1775. SHRI M. RAM GOPAL 
REDDY*

SHRI R. V. SWAMINATHAN: 
SHRI DHAMANKAR:
SHRI DEVINDER SINGH 

GARCHA:
SHRI P. A. SAMINATHAN: 
SHRIMATI ROZA DESH- 

PANDE:

Will the Minister of 3TINANCE 
be pleased to state:

(a) whether Government’s atten
tion has been drawn to the news 
item published in an English daily 
dated 23rd October, 1974 that further 
raids by Government on smugglers 
and tax evaders have slowed down 
tfter initial stages; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)
(a) and (b) The news item has come 
to the notice of the Government The 
same is not correct. Raids continue 
to be dpne with full vigour wherever 
called for.
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Export of Beady made Garment* by
Punjab Small Scale Industries 

Corporation

1776. SHRI RAGHUNANDAN LAI/ 
BHATIA;

Will the Mobster of COMMERCE 
be pleased to state:

(a) whether Punjab Small Scale 
Industries Corporation have got orders 
lor export of ready made garments to
foreign countries; and

(b) if so, particulars of the order 
and the names of the countries from 
where such orders were received?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) and (b): Government have no 
information m regard to Punjab Small 
Scale Industries Corporation having 
any orders for export of ready made 
garments.

Loans granted by S.B.I. and Nationa
lised Banks to Farmers in Punjab

1777. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of FI
NANCE be pleased to state:

(a) whether any loans have been
granted by the S.B.I. and the nationa
lised banks to farmers in Punjab 
during the last three years; and

(b) if so, the figures thereof, year
wise? jj*

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSH1LA ROHATGI): (a) and (b). 
The agricultural advances by State 
Bank of India group and nationalised 
banks to farmers in the State of Pun
jab outstanding as at the end of June
1972. 3une 1973 and December 1973 
(latest available) were, Rs, 7.07 crores; 
Rs. 9.3ft* crores and Rs. 1157* crores 
respectively. ( ‘ Provisional).

Advances made by Nationalised Banks 
to Agricultural Sector* in Punjab

1778. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of FI
NANCE be pleased to state:

(a) what percentage of advances
•made by the nationalised banks Ins 
gone to the agricultural sector in 
Punjab; and

(b) the steps taken by Government 
to give maximum help to agriculture 
ists?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSH1LA ROHATGI): (a) As at the 
end of December. 1973, 10.2* per cent 
(•Based on provisional data) of the 
totial advances of nationalised banks 
in Punjab has gone to the agricultu
ral sector.

(b) Detailed guidelines have been 
issued by Reserve Bank of India to 
the banks for financing of agriculture. 
Emphasis has been laid on the banks 
moving away from security-oriented 
lending to productive and mcremen- 
tal- income- oriented lending. In order 

'to remove the difficulties experienced 
by the farming community living in 
remote villages, banks have been re
quired to open more and more 
branches in rural areas. The number 
of offices of commercial banks in rural 
areas in Punjab has increased from 
116 as on the 19th July, 1969 to 429 as 
at the end of June. 1974. The State 
Bank of India group have also opened
5 special Agricultural Development 
Branches in Punjab in order to cater 
to the needs of agriculturists on an 
integrated basis. The State Govern
ment is also examining the recom
mendations of the Expert Group on 
commercial banks* lending to agricul
ture with a view to removing certain 
difficulties experienced by agricul
turists in obtaining finance from com
mercial banks.
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Effect of aoctHttntefoS M  on

1779. SHRI INDRAJIT GUPTA:
SHRI C  K  CHANDRAPPAN. 
SHRI CHAttDULAL CHAN- 

DRAKAR:
Will the Minister o f COMMERCE 

be pleased to state:
(a) whether the textile industry 

has been affected by accumulated 
stocks and Surplus' production of
cloth; -j

(b) whether tome mills are resort
ing to closure of shifts and retrench
ment of labour;

(c) whether this is due to fall In
consumer demand owing to declining 
purchasing capacity o f the people;

(d) whether at the same time there 
is an acute shortage of standard doth 
for the poorer sections; and

(e) the remedial action taken by 
Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) (a) 
and (b). Reports of accumulation of 
stocks with cotton textile mills and 
partial or complete closure of third 
shifts by some mills have been 
received.

(c) The prices of some of non
controlled cloth is above the purchas
ing capacity of the weaker sections 
of consumers.

(d) and (e). No, Sir. To meet the 
demands of the poorer sections, the 
out-put of controlled cloth has been 
increased from 400 million sq. metreo 
to 800 million sq. metres per annum 
from 1st Aprils 1974.

In regard to non-controlled varie
ties, measures for maintaining pro- 
duction and ensuring availability aft 
reasonable prices are being actively 
considered.

Disposal CtatfBtoMlwi flhMNto
1780. SHHt XNDBAJSC GUPTA:

WHl the Minister of FINANCE 
be pleased to state:

(a> whether it has been decided to 
sell or auction publicly the contraband 
imported goods seised from smuggler* 
and their agents during recent weeks;

(b) if so, whether this Ss meant to 
provide persons of high income groups 
with legal access to smuggled articles 
whose import is banned; and

(b) reasons for not destroying the 
confiscated contraband instead of re
selling It to black marketeers and 
their agents?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) No such decision has been taken 
by the Government ol India.

(b) In view of (a) above the ques
tion does not arise.

(c) Smuggled good? confiscated by 
the Customs and Central Excise autho
rities are only sold to consumers and 
actual users through Cooperative 
Societies and Canteens run by the 
Central and State Agencies and by 
public auction restricted to actual 
users and quota holders only. Destruc
tion of the confiscated goods would 
only result m waste of Government 
property and loss of substantial sale 
proceeds

*ror nfcT if arm f w r  %

i7 8 i. : m
WTfafc? iTSfr aTTT̂  &  f*?T ^  fa  :

{*:) *?r #sr $  flsRrS
^en: % srr#, wcsto, aarrarr,

*r*rr *r*®r sr£*r % tfsrr

irro *r«$r v r t  m
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m m  fw r t o t  |  <tt «̂r-
*t*jt *wr srfte % ^rc^rft 

tfft t  *rfar snr^ff «vnrrft w  
*rm <rc | , srk 

(w) awr?n 
^tt% % f̂ rcr t o * r  *r famx ^  

srrr fn fw  s r ^  fro ?  #■ t ? £  t \  
*4*mi h sitw  i^Topi ^fa-forr r  

*tte *w  &  » n ft  *  r $ ?

«nf«rar tfsrraw if s ro ft  («ft fas* 
«TW jww ftm) : (*;) srk (<£)

% fasft *ft wpr ?r, 
tft srrfor |, $?w*t sft  ?̂rrftrar f<r- 

^  favr t o .tt

#  q*ft «Ftf ^  t  » t o t t  
fafccf nfr | fa*5 $T<?T *? M r  fa^TT

m̂rr <tt ^qvnrr ^̂ §rr | st

n«ft i fV^ srf^r srptffa 
are* f o m  ^ f r f r  sfafa fao,
%Vf VT it |cr ?T7% *7*«rt 7̂ T
3R3T T̂cTT I  I f a  %
?*? srfafa- *r)r tfarm' s' -rnr ^ z \  1 1

nmnftv> % % ̂ fr^ jr tT  $sr fft
w<ta

1782. «ft jrw j nm f^ ^ TT; *wr 
* r f W  *TSft ^  5|RrT% f f t  f O T  f  f%  

(ar) 5PTT *F&T<J<rj ^  % fW F
^  strrrrWt *p m ss* h ? r t e r  
rear §  srft w  *r $ ?r scrim)-

^  fnr sr< stfur nr* t <trt

t  .

(<sr) 5 R ^ 6 w f f T ^ ^ t ^ r « r < r  ^
<R ^  ^<=f,R SRT

*R t  ,

(5r0
5w r r  ^Mmft % «ttw<t %

^grr?rT?cft|, «ftr?rnr?r,fftsT^T»rT 
wmrrMf % Jf r̂<n:<»r s^zrr Tf^ 
^  % fqr ^rrw t  ’

HMCaaaai *S /  **£Lwrrvmr itwhw »r «rwvT (®i7 wrw 
*TW SRfW f ^ )  : (^ ) ^
f ^  ?r^r^ ^  3TRf<rft r̂ *gt ??rf 
nf t  ;

( g r ) ^ ( » r )  JTTTirT^^Tttg-TT,
r w  *t*t ^ ^  apt^

ftzrfsrr T7% % ^f'T, I 97 4 ?r *n»
crtsnrr g^rf &  i s*r *rt^r % ?r??nf?T 

tV sffr 28 irnr, 1974 
snrfsj^ p?r > «tt forc: T ^ r  »nrr |»
%ftr rr?qr JTT^R % TT̂ T
?rtr fr^T> % ?ftf «qr ^ r r t -  fW r *r
^  ^  ?rT*r% f  1 ^  ^ 3 r t
f^R^nr U*i&cr 1974  % sr*=r ?r̂ r ?rrf 
|, 5ftr ?q*r ^  f t  a  fterrrr ?rrt 
? 1 ^  ^  &  ^rsrn: ^r*r# tfn  *ft
* I  *rV ?'-f w  Tr «pt ?mT
*TWW'iT*r ^ vrj .̂fsnrrf
qft |pft =srrf̂ tr 1

^  mwrf wK « t muyr snfaffTfifff 
i m  ^  ^

1783. STT^WfrtijT^TT: W
f«m ^ r  2fT7% ^  f^T Ttn f^ 

(T ) F̂TF T O R  TT <TTT I
srfsrerfr
sqTTTtT̂ rT q?- f f  | SRTT

fT^T ^rraT t  f*r% ?rt 5 q m f l‘ 
ssmr t̂tct feqr^r h ?tt>  ̂ snBr | ,

(^ ) jRi ̂ -r̂ ’R  Tt cr̂ ft tfr t e r ^
f t t t  | fa *tk gff tosh : *
f ^ «  5R*5IT t  ^TfV
TI% «R ap̂T »n?n 5RFR ^ f t  $ ; 
srft



(»r) $t, tfr w  qrr wk* tx i ft
wt sTfafam | ?

f t m  tfsm ra  3  *nrar ( « ft  srow 
f*nrc ^ w ff) . { * )  % (»r) 
fa*rro skt ^Tftnrr, 
fafterw fafcr* sttt amft f?3r 
?rfim "r % srwffcr ft *ft w t  | sfhc

ITR4PT 1961 F̂t BTTTT
132^  fqfpr SJT̂ TT Sfft tfrfa  *t T$ sfT 
^t fw r  3TT5TT I  I cTT'fTfSFrr % JTFim
*r szmrrfrzfr % fefcrsr ?wrf % fotft
s r ^ * r ^ * * ^ * r r s r * ? r g t i T s t t  i
«rw ^  3TT STR-^T STfafaff* 196 1 
UKT 132 *T f n f e  9RT ^7 *T
T& ft  r̂icft m engraft *tj srratsfR
f%«rr t̂tctt I  i fa®% f®  fWr % ^t- 
src^n % ^rm  *rq «rf̂ r«rr?i % tr* 
snr % % cTcrrfsmr M  ? f k  tth t-
^̂ TT#3T q-araff ^  cfw ^  WWtr 
x̂ TT *wt t  gft sft% ir«r «rr«m %

?T<ft | —

<Tsrrtai #  *r*ft
tfwr 'rfw 'rftr 

(*rr<i*cm*r)
1972-73 532 454
1973-74 538 440
1974-75 623 594
(3 0 -9 -7 4  cT$)

fi*R ^ -fa s r iftM t % * n w  *r 
?ffnf«WT ?ft srrfft # m m .  ?V 
•rrrof*? sft̂ t | i <Fnw % trp?
^TT *TTn% WJ TROT ^  | fa ^T- 

% ŜPT % ^ f w  % 
srm  ^T?r ^  ; r $r*T | i

tim  f\m Pkih % TOfimr iw  *& trfti

1784. *ft w m v  ttw a M  :
«ft WCTT filfrft V fW t  :
lift WTTo itfto t l  :

207 Written Answers 35TOVEMBER 22, 1074 W ritten Angwert 208 

* n  flrtnraft ?r$ *aT?t qft $*rr ^
f a :

( * )  *T?r tfta are? $  srf?r ? 4  fa -r r  
st* w  sfaR ̂ t<tt f^sr % <rra 
fap?nft Tiffr T^t ^?rrTt «fir v t f  
<TcTT n̂ V *ETT ,

(w) »ra ?ftfr ?r«r? i t t o ,  1974 
ctt ^tf^R f^r«r?r 3pmt % f^^ft rrfw 
“ ?r* 5trrra?" ir sreft ?rf ^rofr 
q rf^ ^ rfr jft  % q^r-fs^T  ̂ ?rrar $  ;

(»r) ^TTO:n:Trf^^R»rr*T (’sr) 
Jr srffyr % aff^cnrt ^  sErrsrsrf^s 
ynTrfw jn̂ r % stt̂  *r fn»r»T '̂t
«rr̂ 5T snff snrir m  | , ifn

(«f) *if?r n#r, eft * 5  Tifw ^t 
f<r*i s t t r  fejTr r̂nnrr ?

ftw  5f gwr-inft (srWV 
g?rft?n Tt^?mt) : ( t )  ?At («r)

^  % r̂ifTfr ST?ft 3TT% 
^r?ft 57 srsrr n|t ff<qrr ir̂ rr

w r  ^rrq-^R f ^ m q  q̂r?r«er 
t  1 oft ^-rar <ri f

*ftT  f j R r r  5 rm  ^?T srft fo *rr w  
?T«rr grpft ^*rr Trf?wr ?nn ^  
T̂ rir gfr sTSFHTT <T̂ t | %ttx f^R^r s m  

fw r  *PTT f "  % >PIT«r 1971-72
1973-74 cT«P % «rqfT ij T R ^  ^  Jf

sTtft ^  f?r »ft% fstfr ^
fT^TT «ft .—

(Tf?*T5fwr %)

1971-72 408.69
1972-73 276.04
1973-74 215.35

^  ̂ r r  ?t?*ph t o w  1 1
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(*r) cwr (^r) after f a ir*  
m i  «r^Tf«ff $rr 

*T*T % fa<?
*>> |  i sr«rr m

frqrzn it frsfr *f m ft s  CTfrrlm
5T«TT rafctfr S*fteTT f̂r *l?y

grnft t  i ?r<rrfa «f>r «rrfq*f ^
srsr % arre tfta* «rr*TT f w  

| i vffswr 3rr«rc w r  iVt-r * t 
*P  ̂ *r^?T 5TRt VTnT OTTO* n|t *c*rsn 
*wrr | i

Over-head Expenditure on L I .e.
1785. SERI JAGANNATHEAQ 

JOSHI;
SHHI ATAL BIHARI 

VAJPAYEE:
SHRI R. V. BADE:

Will the Minister of FINANCE 
be pleased to state:

(a) whether the overhead expendi
ture of the life  Insurance Corporation
on India is 28 per cent whereas the 
expenditure of the Insurance compa
nies of America and England is about
16 per cent and that of the Postal Life 
Insurance in India is only 8 per cent;

(b) the comparative statement »
this regard;

(c) the extent to which the over
head expenditure of the Corporatioat
is proposed to be reduced immediately 
and the action being taken in regard 
thereto; and

(d) the expenditure Incurred** 
overhead charges by life  Insurance 
Corporation during 1973-74 and Hit
expenditure estimated for 1974-75?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSH3LA ROHTAGI): (a) and (b). 
The overall expense ratio (i.e. ratio 
of the total expenses to the total pre
mium income) of the LIC for 1972-73 
was 27,86 per cent. The overall ex
pense ratio for 1973 in the case of

some of the well-established Life 
Insurance Companies in the U.K. and 
the U.S.A. varied from 18 per cent to 
22 per cent. The overall expense ratio 
of the Postal Life Insurance Fund for 
3972-73 was 8,57 per cent.

(c) The Corporation is taking steps, 
through budgetary control measures, 
to keep its expenses within reasonable
limits

(d) The totai management expenses 
for the year 1973-74 were Rs. 129.75 
crores (28.52 per cent of the total pre
mium income). The estimated total 
management expense for the year
1974-75 are Rs. 160.85 crores (30.55 
per cent of the estimated total pre
mium income).

Short Supply of items having High 
Export Potential

1786. SHRI S. A. MURUGANAN- 
THAM:

Will the Minister of COMMERCE 
be pleased to state:

(a) which are the major items that, 
are domestically in short supply but 
have high export potential; and

(b) what is the policy of Govern
ment towards export of these items?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) The major items that are domes
tically in short supply but have high- 
export potential are rice, cement, cer
tain categories of iron and steel, coal.. 
cotton, yarn etc.

(b) The export policy in respect of * 
different items, including those la  
short supply, is kept constantly under 
review and changes are introduced 
after giving due consideration to tho 
various economic factors like the need 
to earn larger foreign exchange and 
thus maintain external equilibrium 
and requirements of domestic con
sumption.
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Opening of Brandies of Nationalised 
Bonks in BJnajpur, West Bengal

1787. SHRI SAKTI KUMAR 
<9 autr At? •

SHRI S. N. SINGH DEO:
SHRI KUMAR MAJHI;
SHRI N. E. HORO:

Will the Minister of FINANCE 
be pleased to state:

(a) whether no new Branch of any 
of the nationalised banks has been 
opened in West Dinajpur, m West 
Bengal during the last three years;

(b) if not, the location of the new 
branches of the nationalised banks in 
this District and other Districts of the 
State during the last three years; and

(c) the gist of the programme of 
opening new branches in the State, 
District-wise indicating their locations 
during the next three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) During* the 
three year period July 1971 to June 
1974, 8 new offices of public sector 
banks, including the 14 nationalised 
banks, were opened in West Dinajpur 
District of West Bengal.

(b) Centre-wise list of new bran
ches of public sector banks opened
during the three year period July
1971-June 1974 m various districts of 
W©3t Bengal is set out in the state
ment laid on the Table of the House. 
(Placed in Library. See No. LT-8559) 
74).

(c) In pursuance of the directive of 
the Reserve Bank of India, commer
cial banks draw up three year rolling 
plans for branch expansion. Banks are 
currently engaged in formulating the 
plan for the three years 1975—77. The 
Reserve Bank of India have reported, 
that as at the end of June, 1*74, 
public sector banks had on hand 137 
lifcences 1 allotments for opening offices 
irt West Bengal. The list of the cen
tres to which theSe licencesjaHotmewts 
relate is set out in the statement laid 
on the Table of the House. (Placed 
in Library. See No. LT-8559J74).

Tourism rftyeets In West Bengal and 
Orissa

1788. SHRI S. Kf. SINGH DEO:
SHRI M. S. PURTY:
SHRI SAKTI KUMAR 

SARKAR*
SHRI ANADI CHARAN DAS: 
SHRI P. GANGADEB:

Will the Minister of TOURISM AND 
CIVIL AVIATION 
be pleased to state:

(a) the main features of tourism 
projects undertaken in the Central 
Sector in West Bengal and Orissa at 
present;

(b) the total amount sanctioned and 
spent up-to-date project-wise; and

(c) when the projects will be com
pleted?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH): (a) In the Central
Sector the expansion of the existing 
Tourist Bungalow and the construc
tion of a Youth Hostel have been 
taken up at Darjeeling. A Forest 
Lodjrc is also under construction at 
Jaldapara In Orissa, ia Youth Hostel 
is being constructed at Puri. In ad
dition to these schemes being 
undertaken by the Department of 
Tourism, the India Tourism De
velopment Corporation is construct
ing a hotel at Dum Dum and has 
established a transport unit at Cal
cutta. It also runs a fluty free shop 
at Calcutta Airport.

(b) and (c). A statement is at
tached.

Statement
Kame of Amount Amount Likely date

the sanct- spenr up of
Project ioned to 3 *<8.74 completion 

(Rs. in lafcbs)
Department of Tourisra 

West Bengal
1. Tourist Lodge at

Darjeeling. 4.21 1975-76
2 . Forest L-tfge at

JfaldSlJsro a.28 2.35 11975-76
Youth Hostel at
Da’jeeiing. 3.45 2 . 4 4  1974*75
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Orissa
1 2 3 4

1. Youth Hostel at
Puri 5*41 3-45 1974-75

India Tout ism Development Corporation
x. Hotel at 

Dum Dum 275-00 163.37 1975'75
Tea Export

1789. SHRi S. N. MISRA:
Will the Minister of COMMERCE 

be pleased to state:
(a) whether Government have for

mulated any new scheme to boost tea 
exports;

(b) if so, the main features of the 
scheme; and

(c) the foreign exchange likely to 
be earned a'<s a result of the export 
during the period 1974-75?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE fSHRI 
VISHWANATH PRAIAp SINGH):
(a) and (b). In order to promote 
tea exports, Government have taken 
title following steps:—

(1) Promotional activities by the 
Tea Board's offices establish
ed in London, New York, 
Cairo, Brussels and Sydney to 
create greater possibility for 
export Indian tea to various 
traditional and new markets.

(2) Promotion of special packs 
of Indian tea in selected mar
kets abroad with the coopera- 
ration of the local blenders/ 
packers.

<3) Advertisement through appro
priate media of publicity in 
countries abroad.

(4) Participation in Trade Fairs 
and Exhibitions

(5) Exchange visits of trades and 
experts to promote the inte
rest of tea.

(6) Activating the Tea Trading 
Corporation in the Public 
Sector for export of packeted 
and blended teas.

(7) Participation in Generic Pro
motion along with ollher tea 
producing countries and local 
tea trade in importing coun
tries to increase consumption 
of tea as a beverage vis-a-vis 
other soft drinks

(c) About Rs 174 crores.
Recommendations of Sivaramaii 

Committee Report

1790. SHRIMATI PARVATHI 
KRISHNAN:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether powerloom sector has 
sent strong protests to the Ministry 
charging the Sivaraman Committee 
Report on Handloom Industry to be 
one sided and biased; and

(b) if it is eo, what is Governments 
reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The protests made by the 
powerlooms sector will receive due at
tention while decisions are taken on 
the recommendations.
Group Insurance Scheme for Central 

Government Employees
1792. SHRI S. N. MISRA:
Will the Minister of FINANCE 

be pleased to state:
(a) whether Central Government 

propose to introduce Group Insurance 
Scheme for the Central Government 
employees on the lines of the Haryana 
Government who have introduced the 
Scheme recently; and

(b) if not, the reasons thereof?
THE MINISTER OF FINANCE

(SHRI C. SUBRAMANIAM); (a) 
No, Sir.
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(b) The Third Central Pay Commis. 

sion had recommended an Insurance 
Scheme which provides for a cover 
of Rs. 5,000 on death wthile in service 
and return of the principal amount of 
the contribution without interest, on 
retirement, on a monthly contribution 
of Rs. 5. This was discussed with the 
representatives of the Staff Side in 
September, 1973 but was not accept
able to them because they considered 
the endowment element in the sdheme 
to be inadequate. The Haryana Gov. 
ernmetit scheme, on the other hand, 
does not provide for any endowment 
element at all.

Steps to Check Smuggling on india- 
Bangladesh Border

1793. SHRIMATI SAVITRI SHY AM:
Will the Minister of FINANCE 
be pleased to state:

(a) whether a meeting of India and 
Bangladesh security officers is expected 
to be held shortly to check smuggling 
between the two countries;

(b) if so, the venue of the meeting 
and the main subjects to be taken up 
in this regard; and

(c) the particulars of the items 
smuggled into and out of India 
annually and cost thereof and its ad
verse effects on the economy?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). Presently, there is no 
such proposal before the Government.

(c) Goodg of third country origin 
such as cloves, cinnamon, camphor, 
ball bearings, chemicals, watches, 
fountain pens, blades and synthetic 
yarn and goods of Bangladesh origin 
like poultry products, fish, hides and 
skins, live-stock, pulses, chillies, gar
lic, tamarind, jute gunny bags, cur
rency etc. are mainly smuggled into 
India from Bangladesh. Goods smug
gled from India to Bangladesh consist 
mainly of textiles, readymade gar
ments, cotton yarn, biri leaves, cate-

chu, betel leaves, fresh fruits, tez~ 
pata, mustard oil, salt, glass bangles, 
iron nails, medicine8 and several other 
varieties of stationery and luxury 
goods etc.

The value of smuggled goods seized 
on the Indo-Bangladesh border is aff* 
follows*—
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3971-72 — Rs. 14.46 lakhs
1972-73 — Rs. 53.93 lakhs
1973-74 — Rs. 71.25 lakhs

Judging from the value of goods seized 
it will be seen that smuggling on the 
Indo-Bangladosh border is not so large 
as to have significant adverse effect 
on our economy.

Meeting of Finance Minister with
Chairmen of Nationalised Banks

1794 SHRIMATI SAVITRI SHYAM: 
Will the Minister of FINANCE 
law will be taken.

(a) whether any meeting has been 
held between him and the Chairmen 
of nationalised banks; and

(b) if so, the subjects discussed and 
decisions arrived at?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
and (b) . A meeting of the Chairmen 
and Managing Directors of public 
sectors banks was convened the 
Union Finance Minister on 26th Octo
ber, 1974. There was a general dis
cussion on matters relating to trends 
and problems in the banking industry, 
scrutiny of top borrowal accounts, cre
dit planning during ttoe ensuing busy 
season.

Raids by Income .Tax Authorities
1795. SHRIMATI SAVITRI SHYAM:
Will the Minister of FINANCE 

be pleased to stale:
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(a) whether a number of Raids were 

ĉarried out by Income Tax authorities 
in various parts of the country during 
the last week of October, 1974;

(b) the outcome thereof; and
(c) what action has been taken in 

each case?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
<a) Yes, Sir.

(b) and (c ) . Seized documents and 
books of account, etc. are under scru
tiny. In cases where valuable assets 
have been seized, action for passing 
orders under section 132(5) of the 
Income-tax Act, 1961 determining the 
undisclosed income in a summary man
ner and retaining the seized assets to 
cover tax liabilities has been initiated. 
Further action as called for under the 
law wil be taken.

Foreign Exchange Rackets *

*1797. SHRI BIRENDER SINGH 
RAO:

SHRI MUKHTIAR SINGH 
MALIK:

SHRI CHANDRA SHEKHAR 
SINGH:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Government have un
earthed large scale foreign exchange 
racket carried out by some foreign 
elements working mostly m the coastal 
areas of India;

(b) if so, whether any arrest has so 
far been made in connection with irre
gular foreign exchange transactions;
and

(c) the rackets so unearthed and 
action taken by Government in the 
matter?

THE MINISTER OF FINANCE 
(SHRI PRANAB KUMAR MUKHER
JEE): (®) to (c). Information is be
ing collected and will be laid on the 
Table of the House.

Unearthing of Illegal Transactions la
U.P.

1798. SHRI K. LAKKAPPA: 
Will the Minister of FINANCE 
be pleased to state:

(a) whether illegal transactions to 
the tune of rupees ten crores were 
unearthed in U.P. on the 17th October 
1974 by the Customs and Income Tax 
Departments;

(b) whether in this raid largest 
amount of black money was unearth
ed;

(c) if so, the facts thereof; and
(d) the actions taken by Govern

ment against the culprits?
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
(a) to (c) Searches were conducted 
by the Income-tax authorities in Kan
pur in 5 different cases on 17-10-1974. 
Total concealment in these cases taken 
together is estimated to be of the order 
of Rs. 23 lakhs only There have been 
other searches in which larger amounts 
of black money were unearthed. There 
was no major raid by Customs on that 
date

(d) The cases have been centralised 
with a senior Income-tax Officer for 
investigation

Distribution of Stainless Steel to 
Small Scale Industries in Karnataka

1799. PROF. MADHU DANDAVATE: 
Will the Minister of COMMERCE 
be pleased to state;

(a) whether Government have 
been inquiring into the actual supply 
of stainless steel as permitted by Gov
ernment through M/s. Karnataka 
Export House to small scale industries 
in Karnataka and Maharashtra.

(b) if so, the findings of the inquiry; 
and

(c) the action taken against M/s. 
Karnataka Export House for their 
alleged illegal distribution?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) and (c)« Necessary action, 
under the Import Trade Control Re
gulations, is being initiated against the 
Export House and certain other parties 
in connection with the irregularities 
which have come to notice as a result 
of the inquiry.

Payment made by Nationalised Banks 
on preferential rates of interest in 

District of Gujarat

1800. SHRI P. D. DESAI: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether any applications have 
been received and payments made on 
preferential rates of interest by the 
nationalised banks in each of the dis
tricts of Gujarat in 1973-74;

(b) the total amount granted and 
total number of recipient* in various 
districts of Gujarat for small scale in
dustries; and

(c) the number of applications pend
ing disposal and the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a)
Presumably the Hon’We Member is 
referring to the advances made by 
tue public sector banks under the 
Differential Interest Rate Scheme in 
each of the districts of Gujarat. The 
available data in this regard is given 
in the statement attached.

(b) and (c). The present arange- 
wientg for flow of data relating to 
advances under the Differential In
terest Rate Scheme do not provide for 
compilation of either sectoral break
up of advances or of tfep number of 
pending applications.

Stffttiwnt
Public vector banks* advances under Dif

ferential Interest Rate Scheme in the State 
of Gujarat as on the last Friday of December̂
1973.

(Amount in lakhs of rupees)

Name o f  the District Number Amount 
o f  outatand- 

accounts ing

I. Mehsana . 1517 6-68

2 . Banaskantha 673 3*4*

3- Sabarkantha 645 3-80

4. Panch Mahals . 3 15 1 1 1  *62

5- Baroda 1500 7 9 7

6. Broach 2128 8 '6 0

7- Bulsar 6298 *4-58

8. Surat 847 4-70

9 . Dangs X17 o - j o

10 . Bbavnagar. 4048 16-25

1 1 . Amereli . 362 x 13

12 . Junagadh . 746 3 55

13- Surendra Nagar 977 6 73

1 4 . Kutch 3068 io  58

T otal 26077 100 IQ

12.21 hrs.

QUESTION OF PRIVILEGE—-contd. 

Import Licences Case

w m r *rnrerr *n*r
P rfw  vw r $ 1  #  «rmr 

wrra f*r aw  ftoncc v f a i  f  
fa  w f t  h  *  w  w  fsropr «tt,
#  m  f  :
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“I am antanging to have copies of 
the charge-sheet made avail
able to the Parliament Lib
rary.”

^  tfte fft %TfV cR1 nTTSfV *t
1 1  m  *wt | ?

? ^  Vf>5T fa'TT t,
*rf«pr*3 apt % fwT I, srsrwr %
ffnfSrtarf, *frswrV ^

wr t  ?

THE MINISTER OP HOME 
AFFAIRS (SHRI K, BRAHMA- 
NANDA REDDY): It is being placed 
today in tlbe Parliament Library.

«ft v m  ^  if ST
| I »J$ *5rV % ^ T  «TT

“It has not been the practice to 
place accessible documents on 
the Table of the House”

q#fa3n?j s i r f t o i -  *r |  ’  
«rr̂  % v w  m  er % sit f®  fcrarr t  

asvt *fR t  m w  ssrrn* fewinr ^r^rr 
g i %% J95 <r |

“Questions seeking information 
which is available in gazettes, 
reports, documents, books and 
papers are not admitted Such 
literature should ordmarly be 
available in tihe Library 
where Members can consult 
them at their convenience 
Proceedings of the Rajya 
Sabha are accessible docu
ments and questions are not 
generally admitted in the Lok 
Sabha if the answers are 
found w such proceedings and 
vice versa" .. ..

t Tfifor *r *ra$fv 
t  fa aft atfs*

t o t  strircr *rrcjKt *t zqz&x

W8isin|lm:
sst s mfa srsFu %r i 

t̂*r <=fr ^<tt 11 srrsfd ârsfV ai*V 
£ fa tfrft sftvr ^  w w ftm  

| fen^Tq; i rPsrcft
Ft r̂n̂ ft i

faro t t  *r ^  fft | jKt ?t,
^TR^Kt

*rrw*' | sn? srFT^r  ̂ *R*u 
htvr  tfrrt 3THf?nt

% sfrcan «rrw  ^nr |  i 
$ *t cffr t o  r̂rf<rr g t 

%5*fTfa sn i’pV 
f*Tt£ H ŜJcT n$> m  Tt  t

=̂r q̂ r ^rrerr forr ^
%% taT  «it, ^  sft
?rf5Rr h r o t  ftrsr % ?^ # r fasrr %
*TT*T PR 5PT% % I WT^f
^  3rn^vr(t vtfvrte % i
9ew w  ^srrsrcr^Wtfa
^  fv fti ^  tv

5 %f\x |7RT H m , %^r ^  f̂ FBTT W  
f̂t ?IWT % qtET % 5TTWT ft 3t£ ff̂ TT 

?T ^  ^  SRSpR % fWT^ TOT ft I
€t f t  m i ^ 4 4 î Rt f^fti %mx 
^ r r  fern w ^ c f t  ff'rfe ’jft  
5anf$3[ J ^  ^ tft TO R ^5T %
5Jt f®  *R5T I  ^fwt t  T O T  W T 
fcSTFTT T̂frTT f

“where a Minister gives m his own 
words a summary or gist of 
such despatch or State paper, 
but does not actually quote, 
it is not necessary for turn to 
lay the relevant paper on the-
W  „.̂ r 

vrq #t P̂fT |
4‘But, if it is pressed that the 

documents should come on the
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record of the House, the 
Minister lays the document on 
the Table.”

19-12-56, 17—4—63,
20—4—63 I $  «nfr %

gy fa rj ft JT $>,
«T f̂ )*TT %fSp*T W l  f*TFTT f**T
t  aft m t f t
fv fti  & fasft 1 1 w* $  w rt *rnr

>  far t qw f t  f c f t *  w p ft_-X.—__ MRP^ llp  m Ffrvr Hfrev ^RVTT «FT O T

^  ft# 3fT 1 1 trffrvy % N fv  
* rR % q »ti * f t « n f ? ? m r * r T t

w t wrt v£ t art ^  $ 1 w  *rrafr *
V'TSTS f^rr *Wdr £ I 
nxt f^ rr % «mr *?r *nv* r̂*rf 

% qr^ fv fti *m  svr tk 
vaft *  faq  »& *rcfr *t «n*vr S i

SHRI SHYAMNANDAN MISHRA 
‘-(Begusarai); The pomt ia that even 
if it is a gist of a document that the 
Minister conveys to the House, if the 
House insists, that document will 
have to be placed on the Table of the 
House. What is the object of such 
a rule? The object of such a rule 
is, if the document happens to be long 
enough, then the entire document does 
not require to be placed on the Table 
of the House, only the substance or 
gist is required to be laid on the Table 
of the House, and it is only because 
of the length of the document. It is 
not because of the nature of the docu
ment that it is not required to be 
placed on the Table of the House. 
This is the point which will have to 
he borne in mind when we want to 
conform to the rules regarding the 
gist of the document to be conveyed to 
the House by the hon. Minister.

The second thing with regard to 
the CBI document is that the CBI

investigation was conducted in ac
cordance with the wishes of the House 
and also because the hon. Minister 
chose to tell the House that further 
facts required to be brought to light 
before any action could be taken. 
That was a- kind of anticipatory state
ment that the hon. Minister made to 
the House in order to satisfy the 
House that the House should not take 
any action in a hurry at that stage.
If it was to fulfil the intention that 
the investigation had to be conducted 
in order to enable the House to come 
to a judgment in this matter, then 
the entire document has to be placed 
in the hands of the Members and on 
the Table of the House.

Thirdly, this investigation related to 
the conduct of the Members and re
lated to the honour and dignity of 
the House itself. Now, a document 
which involves the honour of the in
dividual Members, not only one Mem
ber but also 19 others, and also Hhe 
collective honour and dignity of the 
entire House, that document cannot 
remain under the exclusive custody 
of the Government. That has to be 
under the custody of the House as a 
whole In fact, it i8 the Chair wtiich 
should insist on that.

Fourthly, there has been a doubt and 
the doubt would persist, the doubt 
would swallow the dishonest Minis
ters and disonest officials, because the 
doubt is going to be eatabli*ed 
you want to shield the corrupt Minis
ters and corrupt officers and, there- 
fore you are not revealing the entire 
d o c e n t . 80, It b «o m «  obligatory 
on you to come forward vritl* 
entire document before the House. 
Otherwise this House will not satisfy 
itself with m y kind ol »  ^
or distorted intorra.tton * *  >°u

W e '’arf'not'gtf n gto  ̂  wttoflwi with
anything of that kind. Please beware 
that, in this matter, the Howe is no 
going to let you go l « e  this.

SHRI S. M BANHUHS 
Sir, yesterday when the Deputy Spea-
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8 * M. Banerjeo co»td) 
ker was in tile Chair, a point of order 
was railed by my bon. friend, Shri 
Limaye, and he was supported by all 
of tie. The point of order was based 
on the Rules of procedure of the 
House, under Rule 858, that when a 
portion of the document or even a line 
from a particular document is read out 
by either the Minister OT any Member 
of the House, under that Rule, a Mem. 
ber can rise on a point of order and 
request you, Sir, and the bon. Minister 
through you, Sir, to lay the entire 
document on the Table of the House 
unless the Minister a«ir* protection 
from you under public interest which 
he hat not asked.

For your information and to refremh 
your memory, 1  would like to give 
two instances which occurred in this 
House. One was raised by my bon. 
friend* Shri H. V. Kamath, who 
insisted that the CBI document in 
connection with the Orissa Govern
ment which was against the BUD 
leader, Mr. Biju Patnaik, be laid on 

hhe Table of the House. He went on 
insisting on that and, ultimately, Sar- 
dar Hukam Singh who wag in the 
Chair, gave a ruling that it should 
be laid on the Table of the House 
Similarly, the same document was 
laid on the Table of the other House

The second instance was that my 
hon. friend, Shri Homi Daji and my
self actually produced the Audit Re
port of the New Asiatic Insurance 
Co. and the Jupitar Insurance Co. 
bnd we said, “We certify that is a 
correct copy.” We insisted that it was 
a correct and authentic document 
The Finance Minister objected to that. 
Ultimately, the Cfcifir directed the 
Minister that either he should deny 
that it Is not a correct document or 
he should produce the document. And 
that document was produced. So, I 
woifld submit most humbly and res
pectfully feat *vere Is no other alter- 
fethre for the hon. Minister, Shri 
Brahmsnanda Reddy, but to lay the 
***** document on the Table of the

House. Otherwise, the of
this matter in the House will be fruit- 
few* Sometfaneg they gay that the 
case in sub judice and sometimes they 
say that the document cannot be laid 
on the Table. I would like to say that
Mr. Tutaohan Bam bat taken enough 
time of the House. The country is 
tired of Mr, Tulmohan Ram. We 
are also tired of him. Let us discuss 
the matter and end it. We want to 
discuss the entire document also in 
addition to Mr. Tulmohan Ram. Let 
them lay it on the Table of the House.

MR. SPEAKER* Before you pro
long it, may I express my view? 1  
would make the position clear. 'Ttof 
is not only very clear but it is also 
supported by many rulings. If a 
Minister or a member just a
passing reference, it fe a different case, 
but if he quotes from a document once 
or twice, the rule is very clear on 
that: the members have got the
right to ask that it be laid on the 
Table. The House of Commons ap
pointed a Committee on it and they 
had given their findings. Some of 
my predecessors, on the basis of those 
findings and in their own way, have 
conveyed their rulings. Only recently 
we discussed this also and we came to 
the conclusion that the rulings were 
very sound We tried to judge it re
cently. In spite of the strong base 
that we fiad in the background of the 
House of Commons Committee and 
many other rulings, it had been con
tested in many Legislatures, So, this 
was again discussed last time, and the 
position is like this that, if he makes 
a reference from his memory, it is 
a different matter, but if he quotes 
from a document then the meroebrs 
have got flhe right to ask that the 
document be laid on the Table.

As far a9 accessible documents are 
concerned, that is entirely a different 
case. As regards accessible docu
ments. I quite agree with you that 
there are many accessible documents 
which can be had in the Library. 
But do not make use of our staff for
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seiding to* the c«K*ftS. I am taUdhfc 
of our library stiff. We h#v* a 
limited staff *n<* tf ytw «#ery day 
ask them to eotfy file statements on 
various eases, though they are acces
sible, in, that ttaae we use our discre
tion. T leavte It to them how they 
do it I think, we need not prolong 
it The ruling is very clear, unlaw* 
as Mr Banerjee says, they need pro
tection.

SHRI ATAL BIHARI VAJPAYEE 
He has not asked for protection

SHRI SHYAMNANDAN MISHRA 
In this case Uhe House would like to 
haVe protection—for its honour and 
dignity

SHHI ATAL BIHARI VAJPAYEE 
You direct the Minister to lay it on 
tae Table

SHRI It BRAHMANANDA REDDY. 
Can I bring to your kind notice the 
proceedings of yesterday wherein 1
have said'i

“ I atn not quoting from anv report 
After checking up with the investi
gating authority, such information 
as is available 1 have tried to give 
to the House ”

SHRt ATAL BIHARI VAJPAYEE 
That raeang that there is no CBI in
quiry report Let him say ‘Yes’ cr 
‘No’ I atn putting a pointed ques
tion

( (Interruptions)

SHRI PILOO MODY (Godhra) 
They have been cheating the country 
They have been cheating the IJouse I 
challenge them to produce the report 
There is no report an<j the whole case 
has been fabricated

WT V SfrT lfft? WfWNf wW W
w r trw  itn r ftw rt fr tW i 

o r *  mm $  *f#<V i <m
tb it'**  *  T W t ' t  t m f r  ?

}

SHRI ipm oo JOT5Y: Let Ifim ahow 
within tw* bm p  even o*>e copy to tfre 
House. I chaUenge,there It n* jf#port 
at taU. I wqtiid like to,aak a straight- 
forward oueetion whether there is any 
report or not so that we can haul Mm 
up for perjury and privilege

SHRI U  RAM GOPAL REDDY 
(Nizamabad): Yesterday, the bpn. Min
ister has given .. (Interruptions) .

MR SPEAKER; All of you had your 
say Why not this side?

SHRt M RAM GOPAL REDDY 
Yesterday the hon Minister has given 
that Sflri Tulmohan Ram has forged 
tw0 signatures and he has given the 
names of two memebi s Now he ha*, 
not given the names of 14 persens 
whose signatures have been forged 
This is quite relevant Unless and 
until those names are given the wfoi- 
mation given to the HotKo is incom 
plete

MR SPEAKER That is not undu 
discussion It is something else whuh 
ib involved here

Slhlf 1NDRAJIT GUPTA (Ahpoie 
I was present hue >c«»terday when t’ « 
hon Home Minister made the stut 
ment It is true that he was holdu t

copy of the statement in his hand 
and was reading from it and he mad* 
several references to various finding* 
of what he calls the mvestigutu g 
authority The investigating authority 
\s the CBI in this particular case Nc * 
he is stating and is taking shelter bt 
hmd the plea that he was not quoting 
from the report but that he was on)> 
giving information to the House v. hi<* 
he has obtained from the Investigating 
authority That is to*«say he claims ht 
wag not actually quoting but giving 
paraphrase or giving gist of the CBI 
report In this tense 1 would say ni 
has made matter much worse tar tin 
Government. And you correctfj said 
this; you reminded us of ^  oW Tuling 
Now, if lie qnptet from *  particular 
document then the Houee *is entitled 
to &M Here he
round it by saying I amfcdt quoting it



itifm m  * < * *  sn frfi
y t t m ' i t t  i «nr « r
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CSbri Indrajit Gupta]—contd.
btffJ everything contained in hi# state- 
nw«»t ^supposed to be a paraphrase
or gjst pr something based on that 
ve*y report. Thi* ig much worse We 
are not in a position to know whether 
axfr atttnmary dr any paraphrase or 
what is called a gist is actually correct 
or not and whether it corresponds with 
the original or not. Because, he get* 
round it by saying, it is a gist There- 
lore we are more than ever entitled 
Hf know what is the actual, original, 
authentic text of the report, on the 
bSS4s of which he is supposed to bo 
leaking a paraphrase My point is a 
very short one You cannot allow him 
to gfrt round by making these techni
cal pleas Ho quoted from it I raised 
ttois yesteiday Aa a matter of *act 
the attitude of the Government and 
Everybody here should be to try to 
assist the House to come to a proper 
considered conclusion on a matter 
Which has aroused so much passion and 
9b much agitation in the country He 
should try to cooperate with the House 
by making this available to the Houst 
So that the House can pass its own 
judgment He should not evade this 
tinder technical pleas saving, I am not 
quoting, I am only giving information 
and that Information is from the 
report He may give us a wrong 
paraphrase How are we to know’  
this is my submission

ftw* (wr*T) n r w
w z  irrwr f w r  $ fa 

^f^wrT$r?ftTOr«TTar 
Wbc far $  *>j«rr ^  xmx

% «n* hjw+ i 
* *  * * *  w  ?fr ?pt ^  ^rtr t

warn : *£* v*  *t«t Wt 
m * m  t  fa  f i

* * *  W  t o t  W  f  i
M ift 1pm  | k ***** *r

f  <6 *Wr#nf*r iWnNr t  
w S  t> w *  f  d r w *

* *  I WET SRT HT3* ?

SHRI B R SHDKLA (Bahraich):
th£ S ’ ?  13 clear- In a case like th j the action ot the Investigate* 
Officer and othets is reduced to writing 
and after completing the investigate 
of the case the mvestigatmg officer 
prepares a final report for sending it 
to a court of law or for droppmg the 
proceedings of prosecution against the 
persons concerned or requesting the 
court concerned to take cognisance of 
the offence committed etc by the 
accused persons involved therein

Now, a report has been submitted— 
whether it should have been submitted 
or should not have been submitted is 
a debatable point—but the wOrd 
chargesheet is not known to criminal 
procedure code. The only phraseology 
•which has been used in Cr PC is 
that a final report would be submitted 
to the court. Now, that final report is 
a public document Once it is submit
ted to i Utt court of law its copy can 
be obtained I agree with the conten
tion of the hon. Members of this House 
that for the sake of convenience a 
document which has become a public 
document could be made available to 
the hon. Members m the library

The hon Members on the opposite 
are contending that the whole docu
ment, that is, the entire CBI report 
must be placed m the library for peru
sal by the hon. Members of this august 
House. The whole case diary contains 
what the CBI has done from stage to 
stage. The position of law is that 
except the statement of the persons 
who appeared as witnesses in the case 
no portion of the statements of the 
witnesses can be used by“any pcfrson. 
It is only the court concerned that 
can send for the &«*?, can persue the 
dlar* to oVde* t& appreciate Hue evt> 
dene* That is the legit cfcrnpulsfon 
as laSfl down under dr. P.C. TW ft- 
fore, only the Anal report. th*t H» tke
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charge-sheet that has M  submitted 
to the oourt am be mad* available to 
the hon. Members end no other por
tion thereof.

eft ftafe : mwsf
% w it wt 

grtf* f i t s  vr |*mr fan  
%fts*r «jrar *B|i—

i* »  **  ««>tin* % 12  m tm
m  *  t| I  » v *  v n  pan—

» f  *ro% w r r  jf—  
v£w»r % nw% w  | ? u w  %**r 
vtCTn" *rw$ firvrw ?ft utt *05 

*W*t f  f*F ^  ^  t  I ^  ^
^»WT 3*$% *WT |— <m w  ift* 
wfll* I w c  «  R̂|Tn njgi vflUTT
«rf t * n * j* # a im T  1 

«s*wc *n|tar, *  rfc *  —  1

‘Therefore, I am Just trying to 
give the information to the House, 
Sir, so that they might not put forth 
questions on that. One other state
ment which I made was that inves
tigations did not disclose that any of 
the officers who dealt with the 
matter was involved in the commis- 
aion of the offence—that is, the 
offence indicated in the charge- 
sheet.’ ’

. . *s
w n  *ttre—

"That Shri & M. Pillai had stated 
that Shri Tul Mohan Bam and Shii 
Yogendra Jha had informed him 
that Shri N. K» Singh had advised 
Shri Tul Mohan Bam that he should 
submit a fresh representation signed 
toy several Members of Parliament 
to strengthen the hands of the Mia* 
later ior reopening the ease and that 
Shri Tul Mohan Bam had also «#• 
presented to Shri S» M. Filial that 
•A additional sum o f Bs. ftMMMI 
would be needed for paying to Start 
» .  %  * * * > "

rorortv$w f,4|wtt' w w  , 
i  *rr **  

vtew rfm t i t#  | t iff 
^  W fa
J tem  *n*t vfr *et forr t 1 v *

* i f r  *fr w w ftsr * *  m i  t  *

SHRI H. N. MUKERJEE (Calcutta- 
North-East): I would like you, Sir, to 
confirm the impression which Z along 
with the rest of the House have re* 
ceived that you have laid down a 
definite ruling that the document con
cerned, which is the bone of contan* 
tion, would have to be laid on the 
Table of the House. For myself, X 
have got that impression. TSly further 
submission is that I do wish you and 
the House to take further steps to 
exonerate ourselves from all the 
calumny which has been poured on ua. 
Most of us are not concerned about 
ensnaring X or Y. What we ate con
cerned with is safeguarding the honour 
of the House, and in the absence of the 
cooperation of the Leader of the 
House, of the Law Minister and other 
people concerned it devolved on you 
and the Opposition particularly to do 
something about the collective honour 
of the House. On this occasion I «m 
not going to go on making any obser
vation but we have already had our 
say in the last Session in such a way 
that the entire country has been con
vulsed over this issue and if there is 
any future of this parliamentary insti
tution—as you have yourself been 
worrying about according Ito certain 
press reports 1 saw recently—this 
Government is expected to cooperate 
in bringing out the whole truth of this 
matter,

And if the janetimoatoiis Ministers 
on the other side even deny knowledge 
of sttch things as Hie involvement of 
politicians on their own side and parti
cularly with smugglers and *11 kinds 
of undesirable poop* the honour e< 
the How* l» fin )eoperdy to f»cb  • 
manner that H win take a great deal 
o f *Sv*gtaii»



That fa why X plead with you that 
after giving that vary uprtgEt ruling 
|fou pursue the matter so that the 

,<aces of the Ministers can at least be 
relieved of some ot the soot which is 
blackening them because their face is 
aiao my face to some extent in so far 
as Parliament i* concerned.

*33 QnetUon of AGRAHAYANA

I look upon you and expect you to 
go on doing certain things in the 
spirit of the ruling you have given so 
that this matter does not keep pending 
in the manner this Government is 
doing.
13.M hrs

SHRI PILOO MODY: Mr. Speaker 
Sir, if you reply to what Mr. Mukher- 
Jee said, I shall sit down.

MR. SPEAKER: I am not sitting
here to reply. I have given my ruling

SHRI PILOO MODY: I want to know 
whether your impression is correct 0r 
not.

MR. SPEAKER: You are the best 
judge o f the partymen in the Opposi
tion. How many times can t  go on 
listening to yout

(Interruptions)

MR, SPEAKER: After there 
should be a time limit. Everytime 
I have look at this side. I would 
listen to you finally. Be rest assured.

v m  : t o s t  sfy

T3fr ^ ? w r srrwt <rc «r^r

want n $ w  : ^
faw TT ft | I

nsm  furnct m  ^
fa  *fsnr sn rw  t  ^
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MR. SPEAKER: You will kindly sit 
down. My impression is that you will 
kindly sit down.

SHRI PILOO MODY: I want to 
know from Mr. Speaker whether the 
impression that you have given in 
your ruling is correct or not.

MR. SPEAKER: The ruB&g is al
ways final

(Interruptions)

ME. SPEAKER: So far as my ruling 
is concerned, there should be no de
bate on it.

MR. SPEAKER: I have given my 
ruling. And now you ask me what is 
my impression—Members from this 
side and that side ask about my im
pression. The ruling is clear. There 
it a habit ot bringing in this tort of 
tU iil every time.

SHRI JYOTIRMOY BOSU (Diamond 
Barbour): H sy I make m  subndadon? 
Yob eaB*d me Urst but, then, Mr. 
Banerjee got up and i  had to git

SHRI N. K. P SALVE (Betul): Sir,
I am on a limited question. If, as sug
gested by Prof. Mukherjee, in the 
larger interests of protecting thf dig* 
nity ot the House and the honour o f 
the House, the document has to be 
laid o » the Table of the House and, if 
this is going to be your ruling, I 
would have nothing to say; whether 
there is rule or no rule, in the largeer 
interests of everybody and i*  
larger interests of the honour ol Psr*



M rih H

* * * * * * W )tto  
.nothin* to r n -  .But. .*Ir. *f yo>j *0
through the p ro v in g  o f $ e  rifle 
which was cited yesterday—and the 
ruling is based on that rule—I may 
respectfully gufemit thpt your ruling 
is vitiated by an error apparent from 
the records of the proceedings, I would 
beg of .you to c o z ie r  whether the 
seme conforms to the rule itself. I 
think In your ruling thene is an error 
apparent from the recortf* of proceed
ing* itself, that is, if it is vitiated. 1 
would beg of you to consider that. 
There i* a second proviso.

MR. SPEAKER: Mr. Salve, may I 
tell you one thing? My ruling was 
that if a Member or a Minister quotes 
from the document the other Members 
have got the right to ask for laying it 
on the Table. Now, the controversy 
started over it.

The Minister said that he was not 
quoting; he was just speaking. The 
other Members said that he was quot
ing and all that. Sometimes very 
kina honourable friends complicate the 
issue instead of helping him. The rule 
is very clear. When a Member or a 
Minister quotes from a document, the 
other Members can ask that let it be 
laid. There is a proviso also.

SHRI N. K. P. SALVE: The question 
is whether it falls in the second pro
viso.

SHRI SHYAMNANDAN MISHRA: 
I have replied to that.

MR. SPEAKER; 1 know this pro
viso ‘shall not apply to any documents 
which a?e stated by the Minister to be 
of such a nature that their production 
would be Inconsistent witlf public In- 
ter^st*. The Minister says he did not 
gucgte frpm a document.

ftpitl N. K. p. SALVE: There It a 
prom o after that. Vou «re reading 

proviso.

m  VASAHT SATHS <AkoJa): 
It s second pietiflft.

*WM *. X. V .M ujbk WxwiiM 
JMfetr |*a* *  Minister |Nm
to hU Qwrx words a summary or g it  

*Mch,despatch or state paper, It 
shall not be, necessary , to lay the rele
vant papers m  the Table*’.

MR. SPEAKER; This is what I have 
said, that the Minister said he wag not 
quoting but he was making something 
else. That has created a bit of doubt 
My ruling was clear, that if the Min
ister quotes from a document, the 
members have got the right to arik 
that it shall be laid on the Table. That 
is a clear position. I stated it in the 
House.

SHRI INDRAJIT GUPTA; How arc 
you to find out whtether it is gist or 
not?

MR. SPEAKER: I have not the docu* 
ment before me.

AN HON. MEMBERS: Let it 
compared with the document.

be

SHRI N. K. p. SALVJ* If it is not 
a quotation, it falls in the second pro
viso. If it falls in the second proviso, 
we take it that it is your ruling that 
he is not under compulsion under thi* 
rule to lay it on the Table.

SHRI PILOO MODY: No, no.

SOME HON. MEMBERS: Yes, yea.
SHRI N. K. P. SALVE; I take it that 

way; I interpret your rule that Wfty*
MR. SPEAKER: My ruling was: i* 

it is a document from which he was 
quoting, he will have to lay it on the 
Table, unless h* invokes the first 
proviso. Now the Minister has takeu 
up the position that he was not quot
ing, that he was speaking giving fte 
information. Now it is auch a very 
difficult situation. Now *very*>ody 
throws the whole re&onsibitity m  this 
Table. Let me know what the proce
dure M H M fcnpA J*-

SHRI VASANT aAOTE: 
ordure is dear. V ou jfo  jWlt W *  to 
worry about It
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.SPEAKER: tfindly «a« down.
‘ SHRI JYOTIRMOY BOSU: I would 

make a submission since you are turn
ing it upside down. I'want to read 
1&e TUle. Let there be doubt about 
H. Rule 368 says:

"If a Minister quotes in the House 
a despatch or other State paper 
which has not been present?® to tffe 
House, he shall lay the relevant 
pap«er on the Table:

“‘Provided that this rule shall 
not apply to any documents which 
are stated by the Minister to be 
of such a nature that their pro
duction would be inconsistent with 
public interest:"

This they have not claimed—

^Provided further that where a 
Minister gives in his own words a 
summary or gist of such despatch”— 

here it is in entirety, the whole of it, 
the whole summary, the whole gist of 
the whole document—

“of such despatch or State paper,
it shall not be necessary. .

He has not given the summary in its 
entirety, he has not given the whole 
of it  Therefore, you m your wisdom 
have given a ruling which has gone 
on record, and that ruling is that the 
paper should be laid on the Table of 
the House. It should not be reversed. 
If it is reversed, we shall have to take 
very serious view of it; we shall have 
to revise our stand.

SHRI SOMNATH CHATTERJEE 
(Burdwan): The hon. Home Minister 
seems to rely on the second proviso 
and make out a case.

SHRI VASANTH SATHE: He has
been relying on it since yesterday.

t
m m  SOMNATH CHATTERJEE: 

So tar as the second proviso is eon- 
certied. d fttt the hon. Minister tell 
this mmm categorically and satisfy 
this Heuse ttart he fcss given &»

own words a summary or gist of * 
despatch or State paper. The proviso 
does not refer to a ‘part* which be 
finds convenient to refer in his own 
words. He can give a gist to avdid 
disclosing the paper, in its entirety. 
In that case he must give the gist of 
all the topics which have been dealt 
with in that document. He cannot 
say some some forged signatures wet* 
there and omit to mention the oth6r 
parts. I was trying to go through his 
statements yesterday; nowhere does 
he say that he was giving in his own 
words a summary or gist of the State 
paper. In so far as he is relying on 
the second proviso, he admits that the 
CBI report is a despatch or State 
paper and it is covered by rule 366. 
Unless he satisfy you and through 
you the House that he was in his own 
words giving the summary of that 
paper, not the summary of some parts 
of that paper in the way he chooses, 
and that the report contained nothing 
else, the point raised here is valid 
and relevant. Kindly see what he has 
said. He is prepared to submit before 
the House, to place in the Library the 
chargesheet as a result of the CBI 
enquiry. He said so yesterday. There 
is a report of the CBI. We must know 
whether the chargesheet has been cor
rectly prepared on the basis of the 
CBI report or not. This is an attempt 
to by pass Parliament. The whole 
country is interested in knowing the 
truth. In spite of solemn assurances 
given to this House, he is doing so. 
There is a little technical point. It 
is not clear, is the report an accessi
ble document or not? Will the Law 
Minister assure the House that the 
CBI report which has been filed be
fore the court is a document of which 
a certified copy can be obtained? M 
so, I shall have a certified copy. St 
it is not an accessible document on 
this plea he is refusing to place *t 
before the House. For the purpose Of 
snaking the facts knpwn to the people 
of this country throagh this House 
for the purpose of finding out whe
ther the Minister is shteMing any
body or not and also to satirfy ov/fy 
' selves 1feat the facts ace coming
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io.th e proper perspective o f the CBI 
export, it should bo mode available 
tous. Ia it to be treated as a persona* 
property of some Minister? The ques
tion of the dignity of the Bouse is in
volved. The second proviso «Hoi«ih 
not be used to shield some people. I 
atn surprised that the Government is 
trying to refer to the second proviso 
.oiid shield some for the purpose of 
protecting its Ministers and Parlia
ment Members. You should kindly 
-direct them to lay the report on the 
Table of the House.

SHB2 P. G. MAVALANKAR (Ah- 
xnedabad): Sir, enough has been said 
about technicalities and rules on the 
12th, yesterday and today. I am not 
quoting the rules again. You have 
given a clear and categorical ruling 
that all documents from which the 
Minister# aooe quoting directly or in
directly have to be laid on the Table. 
What bothers me is that the Home 
Minister has again shifted his ground 
after your ruling. This has been the 
practice of this Government on this 
issue from the very beginning Since 
the last session, Government have 
been shifting ground from one position 
to another. They are shielding their 
own ministers. They may do that, 
but they have no right to cover up 
things and thereby damage the honour 
o f this entire House. Let us not get 
bogged down in technicalities. The 
minister is shifting his ground after 
your ruling. What disturbs me, how
ever* is that the Chair also is shifting 
its ground after another lame, weak 
defence by the minister.

The whole question is whether the 
Home Minister was quoting from the 

' CBI report or not. If he was not quot
ing from the report, was he not re
ferring to the CBI report in extensive 
detail? Whatever he has said yester
day, it m s  from the CBI report with
out the quotation marks. It is for the 
Chafer to decide whether the Home 
m&itfar was referring to the CBI re
port is* not Whether he wot quoting 

o r  «rtquoting is a mod* technicality. 
-I  qtotte understand the weakness o f

the Government They havir got huge 
Watergate* on their side. They are 
shifting ground, manufacturing lies 
after lie and are constructing weak 
defences. But it is not for this House 
or for the Chair to go to their defence. 
Let them shift their ground. But the 
Chair should not permit itself to be 
dragged by newer and meaner strate
gies of the Government to shield some 
of their top people. Therefore* Mr. 
Speaker, Sir, please direct the Home 
Minister that he must lay the report 
on the Table as early as possible.

SHRI K. LAKKAPPA (Tumkur): Sir, 1 
they are not interpreting the rule3 
correctly. Even in the extreme case, 
assuming that the CBI report is a 
State paper, the Minister is within his 
right in defending himself, because the 
interpretation of the rules is very 
clear. Even if it was a State paper, 
it shall not be necessary for him to 
lay it on the Table. Hie Minister is 
correctly interpreting the rules 
Therefore, the opposition has no case

SHRI S. M. BANERJEE: After you 
gave the ruling, the controversy arose 
when the minister said that he ha> 
not quoted from that particular docu
ment. When we talk of quotation, it 
does not always mean reading from 
that paper. I can recite a phrase or 
a sentence or para without saying it 
is a quotation.

Supposing I do not remember well 
a poom, I can recite it without a quo
tation mark. I would request you m 
all fairness to check up the statement 
of the Home Minister with the report 
o f the CBL You can take one hour 
or four hours to examine the docu
ments. The question is not whether 
quotation marks have been used or 
not but whether sentence have been 
quoted from that report, may be with- 
out quotation marks. I would appeal 
to your sense of Justice and impartia
lity to — ***** ttw documents ss the 
custodian of Parliamentary domocracy 
and give us your vtewt.
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SHRI P. K. DEO (Kalahandi): Sir, 
yesterday they wanted to take shelter 
on the plea that the matter was sub 
fudice and so they cannot produce the 
paper. Yesterday while making this 
statement the Home Minister has cate
gorically stated, and I say this on 
oath I am sure all the members 
would bear me out, that he is quoting 
from the CBI Report. But in the un
corrected copy of the proceedings 
there is no mention of the CBI Re
port. So, I would request you kind
ly to play the tape recorder and com
pare it with the uncorrected version 
of the proceedings and see whether 
it has been properly recorded or not 
My apprehension is that the proceed
ings have been intentionally mutilated 
and the Lok Sabha Secretariat is also 
a party to it

SHRI K. LAKKAPPA: Sir, we take 
objection to making allegations against 
the Lok Sabha Secretariat. It is an 
irresponsible statements. How Is he 
going to prove it? Such statements 
should not be made.

sftwsw m to ft . wrer
, v m %^ f a r r  f w  fo

IP? % fa  %m ftrfafr? frr wto&o 
«n f« f t  sNft % farr
^  ^  f  1 Irfa* fort snra % z& ft ifft 

tfsraranr m ow  *r$ fv rfv  
W f t  im  vft i

W W fl^ P I : $  it «W ff  f t  I 
fo*rr 1

^  mtm wmfeft: wr*
«r$ immr i s m ,  ?fr f  zmrm 

f f  f t ? #  c£*r fa
ft*T try

m  f**rr:

"*But if U is pressed that the docu- 
ta m t should com# on the record of 
th# House the liiaister lays the 
<*ocuuiant <*> the Xab .̂**

*T|T »WT | :

“Where the Minister gives in his 
own words a summary or gist of 
such despatch or State paper, but 
does not actually quote, it is not 
necessary for him to lay the rele
vant paper on the Table.**

STSRT $  f  I 
w r  % $ r  srrsTw ^  f — t  ^ er 
^  %  ^n*?r -far m ft?

w r k  swr-rc?? qr rsrr r̂r̂ nr

*  *pffe *r^ t o r ,  ?ft f t  *rt»r
*TH VT F̂cTT#* tf*THF2*T WT 
m  I

m  5ft f w  w s t
T ’W :

“I am arranging to have copies of 
the chargesheet made available to 
the Parliament library.

Shri Atal Bihari Vajpayee: What 
about the CBI Report?

Shri K. Brahmananda Reddy: The 
chargesheet is really the result of 
the CBI inquiry.**

srnfafte i t  ^  %n *ri, W&i 
’srntf-vre: f t  srN M e :

% v f m  «rt | 9T *nff. y m f o f a qfar 
v^rr? s ?  irm r % *rtffacr
s^r 11 *m wrrrr | farsrrcwr % *ps?

*r u p  nrfarof iftr f »  im rtt f t  
srt% ft ftfm  f  r T ft 1 1 we 
irffrff iftX <KKfrTf ^

f t

^  ^  f t
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*pw irr? ^
* fair fa jri w  I w w  t% wrt $
* *rt* f*rt£ *r ^
fjgFHT^i^Tw *r^ ijw *Tflrcr*£  i
# 3*r*fof ftW  vr fsrcr ff«?r ms * 

v t  j  i w  fa

i  ? - -* $  **** a* ^ » ss  faq 
f̂fl̂ pc % ̂ n*r̂  sflft *1** w% t

SHRI K. BRAHMAN ANDA REDDY: 
1  may bring to the notice oI Shti 
Vajpayee that when he made a refe
rence—kindly peruse the proceed
ings—his reference was to the recovery 
or so of a letter from Mr. Tulmohan 
Ram or from somebody. Therefore, I 
wanted to find out what has happen
ed to that. Therefore, on enquiry I 
gave you that information. In your 
previous remarks, the other day, you 
dH no* mention anything about the 
school or the ifcgister ot wh«xt us con
tained in the register.

SHRI ATAL BIHABI VAJPAYEE:
On Stth September, I had referred to 
it.

SHRI K. BRAHMANANDA REDDY: 
During this discussion, he referred to 
a letter and, therefore, I enquired 
whether there was a letter. The in
formation is about the letter which 3 
mentioned to you the other day.

SHRI SHYAMNANDAN MISHRA: 
The Chair is confronted with a very 
humble demand from the hon. Mem
bers of this House that a particular 
document should be made available to 
them. What is the guidance of the 
Chair in the matter? Whether the 
jemanA is a proper or an improper 
demand.

Mmr,<this matter *ouid be dealt with 
at two levels. One J» tfce technical 
level of &e role* «ad is
the nniitlMHBKpal lewel of fee m * z  
ter. . . (Interruption*), JT «aj*
was tbsft titif matter has to be te st

with in two •dlMMttow. Ode is tin 
technical -dimehakm. tfirst, I  would 
dispose of the technical dimension and 
the Chair has to give a' clear ruling 
on it  If the statement which he m*de 
did not have quotations from a parti' 
Iar document then another rule win 
apply. Then, the rule with regard tr. 
the gist will apply.

The rule about the quotation also 
says that, if the Minister makes a plea 
that it is inconsistent with public in
terest, it cannot be produced before 
the House. That is with regard U 
quotations. With regard to that also, 
the Minister has not taken a plea 
But so far as the gist is concerned, 
there is no mention of public interesi 
in this. Some words which are very 
remarkable and which rr.ubt be noted 
arc. “it may not be necessary”  I* 
does not mean, “it shall not be neces
sary”. That only means, and I havo 
been submitting to you without any 1 
reaction from you, that because of tht 
length of the document, it may not 1* 
necessary. If it runs into hundred 
pages or if it runs into, just as th» 
Kapur Commission's report contained, 
how many thousand pages and how 
many kinds it weighs, thousand page*, 
it may not be necessary in that cast' 
if the substance of that is made avail
able to the House. That is, in fact, 
the intention of this rule. There, ti** 
plea has not been of public interest 
That does not include any plea of 
public interest. So, that does n</. j 
arise. |

Now about the question whether it j 
is necessary or not, the moment th<* 
word ‘necessary* is introduced, th* 
judgment of .the Qhair cpmes in whe
ther it shall be necessary or not. 
That is the point I am trying to em
phasize. That Chair can say that 
is necessary in view of our honou 
and dignity. You have also to ad' 
dress yourself to tills question whe
ther it does involve the honour and 
d£ntt>M»f t h e o r ^ i x *

' VAteTn'-
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,J*R. .SEEAKSR: I have already

^pressed it—that it is a question of 
honour o f the House.

SHRI SHYAMNANDAN MISHRA:
We are making a reasonable and pro
per demand. In the case of Mr. Nixon, 
he could have taken the plea that the 
tapes were privileged, the tapes could 
not be parted with by the President 
of the United States. But that plea 
did not hold good even in the case of 
the United States. The tapes were 
made available.

Here because we are living under 
a cloud of innuendos, we want protec
tion from you. We just cannot go by 
what he said. Let the other side be 
aware of the responsibility that rests 
on them that it is the members be- * 
longing entirely to their Party who 
would be exonerated or who would 
be Involved. None of the members 
belonging to this side of the House is 
involved.

Then, Mr. Speaker, you would also 
recall that many issues were raised 
by the hon. members during the coursc 
of the debate in the last Session. It 
was not only a question of some mem
bers having appended their signatures 
or not. The question of ministerial 
responsibility did come in. We have 
1 aised that question. The question of 
the official responsibility did come in. 
We want to know where we stand 
after the investigation has been made 
by an agency which is paid for by 
us. The CBI is, not the domestic staff 
of Shri Brahmananda Reddy or of 
Mrs. Indira Gandhi. This is an orga
nisation paid for by us and we do re
quire the services of the CBI.

I Finally, 1  have raised a question of 
I privilege, and the question of privi

lege is not subject to the rule of sub 
jwdice. The question of privilege wilt 
have to be decided on the basis of 
this document X have raised that 
question and I have made a formal 

with regard to that It would 
flest'on, tfoat Very document fully.

your ruling also cannot be of 
*ny eqtttvoetl nature, because the rule 
* <iuttr*iwir lti*t any nrmiege motion

1 would request you to give your 
guidance both on the technical and 
on the politico-moral aspect of the 
matter. We do require the document*

W * (SFfafWTC) :
WT5T ?r *rf
fW n  ‘STT̂ fT |F ft? *** *
* *  *r srrw  vi*

5TT T$T !  1 WPf sffcsr «TT f t *
TOrr I irnr % im  srnw m
| ft: sr fto: f t
3TO I WFjT m  *  fan TOfaff %
vrtsrt IWr w t k r  | ? ftift *m,

mere* *t art w m  m
| ft: Jtrwfr 3PTJW «Pt *F5T

| f% vr f^fwpr
ftsrr gfinT ^rf^r 5* ^
srfTOr w * r  |t 1

SHRI PILOO MODY: I want to
draw the attention of the Speaker 
and the House to three relevant fac
tors .

It is all very well to go into the 
rule book and go into the niceties of 
the law and all that. But the basic 
fact is that this inquiry was ordered 
by this House and not to a guilty 
by this House. This is the basic fact 
and, therefore, the finding of the in
quiry should have been submitted to 
this House and not to a guilty Min
ister.

The second point is that when we 
wanted to investigate the matter our
selves, it was denied to us, ‘No, the 
CBI will do it and we will place the 
findings here,' in order to stop us from 
making the inquiry ourselves. There
fore, I will first of all attach mala 
fidrn that they wanted Use House to 
be kept in the dark. That is why they 
used this devious method ot conduct
ing an inquiry through an amncy 
which, they think, is their owja pro
perty.
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The third thing is that having stop
ped us from making the inquiry and 
having made the inquiry themselves 
and having found incriminating mate
rial, they now want to deprive the 
House from enjoying the same infor
mation. I think this is the feet of the 
matter and I do not think it should 
stretch anybody’s imagination and 
understanding that this is a concern of 
the Parliament and nobody else but 
the Parliament. I said this yesterday 
also, but, apparently, you did not take 
the counsel I give you for the simple 
reason that this involve the reputa
tion of not only Shri Tulmohan Ram, 
not only of all those who are guilty 
both in this House and in that box 
also but the reputation of the Parlia
ment itself when this privilege issue 
against the Pratipakah came up. All 
through the inter-session wherever I 
went and I travelled all over India, 
the people were agitated on this issue 
and this issue alone. It is something 
hundred times bigger than the Water- , 
gate. It involves hundred times more 
people than in the Watergate. There
fore, by these niceties of one nature 
or the another, believe me, this Gov
ernment is not going to get away by 
hoodwinking us. This campaign will 
be continued, continued, continued and 
continued till justice is done. . .

SHRI SHYAMNANDAN MISHRA:
It cannot be discontinued. It will be 
continued right from now on.

SHRI PILOO MODY: If you want 
to continue this misery, if you want 
to suffer this misery session after ses
sion and inflict the same misery on 
us, by all means protect these crooks.
If you are also getting fed up by what 
is happening here day after day. you 
insist that the inquiry was ordered 
by us and, therefore, we must have 
the finding of this inquiry. In fact 
we should have had the finding even 
before the Home Minister has got his 
itch? fingers on it

Now, I come to my last charge. And 
Sto last charge is that frankly 1  have 
come to the conclusion from the de
bate that 1  have seen and heard, that

no inquiry was ordered at all, that thi 
matter was so sensitive that the CBI 
was not informed, nobody in the CBI 
was involved in it and the information 
that they are giving about the CBI 
report is all a matter of fiction that 
has been' manufactured in the Prims 
Minister's Secretariat and, therefore, 
the whole idea of hoodwinking the 
whole country and deceiving the peo
ple and the Parliament cannot be al
lowed to proceed. I am convinced a? 
of now that there is no CBI report. 
I am charging the Government, I am 
making a sporting offer to them. I 
ask them: Let them show this great 
CBI report to any one of us,—barring 
the CBI, and particularly Mr. Baner*, 
jee. Let them show it to any two of 
us in the Opposition and let us look 
through that great CBI Report. I 
doubt whether he can produce it. I 
am charging him and I am challeng
ing him. But if he does not do it 
then we would come to the conclusion 
that this whole thing Is nothing but 
an eve-wash, manipulated just for the 
purpose of denying the people of jus-* 
tice. Thank you.

SHRI SAMAR GUHA (Contai): I 
want to make this submission to you, 
Sir, without entering into legal nice
ties or procedural wrangles. The 
issue is one of protecting the honour 
of the House. It involves not only 
honour of this side of the House or 
that side of the House but it involve 
the entire House and the Speaker alw < 
Taking into consideration all these 
points, I tried to draw attention to« 
one point, that during the last ses- , 
sion, the situation developed and you ; 
had to undertake an unprecedented 
measure o f adjourning the House and 
we came to an understanding and that 
discussion was held and on the basis 
of that discussion the then Home Min
ister made a categorical assurance in
the House that the report will be made
available and on the basis of that re
port, they wiU be guided by the advice i 
of the House, etc. 8*r, this is the basic , 
issue. Wliat they Iwwt ewne out w»» 
now is • partial wposrfc 1*®* , 
have not submitted the compete * * *
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Shri Samar Guha] 
port We should get complete report 
We should get the full report of the 
enquiry; otherwise, Sir, how can we 
give any sort of guidance to anybody 
in the matter? Therefore, what I 
say is, the House cannot proceed with
out this report and the House cannot 
give advice without this report be
ing made available. I request the hon. 
Home Minister to understand the posi
tion. X am cot going into legal mat
ters or procedural wrangles. Don’t 
you think that the honour of this 
House should be upheld? The Gov
ernment ib taking camouflage after 
camouflage, one after another; there 
is huge inflation in the whole country 
and some deepseated malady is there 
and there is more and more suspicion 
all over the country and this suspicion 
is not against the Government only, 
but suspicion against the whole insti
tution of Parliament all the Members 
of Parliament. They suspect that 
Members can forge signatures. There 
are certain elements which the Gov
ernment want to shield and protect. 
This is not the first time that this has 
happened. Earlier also this has hap
pened and licences were granted. So, 
this is known. A number of Members 
of Parliament made joint appeal to 
this Minister or that Minister and per
haps got the licence also. What is 
now happening is, Parliament is be
ing reduced to the position of a dust
bin, this is getting all the suspicions 
of the people. And this can be cleared 
up only if the whole matter is brought 
up before the House and through this 
House to the whole people. We should 
show that we are above suspicion. Sir, 
we cannot allow this House to remain 
under the cloud of perpetual suspicion 
of the people outside. Why should the 
morality the integrity of Members 
remain under suspicion? Why should 
the whole institution of Parliament re
main under such kind of suspicion? 
That cannot he allowed, Sir. We will 
not allow this.

s .

1 vnrift wfcf f  1

A w * : f t*
ftefrwr v r  ftwr f*r faff fox  wfa

irtfnit t  trrr *t n w

tn ro  1

•ft * 3  t a *  :
" r t f ’ wfr “i ? ” % *rreiT nr sfjft fflranr 
UTcTT t , WfiW Vte t̂?ST % I
WFTVST 368 *t fcfafr..............

•ft W W W  fiw  : f f w  % 
tfto *ft° tn fo *t fr ft i i w  w #  

w trt wtm 1

fifn%: «n*r 368
^  ft <r^r **** ^  im

BTFf It o f t
apff *rpft *T r p  I ?  3ft

m w i * p m : w n v< **
^  t  t

vF*rr 1

rnmm w w n  t s
fttr |— ftrapft TO W? fnr ?

ioprncTO<*?T 
£  wwr f  1 «rw up  t o  w fo i-

I  j m
|— fa* |*r *t *t TO  wfawr 
*rrr$i

SHRI PILOO MODY: You have
provoked this debate by adding ‘i f  
and ’but’.

SHRI XNDRAJIT GUPTA: Please
tell us something about your ruling.
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m  SPEAKER: TfawQfrgfcvm 
much there and the rules are there, 
ttrfnritafcifti i f  a UMisfcer or a Mem* 
be* quote* Atom a doeament the other 
Member* have got a right that that 
docuifterit be laid oil the Table.

t vnr mr 
t  fa  fa*rr | itt ^  fa*rr | *flr 
vfevT%^TTr?r^«rji5rT|— S f t f t i r r c f r t  
cPT *TrlT 1 1

W f  ^ ( lw  : irf
f?rqr— w t f a  *ror 3r «rr * r f *-

srtj fa n * : *  *ft *W ' crT gt
T|> $ i

MR. SPEAKER** I gave my ruling 
on the basis that the document is quot
ed.

eft fiw ft: 5Rrs*r«T *r*fnr*7, r̂nr

vt&f z  I  fa fsn&nc jfmq % frr̂ r
tft©3fto?rrto f r n S  ?pfte
sp^rffR w z h 'z r ; irFsrvnr |i
*rar " * t z ” v r  *r?FP* wr $ ’ fsv?R *t
n 'n r̂ s tfTfanr ot £— -^-ir n

to include with quotation marks
%f̂ 5T *Tf, ff3p»fr % I %m wr»t f a w F t e t f r t f t i s m  *rrtf ? z t

$ — eft
it does not cease to be a quotation.

m  *rtt *rrsr%
«ftr |—

to refer: to cite; to adduce as autho
rity to give the actual words. 

wt # arrRfrr *rr§m $ fa  art *  i s  *t% vt? 
fa*t -

whether they are the actual words 
oceurrng in the report or not. 

wp{ fcim ? *rro fcfarc i sft
fa? % *  «T>T f*rfr*2T %

(f—-
He has dishonestly removed the 
quotation marks.

V4r W l#kI }

w m r f f f t  i W < i* t  #hAfln*lfiffr
r # *  m m w w r  f  i

S«ttw S^V A ^N iM A xr Ifft&lftA: 
SW\ you should s&y that your ruling 
wilt pirodude the'! document.

*h *nj fwmki four *r
*t¥ $rt t f h

*«#*r nfNrtr : a> tff |
fa  faflT |  at efarar m t i

eft w w  wiipWt: ■wTtrnrtf 
*frr*r ̂  3r?>ft fa  at ?
*rf ̂ ^ i r f a f ^ f a < T T | f a ^ t ?

MR. SPEAKER: I asked him to lay 
the document on the Table of the 
House. He says he did not quote 
What should I do now?

SHRI SHYAMANANDAN MISHKA 
What is your judgement?

SHRI H. N. MUKERJEE: S*r, we 
have been shouting ourselves hoar.se 
The country knows the technical a< 
well as the political aspect of the mat
ter but these miserable Ministers do 
not know about it! Are w» going to 
swallow that proposition?

MR. SPEAKER: How should I â> 
to them. I hive already given the 
ruling. You tell me any other proce
dure.

SHRI H N. MUKERJEE: your rul
ing must be productive. You have 
said it Is Open to the Minister to ac
cept the ruling or not to accept the 
ruling. The tibuse is concerned to sec 
that your ruling produces the result 
for \yhich F<* have been shouting for 
a couple o! hour* and you have al?c> 
been drawn i&to the bargain. Unles- 
they say it if in the publ|c interest not 
to divulge’it ’they are under % bounden 
•bligation to lay it on the'Table. What

^ “ s & r ! ® r ; £
mutt rwPWt tlM paafMBflnt * *  >«“
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WEEI PSUOG MODY: Otherwise I 
will'CompUin to the IPU.

MR. SP1AKBR: You c*n go there. 
You should try to be serious some 
time

m l « m  ^|WW 1
'̂ Vf> $  1

iMR. SPEAKER: : ?TR- Sfeir 
ITT 5PT I *WT fTT®T ?T T̂*TT fcprr | ?

My ruling is very clear. You aiRed 
lor my ruling and I gave my ruling.

SHRI PILOO MODY: It is no rul
ing with ‘ifs’ and ‘buts\

SHRI INDRAJIT GUPTA. Th*t is 
a rule and not a ruling.

MR. SPEAKER: You asked me
what is the ruling about the document 
and I gave the ruling.

SHRI SHYAMNANDAN MISHRA: 
Sir, this House consists of the repre
sentatives of the people A’ho do not 
happen to be so well-versed in many 
of the technicalities.

We want your guidance in this mat
ter. How are we to understand the 
rules so far as production of the docu- 
nvents is concerned?

.MR. SPEAKER: I asked him the 
document from which he quoted to be 
laid on the Table of the House because 
of the ruling. Now you are taking 
the position that he was not quoting...

f  I

ITffW WTUfcft : *TTW
4m 4 W t | ? «wrr «rr<f m  $  
Siprcrt *rr£rnf siratf?

MR. SPEAKER: What is your posi* 
ttataow,,Mr. Raddy? (InUmtptitms) 
What else can I do?

t e f f f i O O  MODY: Left it b* laid
oftin*-m a* or m  h «s* . 
r m m n

M$. SPEAKER: Order, please. JLet* 
me know how to satisfy mysell {  
cannot go beyond that.

SHRI SHYAMNANDAN MttfflftRA: 
That is a dishonest statement. (Inter
ruptions) .

SHRI H. N. MUKERJEE: We Will
have to bind your hand and foot as 
they did in the House of Commons In. 
the 17th century.

MR SPEAKER: Though they did
not___Don’t put everything I have
state the position.

<Interruptions)

SHRI ATAL BIHARI VAJPAYEE: 
They cannot be allowed to defy the 
House. They cannot shirk their res
ponsibility of laying it on the Table 
at the House.

MR. SPEAKER: I have ^ated the 
position I have made iny observa
tion. I have given my ruling. And 1 
cannot do anything beyond that.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE: 
Our Breach of Privilege notices can
not be pursued unless we see the CBI 
Report. (Interruptions)

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): Sir, he is Jelling lie*.

SHRI ATAL BIHARI VAJPAYEE* 
He has misled the oHuse. (Inter, 
mptions).

SHRI S M. BANERJEE: You will 
kindly keep it pending.

SHRI K. BRAHMANANDA REDDY:
I have said yesterday and X havo 
drawn your kind attention to the 
passage in the Lok Sabha proceeding* 
and I have definitely stated before you 
that I have not quoted from any re
port. (Interruptions). You mu*t 
also listen to my point.
U.M bra.

SHRI PILOO MOD*: We *9 0 *  
want excuse. Wte want the rasord*.
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We are not intweeted to tow many 
n*e» you quote. We want the report, 
no argument; the report, the report, 
the report

SHRI K. BRAHMANANDA REDDY: 
If you do not want to liaten to me, I 
do not went to waste by breath (In- 
temiptfons).

Even if according to Shri Madhu 
Limaye I have said something which 
though not a quotation la a gist, it is 
a gist from a charge-sheet and that 
charge-sheet is being laid in the Lib. 
rary. (Interruption* ) .

SHRI SHYAMNANDAN MISHRA: 
We should not allow the Minister who 
utters nothing but nonesense and un
truth to get away with this X cannot 
accept anything from a pennon of his 
calibre. Does he think he can get 
away with this?

qtfV t>*fV fafarcsT
f  I

The entire world supports us. We 
want the Chair to support us. The 
entire world is supporting ypu

MR SPEAKER: I have given my 
ruling. I cannot go further.

SHRI PILOO MODY: You never 
wanted the report to be laid on the 
Table. That is your instruction ( I n 
te r r u p tio n s ) .

SHRI K BRAHMANANDA REDDY: 
Mr. Miehra, 1 want to tell you this: 
when you speak, have some better 
equilibrium. But you do lot seem to 
posess even conunonsense (Jnterrup- 
tfons).

SHRI SHYAMNANDAN MISHRA: 
He thinks he is very clever when he 
makes a reply (Interruptions).

SK R IP X . DEO: In the oest, the 
Lead* o f the Boose always used to

come to the House* But we do M l 
see the Leader o f the Bouse now. 
a situation like tibia, let the Prime 
Minister guide tie* (fM#rmp«lons).

SHRI K. LAKKAPPA: This seems 
to be a wrestling a rm  a»4  y oy are 
keeping quiet.

SHRI JYOTIRMOY BOSU: W hatie 
your ruling ?

MR. SPEAKER: I have given my 
ruling. (Interruptions),

SHRI JYOTIRMOY BOSU: What is 
your ruling?

MR. SPEAKER: I have repeated It
SHRI JYOTIRMOY BOSU: The first, 

second or the third one—what is your 
ruling.

p m  v *  w q m  t ^ r r )  : 
v*  ? *rr *p % i ^  

v ta  m tvmmr ^  | i  q$
11

MR. SPEAKER: 1 have given my 
ruling.

SHRI H. N. MUKERJEE: \ Minis
ter named Uma Shankar Diskshit was 
responsible last session for making a 
statement to the House. But he does 
not turn up and Mr. so and so, has 
successor, makes a messy statement 
which repudiates the assurance It is 
a matter of the privilege of the House 
Notice haa been given at that This 
House was promised to be given all 
the material regarding the results of 
the investigation. But now his suc
cessor gives an Imaginary gist; he 
gives no substantiation, he has not 
given any document, he gives an ima
ginary gist. This goes against the 
grain of parliamentary functioning; all 
the promises given to the House by 
the ex-Minister have been reported

The privilege of the House if attract
ed. It moat be taken now .Y ou  
throw the other x ito  to the *rb»ds 
the time befog; alle privilege matter
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mud come up and ¥r< Mishra'm  al
ready given it XJ should be taken up. 
a  you care for Parliament... (Inter
ruptions) .

tWTOW faw : VS*
*ftt & I vftux t  «FRt
«tt«r iijtfr *r wtt i

^  fa ipt % . . .

«ft qaw firfnft *nft a to
fft*  n Tgr fa ^  %, *r*5

 ̂ TO *T WTWrHW *»T far
*fto sfto !HT§0 3THT % wf* *T *TT*
?t« t *** % Tiff srnw i wr wn

fnrŵ r | fa *s(t * *rc* wrom*
*r <TTST?T ®P̂  f̂ qT o^> oFWT
qpspr cpr̂ n ’  *m*rr?*T*nR?r 
t  fa Tr?r?r fam
frqfaL iSTT̂r 3PT 'TTWJT ?ft
SPKTT

H®W H|ln : srrot xrr̂  fa 
fc?r mr ott 

^  *ptt vt fa qraRtr *»t i 
«Ofwr ?ft *r£ v^ura *f *te 
fajJT saying this was beyond their 
control, this and that so on ?*T% 
an* q*F *nr * * w  vrm 
t o  faiSra «ftr frrfa^T * 

fclfT i wrq % k  «Tr *:£ 91% I 
vst fafsfl^r h sr*ra fart 4 wr* *
f^T <?*% 8fl* *  5TT fafa*£7 *t 3JT 
TOT I  *3 tft <TCT u r n  1*<1 
*> *fr $*srr $  i *y tr*ft ?rr «rr«rr 
# 1  tst|

f w : «Hjlf
w i& i '

***w tmr ^
«wr *> *** *r* | , bttt *s*r 
w  *rm $ i m i tft irrTfrT
w v  5ft ftnrr srft jtt̂ tt 1 1  

w w ,Jww f*wr 21 f w g r  ar*

w «w  : ?rrq̂ > irsf? $ |*

«ft wm ftr̂ nct : itr
q'T *P ?rm% p - yr tot | ,

w «w  «r^ r  : U  Is (̂V ^
m w  11

Speaker’s position is to inter
pret the rules and I have interpreted
them I have given the ruling n»y* j
have given my opinion

«3HFT fajTft W T ^ t : *TW5T TfTT
f f  *ic sWfan: <T
9RI^ fs^rl fap afiti if 7̂m

*r srtr \tfwK w  % #
w  «r i ^ l i m r  ^t^tt |  fap frq'ti
w  Jr <r ^o«rrTocfroffro afTr
am  ^  f  ’

SHRI JYOTIRMOY BOSU The re
port should be laid just now

MR SPEAKER Whatever observa
tion's I have to make, i nave made. I 
have nothing else to add

SHRI SHYAMNANDAN MISHRA: 
Did we demand that document under 
a particular rule9 No The docu
ment was demanded under the assur
ance made to the House earlier, for 
the performance of our duties He 
chooses to take shelter under that and 
you choose to confine yourself entire
ly to that, which is unfair to us

MR SPEAKER: Let us decide whe
ther we are adjourning for lunch or
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not. 1 feel very much tired after all 
this.

SHRI PILOO MODY: t am contest- 
ing the fact that you have given a 
ruling, ‘Ruling’ is defined m the 
Oxford Dictionary.

MR. SPEAKER: What I have found 
in the rules, I have given. I am not 
gging by dictionary. Will the Speaker 
go by the dictionary, when the rules 
are quite clear?

SHRI PILOO MODY: Mr. Speaker, 
a ruling is defind.. . .

MR. SPEAKER: As I have told 
you, there is no question.

SHRI PILOO MODY: According
to the Oxford Dictionary, ‘ruling’ is 
defined as “a judicial or authorita
tive decision.”

MR. SPEAKER: The Rules of
Procedure are clear. You are intro
ducing new things every time.

SHRI PILOO MODY: I will speak 
after you have finished. Now after 
your successful interruption, iet me 
start again. A ruling is a judicial or 
authoritative decision. It implies that 
there can be no two interpretations. 
It is a decision which you, and you 
alone, will have to give. You can 
give a decision saying that the report 
must not be laid—in that case, we 
will determine our line of action— 
or you can give a decision that the 
report has to be laid, in which case 
also we will determine our line of 
action. But the fact of the matter
is that this decision has to come
from you. That is why you are 
sitting in your chair and if you give 
less than a decision then we will 
have to assume that the Chair is not 
functioning.

MR. SPEAKER: You may assume
anything. What ever I have to say
1 have said. I gave the ruling. I
gave it.

SHRI SHYAMNANDAN MISHRA: 
May I crave your indulgence? 1 again

repeat that we want the <jommitment 
to be fulfilled. We have not asked 
for the produetictti of the document 
under this rule 868. What is your 
ruling? Please address yourself to 
this?

MR. SPEAKER: If you speak like
that, I will not do anything.

SHRI SHYAMNANDAN MISHRA: 
What are we to do? Did I ask for 
the production of the document under 
rule 368? % ̂  ^TT «*T$?Tr $ fa  $
aft rfr& qz $r srm t

11 Jr t

mrtan : % vphfn %

? m r ii  s t

3®n 11

SHRI SHYAMNANDAN MISHRA. 
The CBI inquiry was instituted in lieu 
of the inquiry by the House, which 
was demanded by the House so insis
tently. Now, if that inquiry has been 
conducted, should that report not be 
placed on the Table of the House, ir> 
accordance with the assurance given’

SHRI JYOTIRMOY BOSU: Shn
H. R. Gokhale stated on the 9th Sep
tember, which I am quoting:

“Please refer to my remarks on the 
subsequent occasion. I have -said 
at that time ihat we shall take 
the House into confidence after the 
investigation report was available. 
After the results of investigation 
are available, we shall take the 
House into confidence. The whole 
matter is open to the House to con
sider ftt that time/
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SHRI ATAL BIHARI VAJPAYEE: 
The -whole matter, barring the CBI 
Report, is open---- (Interruptions).

SHRI JYOTIRMOY BOSU: He fur
ther said:

“I am making a promise, I am 
giving an assurance, that, after this 
investigation is over, the first thing 
that we will do is to come to Par
liament and say, “This is where we 
have arrived; please tell us what we 
should do” . It is only after that, 
according to the wishes of Parlia
ment, that we will proceed.”

If this is not done, then do away with 
Parliament. (Interruptions): If they
went to court of law, rightly or 
wrongly, due to technicalities that is 
one matter. But the second matter 
is that the CBI Report must be placed 
before the House. If they do not 
come with it before the House, they 
might call it the last day of Parlia
ment. Mrs. Gandhi with a photo
graph of Hitler in her hands will 
come to the House and then we might 
as well get out... (Interruptions).

warn
'STTTlQ fafr I  \

typ at wot 3 
<!* » 1 i h ot
nt \ f** ***  ^  *****
mb i tft

m  11  at t o  fa 
W  i  fa &  w  ^  *r*ma %

*t \ m  OT f W  i \*P
W  $ V$ % W t ?

WTOTH* fa *  :
* . .  . (* w * i* t ).. 

3* K f  ? W  fsSfrfci*
| ^  i

! MR. SPEAKER: It is a pity that..

SHRI PILOO MODY: It is a pity 
that you did not give a ruling.

MR. SPEAKER: It is a pity that
you are talking like that

This is alreday contained in various 
privilege motions which you have 
given. We heard the Home Minister 
yesterday. .

AN HON. MEMBER: Are you satis
fied?

MR. SPEAKER: Not a question of 
satisfaction. I am still hearing them.
I heard all of you. You demanded 
that they should also be heard. I 
asked them that they should also 
come and speak in this House. Now, 
about that, I can give my ruling only 
after hearing them.

SHRI JYOTIRMOY BOSU: Don’t 
mix up the things.

MR SPEAKER: Everything is con
tained in whatever you have men
tioned. The same matter which you 
have raised is contained in your pri
vilege motions. I cannot give the 
ruling piece-meal here and piece-meal 
there.

We now adjourn for lunch to re
assemble at 3.30 p.m.

14.25 hrs.

The Lok Sabha adjourned for 
lunch nil thirty minutes past Fifteen 
oj the Clock.

The Lok Sabha reassembled after 
Lunch at Thirty Minutes past Fif
teen of the Clock.

(Mr. D eputy-S peaker in the Chair) 
QUESTION OF PRIVILEGE—contd.

Import L icence Case

SOME HON. MEMBERS rose-
SHRI JYOTIRMOY BOSU (Diamond 

Harbour): On a point of order.
s
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SHRI MADHU UMAYE (Banka): 
On a point of o*der.

MR. DEPUTY-SPEAKER: Please
sit down. I will hear all of you.

Now I seek your assistance on a 
purely technical point before you pro
ceed further. Today is Friday, and 
you know the rules that, on every 
Friday, two and a half hours are 
devoted to Private Members’ Business. 
Also when the time for Private Mem
bers’ Business comes, we adjourn every 
discussion and take up the Private 
Members Business. That has been 
the practice. Now if we look at the 
order paper, we will find that we had 
fixed 3.00 p.m. for Private Members* 
Business. We are now behind by half 
an hour. I would like to have your 
opinion or desire in that regard whe
ther you would like to do away with 
the Private Members* Business.

ssreqraR qf? arr i %

. ( e a r w i) .

tfr§?rr 11

«fy f t *  W f WBUm : oTTWTO 
r̂srET, m  ***  % faff* faTTtft to  

o*  ?T«T * H m  faTT f  fa
JffTapTT *  H'T ^TtnfT fctTT |— jft 
H STSTCT fa*r % arr its;
fain % fa faqtS af2RT
tpr a fan m
srrs imi i *ar

afTr ftflft£ ^
TO5T t  ^  fa<ft Sl̂ TTT apm'^r
^  =er«f% S*i »

SHRI JYOTIRMOY BOSU: I would 
request you, Sir, since you had been 
a member of this House, an illustrious 
member of this House. . .

MR. DEPUTY-SPEAKER: t am still 
« member.
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318*1 fiTQTIWPY V*w
you are an elevated member.

MR. DlSFtTfY-SPEAKER: I m t still 
a member and I sit there in front of 
you.

SHRI JYOTIRMOY BOSU: I would 
like you to listen carefully to what I 
narrate from the books of account, 
these documents, and give us your 
considered and upright opinion, up
holding the dignity of the House, as to 
whether it has become obligatory on 
the part of the Government to lay 
on the Table of the House the CBI 
report.

I have to repeat this, Sir, because 
they do not understand these things; 
they do not want to understand these 
things. There are*- two persons, two 
senior Cabinet Ministers representing 
the whole Government of India on 
the flooor of the Lok Sabha. What 
did they say? Mr Brahmananda 
Reddy, the Home Minister to-day, 
who was doing a lot of tight-rooe 
walking without any success, his pre
decessor Shri Uma Shankar Dikshit 
said:

“I am making a promise I am 
giving an assurance that aftei 
this investigation is over, the hrst 
thing that we will do is to come 
to Parliament and we will say, 
‘This is where we have arrived 
Please tell us as to what we should 
do.’ It is only after that .

Mind the words.

“ ...It is only after that, accord
ing to the wishes of the Parliament 
that we shall proceed”

Now Mr Gokhale, an enunenl 
lawyer and who was also a Judge ol 
the Bombay High Court and who was 
also a practising lawyer at the Sup
reme Court, knowing all the limita
tions of the Government and the law, 
said:

4I have said at that time that we 
shall take th* House into confidence 
after the investigation report

Qwrfion of SOVpflMJR ?2, W
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was available. After the result of 
the investigation was available, we 
shaH take the House into confidence. 
The whole matter is bound to come 
to the House to consider at that 
time.”

I have quoted verbatim from the pro
ceedings of this House. Now, they 
have taken a stand that under the 
existing laws they could not have 
possibly come before the House with
out going to a court of law once the 
CBI inquiry report establishing a case 
prime focie came into their hands. 
That is a matter for the Committtee 
of the Government Assurances. But 
I will deal with it m a separate way.

Now, since the CBI inquiry report 
is in their hands and now they have 
gone to a court of law already, is it 
not obligatory on them to come 
before the House, read out the entire 
CBI inquiry report and lay it on the 
Table of the House so that the House 
is able to give its counsel and a direc
tion to the government as to what are 
the things that are to be done? Now, 
the Government have not done it and, 
therefore, it is for the Chair to give a 
ruling in view of the two assurances 
that are on record that the Govern
ment must lay the CBI inquiry report 
on the Table of the House because I 
am positive that the original report 
is now being altered and they are 
only trying to take time from the 
House so that a fabricated report is 
placed on the Table of the House.

You are the only person present 
in the House who can save the House 
from the indignity and disregard that 
is being showered on this House by 
this Government.

■ft a tf*  mm (v z fa  sro) 

*r n ff q fr ff— # I

sn r %9r arrft $ 1 If w t  % 
*TT*vr 3 *  m&ft %
srf?r w m  ^  f  m  W
cTTj| % TOT 3fT jft  |  ? $  ^T%
3 <TT f  I

MR. DEFUTY-SPEAKER; I will 
give my ruling.

fa  *ptt vmwup' *r
msn n i 11 sfot art wrwrr-

fsrir 4  % tn r
faFf»r w  vex s m

% t o ut  1 1 . .

( w jffW iW ) ^  I T
"3^tbr fann t  1 i t f r t  srftfir-

% 13F5*t lrfrqT srrc JTpî T̂ r
«ft *prrar f. 1 nftx vtwrsr k
aF̂ r fa  9ftirw ^TT^nfrir jtftt
1 1 1 2  <nfter ^  i w k  m

ft ?TT $  ^ ’TT'TT %

“MR. SPEAKER: So far as that 
assurance was concerned, it was
quite categorical. His (Speaker’s) 
concern was that MPs. were invol
ved in it  If it were somebody from 
outside, then, that was a different 
matter. But here MPs. were invol
ved and so the House was seized of 
the situation.

Now a difficulty had arisen be
cause the CBI instead of waiting, 
and laying it before the House, had 
followed another course by sending 
it direct to the court. A plea could 
be taken that it was now. a sub- 
judice matter. But this House was 
directly conoemted with the honour 
of these MPs. So* some way should 
be found out of this tangle. So far 
as MPs. were concerned, the House 
should bte in a position t»  -eaqpfese 
opinion. In tte matter about our own 
Members, some way should be fw ad
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lest this House should be deprived 
of its own decision on their conduct 
and character. After all, we had to 
keep the image of parliament clean. 
He (The Speaker) would have to 
find a way out.”

trrfsnnSR:
«fft 3»<IT TC»ft
% sfft $  ttoit f^R»r̂ »rr 1 w  

W ?  fsrfaf*r*T*t
| i W  ^  vranrarv I  fa

?ft© sfto wd.O % w r 3TR f*OT f%5T
JTFiwr *i?t w *  ? *r»ft %
W T fT fT  Fq̂ r farr,
#  TOrrct fa #  srrar «r  fr,
%o qr<To SSTF-O 3ft ^
*rre> Jtz i fw f t i  t  ^
^  TffT JJ, srffWF
«ft STT5T VT T&r £ I 3ft fa% x m  % TO

fto  srrfo sft, % sp«rfnr-
—__ ^ fV  _ JJFTK, T*F? 5FT*T« TUM̂St *>

*rfa£T, 3ft ^TTfifhT r̂f̂ rer ^ttptot f w  
% ?TJTtr *r *ft «r, i ^ r
5?TWT n*T n TO f% tT̂ fo %o ^  
sp r̂r | far firfr e rr % o t  thtot
% faSr *ffr s*?m m  *tm  *rarr
*rr#s*T-<T3T ^7%% 1 «ft st«> 'fto ^ s t -  
mirm % t o o t  inn  % W  1 
O T  a ft ?ft ? rr#  * f * o t  w *$  %  M  ^ r f ^ r  t 
%fsR r̂f̂ RT t̂t# % fro t o o t  % 
M?r$*nr*TaFrni& iq^* %© *r$
^ T  I 5?Wt^T TR TO ^  t  ft? 
20,000^o Î To %o fa? %fw^ '^T%̂  I
v z  $*r ^  stiott ?  %  o t  *rm

* ft  f w  «rcrr ? tft®
afto «rrf« % w r o t  ^  
iriFr fvqr ? w  T ^ t  t^r® %o f?r^ 
v t  ^rrf*r^  fv*rr *rr ? «rnr <ffPnn^j) 
^ fcft % H iw r  iftw wt %• 
4 f ^  #  f^FRfr^rRfr,
OTw W ff i W l t ^ w R W jr  fWeT 

V&t I %• <$** WT« ft% ^

l[ ? T R r  T O T  i t a  f l r t  « T ! O T ^  *ift % * m  
w  v*i€t ot ^ r  ^

t  r̂sfir arrsft f¥ w  TOW *  *Hr 
T P T  %  i m  fiw r r , m  irfs r*

▼rf^Tt % f̂t «f ?TT fSRT ? ?Tt *TPT% OT 
^  VRvft 3TTW ^  ^  I ift^ 1FTC

|  eft ^ r v t  *tpt fwrr |  1 % r r  
«nrW t  fv  inrt ffto fto  «rr|o % ^ r  
^  a ft 3!t8T ^  t  ?ft ^ R J t  wrqr fe *r r  

1 1 i f t r  O T f a S r  ^ t o t  ^ t  i m T T T X t  ^ f t  
^ rf^ , tfx  fv fti fN%ar m  * n w  
? W T T % ^ f M t ? T O T s f t ^ 3 r T T * r p f y
'®nf«5*i |

* r r r  % ?ft o t  ^  ^  t t ?  aprr ^  
^ r f ^ O T ? T O T % 3 f t ^ a r r ? T ^ t  s n tft  
t  ? rrr %  «n : ?rr g m ft  %  1
eft $  STRIT ^ r ? r r  ^  f v  3ft V T ^ m f t  3BTT3T 

3r>r?T T̂ t | ^  ^ ft | i 
ssrsr « r r r  ^ ft o t %  3 ? t t  |  f c  j a f t i r

^ t  F f s p r  w r  « ft  1 grfjft% *R ?r

“If a document has been qouted 
my rulmg is that it must be laid on 
the Table”

3 F T  ^ ft rT 7^  ^  ^  ^T%TTT f p  F f t ^ T  
OT 5njTT SfcST t , % W jt  *F̂ IT I 
P f h v C  T T  f T T O  t  I ^ rft  ?ft i v  W W W  
3TT5T I

“If a document has been quoted 
my ruling is that must be laid on 
the Table."

OTtfr fofar <nr vrrvf «pt»tt qrŷ rr t 
m  « r r r  « tt» N t s i ^ t » * f t x  t i m m  
^ r s f f  3f t  sn? |  f f w - r d  
^ ^ % ^ r w ^ t w V « r » % |  ? e f t #  v r r  

Tfrjf 1 ‘ W '  % 
q h r  « r 4 1 3 f T  f %  ^ n p r f l r  S  W t  f  :

(1) To refer to a document;
(2) a t» ;
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(8) Adduce as authority;
(4) Give the actual word;
(5) To enclose in quotation marks.

tft ^  *rre tft ft ws »rft, %ftx % w  
nrvfhr t i f t  ft *t#

wwvi f*rf?rft ^rrxr irfervn: 
twrr w prr 7 ft ?ft ’Pfsrr fjf ft? fO&wr 
*rr$ ^  swrnrr

f a  ?rrfo f t  frtiti ?r$- & 1 
^ rgtrrsqre ft *xr far v i  farre* f  1 
ft stTtit ^rr g jtst f t  f t  W tft 
w  fwsrT t  w f t  3*?£tft ^  «F?r £

“As regards the delay in replying 
to vour letter, I was out of tne 
country for a number of days and 
besides certain consequential action 
had to be taken on receipt of the 
interim reports mainly from CBI: ”

$ zfrv  fnfti^r #  f a  f a  «rrf« ft 1 
*rr*ft f a  ft*  «rti* % «rsrr«rr f t  %ft 
*T1Tft % ST* ft «ftr fWt£*T *ft tr «fbr 
»fto *to o f t  f  11
jft t ft f  *CTfarrtoft£ sflftf 

% 'Tsr ft w r r  1 1

v & f t w f t q l f m z z s m i  * - ^ :
I  1 ir*r© tr*r» ft ^ s f t z  fo r : ittt  

*3  *J*rr far 3 * °  %° ftr* *>T fa r fa w  % 
toft art *ft* f a  * :£  * v t  srsrR ft 
yrtr^fsR fanrr far f«r v t  *nr

*$t w ^ t t 1 1 srrsr *?><> afto
«i|© «TT?T̂ W ^rtft % ^  ft
^  % , *1 v r w  w  *rcr s rs to  
*r?sft % f  r«r ft f a  f a  *ri<> f t *  & f a  

fh rr «rr » <** irntfft w  «tt 
f W ?  ^  ure *r*ft i o t t  «pt *rdrr 

^»>rlr«^*P T?rr<rf»rT  1

* w * f T W f r * a w r v t s * r f t  apt 
vtfanr ir 1 wrc% fwr ft fw  | *

srsn**rstftfttftoafVo mfo f t  * r̂r far 
«fa %© fog apt arhr ar «̂rnct

Wf to  f«3f TTffS tfrT ^  
?> ?TRrr 11 g #  ^ f t o t o i r  m%- 
*fm  m  ̂  ?w | fq^ ̂ ft ̂ ?ft vr
q v  ibt | » sfto ’̂ tprrwmr ft t o  
5*rnct 3rr?w»Rt % fpj*T,  ̂it? ftt arrâ sr 

w  t  fti ftoto»r ^  |«rr | 1 
28 grr^r t o * r $ f t  ft «̂wft 

^rr f̂rrtt ft  »r| f t  ^ fr-T w r %?r f?V*r 
aFrn^?FT %■ 3rn: o ttt qr?r «ft
aprqWf % 3TTT OTT WT ft I ft ®lft 
far*? ft ^  ? ^ rr r  €s*r ft trrt, 
^ :^ * r  ft ir^ , qwr^ar fs^r^ftr ft 
m*, q=r#tifftr ft n ^ r ^nft

t o ;  *cft[ft 1 5*rft «rr ft 
pfwr fft#if 1

w  tor  frrft srsrrr ir?gft ft ^?rrr 
^n rH sH  fa^rr far ft «mr

srr̂ f »!ft m MHf
%k r *  w  T»?nrr i wfNw ft 

%z Tvr fv ft i*  f t  \ *nrft v f t  5 f^^rt 
§*ftTO i^TCr;«PP%  ^  ft %* 
%zbte Tviti «fti%f3P?rir5rsrsrT?nT? t̂ 
ft Tr«r̂ f?TJT fJT^r | to tpr r̂t 
Trq[ ^  T̂T»rr |^>T ft 
| ?r> frr^  frnrift ̂ ft t $*ft %t f«»r- 
srnrf^  ̂ *m?fT 1 ^rtoq; ft
r̂̂ =rr f  to  apt *,*$ frfr^ff apt 

iT«rrfT- 1 w  f t  b [ f t
ft ift 1 2  arrttor

«fh: «p5r ^rft w m  vrr ft^*r 1 z  
faw t r * * w  * i *  ^?ft v n f t  I 
st(^t fftfaratf ft f  3  |
^r% ^ f t  tk. 3?ffft | to  (r r t  
3rrcrrr, ^rf^ft ft& m  trtf fk*m  ft  1 

w r r n ft ir a w ^ t  1 ft w w t  *rnJ v &  
% far^ #«rrc f  < < rw t « f t  <raf f  
i v ^ n f  % i
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m  tit  w * r  ̂ 5r?rr«rTf%f«r<Af»T 
xx*  % » t c w t 1  «frt «ri fsp f
*gt armr, %**r w sft 3  ftw^snc *pw 
^TTOr $ I %fa*T fwY * *  sr?* *r 
wwm f>mr far ^t^tt t o  fa s
^ $rar f w  «tt—

^ J w v f w r ^ r m :  i

ft(W  ’ Hw^ Vr| B̂ŴT
*r£t | i $fc * i ( f  $r s;*r*wr f*r*rr fo 
qsr *  rc*> f a w  | fo  w arfw r ft i 
s s  *> f^ ft  cr?  s«rorf*K vrwr 
«it » ?fT «nf *r>a% *  *rrct . .  (w r -  
* m ) ^ F f? r ^ T f» f  i ctrxt %s««r<F?[ 

f  i irrr sfarr *rrcta 11
(Interruptions)

You are trying t0 give protection to 
the criminals You may deny that 
(Interruptions )

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H R GOKHALE): Sir, he was refer
ring to the letter of Mr Tulmohan 
Ram addressed to the Speaker obvi
ously. He is alleging that ft has been 
done under my advice or it is drafted 
by me. I want to make it clear that 
although Shri Tul Mohan Ram has 
been a Member of the House, I have 
not seen his face I have not dealt witn 
any letters which he has drafted or 
net drafted.

SHRI PILOO MODY: I did not know 
you had to see a man's face to draft a 
letter.

SHRI H R GOKHALE: I have also 
said that I have not drafted any letter 
for him.

impfh* w m  Jijsro fa *
*t v r it  i

' ift tm  t o w  :

m  vnr t  h $  *ft 3 * 0 ^ *

*nr m  ft. %
t  f t o w f t o  t  t‘W w ft  m f a f t  % 

i w*r
#  i

$ w r  % wrswr f  fa  vm  **
fr> ^  *?<

i

w** *Wr : *|ff >
srr% «pf4t t  i ww fw,*f«¥ f*rar 
firWw v t ŝr i fa r  26 «pt

i**r 2<5**r sr-rrrl:

The last two and a half hours of 
a sitting on Friday shall be allotted 
for the transaction of private mem
bers’ business”

ITT* t  f*  vrs* % * V  srr?fc fafa- 
%*? % faq  tsrr fifura foq  v.-it* 1 
fnr^s* fsr^z vi <r fafvra *r' ?  f " 
^  ^ ^nr snr ?rr f » r
^rr?r . .  ^inwnw) ^  ?Hfjr irr

“The last two and a half hours of 
a sitting on Friday shall be allotted 
for the transaction of private mem
bers’ business:

‘•Provided that the Speaker mav 
allot different Fridays for the dis
posal of different classes of such 
business and on Fridays so allotted 
for any particular class of buswecs 
of that class shall have preced
ence.”

x& nw far w p r : «r? ?t
’Rr 11

w?t irm  : 5fh>r «r# ^
W  * f  T<T strife rarfsr̂ f̂  *1 
f«T«*' | w  ^  1

The matter to sim tfy |«b Judice.

n  tJV I
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*r* it arnc s t f  « f r  
unf *r ^ fr *§ t  *n:
*rr V* ^  ^  ssrc: *r
W  1 1

The Speaker has already given rul- 
in£ Interruptions

^  *> t o  %*r ^rf^r i
SHRI MADHU LIMA YE- Wha1 is 

the ruling?
«ft IJW W  ¥PTT : "f t * *  ^

*r> *r** *% t  «rtT s**rr * r  ? t
&1  *nr T ^ fV  Sr ^  «t
*  t<s fa* ^  t , ^  ^  ft ft  t§
^  *T$ I  I f«FT *ft 2r *tft ??*T ^  ^  t

qft rr^rrf rtv ^  £
SHRI MADHU LIMA YE. What is 

the ruling?
«ft im  n*n 3ft fcnf <tt

l i f t  % fanr *T fr» *  =FT‘ «TT *
TO f̂ rr »TT $ I

« ftg v r  w  wfspm • ?fto ? r f  c.

apt f* n £  1
sft IT?; W  * m  ^ftr^  isfsTT

g't r 1 fr?? : frt
srrf^t 1 ^  *  f  rs*? *r
0*7^ ^  flTT^i «r$t ?M t ?
THE MINISTER OF HOME 

AFFAIRS (SHRI K BRAHMA
NANDA READY) Mr. Dcputy- 
Speaker, may I submit to you and 
through you to the House that I have 
sent a communication to Mr Speaker 
seeking his guidance?

(Interruptions)
SHRI MADHU LIMA YE- He is not 

competent? (Interruptions).
MR. DEFUTY^FEAKBH: Order

please.
(Interruption*)

*8 08 hw

MR DfcPUTY-SPEAKER- I will not 
shut out anybody .. (Interruptions) 
Please listen to me This creates an
other complication because the Hotrte 
Minister suo motu has come forward 
with a statement befoie the House 

(Interruptions) What he has 
said just now

SHRI PILOO MODY(Godhra) 
shows that he is as confused about the 
ruling

MR DEPUTY-SPEAKER* The Home 
Minister suo-motu came forward with 
a statement that he has sent a commu
nication to the Speaker seeking his 
guidance That is what he said.

SHRI ATAL BIHARI VAJPAYEE: 
Oral or written?

MR DEPUTY-SPEAKER I do not 
know I do not know what the commu
nication is but the House is now seized 
of that matter Once a matter is stated 
bcfore the House and the Members 
seized of that matter I would leave f  
to the Home Minister to consider 
whether he should also take the Hous  ̂
into cofidence as to what that commu 
mcation is

SHRI JYOTIRMOY BOSU And 
elobrate what guidance he has asked 
lor’

SHRI K BRAHMANANDA REDDY:
I sent a communication m writting to 
the hon Speaker seeking his guidance 
and instructions on the matter whether 
the CBI report should be placed 00 
the table of the House or not.

SHRI SHYAMNANDAN MISHRA 
(Begusarai) I rise on a point of order. 
If it so pleases you Kindly permit me 
to move a motion of contempt of the 
Chair against the hon. Home Minister 
or I shall give it in writing that he has 
committed a contempt of the Chair 
and also a contempt of the House. We 
have been dealing with this issue un
der your Chairmanship and in the 
meantime the hon. Minister talks the
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matter out of the hands of Aha Bouse 
and out of the hands of the Presiding 
Officer who happens to be in the Chair, 
the hon. Deputy Speaker. This is a 
grave contempt of the House and a 
grave contempt of the Chair.

SHRI K. BRAHMANANDA RED
DY: That communication___(.Inter
ruptions) .

SHRI SHYAMNANDAN MISHRA: 
He can speak later:

So, it requires your very clear guid
ance whether a contempt of the House 
or the Chair has been committed or 
not in taking the matter out of the 
hands of the House and in his trying 
to refer it to the hon Speaker whoso
ever happens to be m the Chair is for 
our purposes the Speaker of the 
House This matter cannot be refr- 
red to the Speaker when we are grap
pling with that issue Therefore, the 
Home Minister has to be charged with 
contempt of the House.

SHRI K. P UNNIKRISHNAN (Ba- 
dagara): On a point of order, Sir. 
When Mr Mishra was speaking, one 
of the hon members opposite called 
the Home Minister.........chor-----

SHRI PILOO MODY: He is not 
even an assistant to the Deputy Whip. 
He has no business to speak to the 
House and to address you from the 
Treaury Benches. Let him go back 
to the last bench where he belongs.

SHRI JYOTIRMOY BOSU. I will 
quote from Kaul and Shakdher to show 
how the conduct of the Home Minis* 
ter has been unbecoming of a mem
ber, not to speak of a minister. On 
page 273 is says:

“If a member desires to make an 
observation on a matter before the 
House or to ask a question from 
another member who is speaking, 
either to obtain clarification or for 
the purpose of any explanation 
about « matter which is under con
sideration of the House, he has to 
.address the question through the

Chair.”
Here this is a matter which is very 
much before the House and he has 
tried to obtain a clarification about 
a matter which the House i» fully 
seized of_ Now, Mr. Speaker is not in 
the Chair at the moment. You are 
in the Chair. Therefore, by addres
sing it to the Speaker, the Home 
Minister has shown disregard to the 
Chair and to the House and has be
haved in a manner which is unbecom
ing of a member I shall be grateful 
if you uphold the dignity of the 
House and of the Chair by reprimand
ing him right now.

«ft wwr msrfcft (« rr f^ )  • 
sto to  *rnr 12 3R-
fararc rr fm v snvr f* r  fr *rtr 
S r t t  % »rf?TTtsr <ter ffr w  fr i 
art fr, fr fo
st, *T3r<f7 fr i wr wtoj*

m t  4 m  m>r fr
fa fr i 

fa-* fn w  % *rnr *fr
fr ’  ft** f*f*nr % vztzv
*  3ffr fqaSt f a  fr ? STTT«r 

ft: ^  srnr
n£t Tjiar i V? Tf 

rrap W t ^  f t  I ^flTT «f$Wr *r 
%mr ^rr i vft*r  fr ft: w t

v s  * tit ^  %mfxT n$t fr I
wr?Tn*«ft 1 1  

rm tfc 7?srnT W fr  I  ^  ’w  w ft  fr, 
aR*r i %ft r̂ 

ttw. mx fr f#  Vsft w i t  t o t ,
*?rr «ftt fo* 

ws't gtftarcf it rra v , *m f w r
fr, ^  z m  **P? <TT *5 fr, 
im ft r Z ift T V T  TQX fr, f*iT
% *m h

a w  amnft? wt *.«rmrr
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T O m g, fTKfyar% wen* 
sfsr^TK - 1  

w. *Tfar?**ftfT *r 
»n w r *ri*r $, trr?* *w*ft
TOr sraz *tt | fa «ttt xr§r>
f r f£  w r r  $ ?rt ^  *>f *rr<rfw 

t, t f r  w  *r«ro wnr t$  & 
*rraraft «rr?«r *mf, siro ?j? *rrsi»i * 
*ftr *r$r ?ft ww t o  art 
^  :̂r sfttrt 3rt% 1

SHRI N. K. P. SELVE (Betul): 
One need not be a genius and study 
parliamentary precedents and practices 
to know that while you are presiding 
and when the House is seized of a 
matter, it is your verdict alone that 
will ultimately matter. But unneces
sary motives are being imputed and 
unnecessarily time is being wasted 
Before the lunch hour, m terms of rule 
368, the Speaker gave a certain ruling. 
None of us knew, including Shri Piloo 
Mody----

SHRI PILOO MODY: Or the Home 
Minister.

SHRI N. K. P. SALVE: ... .o r  the 
Home Minister. None of us knew 
whether in terms of that ruling it was 
mcumbent on him to lay certain pap
ers on the Table of the House or not. Is 
there anything wrong, is it contempt 
of the House if he asks of the Speaker 
to know whether the ruling la that he 
should lay it on the Table of the 
House or not? However, if it com
mends itself to you that the matter 
being where it is that the ruling be
ing vague as it is, as the House is 
seized of the issue, it must continue, 
why do we waste the time of the 
House, Let us go ahead. He has only 
said *1 have sought the guidance of 
the Speaker*. The ruling is the issue 
to be tested. (Interruption*) Before 
the lunch hour the Speaker said he 

*h*d jtffcn a certain ruling. What that 
Nplingtaifcant is a matter df Interpre

tation. They are interpreting it in one 
manner and we are interpreting it in 
another manner and God along knows 
what tyie Speaker actually meant by 
that ruling. In view of this position 
of the matter, it is but natural that he 
has asked what exactly is the ruling 
and what he has to do in compliance 
with that ruling, whether he should 
lay something on the Table of the 
House. Therefore, my respectful sub
mission before you is that in whatever 
he has stated there is no contempt of 
the House, there is no contempt of the 
Chair If you are seized of the issue, 
you are the presiding officer, what
ever you decide is final and we will 
abide by it I think that is what he 
meant.

SHRI H. N. MUKERJEE (Calcutta— 
North-East): Sir, I fear, the crooked
ness of the Government will lead to a 
presumption of the criminality of their 
intention.

What has happened is that, in the 
morning, the Speaker gave a ruling 
and the trouble was that the ruling 
could not be implemented on account 
of the doggedness of the Government. 
The Government di^ not choose at 
that point of time to ask the Speaker 
for his indulgence for some more time 
and for an opportunity to plead with 
the Speaker either openly in the 
House or elsewhere, if the Speaker 
permitted it. to convince the Speaker 
of the rightness of their opposition 
The Government merely sat silent 
and repudiated, in effect,, the imple
mentation of the ruling given by the 
Speaker.

This was not an ordinary situation. 
It was an extraordinary situation. We 
have been driven to this unpleasant 
situation of having to hold up the Pri
vate Members* Business. We have 
hardly ever done it in the history of 
Parliament. In an extra-ordinary 
situation, we are continuing the dis
cussion which started in the morning 
an a which went upto 2.30 P. M. That 
extra-ordinary situation was develop
ing in the course of the debate when 
suddenly the Home Minister pops up
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and says sorftefhing to iartbei* compli
cate the whole situation. I cOuld hfcve 
accepted tHe bona fides of the Govern- 
ment’s position if the Government 
during the recess had sought to contact 
different parties and Independent 
Members in the Opposition, had sought 
also to contact the Speaker and had 
also sought to contact the Leader of 
the House who is in Narora, accessible 
on telephone, I suppose. They could 
have done a lot of things in order to 
get over a situation of their creation. 
But they did nothing of that sort.

Sir, the debate was proceeding and 
you were conducting the entire pro
ceeding in an absolutely dignified 
manner. You have called everybody. 
Congress Members and non-Congress 
Members, to speak on this matter. 
Suddenly* in the midst of it, the Home 
Minister pops up in bis own fashion— 
I am sorry, I have to say these things. 
He is unused to the ways of this 
House, His colleague, the Law Minis
ter, chooses to be a dumb creature, a 
kind of dumb animal whose name 
come to my mind. I am sorry to say 
all these things It is because of these 
things that we have to go on discus
sing this matter.

When this matter is being discus
sed and you are in the Chair, you are 
told, ‘‘Hold your peace. We have writ
ten to your boss elsewhere/’ We are 
not going to tolerate this sort of thing. 
If any of us were in the Chair in your 
place, we would have looked upon it 
as an insult to the Chair, not personal
ly so much but to the institution of 
the Chair. Whoever sits in the Chair, 
Gurdial Singh Dbillon or G. G. Swell 
or anybody else, the Chair is impor
tant, the honour of the Chair is im
portant. If you* Mr, Sathe, were 
in the Chair, could you let that letter 
be used as aa instrument of circum
venting the duty and the responsibi
lity of the Chair and also the <lig»ity 
and rttpttt of the Chair?

tfou, Jfr. Depot? 
duettn* a
mitted. Yoy are listening to all sorts

of ptdpie, m  !*>**» ta the ottMT 
side, who usually cannot formulate
a syllable of significance about parlia
mentary propriety. Even «b, you ar* 
allowing all kinds of people to take 
part in the debate. Now, they come 
forward with a suggestion which is a 
slur on the Chair. We are not going to 
tolerate this sort of thing. We have 
all respect for all Speaker. We shall 
have it again with him when he cornea 
here. But that is a different matter. 
The Chair has to be respected. The 
Government is not expected to hold 
up the proceedings like this. I do not 
think the Parliament is going to 
stomach it.

I know, the Leader of the House haa 
to go to various places. She has so 
many things to do. She has to worry 
about a hell of a lot of things. I hope, 
she has written to the Speaker about 
her absence. I do not know. She may 
not have done so. I can forgive her 
for not doing that. But I cannot for
give the Leader of the House, from 
day to day, absenting herself when 
question ,̂ discussions, agitating the 
whole House irrespective of party 
affiliations come before it.

I cannot forgive a person who calls 
himself Shri Uma Shankar Dikshit 
and who, as the Home Minister of 
this country, had given an assurance 
to this House on the last day of the 
last session. He spoke on behalf of the 
Government and he spoke in a manner 
which suggested that he owed a duty 
to this House to come before it on the 
opening day of this session to apprise 
the House about the progress of the 
case. He has never appeared before 
us since. He is a Minister without 
Portfolio. But he is a Minister with 
responsibility to the Lok Sabha.

He should go and read the Consti
tution. He is responsible to the Lok 
Sabha, whether he sits in the R*Jya 
Sabha or wherever also it may be. He 
may go and ait in Sabha to wh*ch 
he » « »  below, «Mt k* h  
to tbll M m . T6# M m  MW**1 
dot, not co m  «4 m  tbfc.ittcu"*0”  
t O «  piece every time. Mr. Um»
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'Stoax&pr DUqfhit chopses to itay away. 
The ball 19#  tjie court of Shri Brah- 
roqnqpfo $ed<|y; he is an indefinable 
person—cannot ̂  formulate anything 
because he himself cannot be defined. 
THe delights in the contemplation of 
Brahma, which V» *TTf¥ H?Tfprr*T well 
beyond the understanding through 
words or mental processes! I am not 
surprised to see that his mental pro
cesses are such that we, ordinary mor
tals, cannot get the hang of it! So, 
what can I do? The Prime Minister 
is not here. Mr. Uma Shankar Dik- 
shit is not here. The Law Minister is 
mum. And poor Mr. Brahmananda 
Reddy is preoccupied in the contem
plation of Brahma! Where do we go? 
In this predicament, he intervenes to 
suggest that, because of a letter to the 
Speaker, the proceedings should be 
stopped. This is a reflection That is 
why, an extraordinary motion has 
been made in the most abnormal situa
tion. This extraordinary motion 
should be accepted by the Chair and 
discussed. (Interruptions)

MR. DEPUTY-SPEAKER- What 
happened to Mrs. Maya Ray during 
the inter-session period? She must 
have been to a hill station.

She is full of energy. She is full of 
vim and vigour.

SHRIMATX MAYA RAY (Raiganj): 
I did not go to Shillong

MR. DEPUTY-SPEAKER: You did 
not go to Shillong; you had been to 
Darjeeling

Now I am not shutting this out. But 
I want to make a small reference 
There is iust one flaw in the otherwise 
impeccable speech of Prof. Mukerjee. 
and that is the use of the unfortunate 
word ‘boss’. Now may I say that the 
relationship between the Speaker and 
the Daputy-Speaker of this House...

AN HON. MEMBER:---- is like hus
band and wile.

MR. DEPUTY -SPEAKER; You may 
be interested in wife. I am not

The seteUsnship between the 
and the Peputy-Speafcer ia

not one of boss and vndar-study. We 
are both independently elected by 
this House and we occupy indepen
dent offices under the Constitution. 
He discharges certain duties under 
the rules and 1 discharge certain 
other duties. Of course, we have a 
responsibility to this House, and as 
far as it lies in my power, I shall 
cooperate to the fullest extent in 
order to see that this democracy 
functions and this House functions.

SHRI B. R. SHUKLA (Bahraich): 
My point of view has been fully made 
out by your goodseli. The Chair of 
the Speaker is one and the same, 
though it may be occupied by diffe
rent individuals at different times. 
Therefore, my submission is that, if 
any communication seeking guidance 
from the Speaker.. . .  (Interruptions) 
My submission is.. . . (Interruptions). 
It is for your benefit. Kindly listen.

My submission is that the communi
cation which has been sent to the 
Speaker is presumed to be in your 
possession because you are continu
ing m the same Chair and the same 
office. Therefore, if it is in your pos
session, then, on that basis, give us 
guidance which is sought by the hon. 
Minister. If it is not in the possession 
of the Speaker and, therefore, it is not 
in your possession, kindly ignore it 
and give your ruling independent of 
whatever communication has been 
made.

SHRI S M. BANERJEE (Kanpur):
I have listened to the submissions 
made by my various friends. But I 
was surprised to hear that the hon. 
Home Minister has invited a direction 
from the Speaker Kindly remember 
that when Shri Ishaque Sambhali was 
the Chairman, he got something in 
writing from the hon Speaker to put 
it before the House and he did it 
and had to face the music. Still he 
carried out the order of the Speaker. 
Even then, when the hon. Speaker re* 
turned to the Chair, he said that he 
was going to uphold whatever the 
Chair might have said
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Here, the Speaker knew very well 
that the matters were continuing. 
Then in all fairness to you and in all 
fairness to the House, he should have 
continued in the Chair because what
ever happened in the morning, it Was 
based on a ruling given by the hon. 
Speaker. I have quoted instances and 
it is correct that the Speaker gave 
a ruling that if anything is quoted 
from any document, it should be laid 
on the Table of the House. I can quote 
verses from the works of Tagore but 
do you think it is all my creation? I 
can cram the whole report and produce 
it without quoting. Even then it is 
a quotation. Quotation is a quotation. 
Otherwise, right from the childhood 
we were asked to cram so many things, 
but do you thmk it is all our creation? 
I can quote hundreds of Ghazals from 
Begum Akhtar’s records. Do you think 
it is all my writings? I am surprised 
there are too many quotations m his 
speech. Do you think only if the in
verted commas are there, it is a quo
tation, otherwise, not? I knew Mr 
Reddy is a very able person but even 
during the probationary period he is 
committing such mistakes. He may 
not be confirmed. Sir, you use your 
own discretion and give a final ruling. 
Had I been in your place, I would 
have asked the Minister to go out and 
adjourned the House, and we would 
have all met on Monday in a cooler 
atmosphere. I would request that 
when you are occupying the Chair, 
you are the Speaker If any Chair
man, Mr Sathe included, is occupying 
the Chair, he is the Speaker. I am 
sorry. They should have apologised 
to the House. Mr. Gokhale is here. 
Mr Uma Shankar Dikshit gave us an 
assurance and he lost his portfolio. 
Let the Prime Minister come. With
out the Prime Minister, nobody can 
give & decision, whether Speaker or 
non-Speaker.

SHRI SOMNATH CHATTERJEE 
(Burdwan): In the morning, when the 
hon. Members on this side were ask
ing for laying the CBI report on the 
Table of the House, the ground on 
which it was being resitted by the
*•—  . . . .  U . L .JI

not quoted from the report. He took, 
refuge under the second proviso to 
Buie 368 trying to suggest that what 
he gave was only «  summery in his. 
own words and that he had not quot
ed from it. Mr. Speaker never sug
gested that the document cannot be 
laid.

On the other hand Mr. Speaker was. 
very clear that if the Minister had 
quoted from report, it was the duty 
of the Minister to lay it on the Table 
of the House. Throughout the Morn
ing session this was strenuously resist, 
ed by the Minister and some Members 
on the Congress side when this mat
ter was continuing to be discussed. 
After the lunch recess this reference 
to a letter or communication sent to 
the Speaker is made. This is nothing 
but a deliberate attempt to scuttle dis
cussion in the House, under your 
Chairmanship, and to tie your hands 
so that you may think more than 
once before you decide and give your 
ruling thereupon. And also it im- 
lies that you should wait for the 
decision of the Speaker on this com
munication (which has been sent to 
him) and that you should not try to 
come to your independent judgment 
and so on. The attempt is to try to 
interfere in a manner which I may 
term ugly, and trying to scuttle dis
cussion There is no provision in the 
iules for seeking guidance from the 
Speaker You have got all the poweis 
of the Speaker when you occupy the 
Chair. Therefore, I don't know why 
this information has been given to 
you and to the House, except for 
scuttling the discussion in the House 
Sir, I appeal to you to decide the 
matter according to your conscience 
An attempt »  being made that per
mission of the Speaker is required 
that is, from Dr. Dhillon and thpy 
cannot decide on their own, to lay it 
on the Table. Their attitude, I should 
say i$ not only unbecoming of a 
Minister of the Government of India, 
but, Sir, it is a clearly derogatory 
attitude towards the House and pro
per step* should be taken in this 
regsra by your good sell This is my
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PROF. MADHU DANDAVATE 
(Rajapur): At the outset I would say 
this , Sir. If any Member of this 
House, (including any Minister) sends 
any ‘private* communication to the 
Speaker or any one else privately, 
We are not at all concerned about the 
communication. Without this House 
knowing if a Minister sends any com
munication to the Speaker we do not 
feel concerned about it at all And * 
will quote the precedent. Yesterday 

1 'when tilt Minister for Parliamentary

Affairs got up here and said that we 
should take up the next item on the 
agenda., that is, papers to be laid, many 
of us got up and said, when we ad* 
journed for lunch at that time the 
Speaker had not made it clear as to 
what will happen after the lunch 
break. Therefore, it was considered a 
continuation of the morning stage. At 
that stage the hon. Minister said that 
during lunch hour he had talked with 
the Speaker. And you rightly said 
what private conversation took place 
between the Parliamentary Affairs 
Minister and somebody else is of no 
consideration to the House at all. If 
that were to be quoted to the House it 
would not have come before the House 
at all. But if the Minister quotes that 
he had talks with the Speaker on the 
Floor of the House then that becomes 
part and parcel of the proceedings of 
Lok Sabha. Sir, you in your inimi
table and humorous style said that if 
I try to bring into discussion my own 
wife, even she will become part and 
parcel of the House. Then Mr. Baner- 
jee jocularly quipped: Don’t bring
your wife into the picturc unless 
somebody else will demand that she 
should be laid on the Table of the 
House. }

Sir, on the basis of the clear under
standing given to this House and on 
the basis of all the past traditions you 
rightly said that what transpires bet
ween the Minister and the Speaker or 
anyone else outside does not become 
the property of the House. But when 
it is quoted on the Floor of the House 
that becomes the property of the 
House and part and parcel of the pro
ceedings. Here the Home Minister 
has not merely sent a communication 
to the Speaker seeking his guidance 
as to what is to be done about the 
CBI report but has had the temerity 
to say in the presence of the Deputy 
Speaker that I have sought clarifica
tion and guidance from the Speaker. 
He has the temerity to say so in your 
presence. We are not concerned with 
who sits in that Chair. We are only 
concerned about the Chair.

(Interruptions)



tQv.e.stion of 

W)l�� · he __ s�@W,J :,th�. te.me�ity to. make 
th� stat,ement on the Floor· o� the 
R0U·se. in ,the presence of .the Depµty 
SJJ�aker: let me make it clea;:that we: 
th� M�!llbeq, o� the-.�pposi,t_i side, are 
not concerned with w,ho sits in that 
Chair-whether it .is the Speaker or 
the .Deputy. Speaker or whether it is 
th;-ciiai�mcJ.n-but it. is th� ·Ghair that 
we respect. I wotild go to' the. extent 
of saying that tomo�row even if shri 
Bral)mananda Reddy 'sits in that Chair 
we will ha_;e to respect the. Ch;!r. 

Therefqre, we feel in your presence 
and in the pre,sence of the Members 
of the House w,hen. he has sa.id I am 
JSeeking guidance from the Speaker,. 
it, is an insult to the authority and 
Chair of the House. This is a con
tempt of the Chair. Therefore, not 
only must he apologise but I would 
also suggest that Shri S. N. Mishra.'·3 
motion expr:essing concern of the 
House should be taken up. 

SHR1 K. BRAHMAN ANDA REDDY: 
I have greater respect to the Chair, 
whoever is the occupant than many 
others who profes,3 it. 

' · 

Now, my submision, as I have al
·rea.dy ·3t.a.ted, is. that I h�ve sent this 
communication-written_:to the. Spea
ker during lunch. (Interruptions)·. 

�r ��"r� f;r� : ( �mrr<rr�) lf� 
.i'f(r cr:Qr I lf� �o ;;:r,�ra- �-

�r �e� f�T cnmr : <9''<1' :!:fITT 
,tr Gf•ci" :i:r�r <fi�''i ;;:;r �T � I Ci�({ ·nfr 

SHRI BHAGWAT JHA AZAD 
(Bhagalpur): Mr. Deputy-Speaker, 

,Sir, we, on this side, are actually feel
ing about what the hon. Members 

:from the Opposition feel that the 
,dignity of the Chair should a.lways be 
:maintained. It is only a question of 
·.understanding and interpretation qn 

whether a minister, by writing a com-
munication to the Speaker, and tha.t 
too in this particular case, had in any 
way brought down the dj_gnity of the 
Chair presently pr�si\).ed ov�r by you. 
The que,stion is very simple. Every
body knows that. The hon. Spea-

Privilege 

1:er g�.ve. a ,ru�ing,.. Tp!it W,ets not a 
,ruling in niy opinion( but "it was only 
stating, the. facts under the ru.les from 
Earliamentary Pra,ctice of Great Bri
tain-May's Parliamentary Practtce
or. also o{ the House. If something is 
quote,d from a. document, ·a Member 
has got the right to demand that it be 
laid on the Table of the House. The 
Spea.ker. gave tnis a·s a ·ruling · in this 
particular case because since the 
Mi;;_ister was quoting fro� a docu
ment", that has to be laid. on the Table 
qf the House. He did .not. clarify the 
position. H.e had giv.en the ruling. 
But, later bn,, it transpired-only a 
few minutes later-that on "this point 
he, wa,3 silfnt and; therefore again,. the 
1\,1:embers from the Oppositfon rose on 
their feet to say 'what about this do
cument?' In the meantime, the Minis
ter came and said that. he had not 
q uot�d from the document. · He said 
that' he was not referring to the do
·cument. When the hon. Members 
stood up, the House was a,djourned for 
lunch. 

As tp.e hon ¥err:ibers on the Oppo·si-. 
tion side and this side as also my hon 
friend, Shri Salve· and myself said, 
they could not understand his ruling 
.as also what the Minister intended to 
know from the Speaker and what was 
the meaning or hi..s ruling. Diel he, by 
that ruUng, ask the Min.ister to lay it 
on the T;:i.ble? What is he. to say on 
the Table of the House? He h3s writ
ten a letter subsequen.tly. Du··ing the 
lunch hour, that communkation is · 
made in the name of the Speaker. The 
Minister, during ·lunch- hour, wrote to

"" 

the Speaker. Why? Because the rul
ing was given by him and he has ask
ed him as to what is meant by that 
ruling? 'A.m I to lay it on the Table 
of the House or not' he asked him. 
There was not the slightest inten· 
tion on the part of the Minister· to 
show disrespect in any way or the 
slighest sign that he had in any way, 
insu\ted the House in this case. My 
second point is this. After this com
munication, if he felt that he wa.s to 
give. a ruling, possibly he. might J;iave 
pr he might not have pas�ed. that on 



the Chair at the present moment 
you cm  give your ruling if you 
want: X do not k n o w  whether the 
previous ruling of the Speaker can 
be superseded by your ruling. I have 
nothing to say on this.

(Mr. S r o i r  in the Ctowr)
t  submit the Minister has not com

mitted any indiscretion in writing to 
the Speaker asking for the interpre
tation of his ruling end he has not 
shown any disrespect to the Deputy* 
Speaker who was in the Chair.

SHRI PILOO MODY: Shri Bhag- 
wat Jha Arad, an hon. member, want
ed to know what is wrong. I will tell 
him what is wrong. On the first oc
casion, Shri Brahmananda Reddy* the 
R t hon. Member tor Home Affairs, 
did not specify that he had sent this 
communication during lunch time. 
His later interpretation where he says 
it, w« accept. Then I would like to 
ask if he did send that during lunch 
time, why did he not come and tell 
the House the moment the House 
reassembled at 8.30 instead of telling 
us a full half an hour later?

SERI MADHU LIMAYE: One
hour.

SHRI PILOO MODY: The second 
thing is this. If the Home Minister 
wishes to And out something from the 
Speaka*~«nd for us the Speaker is 
the man who occupies that Chair— 
has he sent the communication to the 
Speaker and to the Deputy-Speaker 
in the Chair then? That communica
tion ahem** have been immediaely 
sent to fee Deputy-Speaker to be 
deali with, That also was not done. 
Whether you are responsible or your 
°® ct isrespoasibte, I will not say I 

only SSy thatthia i .  what should 
fa*ve happened

W Thtwlly, {  can undewtand the eon* 
the mind o f the 

Minister, because all <tf us were

confused. Nobody knew what the 
ruling was. Sever*! attempts were 
made on our part to ask you to repeat 
it or at least to tell us he gte of it so 
that the debate thereafter could have 
proceeded on the basis of known facts 
instead of an illusory, imagined ruling 
that may or may not have been given 
and can only be ascertained after we 
see the record, after we see the un
corrected record, after we see the cor
rected record, and only then we know 
what was the fact. This has been am
ply proved by the fact that the Home 
Minister himself had to write to you 
and ask you what did you mean.

Now it is quite evident that in the 
ruling that was given, only one point 
has been pitched upon, the question 
of quotation, whether it was • quota
tion from A, whether it was a quo
tation from B, whether it was a quo
tation at all. But this is not only one 
reason why we have asked for that 
document That document is our 
right It should be in our possesion 
and it has nothing 'to do with whe
ther it was quoted or non-quoted. It 
is Government's argument that 'beca
use we did not quote from it, that is 
why the House Is not entitled to if . 
It is absurd, it is riAculous, and for 
us to speak and debate that for two 
hours is even more ridiculous.

Talking about quotations, this Is 
rather interesting. The other day the 
Prime Minister awarded the Nehru 
Award to Mr. Andre Malraux. Very 
interesting. The citation read:

“Andre Malraux burst upon Euro
pean literature not as a writer 
but as an even?’.

Malraux’s own book had this quota
tion:

“Malraux entered into European 
consciousness not as a writer 
but as an event1*.

The citation said:
“Each man approaches God tityre* 

ugh his own God**. T
Malraux bad said, page 988;

18 you. Now, when you are in the 
Chair and when the matter is being 
discussed in the tha Minister
*nyg ‘I  had sought the guidance of 
«h* Spanker*, Becsase you are now in
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*9x, f m vm a m  n , i m  Frm*g* 39*

“Bach znan approaches God thro
ugh his own Gods.”

The citation read:

“Malraux'a culture is, first and 
foremost, a vast resurrec
t in ’.

Malraux’s book p. 246:
‘ Let us not forget that culture ii 

but first and foremost a vast 
resurrection'’.

The citation:
“Nehru wanted India committed 

to a unique destiny dedicated 
to becoming the conscience ol 
the world”.

The book, p. 143 or 43—may be a 
misprint:

“Nehru wanted to see to it that 
India is committed to a uni
que destiny dedicated to be
coming the conscience of the 
world” .

You have to decide whether Mrs- 
Gandhi was quoting Malraux or she 
was coming out with original ideas in 
the citation on Mr. Malraux. If you 
maintain the first then we have to 
say that Mrs, Gandhi is a plagiarist. 
If you maintain the second then we 
have to say that she is dishonest. You 
take your choice. Would you like to 
refer to her as a plagiarist or would 
you like to refer to her as dishonest? 
The fact of the matter is that the 
same sort of tamasha is going on 
here—some words, could not concei
vably have come from the mind of 
Mr. Brahmananda Reddy, could not 
conceivably have come fiom the mind 
of anybody except if it was a direct 
quotation from not only the report, 
but the charge-sheet which must have 
come out of the report. Thi<* is the 
report about which I have already 
submitted. Why this tussle has been 
feoing on, as Prof. Mukerjee revealed 
I* you St, communication has broken
down between Narora and Delhi___
(In (fffuptkw#)

This <3o called brains trust without 
any evidence of brains Is going to de- 
decide the future of this country. 
Communications have broken down 
and therefore no instructions could be 
received whether the report should be 
placed dr not. And the poor Borne 
Minister has written to you merely to 
seek more time so that comunication» 
can be established.

Earlier it was said by Prof. Muker- 
jee that the Leader of the Hou2£ 
ought to be here. She has all but 
disappear \] from Pat lament and 
therefore I have to openly confess 
that I do not recognize Mrs* Gandhi 
as the Leader of the House at aU 
Because the Leader of the Rouse can 
only maintain that she is the Leader 
of the Hou»i& if she occasionaly at leas’ 
for an hour oi two every day puts t? 
an appearance. Unfortunately we ar** 
left with two people in this House, 
one is the Minister of Parliamentary 
Affairs. I think he doe*> me best h- 
can to deputise for the Leader Atu, 
then Mr. Banerjee. Parliament ha 
been reduced to a monologue in whid 
Banerjee talks and Mr. Haghu Ran*- 
aiah listens.

I think this thing has gone on fa* 
long enough. There is ample argu
ment tor you to reply categorically to 
the note sent to you by the Horn'. 
Minister: that yes, the report of the 
C. B. I. has to be placed on the Tab!? 
of the House. Had you done this, had 
communications perhaps been better 
with Narora had you done this theie 
would have been none of this and w- 
would not have wasted this time. We 
would have been on private Member- 
bers business and the House would not 
have had any quorum and all o* 
them would have gone home.

** fm  : v tm  nyr**,
5 *  tftir inrar if q f  $
*w inne mm jirr w o w r  

. . . t w w r ^  
m x m v n f t  f , t it#  fwenr t  
t i s x
fiwftwt $  11

i
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MR. SPEAKER-: Alter 1 left, the
Home Minister wui a letter to me. It 
came in my absence. I left here at 
a quarter to three for lunch and I 
had hardly finished my lunch when I 
received a call from my Private Sec
retary saying that the Home Minister 
had sent a letter and a sluing me, “Are 
you coming or should we sent it 
there?” 1 said, 1 am coming after 10 
minute*. When I came and saw tl»e 
letter it was 4 o ’clock. You had al
ready fixed the meeting o f the Busi
ness Advisory Committee. I thought 
flince you will be coming there, it is 
much better that I dii>cu&!> it with you 
at that time. But in the meanwhile,
I came to know that it has been refer
red to in the House already. It would 
have been much better if he had not 
referred to it till I had met them in 
the Business Advisory Committee. But 
it was already going on in the House.
1 thought if he referred to it, he might 
have also referred to the contents. Of 
course, the letters are addressed to 
the Speaker and not by my name. 
Mr. Piloo Mody when you talk,, you 
should talk with some responsibility.
1 would request all of you to see the 
proceedings. I repeated the ruling 5 
or 6 times. Fvery time you asked, 
“What is the ruling”, I said I have al
ready repeated it a number of times.

SHRI PILOO MODY: You should 
®aaj the same stricture against the 
Home Minister also because he also 
did not understand your ruling.

MR. SPEAKER: He understands it 
and you understand it also The 
ruling’ not so complicated. After all,
I just repeated what has been said 
by the House of Commons SpenW 
^  hy my predecessor. I said, we 
recently discussed it also and this Is 
the Interpretation.

SHRI PILOO MODY: There was no 
™Hng «t *11.

. 3  You take it like
&it it was repeated 4 ot 5

SHRI PILOO MODY: A non-soling 
does not become a ruling simply be* 
cause it is repeated 4 or 5 times.

MR. SPEAKER: Don’t try <0 ridi
cule everybody. You have this knack.

SHRI PILOO MODY: There is no
body here who thinks there was a rul
ing.
17.00 hours.

SHRI H. N. MUKERJEE: Our con
tention is that your ruling is not being 
implemented in practice. It must be 
enforced.

MK. SPEAKER: That i« a different 
mailer. The ruliur» was there. Thexe 
was nothing much to .iay except that 
whe« a member or a Minister quotes 
from some document, it has to be laid 
on the Table. There is nothing much 
to say or elaborate. It is a pimple 
thing—when somebody quotes some
thing, it js laid on the Table of the 
House. Shri Hiren Mukerjee now 
•-ays “the ruling was alright; our con
tention was that it is .not being imple
mented” . It is not my fault. I gave 
the ruling. Now the Minister takes 
up a different position that he did not 
quote from this and that.

SHRI SHYAMNANDAN MISHRA: 
All the greater reason that the House 
must insist that your ruling must be 
implemented. As it is. if your ruling 
is clear, categorical and unambigu
ous, why are they hesitating?

MR, SPEAKER: The ruling is given 
for implementation and not just for 
reading. But the Home Minister took 
up a different position later on, that 
the ruling refers to quoting from a 
document and that he was not quot
ing, whereas it is contended on this 
side that even though the inverted 
commas are missing it is a quotation. 
The whole of the debate was diverted 
to a matter which was go unfortunate. 
Now, if all you agree—I wonder i* 
there will be any use in prolonging 
it—the letter will be laid before you.'

SHRI SHYAMNANDAN MISHRA: 
Which letter?
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MR. SFBAKBBfcTfce tetter which 
the Home Minister wrote to me.

3HHI SHYAMNANDAN MISHRA: 
It It i& to the House, an #ffront 
to the House. We do not went that. 
In the midst of Hie discussion we can
not entertain any letter.........(Inter
ruptions).

PROF. MADHU DANDAVATK: Sir, 
when you were not In the House, Shri 
Shyamnandan Mishra raised the ques
tion of jthe contempt of the House 
committed by the Home Minister. He 
haa formally given a motion to you 
through the Seceretary-GeneraL Now 
Shri , Shyamnandan Mishra might be 
permitted to make his submission on 
the issue of contempt.. . .  (Interrup
tion*)

a to m  f a r  : m m
ftr ft tq k  $  nrr fa  «nft 
ft #  to s t  | %  $*r m  «f ws

| fe. wf w? t^T 1 1 ferftwr 5*
t 'V w w ^ w i. . . 

(rnmmn) . . . « r ?  ^Pft wrar 
frV wrrt nrV «ro  upr * *  weT | 
w  toft | Op o tt  it? *r*rft f  m  

t o *  w ft f  1 fsraft t  v̂r>
*flpr i w i

MB. SPEAKER: 1 am not coming 
into this. I will ask the Deputy 
Speaker to fit here.

^  v to iv  f w  : u n  apr tft n it 
n w i#  w  ft #s tosot *rr «rnr w* $  
arrffi ft wrawr t ft «$*r $■ ftre 
% ***$»ftfira ftwrarcftararg umr*fr 
4ftft£^*r*ft*ft«rTW <r?«rf4i . .  
( io th i* )  .  . .

B̂pKWRT t t m  m  tit $srr 
m m  *T|t *ftf dta t s # «

i *rpf $*rrtt <wr
*r& t f r t f l M t

* # 4 fc t i r t  ♦§#, ft *t(t t # m  m  
*wr$ *  nr* t o t i f t t y r t  w *  

M i

« f t  q to w f f t w  s ^  tm r g fo ft  i
*tarft * r#

1 1* qft q p  ff**rr #  M r i far*  
tofiwwnmwtf ftw «tp ift* m  
« #  $  sift 11 iri q *  «ft«r v*fr *ft *r<f 
*rr$ft i fir sfotff *ft «fr vgf *ft arcerr ft

mft f  i

*r$ *g*r w fw r^ w  w r  jurr | 
fv  «rmr ifcft instor % *r$r <rc: 
w « r  fwr sflft s*£fft *fr«4t°irrf* 

fr  <rjrcw vm «rr $*r qr tt*
* *  w  p  *r, #w ft *t« sta H  ft,
'wrswr wnr^ v r  tIT trtr
*r$r g * T g t f t .  *[$  *rcft *!< h n r, ^  
w f t  m  ird f%
vr^psr m  t o  arm
qrhr % t m  srê Rt |, «r^r 
ws it wi t  ** wrr w r  ?»r 
wftHr^ ir , f«i:fr*r^w«r*rftw^ 

4 u p  % 
fwrr *rarnrr vr f*rr

^  f59JT w  trcg ft *m  
rft ft* % wvrtm m m m  fft*r * 
Mftx ?rw f ft frfr fe  tfr 
ftmc «r wrww *rit<w t «  | ¥#iv> 
m m  ^  tom fiwr?

**wr iforx H  (  # c  t*nncr ?v  ft 
«wr t $  i  ^  

^  ft f*r<$ wwr ^  T>«rft 
r| f  i *rf w  ft ^

wwpt ♦ t  tft tr l»ft **¥  **  
0 n n ^ f f f f t ^ t o i r v ^  

tj t r  |  * *tfN N r w  w 1 up
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t r  i qm  2 *  s ftfo ft i * f  * f  *« fir  
ntfw* ^  f)p$«fw *n ft itra* *frc 

**?r *fr
t * t  * f  S fT O T T  f * * £  f * t * £  *TC <fT*fr
*rc r *?t * r a  * t  w  %  i r W r  

tft f *  **nsr <nfr fa  w *  * *
? w * f 5 * * « m r c  i

ijVr trs*r# * $ «* , *rr* f  fa  
w rc  % * f a * r  i srre *  * * * *  %  
ift ifr w*f » r  *t i $f**r ft v f f  *r *t 
s * f a r t  w n f t r w t  * f a r *  i f f  f * * r  
w n  i m t  * f f  vr fcrr ft  eft vrr *[* 
arerr *tfor<t*T » ft *ft w nfr * w
w r  J  < f a  V ft'T T  * t  i % f i r *  * $
m i m l t t p r t i w  ? * * * * * & * ,
xmffar *r% far** ̂  ^ fv  ^ tt 3'TT?*nr
| ? w  «rrr* <j® t| *  fa *rr 
a x n r w  (  » fs r 4 t  * ? t  f  * t  t c  t s  ^  
m *  f*r  ?rcf 4 t « r w r  % ? *  f t  *rr* % 
sr* w  **ir *  *r* f c  w t  fTf 
« w r r  *  | tft f *  *t*r *t w t  ft
ft i # « *  *r*f % *ft*f ft **f. *rrwT 
* t* w  «r « n w  % v$r fa ft*  f*fa*r*
f t * # s * i r r f a « r « * « * f t ? T *  r t  * > *  
t f t | 3 S  *far* %  ^ trf** « t * * t < »  
« r t f »  t f t  M U  x w 4 t  *r f< p * * «  * | T ,  
y& W  m  % * * w  ft w f t t o f  
ftwr ( i S f?f wrf*  ft *mr i v$ « N  ** 
* f  <  f  i t * r i t  * * & *  f r w m  f t * f t  

w  w t* *ft t  ** m * **  * f 
9 ftrfe fe« w m $  tit v* «**%  I  f t  
f *  * f t *  * | * r  < t  v w f a t f  f c * f r  *  t  <

t r w «  * r f t « ,  * w f t *  w w w  
f t a f t t f t i t *  f f t f o s n :  %  f t r a r c f r f f t f t *  
^ t  « w r  * * r  t - H p f f *  ^ w n tTsr * | t w

vc% w rit & £ *  * * *  *  fa* w  ^  
^  «?«tr |  f t  «rw % %*** ^

*97 Quettkm

v«rf5r%w ifwr t , wftwf
«r r « f^  ?rHt w rf^ i f  * m r  f  

ft*  r̂ffar % f  » *rff
*P T ^  | X *  t f t  ST8T*T * f * t  ^  ^ 9 «rr
*«*t i ftwr v t =**! x h  t
?*  tjrap ^  r̂rr * &  *r% %,

qf% sp̂ *rr 5r ?rrt ^  
ijtt %  snry^T t  f t *  f * r ^ n :  
?rrf* vnr v t  * t  ftTt^
fe«T f ,  far* * t * f *  v t  * T ^ T  
?r^*f ^ ®i5t t  f t  vte f̂ -qrr |f
wr* % %**?: t  ^ *%  It 3rr v r  f%«r 3?
1ftt  * * T  VP? Vt **r*t ft WfT f t

vt? *ft f%*r ft *t w t  wfipt r 
f*r ^ff* ?ft *$ f *r*?rr f  *  * r * ^  t  
f  vt?  f v *r  i %m * t  * r * ^  ? t 
i m  % ^Kt ^t *t #it ift, 5#% 
fift*  V f fiwr f t  w  ̂  f *  % w ^ r ^ w *  
^arr I, tiff 3<ft ancf ^ #*r t  ***  
f^nr ^  h* vtoN* % *r*% *^»
* f  t o r  f% f  *  % ^ jftCTW *^r
f5wnrt» 1 ^
fs fa H  f% ^ • ^ t . w f •  # f r i t 5 f * f r ^  
*t* *r f t  1 w* wnr W fr  w ^ m  
^fl*r 'TTf ?ft ITTT *W 4tft%*i 
P r ^ t w  f f w * * n r r * f
i* t  w n * *  w  % w iw  *x 1 f *  ^  
^ t % f % * ^ t * ^ f # i % l R W ^ ^  
if f*r  w tff <n: * i f t * ^  f f  ^  

«n ^tft*r * f  ^ jt ^  * * * * *
m f W * f  i ^ w w w u f l f t w  

’p r T O f r r < t ^ f t ^ i ^ ^ ,f 
fiftfo f*n5t i t  *r f t  f u r  ’WW 

^ grw *r i » 9 T * i f ^ ^ ^ ^ w < r e % *  

«ftr?r * t  *  * f t  m  «  % 
^nmrrr *rr-*R «|T f t  wrft? i*Nr 

irftfti * | t  t i ^ t ) f *  %
art̂ i v g 3 *  i * tp ^ * m fe  % * f
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ft i * r c f r w %» 
m m  «rr fv  srtf <rt 

W fW  w p rf fft *pt tfarr*r ŝftr 
firr f  i *ftotfo*rrfo vr *mnfr t o t t  
* t v frn t! prr t o t  |, f?r srv n : 

f*wr*r t wn*
*rM  m * i  f>. t f \ * - i r x i £
$x *rf I  tftotfrowfo

srfarcr #*r fafafsr WfRr 
^ w %  % m * t  «rTx  f *  f v m  i  i
*nr w  v£»r %  $*r *$  fv ffi *r w
irvfr % T’t <fV Tg-jft i ?rf¥*
W  sfcr sr forte *Ft 
f m  wr$ *r «rr% ift
%  w w t w z  * f t x  **rt f%*ft f * X

^  aft? srr i * i  vn*r »tt
f .  .  \  ( i t H W W )  . . ? W ! f t
9$?T #ffti,r'*rs?r

**• fftfa ̂ «T7f % ̂ r  %  ^ <o t  
t r ? t  |f ^fv-r # *rg*rr %  ir

& r& ” & vnr wrr% *!% Jr.
o t  Sr #  wr*** fN'TT (k1

* «** 751 *T% ^  ***
•srfrra f t  w  $ i

' ftrcr ’ ’t o  >  %*r<f?r vr
im r *  f$rr t-^-srfr % %*?n: *r *?wr- 

*fa%*n W  «fr£~-mt st%  forgrras
W * *  vfcr rr^ %f

* *p##tfr %  s ro t  $r<fr fa*
i r .W fr  t£*r *r<nf*r,ftr
f&$?srw f*  y f f  *rc w*mfr<r 
* r m  w sr $  i '<*' *

, ,  ̂ *rw§j *$few : m r % fc*  k  sft 
wnr <mfr ^  *1 ^  ^  t — ^ ^  % 
* ^ * s ‘* rr fa * n | ?S to ^ f . . .

A« far «« this ruling $» eoftctmad, 
S am prepared to withdraw it You 
m y  oak Hie Deputy-Speaker or any

oUhkt ClMtaUM to «om« and «it h«re 
and five %  rtoftitf. 1 w M  to mike 
it very dear- I withdraw tfea fuUn* 
and you *naaie any CMrmAa or tbe 
Depttty-Speakar. He may cotne here 
and five the ruling. X am not prepar
ed to listen to ouch talks. Let any 
gentleman from the Opposition, or 
from this side come to the Chair. You 
name any Chairman. He will come 
and give the ruling.......

SHHI JYOTIRMOY BOStf: When a 
ruling has been given, it is absolute 
and final. You cannot withdraw it.

MR SPEAKER* I offer it. When 
you are dissatisfied and I al&o accept 
that you are dissatisled, the only way 
ont is 1 withdraw it. Let any gentle
man come and sit here and deal with 
it. I am not prepared to deal with 
this subjert. 1 am not prepared to 
listen to this debate.

SHHI ATAL BIHARI VAJPAYEE* 
I>t your ruling be implemented. . 

(Interruptions)

SHKI JYOTIRMOY ROSU* It is not 
left to your pleasure to withdraw it

SHKI H. N. MUKERJEE: There
was, not provocation for you to leav>

MR. SPEAKER- I think there ma> 
b« some feeling in jou that, perhaps 
the Chatr is >catimg on this side. 1 
want to be absolved of this. I am 
askmg others to sit through the de
bate. I will come on other occasion#
X offer it to you As my esteem?** 
friend, I request you. I will come on 
other items.

PROF. MADHU DANDAVATE
Thto is very unfair to the House. No 
member suggested it-

MR, SPEAKER: I leave it and you 
deal with it.

PBOF. MADHU DANDAVATE
What about tbe contempt motion’

ICR. SPEAKER: Regarding this, H 
will be dealt with by my colleague.
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�, �!'� f�) cf�q1:fl' mi:fcfil 
<l-WfT � fen ilrT'l � �f� f�T � .. 
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�P:�a-w-=r � "1'RT �. � ttcn �ff "'hr 
� I �� �� <ti"�� Fifi ef� ��ff �Ii� if 

;;;@ mrrr-� �ifir crr:rn � � tf-
� m<ITT: f� ��,r � �ir I ;;i-� � 
<fi",iP< ·�:fl.: f'w.r�qf <ti"T �cmr �--

1 will gladly accept the findings of 
my colleagues and all of you. 

PROF. MADHU DANDAVATE: 
Kindly take your seat. We want to 

. make a submission to you. 

In your ab3ence, Shri Shyamnandan 
Mishra has given notice of a motion 
of contempt and he should be permit
ted to raise the motion before the 
House. 

MR SPEAKER: I tell you, I am fed 
up with all this. Everytime you sit 
like this and something dawilG on you 
at the end of the day.' Why do you 
ot take up definite decisions? You 

create headache for the Speaker 
and Members all the time and after 
all this you come with this letter, 
·No, ·no. We put it to you.' Why .do 
you not make up your mind earlier? 

SHRI ,SHYAMNANDAN MISHRA: 
I have made s9me preliminary re
marks about the contempt that haG 
lJeen committed against the Chair and 
tl).e House. But this is the formal mo
tion of which I have given a verbal 
11ptice earlier. For the information of 
the House, I will read it: 

"The House is of the opinion that 
the Home Minister hai3 committe::l 
a grave contempt of the Chair and 
the House by making a statement 
in the midst of a discussion on the 
question of laying the CBI report 
'that he has sought the Speaker's 
guidance in this respect, thereby 
blatantly seeking to take the matter 
from the jurisdiction of. ihe House 

when it w. raised and seized of the 
matter and from the jurisdiction of 
the Deputy Speaker who was in the 
Chair at that point of time." 

SHRI S. M. BANERJEE: I rise on a 
point of order. 

MR. SPEAKER: It all happened 
during his time. He will now occupy 
the Chair. 

; 

17.19 hrs. 

[MR. DEPUTY :SPEAKER in the Chair] 

MR. DEPUTY SPEAKER: Let me: 
understand. Please sit down. Let us 
restore ,3ome amount of normalcy, Let 
me understand what is the issue at 
the moment. So many things are 
there. 

Now, as far as I can understand, a 
certain point wai3 raised. At this point 
I would not say it is a motion because 
a motion .has got to be considered and ' 
whether I can accept that motion or 
I cannot accept it .... 

SHRI SHYAMNANDAN MISHRA: 
The, Speaker at that time has accept-
ed it.... 

MR. DEPUTY-SPEAKER: That I 
do not know. 

SHRI SHYAMNANDAN MISHRA: 
There was no objection from the 
Chair. I was allowed to move it a11d 
I have moved it .... (Interruptions). 

P.ROF. MADHU DANDAVA'l'E: Sir, 
Mr. Mishra has already put the mo· 
tion form�:lly before the House; it is 
the property of the 'House. 

MR. DEPUTY-SPEAKER: I am in · 
the hands of the House.· I left the 
Chair when the honour,able $peali.er, 
came, but I did not leave the House, 
I was sitting there .... 

SHRI MADHU LIMAYE: For which 
we are obliged .... 

MR. DE:PUTY-SPEAKER: Honestly, 
I did not hear it, whether Speaker. had 
said. that he had accepted the Motion. 
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SHRI D. N. TIWARY «2k»paigin$): 
** . Never.

som e h o n . m em bers: no.

SHIU MADHU LIMA YE: He did not 
My; but he did not reject it either. 
{Interruptions).

MR DBPUTY-SPEAKER: Order
b o w . It is correct that Shri Shyamnan- 
(jtan Mishra has read out that Motion. 
But as you know, it ha8 happened 
several times, we read out a Motion 
even before a formal consent or ap
proval is given by the Speaker. So I 
think we are still on that point just 
at the moment...

SHRI MADHU UMAYE: Whether 
it is admissible-----

MR DEPUTY-SPEAKER: Correct 
He had read it out. Members have 
been speaking for two hours or to 
submitting that the motion should be 
accepted and therefore I am still on 
that point.

How, shall we proceed with it? Or 
do you want to make any more tub- 
misison, please?

SOME HON. MEMBERS: Ho.
ME. DEPUTY-SPEAKER: Now, Shn 

Mavalankar.

SHHI P. Q. MAVALANKAR (Ahme- 
dabed): Mr. Deputy.Speaker, Sir, al
though 2 am addressing you like thfe 
although Z am starting my speech by 
addressing you as ‘Deputy-Speaker* 
sis far as the whole House including 
myself are concerned, you ana at pre
test the Speaker, and you are tine 
Chair. Ton have therefore all the 
vJibftR, all the duties, all the obligations 
o f this atwust Chair.

Vow, ftrstly, I want to gay this. 
When tny friend Mr. Shyanmandan 
Mishra got up to apeak, whten first he 
read out his motion, if the Speaker 
(who was then presiding) had any 
material o f substantial objection, 
against Mr. ttitfhra’f  m o v in g  fh*t

Motion, li# would have at <*ea inter* 
ruptad him atul woeld liav* said: No, 
no, no. I  d » not alto* arou. But he 
did not say fike that Use very fact 
that the hon. Speaker, did not raiae any 
kind of objection, but on Hie contrary, 
listened and permitted Shri SJxyam- 
nandan Mishra to read out his motion, 
obviously, lo my mind, means that tttt 
hon. Speaker had h*ld that Motion in 
order. That is number one.

Now, Sir, I want to make one sub
mission besfore I go into the second 
point that I wanted to raise. A little 
while ago my hon. and esteemed friend 
Prof. Hiren Mukberjee has said that 
this House has been reduced to more 
than a cypher, by the Leader of the 
House and by this majority of 370 and 
odd in this House. Sir, the Leader o f 
the House—I have been watching thi* 
for the last two years and more—is 
hardly present in this House except 
on Wednesday when she has to, be
cause it happens to be her Questions 
day on those days. I  have been watch
ing matters of this august House for 
ae long a period as 10  years, IMS to 
1956, not from the place where I am 
sitting now, but from the Speakers* 
Gallery, just above your head over 
there, and in thoee 10  years, X don’t re
member a day whan the then Prime 
Minister was absent on any day; when
ever I had occasion to be in the Spea
kers’ Gallery, let me tell you this. Iwas 
there quite often—I don't remember 
a aingle day when the late Prime Min
ister Shri Jawaharlal Nehru wag absent 
on any important debate and, day in 
Parliament, Sir. Sir, I  don’t remember 
a single day like that; yea, even a 
aingle day, except thoee rare occasions 
but those were very very tart excep
tions, and you know, the Prime Mini
ster wmi ao apologetic, so respectful
to the then Spaafeer, and he always 
took the Speaker^ consent before leav
ing Delhi lor any national work. To
day we find that the Lteder of the 
Houee and the Prime Minister has not 
left Delta tot any national work. She 
has gone for party work. (Interrup
tions)* I repeat she has gone for party 
work], not for any Stftte duflas, otc.;
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fShri P. G. Mavalankar]
but perhaps lor »ome underground ac- 

and Heaven know*, what they 
ire! ( In terru ption s)d iscu s,  per. 
haps, about snap poll or general elec
tions in the whole country. (Inter- 
twpUone). But let me say this to the 
Prime Minister and her vast majority 
here; if you want a anap poll tomor
row, we are ready this evening! Let us 
settle it toy going to the people!

ME. DEPUTY- SPEAKER: Mr.
Mavalankar 1 thought you were 
making a submission on the admissi
bility of the motion.

SHRI P. G. MAVALANKAR: In 
order to speak on the admissibility of 
the motion. I said, I am speaking by 
way of preface about the dignity of 
the Chair.

MR. DEPUTY-SPEAKER: I do not 
think that is relevant.

SHRI P. G. MAVALANKAR: That 
is relevant. My friends on the Cong
ress benches should remember that this 
Chair is occupied by people who have 
been known for their independence of 
thought and impartiality and that the 
Chair hat come today in disrespect be
cause of the Home Minister's very un
fortunate and very uncalled for action.

My paint is that when the Leader at 
the House choosy to be absent, at least 
the Minister without Portfolio—I hope 
he Is a man with honour—.would
have considered H proper to be pre
sent because he had spoken in so 
many words on 9th September that 
everything which w ill come out by 
way of Jsutuiry in regard to this case 
will be in Hi# custody of this House 
and the Government wHl come to 
this House and inform the House and 
seek guidance at the House and then 
ttike appropriate action. Instead of 
doing that they have decided to 
bypaaa the tw»*Me House. Can we 
«U that?

At 9 pjmt. when you came to pre
side !* &« Home Minister wanted 
guidance the Speaker, that is the 
Chair, he should Itavt addressed the

COTununteationtg you for your suid- 
•nee rather then tew tnfj. the 
Speaker In hl« Chamber. Mjr charm 
J* the Hon. Minister and Gow n- 
ment deliberately sent that communi
cation not to you but to the Speaker 
with a view to circumventing your 
own authority, because the matter wa» 
^ery much in the possession of this 
House at that point of time. That is 
why Mr. Miahra’s motion is very 
in order because he is saying in his 
motion that the Home Minister by 
sending the communication to the 
Speaker and adding lafer, after 45 
minutes, that that was sent during the 
lunch hour—another additional expla- 
nation by way of trying to defend an 
already weak case—-and then he says 
that die Speaker will decide which 
meant obviously that you as Deputy* 
Speaker sitting in the Speaker's chair 
were not to be consulted because they 
thought your ruling would be perhaps 
embarrassing to the Government. The 
whole point is whoever sits in the Chair 
continues to take the responsibility 
and power of that Chair. If the Spea
ker left the proceedings before lunch 
hour and then after lunch hour when 
you presided it was your responsi
bility to carry on hut the Home 
Minister, I charge, deliberately and 
wilfully ignore^ you and the Chair 
and the Parliament and the House 
and ignored all practices of parlia
mentary procedures. I feel Shri 
Mishra's motion which is already 
declared as in order by the Speaker 
should be permitted and, I hope, you 
would allow the House to discuss the 
motion of contempt of the Home 
committed by the Home Minister by 
his giving false and perverted infor
mation.

MR. DEPUTY-SPEAKER: Just a 
minute. It is not a question of catch
ing the eye. Here, the Mfembert ha*r 
made submissions with regard to the* 
admissibilty of ttafe Motion. I am not 
calling those who have~ already made- 
submissions for the second t e e .

SHRI S. M. BANERJEE m e -*
MR. DEPUTY -SPEAKER: You lttve
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-spoken On thia. Let us not mix it up. 
Let us talk one by one. Those who 
feave already spoken I am not calling 
them. Please do not insists. Mr. 
Banerjee, don’t complicate the matter, 
I will do everything. Now, Mr Raghu 
ftamni&h.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
JAH): MR. DEPUTY SPEAKER, I am 
not here on the technical aspect of the 
motion This august House, while con
sidering a serious matter like this, 
must not rest merely on technicalities. 
The prime charge levelled against my 
coleague, the Home Minister, in this 
motion is that there is an attempted 
contempt of the Chair and of the 
House.

Sir. 1 would like to say here and now 
categorically that there has never been 
nor there would ever be any such in
tention as far as the Government is 
concerned [Interruptions). Let mo 
state the fact*, I am not yielding 
(Interrupt irma)

SHRI JYOTIRMOY BOSU- Sir 1 rise 
on a point of order.

SHRI K. RAGHU RAMAIAII: 1 um 
not yielding I did not disturb any
body w the Opposition. T do nr>t •va*'t 
to be disturbed I am not yielding 
It is not fair. This kind of bullying 
will not do. Wp have a right to speak 
on ttiis Ride Since morning I huve 
not said onything T must heard 
This is » aierious matter and the whoi«‘ 
House must hear the entire *toty be
fore we come to decision

Sir, this morning, wh**n the hnn. 
Speaker gave ft ruling—I am not going 
into the merits ot demerits of it—there 
was a widespread expression o ' feel
ing on the Opposition side and they 
said that they would like the CBI 
Report, or whatever it is, to oe placed 
before the House. Thia was the de
mand. Then the House adjourned for 
lunch. The Home Minister, in order 
to show respect in the House, through 
th* Chair, wanted certain doubts to be 
cleared and he wrote to the Speaker 
hb he mentioned ju#t now. Because

that was lunch bow* end the Bouse 
was not In session, as Mb Bhagwat 
Jha Axed and some of my colleagues 
said, there wa8 then no other altera** 
thre but to adress the Chair. During 
lunch hour, it is an empty House. Do 
you want us to address the empty 
House? You have to address the 
Chair. So a letter was sent to the 
Chair asking for some clarification, 
direction or guidance or whatever it 
is. There is no other course for that. 
Then, you were good enough to come 
and occupy the Chair. Now, if it was 
meant to be a communication be
hind the back of you, as some Members 
sa>d, there is no need for the Hon. 
Home Minister to mention it in the 
open House. The very fact that he 
mentioned it in the open House that a 
communication was sent to the Chair 
shows that he does not mean disrespect 
to you

On the other hand, he wanted to 
btuiic to your kind notice that such a 
t ummunicntion was sent. It shows 
respect to you &o that you may not 
function m a vacuum, (Interruption*) 
so that the Chair and the House dc not 
i unction in a vacuum So that it ma> 
not be said that we have not brought 
it to the notice of the House and v* 
that it msv not be s<nd that we have 
rlon** fOmf‘thirR behind your back, 
rxactly was hi«? purpose in bringing 
to your notice in the House and m the 
manner as it was done I would like to 
s«v that there is absolutely no quest w \ 
of contempt of thus House. If the fan 
that he addressed a letter to the Chsir 
during lunch hour ts a contempt I do 
not know' what the Law of contempt 
is. I am a Barrister and 1 know some
thing of the English Law of Torts a»id 
Contempt. This is the highest reject 
shown to the Chair to ask for guidance

SHRI SAMAR GUHA: The » ’hnV 
matter appears to be as if it is *wy‘f 
wrangling over * procedural matter 
But you will appreciate that the 
whole matter from which it started Mi 
a serious imoprtance which involves 
not only the honour of the metnb^* 
of this House and the dignity ^  
Chair but also the whole concept »na
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values 0* the institution of pirUaiHfen- 
Q »ir  but also the whole concept and 
But you will appreciate that the whole 
matter from which it started has a 
only the honour of the members of 
this House and the dignity of the 
serioug importance which involves not 
tary democracy itself. That is the rea
son why this is agitating our mind 
The Government was trying to change 
their stan dfrom one to the other and 
trying not to come out with the facts 
This is what is agitating our minds.
Before I proceed, I want to know 
when the hon. Home Minister wrote 
to the Speaker whether the report of 
the CJB.2. had been sent alongwiih the 
letter to the hon Speaker. This is 
Very important It is not my suspi
cion. You wil remember not one but 
three very important nationad dailies 
in Delhi have expressed their doub* 
about thy integrity of the CBI itself 
and said that at the behest of some 
higher authority the CBI may oven 
change the content of the report. Tr 
the hon. Minister wag serious or 
sincere In seeking the Speaker’s guid
ance. he must submit the CBI report, 
if he hu.« not done, so, immediately to 
the cfflrp ftf the Speaker

The 4eeon<* point is this I was 
readv to am»pt the explanation th*f 
has bm i given by my hon. friend, 
the Minister of Parliamentary Affair* 
He wanted to create the impression of 
taking the Deputv Speaker into con
fidence not doink thing in the 
background With that very good 
motive, he made thmt statement that 
the Home Minister had written to the 
hon. Speaker foi hi# guidance.

tfet u# IN* what actually happened 
The hon.Home Minister came *ut with 
the information about the fact’ of a 
letter he had addressed to the Speaker 
not in'the beginning. First he said he 
soufcht the iMdanee the Speaker.

[ For What*purpose? Members were 
agitated. Then he said he wanted to 
find out whether the CBI report «fh«old 
be placed on the Table or not Then 
there wasa hafia and when argument* 
W e ' betnfc made, he cam* ««t with 
the information that he had written

during lunch hour. Now the non. 
Minister of Parliamentary Affairs has 
said that he wanted to take you into 
confidence and wanted to honour you, 
Therfeore, he made that statement that 
he had written to the Speaker. If he 
was serious and sincere in what he has 
said, what shuold have happened? At 
3.80 when the House reassembled, 
when you took the Chair, it wa» the 
first duty on the part of the Home 
Minister to communicate to you and 
through you to the House that he had 
written a letter to the Speaker. Ti. * 
was what he wag bound to do. But he 
did not do it. Fifteen minutes, twenty 
minutes, half an hour passed, then a» 
hour passed and then he disclosed that 
he had written to the Speaker. When 
did he disclose it? When you made 
the observation that you were not sub
ordinate to anybody. The office of the 
Speaker and Deputy-Speaker is a 
whole, an office in continuity. The 
Speaker and the Deputy Speaker have 
a continuous entity. You have your 
owr* r'depcn lent jul omsnt. Without 
fftnbutmg motive this 5* the reason
able interpretation one c*n put o*5 u 
because the Horne Minister found that 
I ou may give an independent .Judge
ment or independent rvi ng to clarifv 
the contusion created by the forn’er 
ruling of the Speaker, just to scuttle 
that possibility, he came out with the 
statement that he had afent a commu
nication to the Speaker seeking hi* 
guidance whethre t the CBI repor 
shuold he laid on the Tabel or not.

Tt.:i ■'foir. what the hon Minister of 
Parliamentary Affairs has said may not 
he the corect version 0*1 the basis of 
facts, though I want to believe him. 
But interpretation of the facts lead* 
to a contrary impression, that th* 
Home Minister wanted to **uttt« the
possibiltv of your giving y o u r  inde- 
pedent opinion or independent judge
ment over the matter

The matter has become «o serious, 
not only in regard to the procedure, 
not only in reiwrd to the right M tt*  
Speaker or th« Deputy Speaker. When 
the rmtter wag setaU hy ^  Ho“ ?  
he shuold haw communicated to 
House W hy U all the oppoaltluoa
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united? The reason if  that the whole 
c«tt»try it }ookin gto us because it in
volve* the honour, dignity, integrity 
ahd the v\ery concept of parliamentary 
institution*. That is why the opposi- 
tion is so agitated and people outside 
are also agitated. It is a fundamental 
thing that involves the dignity and 
honour of not only Members of Par
liament but the institution of Parlia
ment itself. I think therefore that 
you will accept this motion and allow 
it to be discussed so that through this 
motion if need be other matters also 
can be brought up for discussion.

SHRI DINESH SINGH (Pra*ap- 
garh): We are now apparently mak
ing our observations on the point 
connected with the letter written by 
the hon. Home Minister to the hon 
Speaker. Since the hon. Speaker has 
already indicated that he would have 
no objection to place this letter on the 
Table of the House and since the con
tent of the letter would help us in 
further observation that may be made 
in the House—

*mr i  vft «w s w *  1

SHRI DINESH SINGH (Pratap- 
garh): Since Mr. Limaye has also 
kindly added bis voice to the letter 
being read here, may I request you 
to take the trouble of reading that 
letter.

SHRI SHYAMNANDAN MISHRA: 
My submission is that placing, that 
letter on the Table of the House would 
be adding Insult to injury. If the hon. 
Member Shri Dinesh Singh read out 
that letter it would have been infor
m al

SOM* HON. MEMBERS: Let him
read a

SHRI SHYAMNANDAN MISHRA: 
It has been enough o f an affront to the
Chair and the House.........  (Intewcp-
tkms.y

MR, jjipPXJTY-SPEAKER' I have » y  
own views in the matter. I suppose 
you have finished your submission on 
Hit « f  admissibility.

SHRI SHYAMNANDAN MISHKA:,. 
No no. I have hot started. This is in
terlocutory submission.

Mfc DBJPUTY-SPBAKER: That is 
exactly what I bad In my mind 
But I was waiting till the Members 
have made their submissions, and then 
I will make certain observations. I 
think Shyam Babu made some sub • 
missions on admissibility in the begin
ning.

SHRI SHYAMNANDAN MISHRA:
I have yet to make my submissions.. 
.. (Interruptions).

MR. DEPUTY SPEAKER; I do not 
know what has happened to Mr. Patel 
since yesterday.

SHRI NATWARLAL PATEL (Meh- 
aana): He has made hi* observations.

MR DEPUTY SPEAKER: If you 
want to talk I will just sit down and 
you go on talking.

SHRI NATWARLAL PATEL; He has 
made 100 observations; since the mom. 
ing be has been speaking on this, but 
now he says he has yet to make some 
observations.

MR. DEPUTY-SPEAKER: I thought 
Shyam Babu who sought permission 
to move this motion had already made 
an observation. Anyway, it does not 
matter. Since there is so much confu
sion, I do not mind hearing him again. 
After that, you will allow me at least 
to give a ruling on this limited ques
tion of admissibility.

SHRI SHYAMNANDAN MISHRA* 
I am submitting in all humility that 
the motion that was reed out by me 
while the Speaker occupied the Chair 
may be deemed to have been admitted 
by the Chair, because nothing can come 
before the House unless it is permHtw* 
by the Chair and it would be nobody# 
contention that in spite of the Chair s 
objection* to it* I went on reading my 
motion. There was complete silence a 
that point 0# time and I think the* 
was the implied approval oJ the 
a! that tin *
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ISbxi Shyamnandan Mishra]
Whenever any contempt u commit, 

ted in the preaeace of the House, that 
has to be taken by the House as a 
live affair and it does not even require 
previous intimation, it is instantaneous. 
Whenever any person from the gallery 
throws any leaflet into the House, the 
House takes immediate notice of it. 
When the Minister of Parliamentary 
Affair* come8 before the House with 
a motion, we accept it Similarly, at 
4.10 an event of a very ugly character 
happened in the House. While we were 
making submissions to you that the 
documents for which we were pressing 
in the morning should be made 
available to the House the hon. Home 
Minister, choee to ro&Ve a statement. 
Whenever he makes a statement, he 
puts his foot in hi8 mouth. He had the 
audacity the other day to say someth
in® about JTP, So long as those ugly 
words remain on the proceedings, Mr. 
Brahmananda Reddy’s appearance 
would appear to me to be a very ugly 
affair. I am honest to the core. I want 
to say that since he has decided to 
make a statement of that kind, that is 
bound to linger in our mind all the 
time.

At 4.10 the hon. Home Minister con
veyed this evil tidings to the House 
that he has sent a communication to 
the hon. Speaker. Some of the hon. 
Members on the other side submitted 
to you that it was in no spirit of con
tempt that he had made this communi
cation to the hon. Speaker, that he 
simply wanted a clarification about the 
ruling that th* hon. Speaker had $ven 
earlier*

May I remind this House that at no 
point of time Vh«v we were remons
trating with the Chair, clamouring for 
clarification, a single syllabus of that 
kind <eli from the lip* of the hon.

Minister, or any member from 
the other side of the House. When the 
Hou*e adjourned for lunch, they came 
to know oqr inflexible determination 
to press It its the afternoon and they 
also *»*w that you were going to be 

the Q m fr,..(tot0 rntpttont), Shat 
is the tm&te accusation. He teew, 
everybody Ittww*, just as the hon.

Shri Piloo Mody said, that you are the 
Speaker in the afternoon and the hon.

w4* Speaker the mor- f " 3*- He knew about it. Then 
he made this statement What 
id he mean by that intervention? 

That was a clear notice of injunction 
on you and injunction on the House 
"please do not proceed with this mat
ter; this matter has been refeired to 
a higher court/’ How can he take 
any other stand now?

The hon. Minister of Parliamentary
m  a *im»le « *  o*seeking clarification or guidance from 

the hon. Speaker. Was it not the duty 
cast on the hon. Minister of Parliamen
tary Affairs at that point of tine to 
come before the House and ask mt n 
clarification? ^

SHRr VASANT SATHB (Akola): 
Sir, on a point of order. On what is 
he speaking?

SHRI SHYAMNANDAN MISHRA: 
On the admissibility.

SHRI VASANT SATHB: Under 
what rule ig the motion being mafl* 
and under what rule is be speaking for 
the last two hours?

PROF, MADHU DANDAVATB. He 
is pleading for the admiasibiUty of 
his motion,

SHRI VASANT SATHE; He makes 
a point for two hours and he does not 
know under what rule.

SHRI SHYAMNANDAN MISHRA: 
I am not that ignorant of the rules, 
I am telling you.

MR. DEPUTYJBPEAKJE5R: He has 
given a notice under rule 18*.

SHRI VASANT SATHE; That rule 
reads:

“Save in so far a* is otherwise pro
vided in the Constitution or in 
these rules, no discussion of a mat
ter of general public interest shall 
take place except on « n etiato made 
with the consent of the

Is this a matter of general puhlfc 
interest? (Interruptions). This is mat
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ter strictly within the precincts of the 
House, strictly related to the rules. 
How is it a matter of public interest? 
(Interruptions),

MR. DEPUTY SPEAKER; May I re
quest the hon. Members that we are 
reaching a conclusive stage? Please 
don’t create more complications now. 
Let us finish.

SHRI SHYAMNANDAN MISHKA' 
Sir, in my humble opinion, there can
not be any subject of greater public 
interest than a subject which involves 
the lowering of the dignity of the Ch-iir 
and the lowering of the dignity o* the 
House. The distinguished occupant o* 
the Chair, whenever you, Sir, do not 
happen to be In the Chaii must know 
snore than anybody else that jt js a 
matter of the highest importance

So, my submission ig that there is 
already an implied approval and con
sent of the Speaker so far as my mo
tion is concerned. The motion k of the 
highest importance which you, in youj 
pDeasvtre, must ask the House to dis
cuss it

MR. DEPUTY-SPEAKER Now, I 
hope, we have done with nil speaking 
and other thing*.

1 am dealing with this limited ques
tion the admissibility of this mo
tion which was given notice of and 
raised by Shri Shyamnandan Mishra, 
Shri Atal Biharj Vajpayee, Prof H. 
H. Mukerjee, Shn Janeshwat Misra 
and Shri Piloo Mody There is another 
one by Shri Jyotirmoy Bos 11.

Since the whole matter arose out 
of a certain observation made by the 
Home Minister relating to a particular 
communication which he had sent to 
the Speaker during the Lunch hour 
when the House was in recess, 1 think, 
It w ill be fair that this letter should 
rib* to  kept away from the House. The 
Horn— Is seised of this that a com- 
munieatian has been *ent to the Spea
ker and the Speaker has also aaid 
that be was intending to place the let

ter before the member* of the Businas* 
Advisory Committee and to seek theu 
assistance and their opinion on th* 
matter. I think, he said so when In 
was in the Chair for some time.

We have gone many steps beyond 
that. Therefore, I think it is only fait 
that this letter should not be kept awav 
from the House any more. Whether 
you at'r^p or disagree, let it go c/ 
lecotd. This is the communication tha> 
ho sent to the Speaker. So, I will rea-; 
that out.

SHRI SHYAMNANDAN MISHRA 
TbonV 1  ̂ tV  mediatory role played 
by Raja Dinexh Singh.

18.00 furs

MR DEPUTY SPEAKER: Pot thr 
Jast two hours it was m my mind iha‘ 
thi> Jolt* ' must be brought hen 
Whether v. e are both big men or smai 
men, I tlwnk. Raja Dinesh Singh an' 
my^lf thought alike. But, I think, ”■ 
physical statute, we aie about th** 
same.

Thus is the letter:
‘ Dear Mr, Speaker,

I am viiitmg to you to seek yow 
guidance and your direction 01 

important matter that ha> 
been thrown up in the couise 
distusMonsi m til® House. Wh<" 
iht* CBI wah entrusted with in 
vestigation of certain specific 
fences, they completed their in- 
quir> expeditiously. A ccords 
to the normal practice, the CB* 
incorporated the results of then 
investigation in the form of - 
report.**

So, there is a CBI report. Many 
you were saying ..

AN HON, MEMBER: It only 
the form of a report.

MR, DEPUTY-SPEAKER' All i&r
SHRI PILOO MODY: Then he 

be able to «ay, *1 never said iher<*
% report*.
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SHRI MADHU LIMA YE: Is then* 
one report or are there several re
ports? Mr. Chattopadhyaya said that 
•here were several interim reports.

MR. DEPUTY-SPEAKER; I am only 
reading this.

Mr. Piloo Mody learnt his English, 
perhaps, in England and America. I 
learnt my English only in India.

SHRI PILOO MODY: I learnt in 
India.

MR. DEPUTY-SPEAKER: Ma>be,
vou learnt English from the English 
governess when you were young. But 
1 did my studies in a far-out tribal 
village. Would you bel'rve me if i say 
that I parted learning my English after 
1 took my Master’s Degree? Before 
that, I had discovered. I had learnt all 
my English wrong

SHRI PILOO MODY- I will not en
quire as to who was your governess 
nor will I question the quality of your 
English. But somebody said that this 
now proves that there was a report. 
That is not written in the letter, it is 
vour comment that I object to.

MR. DEPUTY-SPEAKER • That is 
what I am s»y*ng It is said:

. investigation in the form of a 
report”

‘‘According to the normal practice, 
the CBI incorporated the results of 
their investigation in the form of 
a report to enable them to decide 
whether any prosecution should be 
launched. The report contains,

Not the form* but the report.

"The report contains a gist of the 
statements of all the witnesses who 
were examined in the course of 
the inquiry and all the documents 
similarly found relevant. It also 
contains the appreciation of the 
evidence by the investigating au
thorities.*’

Appreciation of the evidence.

“The CBI have also entered into 
some correspondence with the 
Ministry of Commerce in regard 
to action to be taken against the 
licence-holders, and this aspect has 
been explained in the House by 
me. We felt that the disclosure of 
the report of the CBI resulting in 
the prosecution of certain accused 
would inevitably lead to disclosure 
of the statements recorded in the 
course of the investigation’*

SHRI SHYAMNANDAN MISHRA: 
.?o wh**r' (Interruptions).

MR. DEPUTY-SPEAKER: “Such
n disclosure may cieate legal problems. 
It may also prejudice a fair trial It 
is, for these reasons that we did not 
wish to place a copy of the report a-c 
«uch on the Table of the House. Gov
ernment would not wish to do any
thing which would interfere with the 
'udieial process or course of justice”

SHRI SHYAMNANDAN MISHRA: 
in the matter of privilege. we are the 
highest court of justice. No court i?
, bove us

MR DEPUTY-SPEAKER- “ At the 
same time, Government deeply regret 
that an impression should have b*en 
created in the House that wp have anv- 
thing to hide. I am having a copy made 
<f the relevant report

SEVERAL HON MEMBERS No. no.
SHRI MADHU LIMAYE- All the re

port.
SHRI SHYAMNANDAN MISHRA: 

The corruption is exposed The inten
tions are exposed.

MR. DEPUTY-SPEAKER. I am W*1 
leading out the letter .

PROF MADHU DANDAVATE: It
ik as bad a* pl«cinp. one part of the 
i ntire Sugar Industry Inquiry Com
mission’s report.

MR, DEPUTY-SPEAKER: “ . . .I anr 
having a copy made of the relevant 
report of the CBI tor your perusal
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and it will m e h  you by this evening. 
In view of the important issues involv
ed, we would be grateful lor your 
guidance and directions in the matter.**

So, this is the letter.
SHRI SHYAMNANDAN MISHRA:

It is not worth the paper on which it 
is written.

SHRI PILOO MODY: Wh0 has writ, 
ten it?

SHRI JYOTIRMOY BOSU; Mr. 
Gokhale h&s drafted it

w m  flr|rft : w* htt
tit tfWTT WTXT
*rc**r'*rm$ tit tit* i

MR DEPUTY-SPEAKER: I have 
not done anythin* else except to 
read out the letter end pass on the 
information to you. The letter is be
fore you.

Now, I will come to the question of 
the admissibility of the motion.

SHRI MADHU LIMA YE: Not be
fore hearing my point of order.

SHRI SAMAR GUHA: The hon. Mi* 
xuster has misled the whole House. The 
hon Minister said here ‘the relevant 
portions of the report of the CBI\ 

SHRI K. BRAHMANANDA REDDY: 
There is no mention of relevant por
tions. It clearly says the relevant re* 
port’.

SHRI SHYAMNANDAN MISHRA:
.. .which involve8 corrupt Ministers. 
These are not relevant for a corrupt 
administration and a corrupt govern
ment.

SHRI ATAL BIHARI VAJPAYEE: 
It is clear from the letter that there 
are several reports. Who should decide 
whether the report is relevant or not? 
It cannot be left to the Home Minister.

SHRI JYOTIRMOY BOSU: Arising 
out of what the Minister has chosen 
to say, how many reports he is talking 
about? It is one or more than one?

MR. DEPUTY-SPEAKER; Now, 1 
have only reed out the letter which Is 
now part of the proceedings of the

House and the House can do anything 
it likes with that letter, but at the 
appropriate stage, not at his stage. 
Now, let us not conclude about this. 
We are not discussing this letter nOw. 
Therefore, let us not mix up the issue. 
We are now on this question of the 
admissibility of the motion of con
tempt against the Home Minister.

SHRI ATAL BIHARI VAJPAYEE: 
That is a side issue.

MR. DEPUTY-SPEAKER: Now.
first of all. . .

SHRI MADHU UMAYE: Sir, we
want ruling on the main issue; please 
give ruling on the main issue.

MR. DEPUTY-SPEAKER: Please
wait* step by step.

SHRI S. M. BANERJEE: One sub
mission, Sir. Just a minute. This 
motion is against the Home Minister. 
It says, he has committed contempt of 
the House, as far as you are concern
ed. He has committed breach of pri
vilege or contempt of the House, as 
far as you are concerned. That being 
the position I would request you, Sir, 
that this matter should be taken up 
when the Speaker is in the Chair; you 
should not do it.

MR. DEPUTY SPEAKER: No, no.
Let me say about the admissibility 
The letter is different. The letter is 
your property now.

SHRI MADHU LIMAYE: The mo
tion arises out df that letter.

w ftr f K *  *5=3® t c t t  5 • '!*-
rufafcf t r f t f t i  ? i
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MR. DEPUTY -SPEAKER: 
point is, whether the Home Minister, 
by writing this letter to the Speaker, 
and informing the House about rt. 
while the House was discussing the 
matter, has committed contempt of the 
House or not. That is the point. The 
letter is dttfewnt So, I will start 
with the point of Mr. Mishra. He has
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made a very strong point that noth
ing can come before this House with
out the permission of the Chair,— 
thereby meaning that the Chair has 
accepted this. Now, may I remind him 
and the House about this? There are 
two stages, one is, a notice of a Motion 
and the Speaker’s consent to raise the 
Motion. Now, the Speaker may con
sider that in his chamber but very 
often he also hears the Members con
cerned and he listens to their submis
sion before he makes up his mind 
about it.

SHRI SHYAMNANDAN MISHRA: 
Contempt is committed in the pre
sence of the House.

MR. DEPUTY SPEAKER: That is
a different thing. We arc at that 
stage; things happen so suddenly, and 
so many wanted to speak, I allowed 
them to make the submission. I al
lowed them not only on this side but 
the other side also. But that does not 
mean that the Motion is admitted. 
That is the first point.

Now, we go lo the second stage.

Rule 187 sayr.

“The Speaker shall decide whe
ther a motion of a part thereof is 

or is not admissible under these 
rules.”

Now, I am at this stage—whether 
it is admissible or not admissible. 
(Interruptions) . Now, let us under
stand one thing—the whole thing flow
ed from what happened before the 
lunch, the whole thing after lunch 
was a continuation. But unfortunate
ly, here on both sides, this side and 
that side, there was terrific confusion 
when the House adjourned for lunch; 
1 will give you instances. Mr. Azad 
went on record as saying m so many 
words, we could not understand his 
ruling. That is what you said.

SHRI BHAGWAT JHA AZAD; I 
understood all right; I understood,

him that he was stating the rules in 
this regard, on this issue. But the 
Opposition wanted to understand whe
ther CBI report could be laid on the 
Table of the House and Government 
understood that the CBI report is not 
to be laid on the Table of the House.

MR. DEPUTY-SPEAKER: A little
while ago, Mr. Raghu Ramaiah stated 
that ‘doubts had to be cleared’. And 
I think it was Mr. Piloo Mody who 
was asking again and again, what is 
the ruling, what is the ruling. And 
Mr. Shyamnandan Mishra also asked.

PROF. MADHU DANDAVATE: Mr. 
Piloo Mody is always the first to be 
confused, Sir!

MR. DEPUTY SPEAKER: So, we
are all agreed on this that there was 
confusion about the ruling and under 
these circumstances it is no surprise 
if the Home Minister also felt con
fused about it. I am an optimist. I 
believe in the goodnes of people. If 
the Home Minister honestly felt con
fused 1 do not see anything wrong if 
he wntes to the Speaker and seeks 
clarification Now, very often many 
of you write to th« Speaker. But the 
very fact that he wrote to the Speaker 
that by itself would not mean that he 
was committing contempt of the Chair 
or me. At least. I do not feel that 
way.

vft m  fcnr*: $ s n w  wvn
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SHRI SHYAMNANDAN MISHRA: 
Sir, if it is your pleasure, on compas
sionate grounds I am not pressing my 
motion.

t Interruptions)

MR. DEPUTY SPEAKER: Now, you 
may draw your own conclusions. 
You say he has said this at a particu-
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lar time to convey it to me that I 
should not proceed in the matter. 
That is your opinion. But they say 
they never meant it.

SHRI MADHU UMAYE: That is
why we arc withdrawing the motion.
(Interruptions).

SHRI PILOO MODY : Sir, I rise 
on a point of order. My point of 
order is that the Motion has not been 
moved. (Interruption*).

PROF. MADHU DANDAVATE: It 
is regarding the admissibility.

MR. DEPUTY-SPEAKER: Just a
minute. (Interruptions). May I re
quest Mr. Patel to sit down? You are 
not helping the House at all. Kindly 
sit down

SHRI SHYAMNANDAN MISHRA: 
On a point of order. Since I have 
read out my motion and I sought your 
indulgence for permitting me not to 
press the Motion on compassionate 
grounds, would you not be pleased to 
grant me the permission? Is there 
any embargo on the hon. Members of 
the House to perform an act of com- 
misaration in sympathy or pity? Can 
I be permitted at any point of time 
to do this? I do not want to proceed 
with my motion because enough pity 
has been evoked in me. So, on this 
ground, I do not want to proceed with 
my motion.

SHRI S M. BANERJEE: I do not
talk of compassionate grounds or any
thing else. Now Shri Mishra has 
taken back the motion. But, Sir, to
day it has been established that with
out the Prime Minister, they do not 
know what to do.

SHRI NATWARLAL PATAL rose—
MR. DEPUTY-SPEAKER: Why

don't you allow me to finish? Can 
you ask Mr. Patel to cooperate? I

do not understand why he often get* 
up.

SHRI PILOO MODY: You ask the 
Minister for Parliamentary Affairs to 
control his Member just as we con* 
trol our Members.

MR. DEPUTY SPEAKER; Will you 
give me just two minutes? I fully 
agree with Shri Mishra that any Mem
ber who has moved the motion can 
withdraw it. But, here I am sorry 
he has not yet been permitted to move 
the motion and, therefore, the question 
of withdrawal does not come.

Now, I would like to pose just this 
question. If it is me or if it is the 
Speaker or Shri Mishra or anybody, 
if I make a remark which you do not 
understand, from whom would you 
seek the clarification if you do not 
seek from him? Now, here is a ruling 
which, the Speaker says, he has given 
but, the Home Minister could not fully 
understand and which we do not un
derstand and, now the question comes 
up here. I would put it this way. 
This is how I would understand and 
this is how I would interpret. When 
the discussion was hotting up, he 
might honestly and legitimately feel 
that if he kept this out of the House, 
he might be committing some graver 
mistake Therefore, while the discus
sion was hotting up, he felt the urge 
to say that. We should be grateful 
that he was honest to the House. He 
has given the whole thing. Therefore, 
there is no question of this motion.

Now, the House stands adjourned 
to meet again at 11 A.M. on Monday, 
the 25th.

18.25 hrs.

The Lok Sabha then adjourned tilt 
Eleven of the Clock on Monday, Nov
ember 25, 1974/Agrahayam 4, 18W 
(Saka).




